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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONAL BENCH, KOLKATA
1A No. 91 /2025

In O.A No 65/2025/EZ

IN THE MATTER OF;

An application for addition of the
applicants as parties in the
proceeding being Original Application
No.65/2025/EZ and for appropriate
direction from the Hon’ble National
Green Tribunal, Eastern Zone Bench,
upon being so added as parties in the
proceeding for filing appropriate
pleadings and presenting its case

before the Hon'’ble Tribunal;

AND

IN THE MATTER OF;
NARATTAM DATTA RAY
...APPLICANT

-Versus-
STATE OF WEST BENGAL & ORS
... RESPONDENTS

AND

IN THE MATTER OF:
1. AMBUD BUILDCOM PRIVATE
LIMITED
2. AMBUD PROPERTIES LLP
0.7~ MAY m . 3. AMBUD CONSTRUCTION LLP
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4. RAHARA REALTORS LLP

NILGIRI INFRAPROPERTIES LLP

6. REKSHA SPACES PRIVATE
LIMITED

7. REKSHA REAL ESTATES
PRIVATE LIMITED

8. REKSHA HIGHRISE PRIVATE
LIMITED

9. REKSHA APARTMENTS PRIVATE
LIMITED

Ul

1 to 9 represented by their
Authorised Signatory Mr. Amit
Singh, having their office at 11 /1
Sarat Bose Road, 3 Floor, North
Block, Unit No.- N310, AJC Bose
Road, Kolkata- 700020, Police
Station: Park Street;

10.ATK CONTOURS INFRA LLP

11.ATK HOMES LLP

12.PLACID REALTORS LLP

13. ATK DWELLERS LLP

14. ATK BRICKS LLP

15. ATK CHATTELS REALTY PVT
LTD

16. ATK STONEWORKS LLP

17. T.R.INFRAPROJECTS PRIVATE
LIMITED

18.KZAR PROPERTIES PRIVATE
LIMITED
10 to 18 represented by their
Authorised representative Mr.
Amit Singh,having their office at
63, Rafi Ahmed Kidwai Road,
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Police Station: Park street,

Kolkata- 700016;

...... Applicants
-Versus-
Narattam Datta Ray;
...... Respondent
INDEX
Sl No. Particulars Pages
15 Application 1—=14
2. Annexure - A S.. ©
A copy of the said order dated April 16, 2025 (51
3. Annexure - B
A Copy of the Sale deed dated June 15, 2023 19129
4. Annexure - C
A Copy of the Sale Deed dated January 25, 2024 (R0~
5. Annexure - D
Copies of Conversion certificates for L.R. Dag no. 579 lq’g = \
6. Annexure - E
Copies of Conversion certificates for L.R. Dag no. 1176 o P 2473
. Annexure - F
Copies of Conversion certificates for L.R. Dag nos. 413 and 2UR ~2%2
423
8. Annexure - G
A copy of the Chart showing details of the conversion | 2R 2386
certificates.
9. Annexure — H
A copy of the application filed under Section 163(2) of the | 28 % n'?_"1'-1
Bharativa Nagarik Suraksha Sanhita, 2023
10. Annexure — [
A copy of the order passed by the Learned Executive 24a8
Magistrate at Barasat, North 24 Parganas on April 16, 2025
11 Annexure — J o ;
A copy of the Board Resolutions and Authorisation Letters 296212
RAHUL PODDAR
ADVOCATE

10 Old Post Office Street

Right Wing, Room No. 66

Kolkata- 700001
legalirahulpoddarandcompanv.com

F/08/16/2016
(M) 9748921386
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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONAL BENCH, KOLKATA

L.A. No. /2025
In O.A No 65/2025/EZ

IN THE MATTER OF;

An application for addition of the
applicants as parties in the proceeding
being Original Application
No.65/2025/EZ and for appropriate
direction from the Hon'ble National
Green Tribunal, Eastern Zone Bench,
upon being so added as parties in the
proceeding for filing appropriate
pleadings and presenting its case

before the Hon’ble Tribunal;

AND

IN THE MATTER OF;
NARATTAM DATTA RAY

...APPLICANT
-Versus-
g m STATE OF WEST BENGAL & ORS
/S ) ... RESPONDENTS
; \ AND

Area Kolkata

Regn.No. 447/19 ', IN THE MATTER OF:

1. AMBUD BUILDCOM PRIVATE
LIMITED

2. AMBUD PROPERTIES LLP

3. AMBUD CONSTRUCTION LLP
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4. RAHARA REALTORS LLP

5. NILGIRI INFRAPROPERTIES LLP

6. REKSHA SPACES PRIVATE
LIMITED

7. REKSHA REAL ESTATES
PRIVATE LIMITED

8. REKSHA HIGHRISE PRIVATE
LIMITED

9. REKSHA APARTMENTS PRIVATE
LIMITED

r

1 to 9 represented by their
Authorised Signatory Mr. Amit
Singh, having their office at 11/1
Sarat Bose Road, 3 Floor, North
Block, Unit No.- N310, AJC Bose
Road, Kolkata- 700020, Police
Station: Park Street;

10.ATK CONTOURS INFRA LLP

11.ATK HOMES LLP

12.PLACID REALTORS LLP

13. ATK DWELLERS LLP

14. ATK BRICKS LLP

15. ATK CHATTELS REALTY PVT LTD

16. ATK STONEWORKS LLP

17. T.R.INFRAPROJECTS PRIVATE
LIMITED

18.KZAR PROPERTIES PRIVATE
LIMITED
10 to 18 represented by their
Authorised representative  Mr.
Amit Singh,having their office at
63, Rafi Ahmed Kidwai Road,
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Police  Station: Park  street,
Kolkata- 700016;
...... Applicants

-Versus-

Narattam Datta Ray;

Respondent

The humble petition on behalf of

the applicants, as petitioners

herein above named, most
respectfully -

MOST RESPECTFULLY SHEWETH:-

1. The applicants herein, being the petitioners in the present proceeding,

are hereinafter referred to collectively as the “applicants” for ease of

reference in the instant petition, are companies duly incorporated

under The Companies Act, 1956 or Limited Liability Partnerships, duly

incorporated under the Limited Liability Partnership Act, 2008. The

companies function under the aegis of The Companies Act, 2013.

3. The applicants were shocked and bewildered upon coming to learn that

a fact finding committee had visited the premises being L.R. Dag Nos.
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579 consisting approximately 0.74 acre and 1176 consisting of 0.99
acre in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat on May
2, 2025 without any intimation to the applicants, through their
representatives, who are the owners of the said property. On enquiry,
the said team disclosed to the representatives of the applicants that the
visit was pursuant to an order passed by the Hon’ble National Green
Tribunal, Eastern Zone Bench at Kolkata on April 16, 2025 in Original

Application No. 65/2025/EZ.

4. That on coming to learn of the said order passed by this Hon’ble
Tribunal, the applicants immediately requested its legal team to enquire
as to whether any order has been passed by this Hon'ble Tribunal and
the applicants’ legal team, upon research, came across the order passed
by this Hon'ble Tribunal on April 16, 2025 wherein, inter alia, a
complaint filed by Narattam Datta Ray was set out verbatim by the

Hon’ble Tribunal. A copy of the said order dated April 16, 2025 is

=
/’v\m annexed hereto and is marked with the letter “A”.

o \
SK. NAZRy| ;

/ [
Argg Ko!kgm“ .
®4n.No. 44 7”9

That upon perusing the said order, it became apparent and clear to the
et

contention of the original petitioner i.e. Narattam Datta Ray although
such allegation is baseless, misconceived, harassive and arbitrary
against the applicants, who are bonafide purchasers of the property in

issue and who have applied for and have successfully been permitted by
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the competent authority to convert the pond (pukur) while having the
same restored at the other property which is adjacent and which has

also been purchased by the applicants.

6. A brief conspectus of the said facts is necessary since the same would
elucidate more fully that the applicants are both proper and necessary
parties in the proceeding and the proceeding could not and should not
have been initiated without impleading the applicants and more so

when the original petitioner was well aware of the said facts of the case.

7 The applicants had purchased the following properties from the
erstwhile owners with all rights, title and interest over the said
properties and the brief description of the said properties are as

follows:-

Property in Schedule-l

ALL THAT piece and parcel of “Sali” and “Danga” land containing an
area of 1.73 acre or 173 Satak more or less being entire L.R. Dag Nos.
579 (0.74 acre) and 1176 (0.99 acre) in Mouza: Reckjoani, J.L. No. 13,

Police Station: Rajarhat (hereinafter referred to as “the first property”).

Propertv in Schedule-II

ALL THAT piece and parcel of Vacant land having its classification as

“Bagan” ad-measuring an area of 33 Decimals more or less (out of total

area of 43 Decimal in the Plot) comprised in L.R. Dag No. 413 under
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L.R. Khatian No. 2124 and 44 Decimal of land comprised in L.R. Dag
No. 423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur,

Police Station: Rajarhat (hereinafter referred to as “the Second

property”)

Copies of the Sale Deeds of the said properties, as referred to
hereinabove dated June 15, 2023 and January 25, 2024 are serially
annexed hereto and are marked with the letters “B” and “C”
respectively. The properties are individually referred to as the 1«
property and 2 property and collectively referred to as “the said

properties”, for ease of reference.

That the applicants are bona fide purchasers of the said properties
against valuable consideration and have acquired absolute right, title
and interest in the said properties which are not encumbered in any
manner. The said properties were purchased by the applicants for the
purpose of constructing multi-storied buildings for which conversion of
the land was necessary. It is pertinent to state that the land against
Dag No. 579 was recorded as a “Pukur” (pond) and the plot against L.R.
Dag No. 1176 was recorded as “Danga”. Moreover, the plot against L.R.
Dag Nos. 413 and 423 were recorded as “Bagan” and “Danga”

respectively.

That the applicants for the purpose of proceeding with the construction,

duly applied for conversion of the said land and the said conversion was



10.

30

duly permitted by the authorities, impleaded as Respondent No.l as
also contained in the order of this Hon'’ble Tribunal dated April 16,
2025. The said respondent was pleased to permit the conversion of the
land against L.R. Dag No. 579 from “Pukur” to “Bahutal Abasan” (multi-
storied building) and the land against L.R. Dag No. 1176 was converted
from “Danga” to “Bahutal Abasan” (multi-storied building). The land
against L.R. Dag nos. 413 and 423 which were original classified as
“Bagan” and “Danga” were converted to “Pukur”. Copies of the said
conversion certificates permitting the respective conversion by the
Respondent No. 1 in favour of the applicants are serially marked with

the letters “D”, “E” and “F” respectively.

It is pertinent to state that the area of the converted plot of land from
“Bagan” and “Danga” to “Pukur” in L.R. Dag Nos. 413 and 423 is much
more than the original “Pukur” as existed in L.R. Dag No. 579 and the
applicants, to dispel any apprehension of the Hon’ble Tribunal, have
tabulated a chart which indicates the area and the classification to
evince that the conversion of land as aforesaid to “Pukur” not only
safeguards the original area of the “Pukur”, but in fact provides for an
area which is much more than the original “Pukur” which existed in
Dag No. 579. A copy of the said chart, for ease and convenience of the

Hon’ble Tribunal, is anilﬁ and is marked with the letter “G”.
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11.  That the applicants, after the permission being granted for conversion
of the said land by the Respondent No.1 which was duly granted after

necessary inspection, initiated the work of construction.

§ ) That on April 7, 2025 at about 11.00 a.m., individuals and musclemen
interrupted the work of construction and demanded money from the
applicants’ representative who were present at the said premises, for
permitting the construction to be carried on. The same was not
acceded to by the applicants and/ or their representatives and as such,
the individuals threatened to have the construction stalled while they
boasted of their high connections in media and political circles. It was
also informed by the said individuals that they were/are members of a
club which was famous in the area, allegedly by the name of “Rajarhat
Reckjoani Grambasi Brinda”. The applicants requested the said
individuals not to impede the work of construction since the said work

was being carried out by following due process of law and taking

/"'—_\\ ) .
: ‘\O TA F‘,,L necessary permission for such construction.

Area Kolkat
Regn.No. 447719

That the said individuals persisted with their threat while hurling out

(3( busive threats and also attempted to attack the representatives of the
%Qfe’applicants who were present at the site of the property. It has become
clear to the applicants and their representatives that the said
individuals, identities of whom are not known to the applicants or their
representatives, that unless the money what has been illegally

demanded by them is paid, they would not permit the construction
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process to proceed and they would, with the connivance of the media,

make sure that the work of construction is stalled.

That the applicants having no other remedy, approached the Officer-in-

Charge, Rajarhat Police Station by a written complaint on April 8, 2025.

The police authorities failed to take any step which compelled the
applicants to file a petition before the Court of the Learned Judicial
Magistrate at Barasat in M.P. Case No. 708 of 2025. A copy of the said
application filed under Section 163(2) of the Bharatiya Nagarik
Suraksha Sanhita, 2023 is annexed hereto and is marked with the

letter “H”.

On April 16, 2025, the Executive Magistrate at Barasat was pleased to
direct the Officer-in-Charge, Rajarhat Police Station, to enquire into the

atter and submit a report by the next date and to keep strict vigil on

the law and order situation in the concerned area and the Block Land &
"Land Reforms Officer, Rajarhat was also directed to submit report on
the next date which has been fixed on June 24, 2025. The matter is
sub judice. A copy of the said order passed by the Learned Executive
Magistrate at Barasat, North 24 Parganas on April 16, 2025 is annexed

hereto and is marked with the letter “I”.

That in the aforesaid facts and circumstances, it is evident that the

applicants are both necessary and proper parties to the instant
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proceeding and although the provisions and principles of the Civil

Procedure Code, 1908 are not applicable to a proceeding before this
Hon’ble Tribunal, this Hon’ble Tribunal is guided by the principles of
natural justice which entails that the applicants be made a party to the
instant proceeding and be permitted upon being arrayed as party
respondents to the present proceeding before this Hon'ble Tribunal, to
present its case. It is further pertinent to state that the contention of
the applicants is that the said petition, as filed by Narattam Datta Ray,
as O.A. No. 65/2025/EZ is not maintainable in law and should be
dismissed in limine by this Hon’ble Tribunal with exemplary costs since
the said Narattam Datta Ray, if aggrieved by the conversion permitted
by the authorities having jurisdiction, should approach the appropriate
forum and not this Hon'ble Tribunal for adjudication of the process of
such conversion. Copies of the Board Resolutions and Authorisation

letters are annexed and marked “y

That the allegation levelled by Narattam Datta Ray in Original
Application No.65/2025 /EZ did not allege a violation which needs to be
examined through the principles of sustainable development or

. precautionary principles and there is no allegation of pollution which

" vwould entail the application polluter pays principles and as such, the

said principles have no application in the present facts and

circumstances.

The applicants state that the present application is made bona and for

the ends of justice and has been filed within the period of limitation and
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the balance of convenience and inconvenience is entirely in favour of
passing of the reliefs, as prayed for by the applicants in the instant

application.

The applicants state that unless orders as prayed for in the instant
application are passed, the applicants would suffer irreparable loss,

harm and injury.

The applicants state that in the facts and circumstances of the case, the
reliefs as prayed for by the applicants in the instant application is
necessary to be passed in favour of the applicants for rendering

conscionable justice to the applicants.

The application is bona fide and made in the interest of justice.

In the premises, the applicants most
humbly pray that Your Lordships may
graciously be pleased to add the
applicants as parties/ respondents in
Original Application No. 65/2025/EZ
and further permit the applicants,
after such addition, to contest the
maintainability of the said Original

Application No. 65/2025/EZ and to
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place their stand on record through
appropriate  affidavit before this
Hon’ble Tribunal in the interest of
natural justice and to pass such other
and/or further order or orders and/or
direction or directions as Your

Lordships may deem fit and proper;

And for this act of kindness, your applicants, as in duty bound, shall ever

pray.

REKSHA SPACES PRIVATE LIMITED
REKSHA HIGHRISE PRIVATE LIMITED
REKSHA REAL ESTATES PRIVATE LIMITED
REKSHAAPARTMENTS PRIVATE LIMITED

e al

DIRECTOR / AUTHORISED SIGNATORY

AMBUD BUILDCON PRIVATE LIMITED
AMBUD PROPERTIES LLP

AMBUD CONSTRUCTION LLP
RAHARA REALTORS LLP

NILGIRI INFRAPROPERTIES LLP

At —,».—-?? oL
DIRECTOR [ PARTNER /AUTHORISED SIGMATORY

s Contours Infra LLP
Atk Homes LLP

-~ Realtors LLP
s Dwellsrs LLP
A Dricks LLP
e Tnattels Realty Pyt Ltd
Fuk Slonaworks LLP

At Sg

Authorized Signatery

T.R. Infraprojects Pvi, Ltd.
Authorized Signatory

Kzar Properties Pvt. Ltd.
Rt

Authorized Signatory



AFFIDAVIT

I, AMIT SINGH, son of Lalit Mohan Singh aged about 42 years, by faith —
Hindu, by occupation - Service, residing at 2 Baishnab Seth 1%t Lane,
Beadon Street, Kolkata- 700006, do hereby solemnly affirm and say as

follows :-

1. I am the authorized signatory of the applicant nos. 1 to 9 and the
authorized representative of the applicant nos. 10 to 18 and as such [ am
well conversant with the facts and circumstances of the case and I am as

such competent to swear this affidavit for and on behalf of the Applicant.

2, That the statements made in the paragraphs No. 1 to 16 of foregoing
application are true to the best of my knowledge and those made in
paragraphs 17 to 22 along with the prayer portion are my humble

submissions before this Learned Tribunal.

3. The statements made above are true to best of my knowledge and

belief. /

Prepared in my office The deponent is known to me

gmwi A @M"Jy‘ﬂ .

Advocate Identified by ;
\ﬁu'lf ’2‘4&447-:!.4 %

Advocate

(
X

solemaly Aftirmed/s
Declared before
CPC, UIS 297 (C

SK, Iarrul Islam
Notary,Govt. of W.B.
Regn, No. 447/19

City Civil Court, ale “ta

0. ;v MAY 20%
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Iltem No.01 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.65/2025/EZ

Narattam Datta Ray Applicant(s)
Versus
State of West Bengal & Ors. Respondent(s)

Date of hearing: 16.04.2025

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s) : Mr. Narattam Datta Ray, in person

ORDER
(o Mr. Narattam Datta Ray, the Applicant, is present in person.
2 The present Original Application is being registered on the basis of

a letter petition dated 26.03.2025 and 31.03.2025 received in the
Office of the Registry, National Green Tribunal, Eastern Zone
Bench, Kolkata filed by the Applicant, Narattam Datta Ray,
Reckjoani Grambasi Brinda alleging that a large pond measuring
about four to five bighas opposite the playing field of the R.F.A.

Club is being filled up particularly during night hours on an alleged

permission granted by the District Maglstratc (DM).

e __-_.____-.‘
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Station, permission to fill the pond has been granted by the District
Magistrate (DM).

However, the villagers have opposed the filling of the pond, and as
a result, the police have threatened to arrest us. Recently, when
some media personnel arrived, the police jeep immediately left the
scene. Due to the villager’s resistance, the filling of the pond has
been temporarily halted. There are rumours that the pond has
been sold for promotional purposes, though we are still unclear
about the situation.

According to current regulations, regardless of the pond’s records,
no waterbody can be filled. The ongoing filling activities are being
conducted without adhering to proper administrative procedures.
This pond is a point of pride for our village and plays an important
role in environmental conservation. It is essential that this pond

remain intact for the benefit of the community and the

environment.”
4. Matter requires consideration.
3; We direct the following members to be impleaded in the array of
Respondents:-

i) District Magistrate & Collector, District- North 24 Parganas,

Reckjoani, Rajarhat, West Bengal;

i) Department of Environment, Govepnrpfm R&ﬁengzﬂ,
- s K 1§
Bidhannagar, Kolkata, through illf:g'P;iﬁging} Secretary;

.
™
\

. JLiSLan\ #

'|. J e o |_‘a0|! - v

iii) West Bengal Pollution Control|Board; throu ':'158 Member
:i 7~ " [

Secretary,;
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Department of Environment, State Respondents respectively,
Government of West Bengal.

Mr. Dipanjan Ghosh, learned Counsel appearing (in Virtual Mode),
accepts notice on behalf of the Respondent No.3, West Bengal
Pollution Control Board.

All the Respondents shall file their counter-affidavits within four
weeks.

Considering the allegations made, we deem it appropriate to
constitute a Fact Finding Committee comprising of the following
Members:-

i.  District Magistrate, District- North 24 Parganas or his
representative not below the rank of Additional District
Magistrate (ADM); and

ii.  Senior Scientist, West Bengal Pollution Control Board;

The Committee shall visit the site in question and thereafter submit
a Fact Finding Report on affidavit within four weeks with regard to
the allegations made in the letter petition.

The West Bengal Pollution Control Board shall also inspect the site
in question and submit its Inspection Report on affidavit within
four weeks with regard to the allegatlons made in the letter petition.

The District Magistrate, District- Ngﬁth—%w{\%rg as shall be the

*
Nodal office for all logistic purposes aﬁd’ H?‘lfﬂln the Fact finding
[ | PG e =
Report on affidavit. o) Fee 5
el S

The Applicant shall serve e-copy/soft co the Original
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15. List on 19.05.2025.

.....................................

---------------------------------------------

Dr. Satyagopal Korlapati, EM
April 16, 2025,
Original Application No.65/2025/EZ
oM
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Government of West Bengal
GRIPS 2.0 Acknowledgement Receipt
Payment Summary

O L

140620232

GRIPS Payment Detail
GRIPS Payment ID: 140620232009803110 Payment Init. Date: 14/06/2023 19:43:07
Total Amount: 4753004 No of GRN: 1

Bank/Gateway: SBI EPay Payment Mode: SBI Epay
BRN: 0916869193519 BRN Date: 14/06/2023 19:43:52
Payment Status: Successful Payment Init. From: Department Portal
Depositor Details

Depositor's Name: Ms AMBUD BUILDCON PVT LTD

Mobile: 8017171857
Payment(GRN) Details

SI. No. ~ GRN Department Amount (3)

1 192023240098031 113 Directorate of Registration & Stamp Revenuc 4753004
Total 4753004

IN WORDS: FORTY SEVEN LAKH FIFTY THREE THOUSAND FOUR ONLY.

DISCLAIMER: This is an Acknowledgement Receipt, please refer the respective e-challan from the
pages below.

7 % /5K, NAZRUL LSW\* \\\
il arga Kowkaid 4 )}
|| Regnto: TLALE |

GRIPS Payment 1D 140620232009803110 :: eChallan generated at: 14/06/2023 19:47-25

Page 1of 2



Govt. of West Bengal
Directorate of Registration & Stamp

Revenue
GRIPS eChallan
[ TR L
GRN Details
GRN: 192023240098031118 Payment Mode: SBI Epay
GRN Date: 14/06/2023 19:43:07 Bank/Gateway: SBlecPay Payment
Gateway
BRN : 9916869193519 BRN Date: 14/06/2023 19:43:52
Gateway Ref ID: 231657465080 Method: HDFEC Retail Bank NB
GRIPS Payment ID: 1406202320098031 10 Payment Init. Date: 14/06/2023 19:43:07
Payment Status: Successful Payment Ref. No: 2001545851/4/2023
[Ouery No/*/Query Year]
Depositor Details
Depositor's Name: Ms AMBUD BUILBCON PVT LTD
Address: 11/1 SARAT BOSE ROAD, IDEAL PLAZA
Mobile: 8017171857
EMail: ARPIT288AG9@GMAIL.COM
Period From (dd/mm/yyyy): 14/06/2023
Period To (dd/mm/yyyy): 14/06/2023
Payment Ref I1D: 2001545851/4/2023
Dept Ref ID/DRN: 2001545851/4/2023
Payment Details | -
SLNo. PaymentRefNo *Head :m{;’g . HoadofAC  Amomt(®)
1 2001545851/4/2023 Pmpertf Regw!mtmn— Stamp duty“ % {I{}SU 02- 103 (03-02 3800020
2 2001545851/4/2023 Property chlslrauun Registration Fees 0030-03-104-001-16 950014
3 2001545851/4/2023 Mulation/Conversion -Receipt 0029-00-800-028-27 2970

: Total 4753004
IN WORDS: FORTY SEVEN LAKH FIFTY THREE THOUSAND FOUR ONLY.

GRIPS Payment 1D- 140620232009803110 : eChallan genarated at: 14/06/2023 19:47:25 Page 2 of 2



Government 6% West Bengal
GRIPS 2.0 Acknowledgement Receipt
Payment Summary

IIIIII!HIlIIIIIIIlIllII\ IIIIIIIII IlI

S062023200

GRIPS Payment Detail
GRIPS Payment ID: 150620232009917998 Payment Init. Date: 15/06/2023 15:02:47
Total Amount: 463824 No of GRN: 1
Bank/Gateway: HDFC Bank Payment Mode: Online Payment
BRN: 54236389 BRN Date: 15/06/2023 15:03:36
Payment Status: Successful Payment Init. From: GRIPS Portal
Depositor Details .
Depositor's Name: Arpit Giria
Mobile: 8017171857
Payment(GRN} Details : L

1. - 192023240099179991 . Directorate of Regi:.st-ralion & Stu;np Revenue 463824

Total 463824
IN WORDS: FOUR LAKH SIXTY THREE THOUSAND EIGHT HUNDRED TWENTY FOUR
ONLY.

DISCLAIMER: This is an Acknowledgement Receipt, please refer the respective e-challan from the
pages below.
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Directorate of Registration & Stamp

Revenue
GRIPS eChallan
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192023240

GRN Details

GRN: 192023240099179991 Payment Mode: Online Payment

GRN Date: 15/06/2023 15:02:47 Bank/Gateway: HDFC Bank

BRN : 54236389 BRN Date: 15/06/2023 15:03:36

GRIPS Payment ID: 150620232009917998 Payment Init. Date: 15/06/2023 15:02:47

Payment Status: Successful Payment Ref. No: 2001545851/15/2023
[Query No/*/Query Year]

Depositor Details

Daopositor's Name: Arpit Giria

Address: 36. Rowland Road, Euphoria Heights, Ballygunge

Mobile: 8017171857

Depositor Status: Buyer/Claimants

Query No: 2001545851

Applicant's Name: Mr Subhash Naskar

AR.A. -1V KOLKATA

ARA. -1VKOLKATA
2001545851/15/2023

Sale, Sale Document Payment No 15

Address:

Office Name:
Identification No:
Remarks:

Period From (dd/mm/yyyy): 15/06/2023

Period To (dd/mm/yyyy): 15/06/2023
Payment Details
SI.No.  Payment Ref No ‘Head of AIC bRy
: s : ~ Description 4 -
| 2001545851/15/2023 Property Registration- Stamp duty - 0030-02-103-003-02 370992
2 2001545851/15/2023 Property Rgg,i_stratiuu- Registration Fees 0030-03-104-001-16 92832
e igilotal 463824
IN WORDS: FOUR LAKH SIXTY THREE THOUSAND EIGHT HUNDRED TWENTY FOUR

ONLY.
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48GT Road , Post Office Bally, Police Station Bally Howrah, Pin Code - 711201, (2)
(SM.) CHAITALI KHATUA (having Aadhaar No0.359332163726 and PAN
AFOPK7148E) wife of Shibendu Khatua residing at 407 GT road, Post Office and Police
Station Bally, Howrah, Pin Code - 711201, (3) (SM.) MITRA PAL (having Aadhaar
No.870635563767 and PAN ASVPP0622Q), wife of Ackkari Pal residing at 22/3 Palghat
Lane (South) Belurmath, Bally, Post Office Belur Math, Police Station Bally. Howrah, Pin
Code - 711202, (4) DILIP KUMAR PAUL (having Aadhaar No. 6875 5911 4633 and
PAN AJOPP5265D), son of Monmotha Nath Pal residing at 2 R-4/1, 25C, Radha Madhab
Dutta Garden Lane, Beleghata, H.O., Post Office and Police Station Beleghata, Pin Code -
700010, (5) SAUMIK PAUL (having PAN CALPP7872C), son of Dilip Kumar Paul
residing at 25 C, Radhamadhab Dutta Garden Lane, Flat No.2R-4/1 Post Office and Police
Station Beliaghata, Pin Code - 700010, (6) (SM.) RADHA RANI BOSE (having Aadhaar
No.6429 7072 7069 and PAN ADPPB5050P), wife of Prakash Ranjan Bose and daughter
of Late Dinesh Chandra Pal residing at Naipukur, Post Office and Police Station Rajarhat,
District North 24-Parganas, Pin Code 700135, (7) (SM.) CHAITALI PAL (also known as
Chaitalij Paul) (having Aadhaar No.3075 8895 7174 and PAN BOGPP63564R). wife of
Tapan Kumar Pal and daughter of Late Dinesh Chandra Pal residing at 108/73 South
Kodalia, New Barrackpure (m), Post Office and Police Station New Barrackpore, District
North 24 Parganas, Pin Code - 700131, (8) (SM.) SHYAMALI PAUL (having Aadhaar
No.9454 8959 9142 and PAN BDNPP3524R), wiie of Late Mahamaya Paul and daughter
of Late Dinesh Chandra Pal residing at Reckjoani (C.T), Rajarhat, Post Office and Police
Station Rajarhat, District North 24-Parganas, Pin Code - 700135, (9) SANKAR KUMAR
PAL (having Aadhaar No.8488 8467 3664 and PAN BNRPP3263M), son of Late Dinesh
Chandra Pal residing at Reckjoani (C.T), Post Office and Police Station Rajarhat, District
North 24 Parganas, Pin Code - 700135, (10) (SM.) BH;&RATi PAL (having Aadhaar
N0.9227 4550 6554 and PAN AUHPP6788K), wife of Late Asit Kumar Pal residing at
Reckjoani, Post Office and Police Station Rajarhat, District North 24 Parganas, Pin Code -
700135, (11) (SM.) ISHIKA PAL (having Aadhaar No.2837 4570 3650 and PAN
BORPP9794L), wife of Satyajit Mazumder and daughter of Late Asit Kumar Pal residing
at Reckjoani (C.T), Post Office and Police Station Rajarhat, District North 24 Parganas, Pin
Code -700135, (12) (SM.) SUBHASREE PAL (having Aadhaar No.614683982621 and
PAN BORPP7638R), wife of Mainak Paul :glg__ di_n@i\ of Late Asit Kumar Pal residing at
Reckjoani (C.T), Pal Para, Post Oﬁ‘iftéjgf}ir}il E@;ys ation Rajarhat, District North 24
Parganas, Pin Code - 700! 35,:;3’@»}5/(81\/1.]3&‘
No.628110656254 and PAN BISPPG3 ggmﬁﬁg?ea\ar@

Reckjoani (C.T), Post Office and P ﬁc " h i

StitigniRafarhat,
Code - 700135, (14) (MS.) CH )SREE PAL (havi

A adhaar N0_64Ef§{)6874125

-
2%
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and PAN CJAPP5192B), daughter of Late Gopinath Pal residing at Reckjoani (C.T). Post
Office and Police Station Rajarhat, District North 24 Parganas, Pin Code - 700135, (15)
AMAR PAL (having Aadhaar No.290222592988 and PAN ANOPP8153E), son of Late
Krishna Chandra Pal residing at Reckjoani (C.T), Rajarhat, Post Office and Police Station
Rajarhat, District North 24-Parganas, Pin Code - 700135, (16) (SMT.) SHUBHRA PYNE
(having Aadhaar No.870894311307 and PAN BDAPP6815L). wife of Chandra Shekhar
Pyne and daughter of Late Shib Prasad Pal residing at C-1059,Sector-B, Opposite C M S
Mahanagar Junior Wing, Post Office Mahanagar S.0, Police Station Lucknow, Pin Code -
226006, and (17) ABHISHEK PAL (having Aadhaar No.916799389363 and PAN
AJWPP1381L), son of Late Subhranshu Mohan Pal residing at 10/45/2, N.N Road. South
Dum Dum(M), Post Office and Police Station Dum Dum, District North 24 Parganas, Pin
Code - 700028, hereinafter collectively referred to as “the VENDORS” (which expression
unless excluded by or repugnant to the subject or context shall be deemed to mean and
include each of their respective heirs executors administrators and legal representatives) of
the ONE PART AND a‘] ATK CONTOURS INFRA LLP. (having LLPIN ABA-6847,
PAN ABYFA4137B) a Limited Liability Partnership within the meaning of the Limited
Liability Partnership Act, 2008 having its registered office at 63, Rafi Ahmed Kidwai
Road, Police Station and Post Office Park Street. Kolkata, Pin Code - 700016, represented
by its Designated Partner Syed Abrar Imam (having Aadhaar 674402357855 and PAN
AAHPI82612L) son of Syed Mohammed Nemet Imam, residing at 72,Tiljala Road, Post
Office Gobinda Khatik, Police Station Beniapukur, Kolkata, Pin Code 700046, (2) ATK
HOMES LLP, (having LLPIN ABA-6850, PAN ABYFA3939R) a Limited Liability
Partnership within the meaning of the Limited Liability Partnership Act, 2008 having its
registered office at 63, Rafi Ahmed Kidwai Road, Police Station and Post Office Park
Street, Kolkata, Pin Code - 700016, represented by its Designated Partner Syed Abrar
Imam (having Aadhaar 674402357855 and PAN AAHPI82612L) son'of Syed Mohammed
Nemet Imam, residing at 72.Tiljala Road, Post_Office Gobinda Khatik, Police Station
Beniapukur, Kolkata, Pin Code 700046, Kolkata, Pin Code 700046, (3) PLACID
REALTORS LLP, (having LLPIN ABA-6854. PAN ABCFP0237B) a Limited Liability
Partnership within the meaning of the Limited Liability Partnership Act, 2008 having its
registered office at 63, Rafi Ahmed Kidwai Road, Police-Station and Post Office Park
Street, Kolkata, Pin Code - 700016, represented ;;y_ifs'{%er Syed Abrar Imam
(having Aadhaar 674402357855 and PAN r&ﬁi}'ﬁszmgx,g, 89 ®f\ Syed Mohammed
Nemet Imam, residing at 72,Tiljala Road,.'_f’gslf ».Qﬂihi;:“xz;i:ﬁﬁ\a; hatik, Police Station
Beniapukur, Kolkata, Pin Code 700046, Kolkala. vPirCode| 00046, (4) ATK
DWELLERS LLP, (having LLPIN ABA-ﬁ‘s'gfsf;gAN ABYFA3947R) 4 Limited Liability
partnership within the meaning of the Limited\Uigbility Partnersiip At, 2008 m&:i its
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registered office at 63, Rafi Ahmed Kidwai Road. Police Station and Post Office Park
Street, Kolkata, Pin Code - 700016, represented by its Designated Partner Syed Abrar
Imam (having Aadhaar 674402357855 and PAN AAHPI82612L) son of Syed Mohammed
Nemet Imam, residing at 72.Tiljala Road, Post Office Gobinda Khatik, Police Station
Beniapukur, Kolkata, Pin Code 700046, (5) ATK BRICKS LLP, (having LLPIN ABA-
7960. PAN ABYFA3583H) a Limited Liability Partnership within the meaning of the
Limited Liability Partnership Act, 2008 having its registered office at 63, Rafi Ahmed
Kidwai Road, Police Station and Post Office Park Street, Kolkata, Pin Code - 700016,
represented by its Designated Partner Syed Abrar Imam (having Aadhaar 674402357855
and PAN AAHPI82612L) son of Syed Mohammed Nemet Imam, residing at 72.Tiljala
Road, Post Office Gobinda Khatik, Police Station Beniapukur, Kolkata, Pin Code 700046,
Kolkata , Pin Code 700046, (6) ATK CHATTELS REALTY PRIVATE LMITED,
(having CIN U70109WB2023PTC259909 and PAN AAYCA2537M) a Company
incorporated under the Companies Act, 7013 having its registered office at 63, Rafi
Ahmed Kidwai Road, Police Station and Post Office Park Street, Kolkata, Pin Code -
700016, represented by its Director Syed Abrar Imam (having Aadhaar 674402357855 and
PAN AAHPI82612L) son of Syed Mohammed Nemet Imam, residing at 72, Tiljala Road,
Post Office Gobinda Khatik. Police Station Beniapukur, Kolkata, Pin Code 700046, (7)
ATK STONEWORKS LLP, (having LLPIN ABA-7406, PAN ABXFA7166P) a Limited
Liability Partnership within the meaning of the Limited Liability Partnership Act, 2008
having its registered office at 63, Rafi Ahmed Kidwai Road, Police Station and Post
Office Park Street, Kolkata, Pin Code - 700016, represented by its Designated Partner Syed
Abrar Imam (having Aadhaar 674402357855 and PAN AAHPI82612L) son of Syed
Mohammed Nemet Imam, residing at 72, Tiljala Road, Post Office.Gobinda Khatik, Police
Station Beniapukur, Kolkata , Pin Code 70004{5;{8} T. R. INFRAPROJECTS PRIVATE
LIMITED, (having CIN U70200WB201 I,I:’__:}‘;E"Jlﬁi 197 and PA}} AAJCA3354M) a
Company incorporated under the Companies Act, 2013 having its wgi,étered office at 63,
Rafi Ahmed Kidwai Road, Police Station and Pdst Office Park Street, Kolkata, Pin Code -
700016, represented by its Director Faiyaz Alam (having Aadhaar 488227229010 and PAN
AIAPA8023F) son of Barkat Ali, residing at 39. Ripon Street, Post Office and Police
Station Park Street, Kolkata, Pin Code- 9) KZAR PROPERTIES PRIVATE
LIMITED, (having CIN U'?(}]ﬂ’l@ﬂiﬁ?-}ly Cl; 52 and PAN AAFCK3838G) a
Company incorporated under meédmpamis&@& 013\having its registered office at 63,
Rafi Abmed Kidwai Road, Pofice Statiott unt BaseOffice|Park Street, Kolkata, Pin Code -
700016, represented by its Dif{acing_r M;Etaﬂﬁied Firoz ng Aadhaar 329922092314 and
PAN AAHPF5415H) son “fl\"‘-;\i ‘Ayub, residing , Gorasthan Lane, Post Office

1 ; . Pin Code 700017, (10) AMBUD

[
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BUILDCON PRIVATE LIMITED, (having CIN U45309WB2017PTC220814 and PAN
AAPCA5221P) a Company incorporated under the Companies Act, 2013 having its
registered office at 11/1, Sarat Bose Road, 3" Floor, North Block, Unit No.N310, Police
Station Bhawanipore, Post Office Elgin Road, Kolkata, Pin Code - 700020, represented by
its Director Arpit Giria (having Aadhaar 026389753284 and PAN BKKPG0009G) son of
Qunil Kumar Giria, residing at 11th Floor, Flat-11a. 36 Rowland Road. Ballygunge,
Fuphoria Heights, Post Office and Police Station Ballygunge, Kolkata, Pin Code 700020,
(11) AMBUD PROPERTIES LLP, (having LLPIN AAL-3954, PAN ABKFAS5851C) a
Limited Liability Partnership within the meaning of the Limited Liability Partnership Act,
2008 having its registered office at 63 Rafi Ahmed Kidwai Road, Police Station and Post
Office Park Street, Kolkata, Pin Code - 700016, represented by its Designated Partner Arpit
Giria (having Aadhaar 926389753284 and PAN BKKPG0009G) son of Sunil Kumar Giria,
residing at 11th Floor, Flat-11A, 36 Rowland Road, Ballygunge, Euphoria Heights, Post
Office and Police Station Ballygunge, Kolkata, Pin Code 700020, (12) AMBUD
CONSTRUCTION LLP, (having LLPIN AAL-4418, PAN ABKFA5850D) a Limited
Liability Partnership within the meaning of the Limited Liability Partnership Act, 2008
having its registered office at 63 Rafi Ahmed Kidwai Road, Police Station and Post Office
Park Street, Kolkata, Pin Code - 700016, represented by its Designated Partner Arpit Giria
(having Aadhaar 9726389753284 and PAN BKKPG0009G) son of Sunil Kumar Giria,
residing at 11th Floor, Flat-11a, 36 Rowland Road, Ballygunge, Euphoria Heights, Post
Office and Police Station Ballygunge, Kolkata, Pin Code 700020, (13) RAHARA
REALTORS LLP, (having LLPIN AAL-4618, PAN AAXFR1629M) a Limited Liability
Partnership within the meaning of the Limited Liability Partnership Act, 2008 having its
registered office at 63 Rafi Ahmed Kidwai Road, Police Station and Post Office Park
Street, Kolkata, Pin Code - 700016, represented by its Designated Partner Arpit Giria
(having Aadhaar 926389753284 and PAN BKKPGO0009G) son of Sunil Kumar Giria,
residing at 11th Floor, Flat-11a, 36 Rowland Road, Ballygunge, Euphoria Heights, Post
Office and Police Station Ballygunge, Kolkata, Pin Code 700020, (14) NILGIRI
INFRAPROPERTIES LLP, (having LLPIN AAL-6806, PAN AAOFN9421G) a Limited
Liability Partnership within the meaning of the Limited Liability Partnership Act, 2008
having its registered office at 63 Rafi Ahmed Kidwai Road, Police Station and Post Office
Park Street, Kolkata, Pin Code - 700016, represented by its Designated Partner Arpit Giria
(having Aadhaar 926389753284 and PAN BKKPG0009G) son of Sunil Kumar Giria,

PR 7 -
residing at 11th Floor, Flat-11a, 36 Roﬁ»fa@l Road. B unge, Euphoria Heights, Post

Office and Police Station Ballyg'u@”/g;'ejfgo1%g 1 Cide 700020, (15) REKSHA

affies Act, 2013 having its
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registered office at 11/1 Sarat Bose Road, 3rd Floor, North Block , Unit No N310. A. J. C.
Bose Road, Police Station Bhawanipore, Post Office Elgin Road, Kolkata, Pin Code -
700020, represented by its Director Amit Singh (having Aadhaar 3 14882800560 and PAN
BFYPS3622C) son of Late Lalit Mohan Singh, residing at 2 Baishnab Seth st Lane, Post
Office Beadon Street, Police Station Jorabagan, Kolkata, Pin Code 700006, (16) REKSHA
REAL ESTATES PRIVATE LIMITED, (having CIN U68200WB2023PTC261930 and
PAN AAMCR6713Q) a Company incorporated under the Companies Act, 2013 having its
registered office at 11/1 Sarat Bose Road, 3rd Floor, North Block , Unit No N310, A. J. C.
Bose Road, Police Station Bhawanipore, Post Office Elgin Road, Kolkata, Pin Code -
700020, represented by its Director Amit Singh (having Aadhaar 314882800560 and PAN
BFYPS3622C) son of Late Lalit Mohan Singh, residing at 2 Baishnab Seth 1st Lane, Post
Office Beadon Street, Police Station Jorabagan, Kolkata, Pin Code 700006, (17) REKSHA
HIGHRISE PRIVATE LIMITED, (having CIN U68200WB2023PTC261958 and PAN
AAMCRG6747A) a Company incorporated under the Companies Act, 2013  having its
registered office at | 1/1 Sarat Bose Road, 3rd Floor, North Block , Unit No N310, A. J. C.
Bose Road, Police Station Bhawanipore, Post Office Elgin Road, Kolkata, Pin Code -
700020, represented by its Director Amit Singh (having Aadhaar 314882800560 and PAN
BFYPS3622C) son of Late Lalit Mohan Singh, residing at 2 Baishnab Seth 1st Lane, Post
Office Beadon Street, Police Station Jorabagan, Kolkata, Pin Code 700006, (18) REKSHA
APARTMENTS PRIVATE LIMITED, (having CIN U68200WB2023PTC262150 and
PAN AAMCRG935L) a Company incorporated under the Companies Act, 2013 having its
registered office at 11/1 Sarat Bose Road, 3rd Floor, North Block, Unit No N310, Al C,
Bose Road, Police Station Bhawanipore, Post Office Elgin Road, Kolkata, Pin Code -
700020, represented by its Desrenated-Partner Amit Singh (having Aadhaar 314882800560
and PAN BFYPS3622C) son of Late Lalit Mohan Singh, residing at 2 Baishnab Seth b
Lane, Post Office Beadon Street, Police Station Jorabagan, Kolkata, Pin Code 700006,
hereinafter collectively referred to as “the PURCHASERS” (which expression unless
excluded by or repugnant to the subject or context shall be deemed to mean and include each of
their respective successors or successors-in-office and/or assigns) of the OTHER PART:
WHEREAS

A. One Subasini Dasi was the sole and absolute owner of ALL THAT piece or parcel
of land containing an area 1.73 ﬂ'rgﬁﬂw more or less comprising of (i)

0.74 acre or 74 satak more lp;f)?@dfvm{in '8, Dag No.579 under R S Khatian

No.3466 (formerly C.S. Dag No544, ({)\%K!h‘at n No1177) and (i) 0.99 acre or 9
| I.F L

satak more less comprisfd in R 8:Dap’No:P 76uder RS Khatian No.2024/!

& C.%’Khﬁiﬁiﬂ No.20 all in Mouza Reckjoan'f: JL

-
Tt

\
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No.13, Police Station Rajarhat in the District of North 24 Parganas, morefully and

particularly mentioned

and described in the SCHEDULE hereunder written and

hereinafter referred to as “the said Property”. The name of the said Subasini Dasi

was recorded as Raiyat

in the Records of Rights published under the West Bengal

Estates Acquisition Act, 1953 in respect of R.S Dag No.1176 under the said R.S

Khatian No. 2024/1.

B. One Dilip Kumar Roy

and Manik Lal Singh were occupants of the said Property

and were ejected pursuant to the Order dated 19" December, 1966 in Title Appeal
No. 916 of 1966 passed by the Fifth Court of the Subordinate Judge, Alipore and

possession was delivere

d on 30" November 1969 in Title Execution Case No. 96 of

1969 in the Court of the Third Munsif, Sealdah 24 Parganas in respect of the said
Property along with other properties. Consequently the erroneous recording of their

names in the records were also deleted in respect of Dag No.579 and the Records of

Rights under the West Bengal Land Reforms Act were subsequently issued in the

names of the sons of the said Subasini Dasi in respect of the said Property.

C. The said Subasini Dasi,
death and governed by

who was a Hindu during her lifetime and at the time of her

the Dayabhaga School of Hindu Law, died intestate on gt

December 1980 leaving her surviving her three sons namely Ramesh Chandra Paul
(since deceased). Dinesh Chandra Pal (since deceased) and Krishna Chandra Pal

(since deceased) and four daughters namely Latika Pal (since deceased), Rekha Pal
(since deceased), Chapala Pal (since deceased) and Suprabha Pal (also known as

Suprova Pal) (since deceased) as her only heirs, heiresses and legal representatives

(her husband having predeceased her) who all upon her death inherited and became

entitled to the said property in equal shares.

D. The said R.S Dag Nos.579 and 1176 continued to be numbered as L.R Dag Nos.579
and 1176 respectively in the Records of Rights published under the West Bengal
Land Reforms Act, 1955, the names of Dinesh Chandra Pal, Krishna Chandra Pal
and Ramesh Chandra Pal are mutated as Raiyats under the L. R. Khatian Nos. 4579.
4580 and 4581 equally in respect of the said Property.

.

_HENE said Ramesh Chan
iy du during his lifet
R bhaga School of Hindu Law, died unmarried and intestate on 30" September
% leaving him surviving his two said brothers namely Dinesh Chandra Pal (since

sed) and Krishna
Rekha Pal (since

dra Paul (also known as Ramesh Chandra Pal), who was a
ime and at the time of his death and governed by the

Chandra Pal (since deceased) and four sisters namely the
deceased). Latika Pal (since deceased), Chapala Pal (;_ince
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deceased) and Suprabha Pal (since deceased) as his only heirs, heiresses and legal
representatives who all upon his death inherited and became entitled to his entire

undivided 1/7" (one-seventh) part or share in the said Property in equal shares.

E. The said Dinesh Chandra Paul (also known as Dinesh Chandra Pal), who was a
Hindu during his lifetime and at the time of his death and governed by the
Dayabhaga School of Hindu Law, died intestate on 21% August 1996 leaving him
surviving his wife namely Indu Bala Paul (since deceased) and three sons namely
Gopinath Pal (since deceased), Asit Kumar Pal (since deceased) and Sankar Kumar
Pal (the Vendor No. 9 hereto), and three daughters namely Radha Rani Bose (also
known as Radha Bose) (the Vendor No.6 hereto), Chaitali Pal (the Vendor No.7
hereto) and Shyamali Paul, (the Vendor No.8 hereto) as his only heirs, heiresses and
legal representatives who all upon his death inherited and became entitled to his
entire undivided 1/6" (one-sixth) part or share in the said Property in equal shares.
The said Indu Bala Paul, who was a Hindu during her lifetime and at the time of his
death and governed by the Dayabhaga Schoo!l of Hindu Law, died intestate on o™
October 1999 leaving her surviving her said heirs, heirssess and legal
representatives who all upon her death inherited and became entitled to her entire
undivided 1/42" (one-forty second) part or share in the said property in equal
shares.

G. The said Rekha Paul (also known as Rekha Pal), who was a Hindu during her
lifetime and at the time of her death and governed by the Dayabhaga School of
Hindu Law, died intestate on 26" December 2002 leaving her surviving her one son
namely Abhijit Pal (the Vendor No.1 hereto) and three daughters namely Sm.
Chaitali Khatua (the Vendor No.2 hereto), Pritha Paul (since deceased) and Mitra
Pal (the Vendor No.3 hereto) as her only.,heirs, heirés_ses and legal representatives
(husband of Rekha Paul namely Manik Chandra Paul (also known as Manik
Chandra Pal) predeceased her on 21% May 1993) who all upon his death inherited
and became entitled to her entire undivided 1/6™ (one-sixth) part or share in the said
Property in equal shares.

(AR Vi wid P , Y =y,

"% YThesaid Pritha Paul. who was a Hindu during het lifetime and at the time of her
d governed by the Dayabhaga School of Hindu Law, died intestate and
n 26" August 2004 leaving her qurviving her husband namely Dilip
ul (the Vendor No4 hereto) and one son namely Saumik Paul (the
0.5 hereto) as her only heirs and legal representatives who both upon her

T
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death inherited and became entitled to her entire undivided 1/24" (one-twenty

fourth) part or share in the said Property in equal shares.

L. The said Latika Pal, who was a Hindu during her lifetime and at the time of her
death and governed by the Dayabhaga School of Hindu Law, died intestate on g
October 2010 leaving her surviving her brother namely Krishna Chandra Pal and
two sisters namely Chapala Pal and Suprabha Pal as her only heirs, heiresses and
legal representatives (husband of Latika Pal namely Sukumar Pal predeceased her
on 2™ September 1996) who all upon her death inherited and became entitled to her
entire undivided 1/6™ (one-sixth) part or share in the said Property in equal shares.

L The said Krishna Chandra Paul (also known as Krishna Chandra Pal), who was a
Hindu during his lifetime and at the time of his death and governed by the
Dayabhaga School of Hindu Law, died intestate on 16" November 2012 leaving
him surviving his only son namely Amar Pal (the Vendor No.15 hereto) as his only
heir and legal representative (wife of Krishna Chandra Pal namely Susama Pal
predeceased him on 11" April 2012) who upon his death inherited and became
entitled to his entire undivided 2/9" (two-ninth) part or share in the said Property.

K. The said Gopinath Pal, who was a Hindu during his lifetime and at the time of his
death and governed by the Dayabhaga School of Hindu Law, died intestate on 29™
May 2013 leaving him surviving his wife namely Jhunu Pal (the Vendor No.13
hereto) and one daughter namely Chhandosree Pal (the Vendor No.14 hereto) as his
only heiresses and legal representatives who both upon his death inherited and
became entitled to his entire undivided 1/36" (one-thirty sixth) part or share in the
said Property in equal shares.

L. The said Asit Kumar Pal, who was a Hindu during his lifetimé and at the time of his
death and governed by the Dayabhaga School of Hindu La;a?_.ﬂdied intestate on 19"
July 2019 leaving him surviving his wife namely Bharati Pal (the Vendor No.10
hereto) and two daughters namely Ishika Pal (th¢ Vendor No. 11 hereto) and
Subhasree Pal (the Vendor No. 12 hereto) as his heirs, heiresses and legal
representatives who all upon his death inherited and became entitled to his entire

“Gadivided 1/36" (one-thirty sixth) part or share in the said Property in equal shares.

shid Chapala Pal, who was a Hindu during her lifetime and at the time of her
-]-- governed by the Dayabhaga School of Hindu Law, died intestate on
gl er 2021 leaving her surviving her only daughter namely Shubhra Pyne (the
éidor No.16 hereto) as her only heiress m:@r&pr&senwﬁve (husband of the %

== by o
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her on 12" May 1995) who upon
her death inherited and became entitled to her entire undivided 2/9"™ (two-ninth) part

Chapala Pal namely Sibprasad Pal predeceased

or share in the said Property.

The said Suprabha Paul, who was a Hindu during her lifetime and at the time of her
g
August 2021 leaving her surviving her only son namely Abhishek Pal (the Vendor
(husband of Suprabha Pal
Subhrangshu Mohan Pal predeceased her on 16" January 2013) who upon

death and governed by the Dayabhaga School of Hindu Law, died intestate on

No.17 hereto) as her only heir and legal representative
namely
his death inherited and became entitled to her entire undivided 2/9" (two-ninth) part
or share in the said Property.

By a Deed of Gift dated 4" December 2017 and registered with Additional District
Sub-Registrar Rajarhat in Book 1 Volume Number 1523-2017 Pages 357676 to
357705 Being No. 152311856 for the year 2017. the said Saumik Paul (the Vendor
No.5 hereto) in consideration of natural love and affection towards his father Dilip
Kumar Paul (the Vendor No.4 hereto), granted conveyed and transferred, by way of
gift, amongst other properties, ALL THAT picce or parcel of land containing an
area of 1.4449 Satak comprising of (i) 0.61675 Satak more or less out of 1/48"
(one-forth eighth) part or share, being portion in R.S and L.R Dag No. 579 and (ii)
0.82815 Satak more or less out of 1/48" (one-forth cighth) part or share, being
portion in R.S and L.R Dag No.1176 in the said Property, absolutely and forever
and upon such gift, the said Saumik Paul remained the Owner of portion measuring
(i) 0.92 Satak more or less in R.S and L.R Dag No. 579 and (ii) 1.232 Satak more or
less in R.S and L.R Dag No. 1176 in the said Property.

The Vendors are the absolute owners of the said Property and in 'khas' vacant and
peaceful possession of the same and are paying khajana to the Government of West
Bengal in respect of the said Property. Area owned by the Vendors in the said
Property is as follows:-

—

| s1.
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Name Area
the Vendors
L.R Dag No.579

(in Satak more or
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P (SM.) CHAITALI KHATUA 1 3.084 4125
3 (SM.) MITRA PAL 3084 4.126
4 DILIP KUMAR PAUL 2157 2.888
5 SAUMIK PAUL 0.92 1232 J
6 (SM.) RADHA RANI BOSE | 2.055 2746
7 (SM.) CHAITALI PAL 2.055 2746
8 (SM) SHYAMALIPAUL | 2.055 2746
9 SANKAR KUMAR PAL 2.055 2.746
10| (SM) BHARATI PAL 0.686 0.92
11| (SM.) ISHIKA PAL 0.686 0.92

12 | (SM.) SUBHASREE PAL 0.686 0.92
13 | (SM.) JHUNU PAL 1.029 138
[ (MS.) CHHANDOSREE PAL | 1029 T
15 | AMAR PAL 16445 2
16 |(SMT)SHUBHRAPYNE | 16.445 2 |
17 | ABHISHEK PAL 16,445 2 |

TOTAL 74 99
| |

Q. AND WHEREAS the Vendors have approached the Purchasers to purchase All
That the said Property free from all encumbrances mortgages charges leases
tenancies cceupancy rights bargadars liens attachments restrictive covenants lis

endens uses debutters trusts acquisition requisition vesting prohibitions claims
s and liabililiex whatsoever or howsoever and with complt:tc vacant

[/ # /oK. NAZRUL
SM“ Kolk endo haye made the following representations ﬂﬂd ASSrAnces:-
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(i) That the Vendors are the absolute owners of the said Property having clear
good marketable title thereto free from all encumbrances mortgages, charges
liens, lispendens, annuity, debutters, wakf, devseva, trusts, benami
transactions, attachments, bargadar, bhagchasi, leases, tenancies, occupancy
rights, uses, acquisition, requisition, vesting, alignment, claims. demands
and liabilities whatsoever or howsoever.

(i)  The Vendors and their predecessors named above have been in open,
continuous, uninterrupted “khas™ vacant peaceful possession of the said
Property since last more than 57 years without any claim or objection
whatsoever or howsoever;

(iii)  That the facts recited above are all true and correct:

(iv)  That the said Property or any part thereof is not affected by any right of way
water light support drainage or any other casement with any person or
property and no material suppression have been made by the Vendors to the
Purchasers;

(v)  That save and except the Vendors no other person has any right title or
interest in the said Property or any part or share thereof and nor any person
or persons has made any claim or raised any dispute in respect of or relating
to the said Property or any part or share thereof in any manner whatsoever:

(vi)  That neither the Vendors nor the predecessor-in-title of the Vendors have at
any time held any land in excess of the Ceiling Limits prescribed under the
West Bengal Land Reforms Act, 1955 or the West Bengal Estates
Acquisition Act, 1953 or any other applicable law;

(vit) That no notice or claim has been received by the Vendors which would
affect the ownership, user, enjoyment and transfer of the Vendors in respect
of the said Property;

(vii) That there is no action, suit, appeal or litigation in respect of the said
roperty or in any way concerning therewith or any part or share thereof
G

ing or filed at any time heretofore;

Aroa Kig)ata That Ho person has ever claimed any right title interest or possession
Regn.No. 447 . . 5 A

i "% @ ver in the said Property or any part thereof nor sent any notice in
thereof and that save and except the Vendors no other persc}} r@ﬁ

@?/,. W Ay
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claim any right title or interest whatsoever in the said Property or any part
thereof.

(x)  That save those relating to sale of the said Property to the Purchasers hereto,
the Vendors have not dealt with or encumbered the said Property in any
manner nor entered upon any agreement or contract in respect thereof,

(xi)  That the said Property or any part thereof is not affected by or subject to (a)
any mortgage including mortgage by deposit of title deeds or anomalous
mortgage under the Transfer of Property Act, (b) any charge lien lispendens
or annuity, (c) any right of residence or maintenance under any testamentary
disposition settlement or other documents or under any law, (d) any trust
resulting or constructive arising under any debutter name benami transaction
or otherwise, (¢) any debutter wakf or devseva, (f) any attachment includ ing
attachment before judgement of any Court or authority, (g) any right of way
walter right support drainage or any other easement with any person or
property, (h) any right of any person under any agreement or otherwise, (i)
any burden or obligation other than payment of Khajana / Revenue, (j) any
other encumbrance of any kind whatsoever or any decree or order includi ng
any injunction or prohibitory order.

(xii)  That the said Property is abutting directly on the public road on its Northern
side.

(xiii) That there shall be no difficulty in mutation of the name of the Purchasers as
owners in the Records of Rights and other vecords of the concerned Rlock
Land and Land Reforms Office and other government records in respect of
the said Property upon its purchase by the Purchasers;

R. AND WHEREAS the Vendors have contracted for sale and transfer of the said
Property and all properties benefits and rights appurtenant thereto free from all
encumbrances mortgages charges leases tenancies occupancy rights bargadars liens

ﬁ"l’ﬁ“ﬁb@ents restrictive covenants lis pendens uses debutters trusts acquisition
/ \“/—ﬁau’mtp .vesting prohibitions claims demands and liabilities whatsoever or
with complete vacant peaceful possession thereof and relying on the
sentations and assurances made and/or contained ot the part of the

_ .. 3K, NAZ Sﬂgee ra
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] the Purc §’é have agreed to purchase the same at and for a total consndemnon of

Q:" :lieving the same (o be true and correct and acting on faith thereof,
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Rs.10,42,74,800.00 (Rupees ten crores forty two lakhs seventy four thousand eight
hundred) only.

I. NOW THIS INDENTURE WITNESSETH that in pursuance of the said
agreement and in consideration of the sum of Rs. 10,42,74.800.00 (Rupees ten crores forty
two lakhs seventy four thousand eight hundred only of the lawful money of the Union of
India in hand and well and truly paid by the Purchasers to the Vendors at or before the
execution hereof (the receipt whereof the Vendors do hereby as also by the receipt and
memo of consideration hereunder written admit and acknowledge and of and from the
payment of the same and every part thereof forever release discharge and acquit the
Purchasers and the properties benefits and rights hereby granted sold conveyed transferred
assigned and assured or expressed or intended so to be) the Vendors do hereby grant sell
convey transfer assign and assure unto and to the Purchasers herein in equal shares ALL
THAT pieces and parcels of land containing an area of 1.73 acre or 173 sataks more or less
comprising of (i) 0.74 acre or 74 Sataks more or less being the entire L.R. Dag No.579 and
(i1) 0.99 acre or 99 Sataks more or less being the entire L.R. Dag No.1176 both recorded
under L.R. Khatian Nos.4579, 4580 and 4581 (formerly R.S Dag Nos.579 and 1176
recorded under R.S. Khatian Nes.3466 and 2024/1 respectively) in Mouza Reckjoani, 1.1,
No.13 in the District of North 24 Parganas morefully and particularly mentioned and
described in the FIRST SCHEDULE hereunder written and hereinafter referred to as “the
said Property” TOGETHER WITH their respective parts or shares of and in the said
Property as recited above or otherwise TOGETHER WITH all and singular the tangible
and intangible assets dwelling room edifices fixtures gates courts courtyards compound
boundaries, areas sewers drains ways paths passages fences hedges ditches trees water
water courses lights and all manner of former and other rights liberties benefits privileges
easements appendages and appurtenances whatsoever belonging or in any way appertaining
thereto or reputed or known to be part or pzirce! or member thereof which now is or are or
heretofore were or was held used occupied or enjoyed therewith AND reversion or
reversions remainder or remainders and rents issues and profits thereof and all and every
_ pa:ﬁl:_;grg\o\t‘ AND all the Raiyati and entire share estate right title interest inheritance use

fgs and evidences of title in anywise relating to or connected with the said

Property %“3' part thereof which now arc or is or hereafter m&;y be in Fossessi{m DOWer
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custody or control of the Vendors or any person or persons from whom the Vendors 1
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procure the same without any action or suit at law or in equity AND TOGETHER WITH
all easements and share, right, title and interest of the Vendors of and in the abutting
passages/roadways for beneficial use and enjoyment of the said Property TOGETHER
WITH all legal incidence thereof TO HAVE AND TO HOLD the same and all the
properties benefits and rights hereby granted sold conveyed transferred assigned and
assured or expressed or intended so to be, unto and to the use of the Purchasers absolutely
and forever for a perfect and indefeasible estate of inheritance in fee simple in possession
without any manner of condition use trust or other thing whatsoever to alter defeat
encumber or make void the same and free from all encumbrances, mortgages, charges,
liens, lis pendens, leases, tenancies, occupancy rights, uses, bargadar, vesting, debutters,
trusts, attachments, acquisition, requisition, claims, demands and liabilities whatsoever or
howsoever.

II. THE VENDORS DO HEREBY COVENANT WITH THE PURCHASERS as
follows:

(i) THAT notwithstanding any act deed matter or thing by the Vendors or their
predecessors-in-title done omitted executed or knowingly permitted or suffered to
the contrary the Vendors are now lawfully rightfully and absolutely seized and
possessed of and/or otherwise well and sufficiently entitled to the properties
benefits and rights hereby granted sold conveyed transferred assigned and assured
or expressed or intended so to be without any manner of encumbrances charges
conditions uses trusts or any other thing whatsoever to alter defeat encumber or
make void the same;

(i1) AND THAT the Vendors have not at any time done or executed or knowingly
suffered or been party or privy to any act deed matter or thing whereby the
properties benefits and rights hereby granted sold conveyed transferred assigned
and assured or expressed or intended so to be or any part thereof can or may be
impeached encumbered or affected in title:

(iii)  AND THAT notwithstanding any act deed or thing whatsoever done as aforesaid

/&W\ha\‘e now in themselves good right, full power and absolute authority
// and inde I’sﬁ' title to grant sell convey transfer assign and assure all the

Sho
o »'E,, K ﬁg“# %
O [ ,nn%a? &l o1 cxpressed or intended so to be unto and to the Purchasers in the
S5
A\ .

and rights hereby granted sold conveyed transferred aasi‘;:ned

manner affn%s ids cordmg to the true intent and meamng of these presents;
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(iv)  AND THAT the properties benefits and rights hereby granted sold conveyed
transferred assigned and assured or expressed or intended so to be now are free
from all claims demands encumbrances mortgages charges leases tenancies
occupancy rights bargadars liens attachments restrictive covenants lispendens uses
debutters trusts acquisition requisition vesting prohibitions claims demands
and liabilities whatsoever or howsoever made or suffered by the Vendors or any
person or persons having or lawfully rightfully or equitably claiming any estate or
interest therein through under or in trust for the Vendors and their predecessors-in-
title.

(v) AND THAT the properties benefits and rights hereby granted sold conveyed
transferred assigned and assured or expressed or intended so to be constitutes the
entire one hundred percent share in the said Dag Nos.579 and 1176 comprised in

the said Property Without any remamder oF Tesiaue and the PuTCHaSars-shatt-te

virtue of the sale made hereby be and exclusively entitled to any reversion,
remainder or residue attributable to the Vendors if found in such Dag. Furthermore,
the Vendors have accepted that the shares of each of them as contained above and if
at any time it is reflected that the shares are more or less. then the Vendors have by
way of family settlement accepted and/or be deemed to have accepted their shares
as contained in this deed to be final and binding on them and to have conveyed their
entire shares to the Purchasers by these presents and shall not have any right to raise
any dispute, claim, or objection whatsoever at any time hereafter with regard

thereto.

{(vi) AND THAT the Purchasers shall or may at all times hereafter peaceably and
quietly hold use possess and enjoy the properties benefits and rights hereby granted
sold conveyed transferred assigned and assured or expressed or intended so to be
and receive the rents issues and profits thereof without any lawful eviction
interruption claim or demand whatsoever from or by the Vendors or any person or
persons having or lawfully rightfully or equitably claiming as aforesaid and free and
clear and freely and clearly and absolutely acquitted exonerated and discharged

s bangadars lispendens uees de‘;utterg frugts acquisition requisition

alignment claims demands and liabilities whatsoever H hfwsoever. i o
Lo A : Lﬁ Jij.r;-ue'»/*"f""{‘
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AND THAT the Vendors and all person or persons having or lawfully rightfully or
equitably claiming any estate or interest in the properties benefits and rights hereby
granted sold conveyed transferred assigned and assured or expressed or intended so
to be through under or in trust for the Vendors of his predecessors-in-title shall and
will from time to time and at all imes hereafier at the request and costs of the
Purchasers do and execute or cause to be done and executed all such acts deeds and
things for further better and more perfectly assuring the properties benefits and
rights hereby granted sold conveyed transferred assigned and assured or expressed
or intended so to be unto and to the Purchasers in the manner aforesaid as shall or
may reasonably be required by the Purchasers.

AND THE VENDORS DO HEREBY DECLARE AND ASSURE THE

PURCHASERS as follows:-

a)

b)

i
-

THAT the said Property or any portion thereof is not affected by any attachment
including the attachment under any certificate case or any proceedings started at the
instance of the Income Tax Authorities or the Estate Duty Authority or other
Government authorities under the Public Demands Recovery Act or any other Acts
or otherwise whatsoever and there is no certificate case or proceedings against the
Vendors for realisation of the arrears of Income Tax or Wealth Tax or Gift Tax or
other taxes or dues or otherwise under the Public Demands Recovery Act or any
other Acts for the time being in force.

AND THAT the said Property or any portion thereof is not affected by any notice
or scheme of acquisition, requisition or alignment of the Kolkata Metropolitan
Development Authority, West Bengal Housing Infrastructure Development
Corporation or the Government or any other Public body or authorities.

AND THAT no declaration or notification is made or published for acquisition or
requisition of or alignment on the said Property or any portion thereof under the
Land Acquisition Act or The Right to Fair Compensation and Transparency in Land

r-_ﬁe._‘q&uisition, Rehabilitation and Resettlement Act, 2013 or any other Act for the

oA

8%

fest Bengal Land Reforms Act, 1953 and/or any other act or legislation ot
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otherwise for the Vendors to grant sell convey transfer assign and assure the
properties benefits advantages and rights hereby granted sold conveyed transferred
assigned and assured in favour of the Purchasers in the manner aforesaid.

e) AND THAT the Purchasers shall be entitled to get their names mutated in the
Records of Rights under the West Bengal Land Reforms Act, 1955 as raiyats in
respect of the said Property and for such purpose the heirs and legal representatives
of all three recorded persons under Khatian Nos. 4579, 4580 and 4581 being legal
heirs of Late Subasini Dasi do hereby give and shall be deemed to have given
consent by these presents and confirm that the entire shares of each such recorded
persons have been conveyed to the Purchasers by these presents.

f) AND THAT the Vendors have represented and assured to the Purchasers that there
is no action, suit, appeal or litigation in respect of the said Property or any part or
share thereof pending or filed at any time heretofore and that the said Property has
been in uninterrupted exclusive ownership and possession and enjoyment of the
Vendors since becoming the owner thereof without any claim, obstruction, dispute
or impediment whatsoever or howsoever from or by any person and that no person
has ever claimed any right title interest or possession whatsoever in the said
Property or any part thereof nor sent any notice in respect thereof And That save
and except the Vendors no other person can claim any right title or interest
whatsoever in the said Property or any part thereof and without prejudice to or
affecting the covenant for protection and indemnity given by the Vendors
hereinabove. the Vendors agree to pay the entire market value of the said Property
at the material time and to indemnify and keep the Purchasers fully saved harmless
and indemnified from and against all iosses damages costs claims demands action
or proceeding that the Purchasers may suffer or incur owing to any defect or
deficiency being found in the title or possession of the Vendors or in case any of the
representation or assurances made and/or contained on the part of the Vendors
being found to be false.

y = O q) A F?]&ND THAT all rates, taxes, Khajana/land revenue and other outgoings and
\ L -“"‘1- positions payable in respect of the said Property has duly been paid and there is

SF. MAZRUL ISLR®H L in arrears or outstanding in connection therewith.
Araa Kolkata
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ALL THAT piece and parcel of “Sali” and “Danga” land contairing an area of 1.73 acre or
173 satak more or less being entire L.R Dag Nos.579 and 1176 (as described below) in
Mouza Reck:i‘(}jp!'_, J.L No.13, Police Station Rajarhat, within the jurisdiction of Rajarhat
Bishnupur no.1 Gram Panchayat, Additional District Sub Registry Office Rajarhat in the

District of North 24 Parganas:-

RS Dag and LR Dag and | Classificati | Total Area in | Area of Dag
Khatian Number | Khatian on Dag (Acre) being subject
Number matter of Sale
(Acre)
- —~
Dag No. 579 |Dag No. 579 (éaf 0.74 0.74
recorded in | recorded in \) r
¢ ]
Khatian Nos. | Khatian v u}":}_a. ’
3466 Nos.4579, 4580 'Tt?,,,-_f |
and 4581 o - |
Dag No. 1176 | Dag No. 1176 |[Danga 0.99 0.99 i
recorded in | recorded in ‘ |
Khatian Khatian i
No0s.2024/1 No0s.4579, 4580 |
and 4581 i
TOTAL 1.73 J

The Said Property is delineated in the plan annexed hereto duly bordered thercon in
“RED” and the same is buited and bounded as follows,

The entire R.S and L.R Dag No.579 butted and bounded as follows:

ON THE NORTH By Public Road, L.R Dag No.577 and partly by L.R Dag

= No.578:
S R N

™\ P F
X I Partly by each of L.R Dag Nos.580. 581 and 586:
y

ag No.1170 buited and bounded as follows:

s e o o
“gﬂj \:{ L«Cf\f‘a‘v{ oL
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ON THE NORTH By L.R Dag No.1177 and partly by each of L.R Dag Nos.578
and 1179;

ON THE SOUTH Partly h& each of L.R Dag Nos.1175 and | 174;

ON THE EAST Partly by each of L.R. Dag Nos. 1180, 1174 and 1 177;

ON THE WEST By L.R Dag Nos.579, 581, 582 and partly by L.R Dag

No.578.

OR HOWSOEVER OTHERWISE the same now are or is or heretofore were or
was situated butted bounded called known numbered described or distinguished. The
classification of L.R Dag No.579 has been erroneously recorded as Pukur which is 1o be
corrected. Be it mentioned that the structures and several residential dwelling rooms with

cemented ﬂo'ogi_p_g on the said property measures about 1500 Square feet more or less,

IN WITNESS WHEREOF the parties hereto have hereunto set and
their respective hands and seals the day month and year first above written.

subscribed

3,

SIGNED SEALED AND
DELIVERED by the abovenamed .
VENDORS at Kolkata in the presence

Bl

2 ?‘:::BH (ABHUIT PAL)
P
]
—\QR;-‘OVJ' m'(a-a Fa’{‘
L

(MITRA PAL)

Chackate O
(CHAITALI KHATUA)

TOTAR)
‘\‘*'\"’_\‘\‘L'
'tﬁuaaULlsuN"
Arga Kolkata g

93 232

[
\k%

Regm. o447
L\
A /
AT 2

AL/ '.f"‘;':?"ﬂlyl"

1

(DILIP KUMAR PAUL)

(SAUMIK PAUL)

(atiph B
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J%wdkaw Rese
(RADHA RANI BOSE)

Chatall Bl .

(CHAITALI PAL)

(SHYAMALI PAUL) (SANKAR KUMAR PAL)
O AT
Jo Mgt 12k al
(BHARATI PAL) (ISHIKA PAL)
(SUBHASREE PAL) (JHUNU PAL)
s
f:’ [ l ‘i’/g i
ﬁ%mczasﬂﬂ’-’ [
(CHHANDOSREE PAL) (AMAR PAL)

(SHUBHRA PYNE)

Jmﬁu Out

(ABHISHEK PAL)

SIGNED SEALED AND DELIVERED by
the abovenamed PURCHASERS at Kolkata

in the presence of:
; i
Cﬂ e g Mt} /V

C mc-h:f.u kwrmatr K
'40??:%'7‘ Poad , Rall ’

;421:@& fé%"””’

T+ Ghreet
m'ff'al

ATK CONTOURS INFRALLP -
PLACID REALTORSLLP »

ATK STONEWORKS LLP - 'ﬂ
ATK HOMES LLP g 7 |
ATKDWELLERSLLP » o

ATK BRICKSLLP .
IATTELS REALTY PVTLTD -

m@%ﬁﬁum

signated Partner / Director .
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I. R. INFRAPROJECTS PVT. LTD.

Dlrsclo.'

KZAR PROPERT!ES PVT. LTD., g

Director

AMBUD EU!L&GON PR]\"ATE LIMITED -
MEUD PR ITIES

REKSHA SPACES PRIVATE LIMITED -
REKSHA HIGHRISE PRIVATE LIMITED -
REKSHA REAL ESTATES PRIVATE LIMITED -
REKSHAAPARTMENTS PRIVATE LIMITED -

et gl

DIRECTOR | AURHGRISESIBRATORY

Drafted by me:
'@% Advocale

Clo D Law Associates,

Advocates

4D. Nicco House,

1B Hare Street,
Kolkata-700001 (763/2012)
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RECEIPT AND MEMOQ OF CONSIDERATION

RECEIVED by the abovenamed Vendors of aud from the within named Purchasers
the within mentioned sum of Rs. 10.42,74,800.00 (Rupees ten crores forty two lakhs
seventy four thousand eight hundred) only being the consideration in full payable under
these presents as per memo written hereinbelow:

MEMO OF CONSIDERATION:
Sl By or out of Date Bank & Branch Amount
No. | Cash/Demand (in Rs. P.)
draft/Cheque
Numbers
! 000003 01/06/2023 KOTAK 187,000.00
MAHINDRA BANK,
) KOLKATA
2 000021 01/06/2023 KOTAK 187.000.00
MAHINDRA BANK. |
KOLKATA |
3 000006 01/06/2023 KOTAK 121.000,00 |
MAHINDRA BANK.
KOLKATA __!
4 000007 01/06/2023 KOTAK 121,000.00
MAHINDRA BANK,
KOLKATA |
5 000008 01/06/2023 KOTAK 121.000.00
MAHINDRA BANK,
KOLKATA
6 000009 01/06/2023 KOTAK 374,000.00 |
MAHINDRA BANK.
KOLKATA ¥
7 000010 | _0H06/202 KOTAK 374,000.00
A0 TA f?lﬁ MAHINDRA BANK,
Yefe N\ korkata
PR MAZRUL TSTAM
8 0000 - A8 s/ Ha/Ray KOTAK I 374.000.00 |
) T”””'”"‘ | BAHINDRA BANK, | |
\2 €P _KOLKATA | |

|
T e "3{'4:'{/
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000013

01/06/2023
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KOTAK
MAHINDRA BANK,
KOLKATA

374.000,00 |

10

000015

01/06/2023

KOTAK
MAHINDRA BANK,
KOLKATA

88.000.00

11

000016

01/06/2023

KOTAK
MAHINDRA BANK,
KOLKATA

88.000.00

000017

01/06/2023

KOTAK
MAHINDRA BANK,
KOLKATA

88.000.00 |

13

000024

01/06/2023

KOTAK
MAHINDRA BANK,
KOLKATA

374.000.00

14

000019

01/06/2023

KOTAK
MAHINDRA BANK,
KOLKATA

15

000023

01/06/2023

374,000.00

KGTAK
MAHINDRA BANK,
KOLKATA

47,744.00

16

363705

01/06/2023

IDBI BANK.,
KOLKATA

187,000.00

17

363720

01/06/2023

IDBI BANK,
- KOLKATA

187.000.00

18

363707

01/06/2023

' IDBI BANK,
KOLKATA

121,000.00 |

19

363708

01/06/2023

IDBI BANK,
KOLKATA

121,000.00

20

363709

303710

Ikyta
O n'gn_Ncl daTIi9

» BI BANK,
LKATA

121,000.00

374,000.00

363711

>

Quens | foif
\'1‘;"\ G S }6

()~

=r

374,000.00

1

v

-
e
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3 [ &7 01/06/2023 |  IDBIBANK, 374,000.00
KOLKATA

24 | 363713 | 01/062023 |  IDBIBANK, 374,000.00
KOLKATA

25 | 363715 | 01062023 | IDBIBANK. 88,000.00
KOLKATA

26 | 363716 | 01/06/2023 [DBI Bank, 88,000.00
KOLKATA

27 | 36717 | 016023 IDBI Bank, 88,000.00
KOLKATA

28 | 363723 | 01062023 |  IDBIBANK, 374,000.00
KOLKATA

29 | 363719 | 01062023 | IDBIBANK. 374,000.00
KOLKATA

30 363722 01/06/2023 IDBI BANK, 47,744.00
KOLKATA

31 000003 | 01062023 | HDFC BANK LTD., 187,000.00
KOLKATA

32 | 000018 | 01/06/2023 | HDFC BANK LTD., 187,000.00
KOLKATA

33 | 000005 | 01/062023 | HDFC BANK LTD. 121,000.00
KOLKATA

34 | 000006 | 01062023 | HDFC BANK LTD. 121,000.00
KOLKATA

35 | 000007 | 01062023 | HDFC BANK LTD, 121,000.00
KOLKATA

36 000008 01/06/2023 HDFC BANK LTD., 374,000.00
KOLKATA

37 | 000009 | 01062023 | HDFCBANK LTD, 374,000.00
£ KOLKATA

38 000021 BANK LTD., 374,000.00
KQLKATA

39 | 000011 JiHD (_:J NK LTD,, 374,000.00
OIIKATA

9 | 000013 :f?fh@m HDjEﬂANK LTD,, 88,000.00

~ KOLKATA

z2

bl Pk
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41 000014 01/06/2023 | HDFC BANK LTD.. 88,000.00 |
KOLKATA
0 000015 01/06/2023 | HDFC BANK LTD., 88.000.00
KOLKATA
43 000022 01/06/2023 | HDFC BANK LTD.. 374,000.00
KOLKATA
44 000017 01/06/2023 | HDFC BANK LTD., 374.000.00
KOLKATA
45 000020 01/06/2023 | HDFC BANK LTD.. 47,744.00
KOLKATA
46 000486 01/06/2023 ICICI BANK., 187.000,00
KOLKATA
47 000488 01/06/2023 ICICI BANK. 121,000.00
KOLKATA
48 000489 01/06/2023 ICICI BANK, 121.000.00
KOLKATA
49 000490 01/06/2023 ICICI BANK, 121.000.00
KOLKATA
50 000491 01/06/2023 ICICI BANK. 374,000.00
KOLKATA
51 000492 01/06/2023 ICICI BANK, 374,000.00
KOLKATA
52 000494 01/06/2023 ICICI BANK, 374,000.00
KOLKATA
53 029059 01/06/2023 AXIS BANK, 187,000.00
KOLKATA
54 029075 01/06/2023 AXIS BANK, 187,000.00
KOLKATA
55 029061 01/06/2023 AXIS BANK, 121,000.00
KOLKATA
56 029062 01/06/2023 AXIS BANK, 121,000.00
KOLKATA
01/06/2023 AXIS BANK, 121,000,00
KOLKATA
01/06/2023 AXIS BANK. 374,000.00
KOLKATA

| |
L
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X
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1

029065 0i/05/2023 |  AXIS BANK. 374.000.00
ol e | KOLKATA |
60 029074 01/06/2023 AXIS BANK. 374,000.00
s 3 KOLKATA
61 029067 01/06/2023 AXIS BANK, 374,000.00 |
KOLKATA
62 029069 01/06/2023 AXIS BANK. 88,000.00
KOLKATA
63 029070 £1/06/2023 AXIS BANK, 88,000.00
KOLKATA
64 029071 01/06/2023 AXIS BANK. 88,000,00
: KOLKATA
65 029077 01/06/2023 AXIS BANK. 374,000.00
i | KOLKATA |
66 029073 01/06/2023 AXIS BANK. 374,000.00
e i | KOLKATA
67 029076 01/06/2023 |  AXIS BANK, 47,744.00
= KOLKATA
68 365801 01/06/2023 IDBI BANK. 187.000.00
KOLKATA B
69 365819 01/06/2023 IDBI BANK. 187.000.00
KOLKATA
70 365803 01/06/2023 IDBI BANK, 121,000.00
KOLKATA
7 365804 01/06/2023 IDBI BANK, 121,000.00
KOLKATA
72 365805 01/06/2023 IDBI BANK. 121,000.00
KOLKATA
73 365806 01/06/2023 IDBI BANK. 374,000.00 |
KOLKATA .
74 365807 01/06/2023 IDBI BANK. 374,000.00
KOLKATA
01/06/2023 IDBI BANK, 374,000.00
KOLKATA | |
01/06/2023 IDBI BANK, [ 374,000.007’
A |

Al oo T X
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77 365811 0100612023 |  IDBIBANK, T 88,000.00 |
1 xoixaTa
78 365812 01/062023 |  IDBIBANK. 88.000.00
v ._ KOLKATA
79 365814 01/06/2023 |  IDBIBANK, 88,000.00
KOLKATA
80 365820 01/06/2023 IDBI BANK, 374,000.00
KOLKATA |
81 365816 01/06/2023 IDBI BANK. 374,000.00
KOLKATA
22 365818 01/06/2023 IDBI BANK, 47.744.00
_ KOLKATA
83 024277 01/06/2023 AXIS BANK, 187,000.00
3 KOLKATA - |
84 042970 01/06/2023 AXIS BANK. 187,000.00
e ROTRARE |
85 024279 01/06/2023 AXIS BANK. 121.000.00 |
_ KOLKATA
86 024280 01/06/2023 AXIS BANK. 121,000.00
KOLKATA
87 042956 01/06/2023 IS BANK, 121,000,00
KOLKATA
88 042957 01/06/2023 AXIS BANK. 374,000.00
KOLKATA
89 042058 01/06/2023 AXIS BANK. 374,000.00
| KOLKATA
90 042968 01/06/2023 AXIS BANK. 374,000.00
KOLKATA
91 042960 01/06/2023 AXIS BANK, 374,000.00
KOLKATA
92 042962 01/06/2023 AXIS BANK. 88,000.00
_—= KOLKATA
G1106/2023 AXIS BANK, 88,000.00 |
[ _ ROLRATA
01/06/2023 AXIS BANK, 88,000.00
 KOLKATA |

——

)ﬁj TR
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95 042971 01/06/2023 AXIS BANK. 374.000.00 |
KOLKATA
96 042967 01/06/2023 AXIS BANK. 374.,000.00
KOLKATA
97 000221 01/06/2023 | HDFC BANK LTD. 187,000.00
el KOLKATA
98 000237 01/06/2023 | HDFC BANK L1D.. 187,000.00
KOLKATA
99 000223 01/06/2023 | HDFC BANK L1D., 121,000.00
i KOLKATA,
100 000224 01/06/2023 | HDFC BANK L1D., 121.000.00
KOLKATA
101 000225 01/06/2023 | HDFC BANK LTD.. 121,000.00
KOLKATA
102 000226 01/06/2023 | HDFC BANK LTD.. 374,000.00
KOLKATA L
103 000227 01/06/2023 | HDFC BANK LTD.. 374.000.00
KOLKATA
104 000236 01/06/2023 | HDFC RANK LTD. 374.000.00
KOLKATA
105 000229 01/06/2023 | HDFC BANK LTD. 374.000.00
KOLKATA
106 000231 01/06/2023 | HDFC BANK LTD.. 88,000.00
KOLKATA
107 000232 01/06/2023 | HDFC BANK LTD.. 88,000.,00
| KOLKATA
108 000233 01/06/2023 | HDFC BANK L1TD.. 88,000.00
KOLKATA
109 000239 | o1 fosfzoz:; HDFC BANK LTD., 374,000.00
AT AR N KOLKATA
110 00023 57| 01/06/202%, | HDFC BANK LTD., 374,000.00
ff v / Sk MAZR "\boj:f\\\ KOLKATA
1 00(1238 o d’fﬁm HDFC BANK LTD. 47.744.00
O\ ‘:c_s KOLKATA
/3
5 -

LU | ‘I; !
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112 000767 01/06/2023 HDFC BANK LTD., 187.000.00
KOLKATA

113 000783 01/06/2023 HDFC BANK LTD., 187.000.00
KOLKATA

114 000769 01/06/2023 HDFC BANK LD 121,000.00
KOLKATA

115 000770 01/06/2023 HDFC BANK LTD., 121.000.00
KOLKATA

116 000771 01/06/2023 HDFC BANK LTH., 121,000.00
KOLKATA

117 000772 01/06/2023 HDFC BANK LTD., 374,000.00
KOLKATA

118 000773 01/06/2023 HDFC BANK LTD., 374.,000.00
KOLKATA

119 000782 01/06/2023 HDFC BANK LT, 374,000.00
KOLKATA

120 000775 01/06/2023 HDFC BANK LTD., 374,000.00
KOLKATA

121 000777 01/06/2023 HDFC BANK LTD., 88.000.00
KOLKATA

122 000778 01/06/2023 HDFC BANK LTD., 88.000.00
KOLKATA

123 000779 01/06/2023 HDFC BANK LTD., 88.000.00
KOLKATA

124 000785 01/06/2023 HDFC BANK L.TD., 374.000.00
KOLKATA

01/06/2023 HDFC BANK ETD, 374.000.00
KOLKATA

OGNS | HDFCBANKLID. {140

KOLKATA -
[ Sl ad

@ A ﬁ// e
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127

313174

06/06/2023

KOTAK

MAHINDRA BANK,

KOLKATA

4,553.00

128

313177

06/06/2023

KOTAK

MAHINDRA BANK,

KOLKATA

=

3.980.00

129

313184

06/06/2023

KOTAK
MAHINDRA BANK,
KOLKATA

6,320.00

130

313182

06/06/2023

KOTAK
MAHINDRA BANK.
KOLKATA

6.320.00

131

313176

06/06/2023

KOTAK
MAHINDRA BANK.
KOLKATA

6,320.00 |

132

313172

06/06/2023

KOTAK
MAHINDRA BANK,
KOLKATA

8,533.00

133

313180

06/06/2023

KOTAK
MAHINDRA BANK,
KOLKATA

7.960.00

134

313179

06/06/2023

KOTAK

MAHINDRA BANK,

KOLKATA

8.533.00

135

313173

06/06/2023

KOTAK

MAHINDRA BANK,

KOLKATA

8.533.00

136

313175

06/06/2023

KOTAK
MAHINDRA BANK,
KOLKATA

7.486.00

137

313178

06/06/2023

KOTAK

MAHINDRA BANK,

KOLKATA

7,486.00

138

3 I 3 UL \oul
* Sh. ]fga}{(()\%a

g* /0612023
i
a9 |
A.NO- <]
Q s >

KOTAK
MAHINDRA BANK,
KOLKATA

7,486.00
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139 | 313183 06/06/2023 KOTAK 8.533.00
MAHINDRA BANK.
KOLKATA
140 313186 06/06/2023 KOTAK 8.533.00 |
MAHINDRA BANK.
KOLKATA
141 313185 06/06/2023 KOTAK 2,294.050.00
MAHINDRA BANK.
KOLKATA |
142 052382 05/06/2023 IDBI BANK. 4.553.00
KOLKATA
143 052383 05/06/2023 IDBI BANK. 3.980.00
KOLKATA
144 052384 05/06/2023 IDRI BANK. 6.320.00
KOLKATA
145 052385 05/06/2023 IDBI BANK. 6.320.00
KOLKATA
146 052386 05/06/2023 IDBI BANK, 6.320.00
KOLKATA
147 052387 05/06/2023 IDBI BANK, 8.533.00
KOLKATA
148 052388 05/06/2023 IDBI BANK. 7.960.00
KOLKATA
149 052389 05/06/2023 IDBI BANK. 8.533.00
KOLKATA
150 052390 05/06/2023 IDBI BANK. $.533.00
KOLKATA
151 0524 2y VA ROPISR023 | IDBIBANK, 7,486.00
> & | KOLKATA
;, SK, NAZRUL ISLAM oy o8
Kptkata
152 84?;9:3‘;:1; 4403766 | IDBIBANK 7.436.00
}_ \ \ i KOLKATA

\J@vﬂ ﬁrag_,ﬂq)-jﬂ'/&-ﬁjézyuz
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53 052304 osxnﬁ?zﬁ_ﬁjmwiﬁgi_mwﬁ, 7,486.00 |
KOLKATA
154 052395 05/06/2023 [DBI BANK,
KOLKATA
155 052396 05/06/2023 ‘ IDBI BANK, 8,533.00
KOLKATA
156 052397 05/06/2023 IDBI BANK 2294050.00
KOLKATA
157 004910 06/06/2023 | HDFC BANK LTD., 4.553.00
KOLKATA
158 004911 06/06/2023 | HDFC BANK LD, 3,980.00
KOLKATA
!
h 59 004912 06/06/2023 | HDFC BANK ETD;, 6,320.00
KOLKATA
160 004914 06/06/2023 | HDFC BANK LTD.. 6.3 20.001
KOLKATA J
161 004915 06/06/2023 | HDFC BANK LTD.. 6.320.00 |
KOLKATA
Bemores N
162 004916 06/06/2023 | HDFC BANK LTD., 8.533.00 |
KOLKATA
163 004917 06/06/2023 | HDFC BANK LTD.. 7,960.00
KOLKATA
164 004918 06/06/2023 | HDFC BANK LTD., 3,533.004
- KOLKATA
165 004919 06/06/2023 | HDFC BANK LTD., 3,533.(10—1
KOLKATA
166 ?% | 06/06/2023 | HDFC BANK LTD., 7,486.00
SATAR J,\ KOLKATA _‘
O " o I I
167 |~ ;{}ﬂwgg 1 oA 08 U6/2023 | HDFC BANK LTD.. 1 7.486.0 I
e /oK. f'it_i' u]i:é-');i N f !
L [ e e | 2 S |

W

1 A 0ot L
j‘ﬁ“[ B0 el
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168 004923 06/06/2023 | HDFC BANK LTD.. 7.486.00 |
KOLKATA
169 004924 06/06/2023 | HDFC BANK LTD., 8.533.00
KOLKATA
170 004925 06/06/2023 | HDFC BANK LD, 8,533.00
KOLKATA
171 004926 06/06/2023 | HDFC BANK LTD., 2,294,050.00
| KOLKATA
172 508892 05/06/2023 ICICI BANK, 4,553.00
KOLKATA
173 508893 05/06/2023 ICICI BANK, 190.980.00
KOLKATA
174 508894 05/06/2023 ICICI BANK. 6.320.00
KOLKATA
175 508895 05/06/2023 ICICI BANK. 6.320.00
KOLKATA
176 508896 05/06/2023 ICICI BANK, 6.320.00
KOLKATA
177 508897 05/06/2023 ICICI BANK, 8.533.00
KOLKATA
178 508898 05/06/2023 ICICI BANK, 7,960.00
KOLKATA
179 508899 05/06/2023 ICICI BANK. 382.533.00
KOLKATA
180 | UTR No. 15/06/2023 ICICI BANK. 8.533.00
000136521231 KOLKATA
ZJast H Kog 05/06/2023 ICICI BANK, 95,486.00
,"7 ‘;"' hul '\S\-"“ " KOLKATA
[l 5 [ BT GWate :
0 [ (182450835 &Il | 0s/06r2023 ICICY BANK, 95,435.0(#
! et :
a}‘% " 2 KOLKATA '
A On
\ {r 1‘ 1.-/ o ! S *
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183 508958 05/06/2023 ICICT BANK, 95,486.00
KOLKATA

184 508959 05/06/2023 ICICI BANK, 382,533.00
L KOLKATA

185 508960 05/06/2023 ICICI BANK, 382,533.00
KOLKATA

186 508961 05/06/2023 ICICI BANK, 2,294,050.00
KOLKATA

187 500672 05/06/2023 AXIS BANK, 4,553.00
KOLKATA

188 500657 05/06/2023 AXIS BANK, 3,980.00
KOLKATA

189 500658 05/06/2023 AXIS BANK. 6,320.00
KOLKATA

190 500659 05/06/2023 AXIS BANK, 6,320.00_
KOLKATA

191 500676 05/06/2023 AXIS BANK, 6.320.00
KOLKATA

192 500661 05/06/2023 AXIS BANK, 8.533.00
KOLKATA

193 500662 05/06/2023 AXIS BANK, 7.960.00
KOLKATA

194 500663 05/06/2023 AXIS BANK, 8,533.00
KOLKATA

195 500664 05/06/2023 AXIS BANK, 8,533.00
KOLKATA

196/ ’,;‘—' T }x 05/06/2023 AXIS BANK, 7,486.00
7 p KOLKATA

/% \ .

19 ﬁ:‘, 5/06/2023 AXIS BANK, 7.486.00
B ot i KOLKATA

\\" «,f fp byt
\\\\f}}k "J""r 1* J :
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198 | 500668 05/06/2023 AXIS BANK, 7,486.00
KOLKATA
199 | 500669 05/06/2023 AXIS BANK, 8,533.00
KOLKATA
200 | 500670 05/06/2023 AXIS BANK, 8,533.00
KOLKATA
201 500671 05/06/2023 AXIS BANK, 2.294,050.00
KOLKATA
202 053064 05/06/2023 IDBI BANK, 4.553.00
KOLKATA
203 053065 05/06/2023 IDBI BANK, 3,980.00
KOLKATA
204 | 053066 05/06/2023 IDBI BANK, 6,320.00
KOLKATA
205 053067 05/06/2023 IDBI BANK, 6,320.00
KOLKATA
206 053068 05/06/2023 IDBI BANK, 6.320.00
KOLKATA
207 | 053069 05/06/2023 IDBI BANK, 8,533.00
KOLKATA
208 | 053070 05/06/2023 IDBI BANK, 7.960.00
KOLKATA
209 | 053071 05/06/2023 | . IDBI BANK. 8.533.00
KOLKATA
210 | 053072 05/06/2023 [DBI BANK, 8.533.00
A5 IE‘*“}\ KOLKATA
=N
7w /42 15108307 05/06/2023 IDBI BANK, 7.486.00
[ 1 H..FGL" Kolkata A
O fegnNp. 447119 &1 KO.LKATA
O
.
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053075 | 05106700 IDBI BANK.
KOLKATA
053076 f 05/06/2023 IDBIBANK, |
i KOLKATA
214 053077 05/06/2023 ““Eé?ﬁ?if&i
KOLKATA
215 053078 05/062023 |  IDBIBANK. 8.533.00 |
KOLKATA
216 053079 | 05/06/2023 IDBI BANK. 2,294.050.00 |
KOLKATA
£ = el -
217 500688 05/06/2023 AXIS BANK. 4,553.00
KOLKATA
i—_ : e
218 500673 | 05/06/2023 AXIS BANK. 3.980.00
KOLKATA
219 500674 05/06/2023 AXIS BANK. 6,320.00
KOLKATA
220 500675 05/06/2023 AXIS BANK. 6.320.00
KOLKATA
21 500660 05/06/2023 AXIS BANK. 6,320.00
KOLKATA |
222 AXSK 15/06/2023 AXIS BANK. s,ssa.m
231660001055 KOLKATA
223 500678 05/06/2023 AXIS BANK. 7.960.00
KOLKATA
= 05/06/2023 AXIS BANK. 8.533.00
"-’- o s 1,‘ c* R
) KOLKATA j
| @ 1\ 05062023 | Axas ANk 8.533.00 |
e X |
Regn.No. 447119 KOLKATA lj [

..__-H._-.-___. e e A ettt i

|

M Lt
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| 226 500682 05/062023 |  AXIS BANK. 7.486.00 |
KOLKATA
27 500683 05/06/2023 AXIS BANK. 7.486.00
KOLKATA
228 500684 05/06/2023 AXIS BANK. 7.486.00
KOLKATA
229 500685 05/06/2023 AXIS BANE. 8.533.00
KOLKATA
230 500686 05/06/2023 AXIS BANK. 8.533.00
KOLKATA
231 500687 05/06/2023 AXIS BANK. 2,294.050.00
KOLKATA k
232 004891 05/06/2023 | HDFC BANK LD,  4.553.00
KOLKATA
233 004892 05/06/2023 | HDFC BANK LTD.. 3.980.00
KOLKATA
234 004893 05/06/2023 | HDFC BANK LTD., 6.320.00
KOLKATA
235 004894 05/06/2023 | HDFC BANK LTD.. 6.320.00
KOLKATA
236 004898 05/06/2023 | HDFC BANK LTD., 6.320.00
KOLKATA |
237 004899 05/06/2023 | HDFC BANK LTD.. 8.533.00
KOLKATA
; o ',-'-«:".:‘:-\\
238 004900 05/06/2023 | Hiny 7.960.00
i/ |
239 004901 05/062028 | 1 8.533.00
i :
¢ 4
- gl
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240 004902 05/06/2023 | HDFC BANK LTD., 8,533.00 |
KOLKATA
241 004904 05/06/2023 | HDFC BANK LTD.. { 7.486.00
KOLKATA
242 004905 05/06/2023 | HDFC BANK LTD, 7,486.00
KOLKATA
243 004906 05/06/2023 | HDFC BANK LTD., 7.486.00
KOLKATA
244 004907 05/06/2023 | HDFC BANK LD, 8.533.00
KOLKATA
245 004908  05/06/2053 | HDFC BANK LTD., 8,533.00
KOLKATA
246 004909 05/06/2022 | HDFC BANK LTD.. 2,294.050.00
KOLKATA
247 004927 06/06/2023 | HDFC BANK LTD).. 4.553.00 |
KOLKATA
248 004928 06/06/2023 | HDFC BANK LTD., 3.980.00
KOLKATA
249 004929 06/06/2023 | HDFC BANK LTD., 6.320.00
KOLKATA
250 004930 06/06/2023 | HDFC BANK L1D. 6.320.00
KOLKATA
251 00493 1 06/06/2023 | HDFC BANK LTD. 6.320.00
KOLKATA
| ZIO VAR |
52 004932 06/06/2023 | HDFC LTD 8,533.00
[ * OLRAREL ISLAM
// Area Kolkata
Re; n.hu.—ﬁﬂﬁ‘%’ e
253 004933 06/06/2023 . CBANK LTD. | 7.060.00
LKATA |
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254 004934 06/06/2023 | HDFC BANK LTD.. 8.533.00 |
KOLKATA

255 004935 06/06/2023 | HDFC BANK LTD., 8.533.00
KOLKATA

256 004937 06/06/2023 | HDFC BANK LTD., 7.486.00
KOLKATA

257 004940 06/06/2023 | HDFC BANK LTD.. 7.486.00 |
KOLKATA

258 004945 06/06/2023 | HDFC BANK LTD., 7.486.00
KOLKATA

259 004946 06/06/2023 | HDFC BANK LTD., 8,533.00
KOLKATA

260 004947 06/06/2023 | HDFC BANK LTD., 8.533.00
KOLKATA

261 004944 06/06/2023 | HDFC BANK LTD., 2,294.050.00
KOLKATA

262 500694 09/06/2023 AXIS BANK, 47.743.00
KOLKATA

263 500693 09/06/2023 AXIS BANK, 47,744.00
KOLKATA

264 500695 09/06/2023 ~ AXIS BANK, 47,743.00
KOLKATA

265 052788 09/06/2023 IDBI BANK, ~F— — oT 47,743.00

~ ‘Q ,q\
KOLKAT/;/ R A\
f * C‘.:f
266 052787 09/06/2023 IDBI B AAZRUL 154
: KOLKAT’y\ Regn w
267 313203 09/06/2023 KOTA )
AL
MAHINDRA B

KOLKATA
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268 508938 09/06/2023 ICICI BANK. 47,744.00
KOLKATA
269 508939 09/06/2023 ICICI BANK, 47.744.00
KOLKATA
270 004963 12/06/2023 | HDFC BANK LTD., 47,743.00
KOLKATA
271 004961 12/06/2023 | HDFC BANK LTD., 47.743.00
KOLKATA
272 004962 12/06/2023 | HDFC BANK LTD. 47.743.00
KOLKATA
273 000760 01/06/2023 | ICICI BANK LTD..
KOLKATA 99,000.00
274 000772 01/06/2023 | ICICI BANK LTD.,
KOLKATA 99,000.00
275 000758 01/06/2023 | ICICI BANK LTD..
KOLKATA 99,000.00
276 000757 01/06/2023 | ICICI BANK LTD..
KOLKATA 99.000.00
277 000756 01/06/2023 | ICICI BANK LTD.,
' KOLKATA 99,000.00
278 000755 01/06/2023 | ICICI BANK LTD.
KOLKATA | _____ 99.000.00
279 000754 01/06/2023 | ICICI BANK }74’6*‘ =
KOLKATA* / skl nazRuL I15.4L28,800.00
{ re3 Knlkata
280 000771 01/06/2023 | ICICI BAN §n.No. aar/1g | |
KOLKA: 19 @ 00
T - . o i
281 000765 01/06/2023 | ICICI BANK L‘TB"““?af_’f’/
} KOLKATA ' [==="7198,000.00
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X

X St

282 000770 01/06/2023 | ICICI BANK LTD., *

KOLKATA 47.744.00
283 000763 01/06/2023 | ICICI BANK LTD.

KOLKATA 49.500.00
284 000762 01/06/2023 | ICICI BANK LTD.,

KOLKATA 49.500.00
285 000761 01/06/2023 | ICICI BANK LTD..

KOLKATA 49.500.00
286 000768 01/06/2023 | ICICI BANK LTD..

KOLKATA 198.000.00
287 000767 01/06/2023 | 1CICI BANK LTD..

KOLKATA 198.000.00
288 000638 01/06/2023 | ICICIBANKLTD. | |

KOLKATA 187.000.00
289 000637 01/06/2023 | ICICI BANK LTD..

KOLKATA 374,000.00
290 000636 01/06/2023 | ICICI BANK LTD.

KOLKATA 47.744.00
201 000628 01/06/2023 | ICICI BANK LD,

KOLKATA 88.000.00
292 000635 01/06/2023 | ICICI BANK LTD.,

KOLKATA 88.000.00
203 000630 01/06/2023 | ICICI BANK LID‘;;S-

KOL% o
204 000634 01/06/2023 | ICICI BANK KTD, | py oA

KOL No. 447/19374.000.00
295 000633 01/06/2023
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296 | ICICRS5202305 | 15/05/2023 | ICICI BANK LTD..
1500802457 KOLKATA 2.294.050.00
297 | ICICR5202305 | 15/05/2023 | ICICI BANK LTD.,
1500803092/ KOLKATA 2.294.050.00
298 | ICICR5202305 | 26/05/2023 | ICICI BANK LTD.,
2600807792 KOLKATA 2.294.050.00
299 | :ICICR5202306 | 05/06/2023 | ICICI BANK LTD..
0500605166 KOLKATA 2,294.050.00
300 | ICICR5202306 | 05/06/2023 | ICICI BANK LTD.,
0500628921 KOLKATA 2.294.050.00
301 | ICICR5202306 | 05/06/2023 | ICICI BANK LTD.,
0500628543 KOLKATA 2.294.050.00
302 | ICICRS202306 | 05/06/2023 | ICICI BANK LTD.,
0500627331 KOLKATA 2.294,050.00
303 | ICICRS202306 | 05/06/2023 | ICICI BANK LTD..
0500618066 KOLKATA 2,294.050.00
304 | YESBRS20230 | 16/05/2023 | YES BANK LTD.
51597578947 KOLKATA 2.294.050.00
305 577530 06/06/2023 | ICICI BANK LTD.,
KOLKATA 191.553.00
306 577531 06/06/2023 | ICICI BANK LTD.,
KOLKATA 190,980.00
307 | 577532 06/06/2023 | ICICI BANK LD
KOL ) 12 \3\20 00
/£ /r AZRULISEA \
308 577533 06/06/2023 | ICICIB DAréa Kolkata
KOLKISRA R201.No. 447119 7:320.00
L
IS
309 577534 06/06/2023

\ i -
cIct BANK\S&;\;—;/W
KOLKATA L'ES 127.320.00

e
i

[ - -

b

NP INER AR
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310 577535 06/06/2023 | ICICI BANK LTD. |

KOLKATA 382.533.00
311 577536 06/06/2023 | ICICI BANK LTD.,

KOLKATA 381.960.00
312 577537 06/06/2023 | ICICI BANK LTD.,

KOLKATA 382.533.00
313 577538 06/06/2023 | ICICI BANK LTD.

KOLKATA 382.533.00
314 508946 06/06/2023 | ICICI BANK LTD..

KOLKATA 47.744.00
315 577540 06/06/2023 | ICICI BANK LTD..

KOLKATA 95.486.00
316 577541 06/06/2023 | 1CICI BANK LTD..

KOLKATA 95.486.00
317 577542 06/06/2023 | ICICI BANK LTD..

KOLKATA 95.,486.00
318 577543 06/06/2023 | ICICI BANK LTD..

KOLKATA 382.533.00
319 577544 06/06/2023 | ICICI BANK LTD.,

KOLKATA 382,533.00
320 000689 14/06/2023 | ICICI BANK LTD.,

KOLKATA 47.743.00
121 577515 06/06/2023 | ICICI BANK LED=—]

KOLW&:? % 191.553.00

/ /— \\
322 577516 06/06/2023 | ICICI BAN t‘*rrr_?;l; J%krsuu *

DIk at

ﬁ Régn, No. 44?1319 j)},f;se.on
323 577517 06/06/2023 | ICICI BAN KLTD.

KOL KATA e
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324 577518 06/06/2023 | ICICI BANK LTD., ]

KOLKATA 127.320.00
325 577519 06/06/2023 | ICICI BANK LTD.,

KOLKATA 127,320.00
326 577520 06/06/2023 | ICICI BANK LTD..

KOLKATA 382.533.00
327 577521 06/06/2023 | ICICI BANK LTD.,

KOLKATA 381,960.00
328 577522 06/06/2023 | ICICI BANK LTD.

KOLKATA 382.533.00
329 577523 06/06/2023 | ICICI BANK LTD..

KOLKATA 382,533.00
330 508948 06/06/2023 | ICICI BANK LTD.,

KOLKATA 47,744.00
331 577525 06/06/2023 | ICICI BANK LTD..

KOLKATA 95.486.00
332 577526 06/06/2023 | ICICI BANK LTD..

KOLKATA 95.486.00
333 577527 06/06/2023 | ICICI BANK LTD.,

KOLKATA 95.486.00
334 577528 06/06/2023 | ICICI BANK LTD.,

KOLKATA Nﬁ.{lﬂ

O LA O
335 577529 06/06/2023 . b
"‘ NAZRUL i38R.538.
Area Kolkata
336 000646 14/06/2023 *80.No. 447/19
47,14
' - %QI

337 | 577500 06/06/2023 | ICICI BANK LTD | “'E':ﬁ/

KOLKATA 191 553.00

b

TS



X

X 5%

338 | 577501 06/06/2023 | ICICI BANK LTD.,
KOLKATA 190,980.00
339 | 577502 06/06/2023 | ICICI BANK LTD,
KOLKATA 127.320.00
340 | 577503 06/06/2023 | ICICI BANK LTD.,
KOLKATA 127,320.00
341 | 577504 06/06/2023 | ICICI BANK LTD.,
KOLKATA 127,320.00
342 | 577505 06/06/2023 | ICICI BANK LTD.,
KOLKATA 382,533.00
343 | 577506 06/06/2023 | ICICI BANK LTD.,
KOLKATA 381,960.00
344 | 577507 06/06/2023 | ICICI BANK LTD.,
KOLKATA 382,533.00
345 | 577508 06/06/2023 | ICICI BANK LTD.,
KOLKATA 382,533.00
346 | 508952 06/06/2023 | ICICI BANK LTD.,
KOLKATA 47,744.00
347 | 577510 06/06/2023 | ICICI BANK LTD.,
KOLKATA 95.486.00
348 | 577511 06/06/2023 | ICICIBANKLTD, |
KOLKATA /""CTT? 6.00
/R APRE
349 577512 06/06/2023 | ICICI BANK U’ BK. MAZay, S
KOLKATA "‘“ "‘"?”ra 3
No. 44 ma
350 | 577513 06/06/2023 | ICICI BANK T@,\
KOLKATAY, A, 3 0
—— %
351 577514 06/06/2023 | ICICI BANK LTD., | =
KOLKATA 382,533.00
bk

4

A Rl
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352 000623 14/06/2023 | ICICI BANK LTD.,
KOLKATA 47,743.00
353 577485 06/06/2023 | ICICI BANK LTD.,
KOLKATA 191,553.00
354 577486 06/06/2023 | 1CICI BANK LTD..
KOLKATA 190,980.00
355 577487 06/06/2023 | ICICI BANK LTD.,
KOLKATA 127,320.00
356 577488 06/06/2023 | ICICI BANK LTD.,
KOLKATA 127,320.00
357 577489 06/06/2023 | ICICI BANK LTD.,
KOLKATA 127,320.00
358 577490 06/06/2023 | ICICI BANK LTD..
KOLKATA 382,533.00
359 577491 06/06/2023 | ICICI BANK LTD.,
KOLKATA 381,960.00
360 577492 06/06/2023 | ICICI BANK LTD.
KOLKATA 382,533.00
361 577493 06/06/2023 | ICICI BANK LTD.. ¥
KOLKATA 382,533.00
362 508950 06/06/2023 | ICICI BANK LTD., |
koLkata /| WOT 00
/'n /\*"
363 577495 06/06/2023 | ICICI BANK L{}'D./ 4,&‘ ARy oo ‘
KOLKAT/tiD Regn.no, £ AR ﬁ
364 577496 06/06/2023 | ICICI BANK L \ (_,
KOLKATA \oR > 00
AWEST
365 577497 06/06/2023 | ICICI BANK LTD.,
KOLKATA 95,486.00
|
i
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X

K 66

366 577498 06/06/2023 | ICICI BANK LTD.,
KOLKATA 382.533.00
367 577499 06/06/2023 | ICICI BANK LTD..
KOLKATA 382.533.00
368 000613 14/06/2023 | ICICI BANK LTD.,
KOLKATA 47.743.00
369 577470 05/06/2023 | ICICI BANK LTD..
KOLKATA 191,553.00
370 577471 05/06/2023 | 1CICI BANK LTD.,
KOLKATA 190,980.00
371 577472 05/06/2023 | ICICI BANK LTD..
KOLKATA 127.320.00
372 577473 05/06/2023 | ICICI BANK LTD..
KOLKATA 127.320.00
373 577474 05/06/2023 | ICICI BANK LTD..
KOLKATA 127.320.00
374 577475 05/06/2023 | I1CICI BANK LTD.,
KOLKATA 382.533.00
375 577476 05/06/2023 | ICICI BANK LTD.,
KOLKATA 381,960.00
376 577477 05/06/2023 | ICICI BANK LTI
KOLKAFA \A O) ?\32,533.00
Zo 2 TN
377 577478 05/06/2023 | ICICI BAf\IK/ﬂ'I’[ﬁrM R0t 15, ™
KOLK}’LT& s o | Ok agg “‘33%533-00
{ v, ‘zn.
LF )
378 508942 05/06/2023 ICICT B{#N!{LTD .5.-‘
KOLRATA SOA7,744.00
. _ .‘:;”f.ﬂﬁ'f
379 577480 05/06/2023 | ICICI BANK LTD, ==
' KOLKATA 95.486.00
1 i Yooy

¥



"
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X

380 577481 05/06/2023 | ICICI BANK LTD..

KOLKATA 95,486.00
381 577482 05/06/2023 | ICICI BANK LTD.,

KOLKATA 95.486.00
382 577483 05/06/2023 | ICICI BANK LTD.,

KOLKATA 382,533.00
383 577484 05/06/2023 | ICICI BANK LTD.,

KOLKATA 382.533.00
384 000691 14/06/2023 | ICICI BANK LTD.,

KOLKATA 47,743.00
385 577575 06/06/2023 | ICICI BANK LTD.,

KOLKATA 92.553.00
386 577576 06/06/2023 | ICICI BANK LTD., B

KOLKATA 91,980.00
187 577577 06/06/2023 | ICICI BANK LTD.,

KOLKATA 28.320.00
388 577578 06/06/2023 | ICICI BANK LTD.,

KOLKATA 28.320.00
389 577579 06/06/2023 | ICICI BANK LTD.,

KOLKATA 28,320.00
390 577580 06/06/2023 | ICICI BANK LTD, -~

KOLKATA/,
391 577581 06/06/2023 | ICICI BANKLTD., [*; oL

KOLKATA
392 577582 06/06/2023 | ICICI BANK LTD,,

: KOLKATA - |.
303 | 577583 06/06/2025 !f [CICI BANK. LTD.,
| KOLKATA | 184,533.00

@4’% = ) ;@J Mo bogit ek
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394 577585 06/06/2023 | ICICI BANK LTD.,
KOLKATA 45,986.00
395 577586 06/06/2023 | ICICI BANK LTD.,,
KOLKATA 45,986.00
396 577587 06/06/2023 | ICICI BANK LTD.,
KOLKATA 45,986.00
397 577588 06/06/2023 | ICICI BANK LTD.,
KOLKATA 184,533.00
398 577589 06/06/2023 | ICICI BANK LTD.,
KOLKATA 184,533.00
399 000765 14/06/2023 | ICICI BANK LTD.,
KOLKATA 47.743.00
400 577560 06/06/2023 | ICICI BANK LTD.,
KOLKATA 191,553.00
401 577561 06/06/2023 | ICICI BANK LTD.,
KOLKATA 3,980.00
402 577562 06/06/2023 | ICICI BANK LTD.,
KOLKATA 127,320.00
403 577563 06/06/2023 | ICICI BANK LTD.,
KOLKATA 127,320.00
404 577564 06/06/2023 | ICICI BANK LTD.,,
KOLKATA .~ 320 00
y vﬁg—tﬂ;
405 577565 06/06/2023 | ICICI BANK KID.
KOLKA]‘A //erw’*”“ S582)533
1G] Ry “fouir
o, o f
406 577566 06/06/2023 | ICICI BANK L1D)., ”9
KOLKATA™
407 | 577567 | 06062023 | ICICIBANK LD |WEsT /
- KOLKATA it 8,533.00
408 577568 06/06/2023 | ICICI BANK LTD.,
KOLKATA 382,533.00 |

Nz TSt
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X

% 63

-""""--.__--'

409 577570 06/06/2023 | ICICI BANK LTD.,

KOLKATA 7,486.00
410 577571 06/06/2023 | ICICI BANK LTD.,,

KOLKATA 7.486.00
411 577572 06/06/2023 | ICICI BANK LTD.,,

KOLKATA 7,486.00
412 577573 06/06/2023 | ICICI BANK LTD.,

KOLKATA 8,533.00
413 577574 06/06/2023 | ICICI BANK LTD.,

KOLKATA 8.533.00
414 000583 14/06/2023 | ICICI BANK LTD.,

KOLKATA 47,743.00
415 577545 06/06/2023 | ICICI BANK LTD.,

KOLKATA 191,553.00
416 577546 06/06/2023 | ICICI BANK LTD.,

KOLKATA 190,980.00
417 577547 06/06/2023 | ICICI BANK LTD.,

KOLKATA 127.320.00
418 577548 06/06/2023 | ICICI BANK LTD.,

KOLKATA 127.320.00
419 577549 06/06/2023 | ICICI BANK LTD.,

KOLKATA 127,320.00
420 577550 06/06/2023 | ICICI BANK LTD.,

KOLKATA 382.533.00
421 577551 06/06/2023 | ICICI BANK LTD.,

KOLKATA 381.960.00
422 577552 06/06/2023 | ICICI BANK LTD.,

KOLKATA 4 -&_Q_%
423 577553 06/06/2023 | ICICI BANK LTP’ # S win, \ \

KOLKATA [/_ [ Area kg8 $2:843\00
424 508944 06/06/2023 | ICICI BANK I_.Tt;;)k "ON.No. 44719 |

KOLKATA *\ 2\ 47,74 ,@/
423 377555 06/06/2023 ICICI BANK LTD\ Pa %g-

" KOLKATA | ~7ES 35488 00

426 577556 06/06/2023 | ICICI BANK LTD.,,

KOLKATA 95,486.00

Joi o
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427 577557 06/06/2023 | ICICI BANK LTD.

KOLKATA 95,486.00
428 577558 06/06/2023 | ICICI BANK LTD..

KOLKATA 382,533.00
429 577559 06/06/2023 | ICICI BANK LTD..

KOLKATA 382,533.00
430 000780 14/06/2023 | ICICI BANK LTD.,

KOLKATA 47,743.00
431 932560 07/06/2023 | YES BANK LTD..

KOLKATA 191,553.00
432 932561 07/06/2023 | YES BANK LTD.

KOLKATA 190,980.00
433 932562 07/06/2023 | YES BANK LTD.

KOLKATA 127,320.00
434 932563 07/06/2023 | YES BANK LTD.

KOLKATA 127.320.00
435 932564 07/06/2023 | YES BANK LTD.

KOLKATA 127,320.00
436 932565 07/06/2023 | YES BANK LTD.,

KOLKATA 382,533.00
437 932567 07/06/2023 | YES BANK LTD.

KOLKATA 381,960.00
438 932568 07/06/2023 | YES BANK LTD.

KOLKATA 382.533.00
439 932569 07/06/2023 | YES BANK LTD..

KOLKATA 382,533.00
440 804659 07/06/2023 | YES BANK LTD..

KOLKATA === = 47.744.00
441 932571 07/06/2023 | YES BANK yr’m} L3

KOLKATA/ 5,
442 932572 07/06/2023 | YES BANK 17&[) Are

KOLKATA Regnino
443 932573 07/06/2023 YES BAN K B TD

| ; KOLKAT T e ©

444 | 932574 07/06/2023 | YESBANKLID. | ==~

KOLKATA 382, %33 00
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445 932575 07/06/2023 | YES BANK LTD..
KOLKATA 382.533.00
446 | YESB31661348 | 15/06/2023 | YES BANK LTD.,
475 KOLKATA 47.743.00
447 Cash 17.00
448 TDS 10,42.748.00
TOTAL: 10,42.74.800.00

(Rupees ten crores forty two lakhs seventy four thousand eighty hundred) only

dobosek Gl

(ABHUIT PAL) -3
Choaifatt f"Lere» Poil.
(CHAITALI KHATUA) (MITRA PAL)
~liep funt Fod NN W
(DILIP KUMAR PAUL) (SAUMIK PAUL)

&Mw’ Roge
(RADHA RANI BOSE)

(SHYAMALI PAUL)

-.r‘;'-'-

W Vol ”Eﬁwﬁkmdwm_ |

(SANKAR KUMAR PAL)
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(BHARATI PAL) i (ISHIKA PAL)
I
g ! ; . .’\ﬂxﬁﬁ’t %h.ﬁ,(:f{,(_ﬁ‘ PC’-E
(SUBHASREE PAL) (JHUNU PAL)
—
4 o i ’1.94}

CJ‘J’L&.’YI clom ﬁl 2

(CHHANDOSREE PAL) (AMAR PAL)

é},wy‘“wm/?v& S

(SHUBHRA PYNE)

{ABHISHEK PAL)
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Out Line Plan showing scanned Mouza Ma in_respect of entire L.R. Dag Nos.579 and
_. 1176 in Mouza Reckjoani, J. L. No.13, Police Station Rajarhat. in the District of North 24
Parganas, Kolkata 700135. (Subject Area of Sale - 173 satak or 1.73 acre more or less

4

AMBUD BUILDCON PRIVATE LIMITED

Bl

ATK CONTOURS INFRA L1 p AMBUD PROPERTIES LL

PLACID REALT AMBUD CO JCTION LLP
) RAHARA REALFPRS LLp

NILGIR! INFR ;:-n&s up ;"“‘“‘-‘-—t;

: 3 SPACES PRIVATE LIHE
R R KA HIGHRISE PRVATE(( 23§
DES-’Q nated Partner/ Director REKSHA REAL E:}m#f}:m: : i
REKSHAAPARTHMENTS PRIVA -
F L R. INF /%ﬂﬁ j—;yz R {ﬁ;;,ﬁ“h .
| . RAPROJECTS PVT. LTD o NOT TO SCALE
' N ' DIRECTOR | AFHORIGED SIGHATORY
fodi2 N .
; o Dfr&cto,, : |
|  KZAR PROPERTIES PVT. LTD.
.-/""p':-#{\

i I
e it . |
/ i3 Dl en



101 .6%— %?

Due to shortage of space in plan, the parties are putting their signature
hereunder to confirm the plan

Cha'for. Kiatne Mib<a Pal.
(CHAITALI KHATUA) (MITRA PAL)
(DILIP KUMAR PAUL) (SAUMIK PAUL)
Ckm B":"SC_
(RADHA RANI BOSE) (CHAITALI PAL)
W Fow\ﬂ oI anStnarp .
(SHYAMALI PAUL) {(SANKAR KUMAR PAL)
0 ﬂ
S hon g AZC P al 2 Mu ‘

(BHARATI PAL)

0 hmsnntol

(SUBHASREE PAL)

(ISHIKA PAL)

%m nu Tof

(JHUNU PAL)
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Ellamdacans- 1ol

(CHHANDOSREE PAL)

0 -
g

(SHUBHRA PYNE)

€56
yRRCY

(AMAR PAL)

Jau”;ﬁa D

(ABHISHEK PAL)

e T ——
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Finger prints of the executant

Little I\ﬁdle | Fore Thumb

(Left | Hand)

Fore | Middle Ring Little
(Right | Hand)

Finger prints of the executant

G R S

Middle Fore Thumb
(Left | Hand)

it Fore Middle Ring Little
[ : (Right | Hand) ..

= i B

Finger prints of the executant

l Thumb
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Finger prinis of the executant —

Middle Fore Thumb |
(Left | Hand)

Ring Little
Hand) |

Finger prints of the executant

Middie ,[ Fore Thumb |
(Left | Hand) | 1 .

Middie
__(Right | Hand)
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Finger prints of the executant

Middie
(Left | Hand)

Fore Middle Ring Little
(Right | Hand)

Finger prints of the executant

Little

(Left

Fore | Rng Little
| (Right | Hand)

Finger prints of the executant

Thumb

Little
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Finger prints of the executant

Little

Ring Middle Thumb
(Left
Thumb Fore Middle | Ring Little
(Right | Hand)

Finger prints of the executant

Ring

Middle
(Left

Thumb

Fore

Middle

(Right

Little
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Finger prints of the executant

Middle Fore Thumb
(Left | Hand)

Middle

Ring

(Right | Hand)

Finger prints of the executant

Fore
Hand)

Middle

Fore - Ring Little
(Right | Hand)

Finger prints of the executant

Little
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Finger prints of the executant

Ring

Middle
{Left

Thumb

Thumb

Fore

Middle
(Right

'Ring

Hand)

Little

Finger prints of the executant

]

Littie

Thumb

Fore

Middie

. {Right

Little

Finger prints of the executant
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Finger prints of the executant

Middle
(Left

Thumb

Fore

Middle

(Right

Hand)

Little

Finger prints of the executant

Middle
(Lefit

Thumb

S ,e_}}:x

fanh

Th"um b

Fore

Middle
(Right

Hand)

Little

Finger prints of the executant

Little
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Finger prints of the executant

Little

Thumb

Fore

Middle
(Right

Finger prints of the executant -

et
~ //
./'/;J
b

Space for pasting

Photograph of _Kittle Ring Middle Fore Thumb

the executant. (Left Hand)

Thumb Ring Little
Hand)

Lt
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Arndroid A Or Jiaastte

e o s < urdee - l.
Land and Land Reforms and Refugee Relief and Rehabilitation Department info.

&t [15/8@= 28 st
32 [07]ATSTAEe
cTree [013] @St

(Live Data As On 03/05/2023,13:30:34)
c&i.as a2 (J.L No.): 13 =T (P.S.): AASRRIC

Plot No. Classification Total Area of the Plot{ﬁcre) Plot Map
it A e wifia It “ifar(aFa) WITSIE It
579 ife ol Click Here

Khatian No. Owner Name  Father/Husband Share Share Area(Acre) Remarks
JfSaE AR AT A fProt/=rit et ST ofE (@) W8T

4579 SATIEEAE  <EQbIE 03333 0.2400 Nil

4580 THEH A AqIQ 5AG A 0.3333 0.2500 Nil

4581  FYTAM  GAQLAESN 03334 02500 Nil

—r

gt
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Declaimer: This Record is only for information purpose. De nat t.’eﬁ'it as ﬁ{-‘rlcia d'gé.‘l.l?ﬂ%'n'{s.‘&ﬂi* o
partal of Land and Land Reforms and Refugee Rellef and Rehabi aii;) Department {littps//banglatbhu
UG Rengn Ala e

ial app. The source of these data is the official
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Major Information of the Deed

DfagNo: ' [1-1904-08448/2023
Query No / Year | 1904-2001545851/2023 _ ' :
Query Date 14/06/2023 6:30:18 PM A RA - IV KOLKATA Dlstnct Kolkata

Applicant Name, Address
& Other Details

Subhash Naskar

1B And 2, Hare Street, Thana : Hare Street, District : Kolkata, WEST BENGAL, PIN -
700001, Mobile No 9123314639, Status :Solicitor firm

Transaction

Additiona!l Transaction

[0101] Sale, Sale Document

[4308] Cther than !mmovable Property, Agreemer
[No of Agreament 2]

Land Details :

District: North 24-Parganas, P.S:- Rajarhat, Gram Panchayat: RAJARHAT BISHNUPUR-I, Mouza: Rekjoyani, JI No:
13, Pin Code : 700135

Set Forth value |Market Value -

Rs. 10,42,74,800/- Rs. 10.42,74,8001—

Stampduty Paid(SD) _|Registration FeePaid
\Rs. 41,71,022/- (Article:23) Rs. 10,42,846/- (Article:A(1), E)
Remarks I

Sch Plot Khatian Land Use Area of -L_an'd' . SetFi Ot
No | Number | Number |Proposed ROR i (N {In Rs.}| Value (in e
L1 |LR-579 (RS |LR-4579 |Bastu Shall 0.24 Acre | 2,17,68, 785!- 2, 17 68,785/-|Property is on
- =) Road Adjacent to
Metal Road,
L2 |LR-578 (RS |[LR-4580 |Bastu Shali 0.25 Acre | 2,26,75,816/-| 2,26,75,816/-|Property is on
- Road Adjacent o
Metal Road,
L3 |LR-579 (RS |LR-4581 [Bastu Shali 0.25 Acre | 2,26,75,826/-| 2,26,75,828/-| Property is on
=) Road Adjacent to
Metal Road,
L4 [LR-1176 LR-4579 |Bastu Danga 0.33 Acre | 1,20,47,281/-] 1,20,47,291/-|Width of Approact
(RS -) Road: 2 Ft,,
L5 |[LR-1176 LR-4580 |[Bastu Danga 0.33 Acre | 1,20,47,291/-] 1,20,47,291/-|Width of Approact
(RS :-) Road: 2 Ft.,
L6 |LR-11786 LR-4581 |Bastu Danga 0.33 Acre | 1,20,47,291/-| 1,20,47,291/-|Width of Approact
(RS :-) Road: 2 Ft.,
TOTAL : 173Dec| 1032,62,300] 1032,62,300 /-
f=
Grand Total : 173Dec| 1032,62,300; 1032,62,300 /-
-
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Structt_{re Details :

Sch| Stucture |  Areaof | Setforth | Marketvalu
"No | Details | Structure | Value(inRs)| (InRs. MoE e
S, 10n Land L1, L2, 1500 Sq Ft. 10,12,500/- 10,12,500/- |Structure Type: Structure
L3,L4,L5, L6

Gr. Floor, Area of floor : 1500 Sq Ft.,Residential Use, Cemented Floor, Age of Structure: OYear, Roof Type:
Pucca, Extent of Completion: Complete

Total:|  1500sqft  [10,12,500/-  |10,12,500 /-

Seller Details :
SI | Name,Address,Photo,Finger print and Signature

No

1 e
ABHIJIT PAL
Son of Late Manik Chandra
Pal

Executed by: Self, Date of My R B
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place

: Office

15/08/2023 LT 15/06/2023
15/06/2023

48, G. T. Road, City:- Howrah, P.O:- Bally, P.S:-Bally, District:-Howrah, West Bengal, India, PIN:-
711201 Sex: Male, By Caste: Hindu, Occupation: Others, Citizen of: India, PAN No.:: BOXxxxxx7E
Aadhaar No: 43xxxxxxxx7528, Status :Individual, Executed by: Self, Date of Execution:

15/06/2023
, Admitted by: Self, Date of Admission Office
e T e ] fﬁ'ﬂﬁﬁi-:.:l; ;. i A
P Hm i e e F A gar r
CHAITALI KHATUA '

Wife of Shibendu Khatua
Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
. Office

15/06/2023

al Y, P.S:-Ba'
upakiohAR

an.No. 447119
R906/2023 Pia

407, G. T. Road, City:- Howrah, P. £
711201 Sex: Female, By Caste:

rict:-Howrah, West Bengal, India, PIN
Citizen of: India, PAN No.::
|, Executed by: Self, Date of

Execution: 15/06/2023
, Admitted by: Self, Date of Adm

17/06/2023 Query No:-19042001545851 / 2023 Deed No :1 - 190408448 / 2023, Document s digitally signed.
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 Name
MITRA PAL

Wife of Ackkari Pal
Executed by: Self, Date of

-|Execution: 15/06/2023 Mae,. Pw
, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
1 Office :
15/08/2023 LTi 15/068/2023

15/06/2023

22/3, Palghat Lane (south), Belurmath, City:- Howrah, P.O:- Bally, P.S:-Bally, District:-Howrah,
West Bengal, India, PIN:- 711202 Sex: Female, By Caste: Hindu, Occupation: Others, Citizen of:

India, PAN No.:: ASxxxxxx2Q, Aadhaar No: 87xxxxxxxx3767, Status :Individual, Executed by: Self
Date of Execution: 15/06/2023

Admltted by: Self Date of Admissnon 15/06}2023 Place Oﬁ'lce

~ Name
DILIP KUMAR PAUL

Son of Monmotha Nath Pal
Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

%@d

16/06/2023 Lm 15/06/2023
15/06/2023

2, R-4/1, 25C, Radha Madhab Dutta Garden Lane, Beleghata H.O., City:- , P.O:- Beleghata, P.S:-
Beliaghata, District:-South 24-Parganas, West Bengal, India, PIN:- 700010 Sex: Male, By Caste:
Hindu, Qccupation: Others, Citizen of: India, PAN No.:: Alxxxxxx5D, Aadhaar No: 68xxxxxxxx463.
Status :Individual, Executed by: Self, Date of Execution: 15/06/2023

, Admitted by: Self, Date of Admlssinn 15{06;’2023 Place: Ofﬂce
Nﬁmﬂ g T i BB i B e
SAUM!K PAUL

Son of Dilip Kumar Paul
Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
. Office

15/08/2023 Lm 15/08/2023
15/08/2023

25 C, Radhamadhab Dutta Garden Lane, Flat No. 2R-4/1, City:- , P.O:- Beliaghata, P.S:-Beliaghal
District:-South 24-Parganas, West Bengal, India, PIN:- 700010 Sex: Male, By Caste: Hindu,
Occupation: Others, Citizen of: India, PAN No.:: CAxxxxxx2C,Aadhaar No Not Provided by UIDAI,
Status :Individual, Executed by: Self, Date of Execution: 15/06/2023

Admltted by Self Date of Admlssmn 15/05}'2023 Place_ Offlce

RADHA RANI BOSE
Wife of Prakash Ranjan
Bose

Executed by: Self, Date of
Exacution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

R\

!%LAH\.\‘ 3 \\ 15/06/2023

15/08/2023

Area Kolkala : __11
| Regn.Ne. 447119 q:'

QO
\ % <
\ ;N___I/Q;Q’
X WES
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Naipukur, City:- Rajarhat-gopalpore, P.O:- 2~?.6ajarhz-1t:Jr P.S:-Rajarhat, District:-North24-Parganas,
West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation: Others, Citizen of:
India, PAN No.:: ADxxxxxx0P, Aadhaar No: 64xxxxxxxx7069, Status :Individual, Executed by: Self,
= |Date of Execution: 15/06/2023

1, Admitted by: Self, Date of Admission 15!06;’2023 Place Office
7 CiaNeme T e : FingerPrint | . |
CHA!TALI PAL, (Alias
Chaitalij Paul)

Wife of Tapan Kumar Pal

Executed by: Self, Date of e
Execution;: 15/06/2023
, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office ;
15/0¢/2023 LT 15/06/2023

15/08/2023

108/73, South Kodalia, New Barrackpur (M), City:- New Barrackpore, P.O:- New Barrackpore, P.S::
Khardaha, District:-North 24-Parganas, West Bengal, India, PIN:- 700131 Sex: Female, By Caste:
Hindu, Occupation: Others, Citizen of: India, PAN No.:: BOxxxxxx4R, Aadhaar No:
30xxxxxxxx7174, Status :Individual, Executed by: Self, Date of Execution: 15/06/2023

Admitted by Self Date of Acimlssmn 15!06/2023 Place : Ofﬁce

8 me
SHYAMALI PAL.IL
Wife of Late Mahamaya
Paul
Executed by: Self, Date of W @ 4
Execution: 15/06/2023
, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office
15/06/2023 Ln 15/0672023
15/06/2023
Reckjoani (C.T.), City:- Rajarhat-gopalpore, P.O:- Rajarhat, P.S:-Rajarhat, District:-North24-
Parganas, West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation: Others,
Citizen of: India, PAN No.:: BDxxxxxx4R, Aadhaar No: 94xxxxxxxx9142, Status :Individual,
Executed by: Self, Date of Execution: 15/06/2023
Admltted by: Setf Date of Admlsston 15}06;’2023 Place : Oﬁ"ce
9 Name o | FingerPrint | = Signat
SANKAR KUMAR PAL
Son of Late Dinesh
Chandra Pal

Executed by: Self, Date of

Execution: 15/06/2023 B e e g,
, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office
15/06/2023 LTl 15/08/2023

15/06/2023

Reckjoani (C.T.), City:- Rajarhat-gopalpore, P.O:- Rajarhat, P.S:-Rajarhat, District:-North24-
Parganas, West Bengal, India, PIN:- 700135 Sex: Male, By Caste: Hindu, Occupation: Others,

Citizen of: India, PAN No,:: BNxxxxxx3M, Aadhaar !\F)'A xxxxx3664, Status :Individual,
Executed by: Self, Date of Executton 15/0
, Admitted by: Self, Date of Admission: 15/06 ;om Office

/ % /' SK. NAZRUL ISLAM \ *

Area Kolkata

iG)| Regn.Ne. 447/15 | <
U ! <
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R

BHARATI PAL
Wife of Late Asit Kumar Pal

Executed by: Self, Date of
Execution: 15/06/2023
, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
; Office
15/08/2023 LT 15/06/2023
15/0@/2023
Reckjoani, City:- Rajarhat-gopalpore, P.O:- Rajarhat, P.S:-Rajarhat, District:-North24-Parganas,
West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation: Others, Citizen of:
India, PAN No.:: AUxxxxxx8K, Aadhaar No: 92xxxxxxxx6554, Status :Individual, Executed by: Self
Date of Execution: 15/06/2023
, Admitted by: Self, Date of Admission: 15/06/2023 ,Place :
11 . “Name - js.. Bhoto - | FingerPrintisi o0
ISHIKA PAL
Wife of Satyajit Mazumder
Executed by: Self, Date of
Execution: 15/06/2023
, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Dffice
15/06/2023 LM 15/06/2023
15/06/2023
Reckjoani (C.T.), City:- Rajarhat-gopaipore, P.O:- Rajarhat, P.S:-Rajarhat, District:-North24-
Parganas, West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation: Others,
Citizen of: India, PAN No.:: BOxouoodl, Aadhaar No: 28xxxxxxxx3650, Status :Individual,
Executed by: Self, Date of Execution: 15/06/2023
, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office
12 |8 S Na\ms,r i . ws 4&‘&6 JM# ri {. ‘ﬁﬁ% Ly
SUBHASREE PAL
Wife of Mainak Paul
Executed by: Self, Date of A
Execution: 15/06/2023 e T
, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
. Office
15/06/2023 LTl 15/06/2023
15/08/2025 |
Reckjoani (C.T.), Pal Para, City:- Rajarhat-gopalpere, P.O:- Rajarhat, P.S:-Rajarhat, District:-Nort
24-Parganas, West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation:
Others, Citizen of: India, PAN No.:: BOxxxxxx8R, Azdhaar No: Bixxooooxx2621, Status :Individuz
Executed by: Self, Date of Execution: 15/06/2023
, Admitted by: Self, Date of Admissicn: 15/06/2023 ,Place :
RRE e | Fingar Prin

. Pho

JHUNU PAL
Wife of Late Gopinath Pal
Executed by: Self, Date of

Execution: 15/06/2023 o 5
, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office
15/06/2023

17/06/2023 Query No:-18042001545851 1-5023; E"}'eéé_i Re - 190408448 [ 2023, Document is digitally signad.
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Reckjoani (CT) City:- Rajarhat-gopalpore, P.O:- Rajarhat P.S:-Rajarhat, District:-North24-
| Parganas, West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation: Others,
. [Citizen of: India, PAN No.:: BIxxxxxx0K, Aadhaar No: 62xxxxxxxx6254, Status :Individual,

. Executed by: Self, Date of Execution: 15/06/2023
|, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office
14 [0 F SNu i

CHHANDOSREE PAL

Daughter of Late Gopinath

Pal

Executed by: Self, Date of

Execution: 3;5;'06!2023 CLL"”‘“‘)"”‘“" EL

, Admitted by: Self, Date of

Admission: 15/06/2023 ,Place

: Office :

15/06/2023 Ll 15/06/2023
1510812023

Reckjoani (C.T.), City:- Rajarhat-gopalpore, P.O:- Rajarhat, P.S:-Rajarhat, District:-North24-

Parganas, West Bengal, India, PIN:- 700135 Sex: Female, By Caste: Hindu, Occupation: Others,

Citizen of: India, PAN No.:: Clxxxxxx2B, Aadhaar No: 64xxxxxxxx4125, Status :Individual,

Executed by: Self, Date of Execution: 15/06/2023

, Admitted by Self, Date of Admlssmn 15/06/2023 Place : Office
15

AMAR PAL

Son of Late Krishna

Chandra Pal

Executed by: Self, Date of y ¢ Ty =L

Execution: 15/06/2023

, Admitted by: Self, Date of

Admission: 15/06/2023 ,Place

. Office

15M06/2023 LTl 151082023
| 1sfoerzozs

Rackjoani (C.T.), City:- Rajarhat-gopalpore, P.O:- Ratarhdt P.S:-Rajarhat, District:-North24-

parganas, West Bengal, India, PIN:- 700135 Sex: Maie, By Caste: Hindu, Occupation: Others,

Citizen of: India, PAN No.:: ANxxxxxx3E, Aadhaar No: 29xxxxxxxx2988, Status Individual,

Executed by: Self, Date of Exccutton 15/06/2023

Adm;tted by Seif Date of Admlsslon 15/06/2023 , F'iace Office

SHUBHRA PYNE

Wife of Chandra Shekhar

Pyne

Executed by: Self, Date of

Execution: 15/06/2023

, Admitted by: Self, Date of

Admission: 15/06/2023 ,Place

: Office :

15/06/2023 LTI 15/06/2023

NREE 15/06/2022

C-1059, Sector - B, Opposite C M S Mahanagar Junior Wing, City:- , P.O:~ Mahanagar, P.S:-

LUCKNOW CHARBAGH, District:-Lucknow, Uttar Pradesh, Indla, PIN:- 226006 Sex: Female, By

Caste: Hindu, Occupatlon Others, Citizen of: India, PAN No : BDxxxxxx5L, Aadhaar No:

B870oexxxxx1307, Status ‘Individual, Executed by: S ' cutron 15,’06/2023

, Admitted by: Self, Date of Admission: 15,’06}?0%&}}
N7

RUL ISLA
:?E m‘»!'»'&'ﬁ
n Hc‘ [ 4 7 I 1{3
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1 IMohan Pal

ABHISHEK PAL
Son of Late Subhranshu

Executed by: Self, Date of
Execution: 15/06/2023

, Admitted by: Self, Date of
Admission: 15/06/2023 ,Place
: Office

15/06/2023 LT 15/06/2023
15/06/2023

10/45/2, N.N Road, South Dum Dum (M), City:- Dum Dum, P.O:- Dum Dum, P.S:-Dum Dum,
District:-North 24-Parganas, West Bengal, India, PIN:- 700028 Sex: Male, By Caste: Hindu,
Occupation: Others, Citizen of: India, PAN No.:: Alxxxxxx1L, Aadhaar No: 91xxxxxxxx9363, Status
:Individual, Executed by: Self, Date of Execution: 15/06/2023

, Admitted by: Self, Date of Admission: 15/06/2023 ,Place : Office

Buyer Details :

_4ATIAS

Sl | Name,Address,Photo,Finger print
No i S
1 |ATK CONTOURS INFRA LLP
63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: ABxxxxxx7B,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative
2 |ATK HOMES LLP
63. Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: ABxxxxxx9R,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative
3 |PLACID REALTORS LLP
63, Rafi Ahmed Kidwai Read, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: ABxxxxxx7B,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative 1758
4 |ATK DWELLERS LLP
63, Rafi Anmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
india. PIN:- 700016 , PAN No.:: ABxxcox 7R, Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative
5 |ATK BRICKS LLP
63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: ABxxxxxx3H,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative
& |ATK CHATTELS REALTY PRIVATE LIMITED
63, Rafi Anmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: AAxxooxx7M,Aadhaar No Not Provided by UIDAI, Status :Organization, Executec
by: Representative -
7 |ATK STONEWORKS LLP
63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, \West Bengal,
India, PIN:- 700016 , PAN No.:: ABxxxxxx6P ,Aadhaar No Not Provided by UIDAI, Status :Organization, Executec
tﬂf_ Representative
g |T.R.INFRAPROJECTS PRIVATE LIMITED
63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: AAxxxxxx4M,AadhaarNoNot Provided by UIDAI, Status :Organization, Execute:
by: Representative A O REaT, § N
g |KZAR PROPERTIES PRIVATE LIMITED _;Z" N
63, Rafi Ahmed Kidwai Road, City:- Kolkata, P/O:- Fg aet, ﬁﬂﬁ rk Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: AAxxocolBG a8 - @ rayided\by IDAI, Status :Organization, Execute:
by: Representative Sy ‘ |
g
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AMBUD BUILDCON PRIVATE LIMITED

10
11/1, Sarat Bose Road, 3rd Floor, North Block, Unit No. N310, City:- , P.O:- Elgin Road, P.S:-Bhawanipore,
District:-South 24-Parganas, West Bengal, india, PIN:- 700020 , PAN No.:: AAxxxxxx1P,Aadhaar No Not Provided
~__ 'by UIDAI, Status :Organization, Executed by: Representative
11 {AMBUD PROPERTIES LLP
63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: ABxxxxxx1C,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative
12 |AMBUD CONSTRUCTION LLP ;
63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: ABxxxxxx0D,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative
13 |RAHARA REALTORS LLP
63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: AAxxxxxx9M,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative
14 |NILGIRI INFRAPROPERTIES LLP
63, Rafi Anmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016 , PAN No.:: AAxxxxxx1G,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative
15 |REKSHA SPACES PRIVATE LIMITED
11/1, Sarat Bose Road, 3rd Floor, North Block, Unit No. N310, A.J.C. Bose Road, City:- , P.O:- Eigin Road, P.S:-
Bhawanipore, District:-South 24-Parganas, West Bengal, India, PIN:- 700020 , PAN No.:: AAxooox9J,Aadhaar N
Not Provided by UIDAI, Status :Organization, Executed by: Representative
16 |IREKSHA REAL ESTATES PRIVATE LIMITED
11/1, Sarat Bose Road, 3rd Floor, North Block, Unit No. N310, A.J.C. Bose Road, City:- , P.O:- Elgin Road, P.S:-
Bhawanipore, District:-South 24-Parganas, West Bengal, India, PIN:- 700020 , PAN No.: AAxxxxxx3Q,Aadhaar N
Not Provided by UIDAI, Status :Organization, Executed by: Representative
17 |REKSHA HIGHRISE PRIVATE LIMITED
11/1, Sarat Bose Road, 3rd Floor, North Block, Unit No. N310, A.J.C. Bose Road, City:- , P.O:- Elgin Road, P.S:-
Bhawanipore, District:-South 24-Parganas, West Bengal, India, PIN:- 700020 , PAN No.:: AAxxxxxx7A,Aadhaar N
Not Provided by UIDAI, Status :Organization, Executed by: Representative
18 |REKSHA APARTMENTS PRIVATE LIMITED
11/1, Sarat Bose Road, 3rd Floor, North Block, Unit No. N310, A.J.C. Bose Road, City:- , P.O:- Elgin Road, P.S:-
Bhawanipore, District:-South 24-Parganas, West Bengal, India, PIN:- 700020 , PAN No.: ALoooxxx5L Aadhaar N
Not Provided by UIDAI, Status :Organization, Executed by: Representative

Representative Details :

S Name,Address,Photo,Finger print and Signature
o] ol il
1 ___Name
Syed Abrar Imam

Son of Syed Mohammed Nemet
Imam

Date of Execution -
15/06/2023, , Admitted by:
Self, Date of Admission:
15/06/2023, Place of
|Admission of Execution: Office

Jun 152023 3:15FM 15/06/2023

e

7 iz 5 R

Ve e A\ \ N
;/" ‘.-' £
/’ % /5K NAZRUL ISLAM \ X

[ Arsa Kolkata
k O| Ragn.No, 447/19
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, 72, Tiljala Road, City:- Kolkata, P.O:- Gobirda Khatik, P.S:-Beniapukur, District:-Kolkata, West Bengal,

India, PIN:- 700046, Sex: Male, By Caste: Muslim, Occupation: Business, Citizen of: India, , PAN No.::

AAxxxxxx1L, Aadhaar No: 67xxxxxxxx7855 Status : Representative, Representative of : ATK

« ![CONTOURS INFRA LLP (as DESIGNATED PARTNER), ATK HOMES LLP (as DESIGNATED

{PARTNER), PLACID REALTORS LLP (as DESIGNATED PARTNER), ATK DWELLERS LLP (as

DESIGNATED PARTNER), ATK BRICKS LLP (as DESIGNATED PARTNER), ATK CHATTELS REALT
PRIVATE LIMITED (as DIRECTOR), ATK STONEWORKS LLP (as DESIGNATED PARTNER)

_Photo FingerPrint | =
Faiyaz Alam

Son of Barkat Ali

Date of Execution -
15/06/2023, , Admitted by:
Self, Date of Admission:
{15/06/2023, Place of
|Admission of Execution: Office

Jun 152023 3:15PM Lm 15/06/2023
15/06/2023

, 39, Ripon Street, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 7000186, Sex: Male, By Caste: Muslim, Occupation: Business, Citizen of: India, , PAN No.::
Alxxxxxx3F, Aadhaar No: 48xxxxxxxx9010 Status : Representative, Representative of :
T.R.INFRAPROJECTS PRIVATE LIMITED (as DIRECTOR)

o

YL

Alias
Name: Mohammed Firoz)
Son of Md Ayub

Date of Execution -
15/06/2023, , Admitted by:
Self, Date of Admission:
15/06/2023, Place of
Admission of Execution: Office

Jun 152023 3:15PM LTl 15/06/2023
| 15/08/2023

308, Gorasthan Lane, City:- Kolkata, P.O:- Circus Avenue, P.S:-Beniapukur, District:-Kolkata, West
Bengal, India, PIN:- 700017, Sex: Male, By Caste: Muslim, Occupation: Business, Citizen of: India, ,
PAN No.:: AAxooo5H, Aadhaar No: 32xoxxxxx2314 Status : Representative, Representative of :
KZAR PROPERTIES PRIVATE LIMITED (as DIRECTOR)
4| s SNANG | Pnoto Finger Prin
Arpit Giria 1T RS
Son of Sunil Kumar Giria e
Date of Execution -
15/06/2023, , Admitted by:
Self, Date of Admission:
15/06/2023, Place of
Admission of Execution: Office

Jun 152023 3:16PM LT 15/06/2023
15/08/2023

“11th Floor, Flat No. 11A, 36, Rowland Road, Ballygunge, Euphoria Heights, City:-, P.O:- Ballygunge,
P.S:-Bullygunge, District:-South 24-Parganas, West Bengal, India, PIN:- 700020, Sex: Male, By Caste:
Hindu, Occupation: Business, Citizen of: India, , PAN No.:: BKxxxxxx9G, Aadhaar No: 92xxxxxxxx328¢
Status : Representative, Representative of : AMBUD BUILDCON PRIVATE LIMITED (as DIRECTOR),
AMBUD PROPERTIES LLP (as DESIGNATED PARTNER), AMBUD CONSTRUCTION LLP (as
DESIGNATED PARTNER), RAHARA REALTORS DESIGNATED PARTNER), NILGIRI
INFRAPROPERTIES LLP (as DESIGNATED,PARTNER) ,

LY F

* /' SK. NAZRUL ISLAM \ %
Arsa Kolkata
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5| o Nama e Photo | Finger Prig&
'Amlt Singh (Presentant )

Son of Late Lalit Mohan Singh
s.!ate of Execution -

- 15/06/2023, , Admitted by:

Self, Date of Admission:
15/06/2023, Place of
Admission of Execution: Office
Jun 152023 J:16PM LTI 15/08/2023
15i06/2023

, No.2 Baishnab Seth 1st Lane, City:- Kolkata, P.O:- Beodon Street, P.S:-Jorabagan, District:-Kolkata,
West Bengal, India, PIN:- 700008, Sex: Male, By Caste: Hindu, Occupation: Private Service, Citizen of:
India, , PAN No.:: BFxxxxxx2C, Aadhaar No: 31xxxxxxxx0560 Status : Representative, Representative
of : REKSHA SPACES PRIVATE LIMITED (as Director), REKSHA REAL ESTATES PRIVATE LIMITEC

(as Director), REKSHA HIGHRISE PRIVATE LIMITED (as Director), REKSHA APARTMENTS PRIVATI
LIMITED (as Director)

Identifier Details :

|Name Photo Finger Print = |Signature =
| Chandra Shekhar Pyne

Son of 8 P Pyne

C-1059, Sector-b, C M S Mahanagar,
Junior Wing, City:- , P.O:- Mahanagar,
|P.S:-LUCKNOW CHARBAGH, District:-

Lucknow, Uttar Pradesh, India, PIN:-
226006

| 15/06/2023 15/06/2023 15/06/2023

'[demlfer Of ABHIJIT PAL, CHAITALI KHATUA, MITRA PAL, DILIP KUMAR PAUL, SAUMIK PAUL, RADHA RANI
BOSE, CHAITALI PAL, SHYAMALI PAUL, SANKAR KUMAR PAL, BHARATI PAL, ISHIKA PAL, SUBHASREE PAI

JHUNU PAL, CHHANDOSREE PAL, AMAR PAL, SHUBHRA PYNE, ABHISHEK PAL, Syed Abrar Imam, Faiyaz
Alam, Firoz Mohammed, ArpitGirs, Amitt Singh

‘%-Qr"fqa...a

- '™

_T;é_ﬁsterof property for L1 ¥
_§!.No From To. with area (Name-Area)

1 ABHUIT PAL ATK CONTOURS INFRA LLP-0.0784314 Dec ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS LI.P-0.0784314
Dec, ATK BRICKS LLP-0.0784314 Dec, ATK CHATTELS REALTY PRIVATE
LIMITER-0.0784314 Dec, ATK STCNEWORKS LLP-0.0784314

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec,AMBUD PROPERTIES LLP-0.0784314 Dec, AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec,NILGIRI INFRAPROPERTIES LLP-0.0734314 Dec, REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec,REKSHA REAL ESTATES PRIVATE LIMITEC
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSH/
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

2 CHAITALI KHATUA ATK CONTOURS INFRA LLP-0.0784314 Dec, ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS LLP-0.0784314
Dec, ATK BRICKS LLP-0.0784314 Dec ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec ATK STONEWORKS LLP-0.0784314
Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dac,KZAR
PROFPERTIES FRIVATE LIMITED-0.0784314 Dec, AMBUD BUILDCON PRIVATE
LIMITED-O. GKB&EM‘I‘P' ¢ AMBAUD PROPERTIES LLP-0.0784314 Dec, AMBUD
0.07 84394 Dec, RAHARA REALTORS LLP-0.0784314

Deg, NILGIR! [NERAPROPERTIES LLP.0. 0784314 Dec,REKSHA SPACES
PRIVATE -Q r REKSHA REAL ESTATES PRIVATE LIMITEL
0.0784344edR Méi\s USE PRIVATE LIMITED-0.0784314 Dec,REKSH;
APARTMENTS BRIV *“21 HBL- 84514 Dec

i N | S} Regn N £ 645

Mf L=
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3 MITRA PAL

R AN S

2 I 20

L 3 B e
ATK CONTOURS INFRA LLP-0.0784314 Dec, ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec, ATK CHATTELSE REALTY PRIVATE
LIMITED-0.0784314 Dec ATK STONEWORKS LLP-0.0784314
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec,AMBUD PROPERTIES LLP-0.0784314 Dec, AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec,NILGIR! INFRAPROPERTIES LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

4 DILIP KUMAR PAUL

ATK CONTOURS INFRA LLP-0.0784314 Dec, ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec, ATK STONEWORKS LLP-0.0784314

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0,0784314 Dec, AMBUD PROPERTIES LLP-0.0784314 Dec, AMBUD
CONSTRUCTION LLP-0.0784314 Dac,RAHARA REALTORS LLP-0.0784314
Dec,NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

9 SAUMIK PAUL

ATK CONTOURS INFRA LLP-0.0784314 Dec ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec, ATK STONEWORKS LLP-0.0784314

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0,0784314 Dec, AMBUD PROPERTIES LLP-0.0784314 Dec,AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec,NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

6 RADHA RANI BOSE

ATK CONTOURS INFRA LLP-0.0784314 Dec,ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec,ATK STONEWORKS LLP-0.0784314

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec,AMBUD PROPERTIES LLP-0.0784314 Dec, AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec,NILGIR| INFRAPROPERTIES LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec, REKSHA REAL ESTATES PRIVATE LIMITED
0.0784314 Dec, REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

7 CHAITALI PAL

ATK CONTOURS INFRA LLP-0.0784314 Dec, ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.6784314 Dec,ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec,ATK STONEWORKS LLP-0.0784314

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec,AMBUD PROPERTIES LLP-0.0784314 Dec, AMBUD
CONSTRUCTION LLP-0.07843%4-Dec, RAHARA REALTORS LLP-0.0784314
Dec,NILGIR! INF PERTIESILLP-0:0784314 Dec,REKSHA SPACES
PRIVATE LIMITEDZ0.07843T4 Dec,REKS
0.0784314 Dec,R
APARTMENTS F

A REAL ESTATES PRIVATE LIMITEL
“KSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSH/
RIVATE L IMEFED10,078¢304\Dec
B ARE
o %In.No. 447/19 | 4
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8 SHYAMALI PAUL

ATK CONTOURS %ém LLP-0.0784314 Dec, ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS LLP-0.0784314
Dec, ATK BRICKS LLP-0.0784314 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec, ATK STONEWORKS LLP-0.0784314
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec, KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec, AMBUD PROPERTIES LLP-0.0784314 Dec AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec,NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

9 SANKAR KUMAR PAL

ATK CONTOURS INFRA LLP-0.0784314 Dec,ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec,ATK STONEWORKS LLP-0.0784314

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec,AMBUD PROPERTIES LLP-0.0784314 Dec, AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec,NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

10 BHARATI PAL

ATK CONTOURS INFRA LLP-0.0784314 Dec, ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec,ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec, ATK STONEWORKS LLP-0.0784314
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec, KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec, AMBUD PROPERTIES LLP-0.0784314 Dec,AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec,NILGIRI INFRAPROPERTIES |LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec.REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0784514 Dec

11 ISHIKA PAL

ATK CONTOURS INFRA LLP-0.0784314 Dec,ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec,ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec, ATK STONEWORKS LLP-0.0784314
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec, AMBUD PROPERTIES LLP-0.0784314 Dec,AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec,NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec, REKSHA REAL ESTATES PRIVATE LIMITED
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

12 SUBHASREE PAL

ATK CONTOURS INFRA LLP-0.0784314 Dec, ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS LLP-0.0784314
Dec, ATK BRICKS LLP-0.0784314 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec,ATK STONEWORKS LLP-0.0784314
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec,AMBUD PROPERTIES LLP-0.0784314 Dec,AMBUD

CONSTRUCTION LLP-G:{i7843:14. Dec, RAHARA REALTORS LLP-0.0784314
Dec,NILGIRI INERAPRDRERT,
PRIVATE LIM 078431

-0,0784314 Dec, REKSHA SPACES
HA REAL ESTATES PRIVATE LIMITEL

0.0784314 D6e REKSHA HIGHRI ATE LIMITED-0.0784314 Dec,REKSH/
| APARTMENT SHREFAVERIMITEDI0)784314 Dec
o
O
l\;- h
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ot 8 (-G

JHUNU PAL

o BLE 1 NS
ATK CONTOURS”%?RA LLP-0.0784314 Dec, ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec,ATK STONEWORKS LLP-0.0784314
Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec,AMBUD PROPERTIES LLP-0.0784314 Dec, AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec,NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

14

CHHANDOSREE PAL

ATK CONTOURS INFRA LLP-0.0784314 Dec,ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec,ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec, ATK STONEWORKS LLP-0.0784314
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec,AMBUD PROPERTIES LLP-0.0784314 Dec, AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec,NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

16

AMAR PAL

ATK CONTOURS INFRA LLP-0.0784314 Dec, ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec, ATK STONEWORKS LLP-0.0784314
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec, AMBUD PROPERTIES LLP-0.0784314 Dec,AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec,NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

16

SHUBHRA PYNE

ATK CONTOURS INFRA LLP-0.0784314 Dec,ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec,ATK DWELLERS LLP-0.0784314
Dec. ATK BRICKS LLP-0.0784314 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec,ATK STONEWORKS LLP-0.0784314
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0784314 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec, AMBUD PROPERTIES LLP-0.0784314 Dec, AMBUD
CONSTRUCTION LLP-0.0784314 Dec,RAHARA REALTORS LLP-0.0784314
Dec,NILGIRI INFRAPROPERTIES LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0784314 Dec,REKSHA REAL ESTATES PRIVATE LIMITED
0.0784314 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0784314 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0784314 Dec

17

ABHISHEK PAL

ATK CONTOURS INFRA LLP-0.0784314 Dec,ATK HOMES LLP-0.0784314
Dec,PLACID REALTORS LLP-0.0784314 Dec, ATK DWELLERS LLP-0.0784314
Dec,ATK BRICKS LLP-0.0784314 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0784314 Dec, ATK STONEWORKS LLP-0.0784314
Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0784314 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0,0784314 Dec AMBUD BUILDCON PRIVATE
LIMITED-0.0784314 Dec,AMBUD PROPERTIES LLP-0.0784314 Dec,AMBUD

J 0:0784314 Dec,RAHARA REALTORS LLP-0.0784314

Dec, NILG} ROPERTIES LLP-0.0784314 Dec,REKSHA SPACES
PRIVATE LIWT - oc,REKSHA REAL ESTATES PRIVATE LIMITEL
0.07842 SE PRIVATE LIMITED-0.0784314 Dec,REKSH/
APARTMENIS PRIVA TED:0.0784314 Dec
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Transfer of property for L2

SI.No| From

To. with area (Name-ﬁrea) |

1w ABHIJIT PAL

ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816983
Dec,PLACID REALTORS LLP-0.0816993 Dec,ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816983 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

2 CHAITALI KHATUA

ATK CONTOURS INFRA LLP-0.0816993 Dec ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec, REKSHA HIGHRISE PRIVATE LIMITED-0.0816983 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

3 MITRA PAL

ATK CONTOURS INFRA LLP-0.0816993 Dec,ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816983
Dec, ATK BRICKS LLP-0.0816993 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.08169983 Dec,ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816893
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

4 DILIP KUMAR PAUL

ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec,ATK DWELLERS LLP-0.0816993
Dec, ATK BRICKS LLP-0.0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816893 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED
0.0816993 Dec, REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec
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ATK CONTOURS I%E:-RA L1 P-0.0816993 Dec, ATK HOMES LLP-0.0816993

Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816993
Dec, ATK BRICKS LLP-0.0816983 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816293

Dec, T.RINFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816293 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIR!I INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

6 RADHA RANI BOSE

ATK CONTOURS INFRA LLP-0.0816992 Dec, ATK HOMES LLP-0.0816983
Dec,PLACID REALTORS LLP-0.0816893 Dec, ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816293 Dec ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816883 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.08169%3 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816983
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

7 CHAITALI PAL

ATK CONTOURS INFRA LLP-0.0816993 Dec,ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec,ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816953 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816983 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

8 SHYAMALI PAUL

ATK CONTOURS INFRA LLP-0.0816993 Dac, ATK HOMES LLP-0.08168983
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.08169983 Dec, ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.08169923 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816883 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIR| INFRAPROPERTIES LLP-0.0816993 Dec, REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

9 SANKAR KUMAR PAL

ATK CONTOURS INFRA LLP-0.0816993 Dec ATK HOMES LLP-0.0816993
Dec.PLACID REALTORS LLP-0.0816993 Dec,ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS LLP-0.0816993 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec,ATK STONEWORKS LLP-0.0816993

Dec.T R INFRAPROJECTS PRIVATE LIMITED-0.0818993 Dec KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION- ELP-0.)B48993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRIINERA 'S\.LP-0.0816993 Dec,REKSHA SPACES
PRIVATE L{MIT REKSHA REAL ESTATES PRIVATE LIMITEC

0.081699: D? r%s A HIGHRISE BRIVATE LIMITED-0.0816993 Dec,REKSH/
3. ﬁ@ﬁ tfi?m 0816993 Dec
e Kolate :
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ATK CONTOURE IRBRA L0 5816003 Dec, ATK HOMES LLP-0.0818993

Dec,PLACID REALTORS LLP-0.0816693 Dec ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS LLP-0.0816263 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec AT STONEWORKS LLP-0.0816993

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816893 Dec,AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec, REKSHA SPACES
PRIVATE LIMITED-0,0816983 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS FPRIVATE LIMITED-0.0816293 Dec

11

ISHIKA PAL

ATK CONTOURS INFRA LLP-0.0816993 Dec ATK HOMES LLP-0.0816893
Dec,PLACID REALTORS LLP-0.0815293 Dec,ATK DWELLERS LLP-0.0816993
Dec, ATH BRICKS LLP-0.0816893 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0818993 Dec, ATK STCNEWORKS LLP-0.0816993

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec, KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

SUBHASREE PAL

ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS LLP-0.0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816893

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816293 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.08169S3 Dec

13

JHUNU PAL

ATK CONTOURS INFRA LLP-0.0816893 Dec,ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816983
Dec,ATK BRICKS LLP-0.0816993 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec.NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED
0.0816093 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816983 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

14

CHHANDOSREE PAL

ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816863 Dec,ATK DWELLERS LLP-0.0816993
Dec, ATK BRICKS LLP-0.0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec,ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD

N L P-0 =‘~'~.'.‘:_| Dec,RAHARA REALTORS LLP-0.0816983
: ES LLP-0.0816993 Dec,REKSHA SPACES
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ATK comouﬁsﬂt@?ﬁﬁﬁﬁhoawsgs Dec ATK HOMES LLP-0.0816993

Dec,PLACID REALTORS LLP-0.08

16993 Dec, ATK DWELLERS LLP-0.0816993

Dec,ATK BRICKS LLP-0.0816993 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION LLP-0.0816393 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIR! INFRAPROPERTIES LLP-0.08168993 Dec,REKSHA SPACES

PRIVATE LiMITED-0.0816993 Dec,

REKSHA REAL ESTATES PRIVATE LIMITED-

0.0816993 Dec, REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

16 SHUBHRA PYNE

ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.081698393
Dec,ATK BRICKS LLP-0.0816993 Dec ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE

LIMITED-0.0816993 Dec,AMBUD P

ROPERTIES LLP-0.0816993 Dec, AMBUD

CONSTRUCTION LLP-0.0816293 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES

PRIVATE LIMITED-0.08169¢3 Dec,

REKSHA REAL ESTATES PRIVATE LIMITED-

0.0816993 Dec,REKSHA HIGHRISE PRI

VATE LIMITED-0.0816993 Dec,REKSHA

APARTMENTS PRIVATE LIMITED-0.0816993 Dec

17 ABHISHEK PAL

ATK CONTOURS INFRA LLP-0.0816992 Dec,ATK HOMES LLP-0.0816993

Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816983

Dec, ATK BRICKS LLP-0.0816983 Dec,

ATK CHATTELS REALTY PRIVATE

LIMITE

D-0,0816993 Dec, ATK STONEWORKS LLP-0.0816993

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816893 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0B16803 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0,0816993 Dec AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD

CONSTRUCTION LLP-0.0816993 Dec,RAH

ARA REALTORS LLP-0.0816993

Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec, REKSHA SPACES

PRIVATE LIMITED-0.0816993 Dec,
0.0816993 Dec;,REKSHA HIGHRISE

REKSHA REAL ESTATES PRIVATE LIMITED-
PRIVATE LIMITED-0.0816993 Dec,REKSHA

Transfer of property for L3

APARTMENTS PRIVATE LIMITED'-G.DB‘IGQBS Dec

SI.No| From

To. with area (Name-Area)

1 ABHIJIT PAL

ATK CONTOURS INFRA LLP-0.0815899
Dec,PLACID REALTORS LLP-0.081699

3 Dec, ATK HOMES LLP-0.0816983
3 Dec, ATK DWELLERS LLP-0.0816993

Dec ATK BRICKS LLP-0.0816983 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816983

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816293 Dec,KZAR

PROPERTIES PRIVATE LIMIT

ED-0.0816993 Dec, AMBUD BUILDCON PRIVATE

LIMITED-0.0816933 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD

CONSTRUCTION LLP-0.0816993
Dec NILGIR! INFRAPROPERTIES

Dec,RAHARA REALTORS LLP-0.0816993
LLP-0.0816993 Dec,REKSHA SPACES

PRIVATE LIMITED-0.0816993 Dec,RE

KSHA REAL ESTATES PRIVATE LIMITED

0.0816993 Dec,REKSHA HIGHRISE PRIVATE L

IMITED-0.0816993 Dec,REKSHA

APARTMENTS PRIVATE LIMITED-0.0816993 Dec

4
1y

* / SK. NAZRUL ISLAN
Area Kolkata
o
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2 CHAITALI KHATUA

| ATK CONTOURS INFRA LLP-0.0816993 Dec,ATK HOMES LLP-0.0816993

Dec,PLACID REALTORS LLP-0.0816993 Dec,ATK DWELLERS LLP-0.0816993
Dec, ATK BRICKS LLP-0.0816983 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec,ATK STONEWORKS LLP-0.0816993

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

3 MITRA PAL

ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816983
Dec,ATK BRICKS LLP-0.0816993 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993
Dec.T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816893 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0,0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

<4 DILIP KUMAR PAUL

ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION LLP-0,0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

5 SAUMIK PAUL

ATK CONTOURS INFRA LL.P-0.0816993 Dec,ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816983
Dec ATK BRICKS LLP-0.0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

6 RADHA RANI BOSE

ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD
CONSTRUCTION LLP-0.0816993-Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES{ 816993 Dec, REKSHA SPACES
PRIVATE LIMITED:0. REAL ESTATES PRIVATE LIMITED
0.0816993 Dec,REKS

HIGHRISE LIMITED-0.0816993 Dec,REKSHA
| APARTMENTS PRIVATE [:0:0816993\Dec
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i CHAITALI PAL ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec, ATK CHATTELS REALTY PRIVATE
o sy LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993

; Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816983 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

8 SHYAMALI PAUL ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816393
Dec.PLACID REALTORS LLP-0.0816993 Dec,ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION LLP-D.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816983 Dec

9 SANKAR KUMAR PAL | ATK CONTOURS INFRA LLP-0.0816993 Dec,ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816993
Dec, ATK BRICKS LLP-0.0816993 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816992 Dec, ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

10 BHARATI PAL ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993

Dec, T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816933 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.081 6993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

11 ISHIKA PAL ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS LLP-0.0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec,ATK STONEWORKS LLP-0.0816993
Dec.T R INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816983 Dec, AMBUD
GONSTRUCTION LLP-0:88%6993:Dec, RAHARA REALTORS LLP-0.0816993

Rt /1P-0,0816993 Dec,REKSHA SPACES
PRIVATE LIMITED/0.086993 DeC;REKSNA REAL ESTATES PRIVATE LIMITED

LIMITED-0.0816993 Dec,REKSHA
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12 | SUBHASREE PAL

ATK CONTOURS INFRA LLP-0,0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec,ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816983 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816933 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec,AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816893 Dec, REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

13 JHUNU PAL

ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec, ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816993 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0616993
Dec,T.R.INFRAPROJECTS FRIVATE LIMITED-0.0816993 Dec KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0816893 Dec,AMBUD
CONSTRUCTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec.NILGIR| INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816993 Dec

14 CHHANDOSREE PAL

ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816893 Dec, ATK DWELLERS LLP-0.0816993
Dec,ATK BRICKS LLP-0.0816983 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816953 Dec, ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec,AMBUD PROPERTIES LLP-0.0616993 Dec, AMBUD
CONSTRUCTION LLP-0.0816993 Dec, RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES |.L.P-0.0616993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.081€993 Dec

15 AMAR PAL

ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec ATK DWELLERS LLP-0.0816983
Dec ATK BRICKS LLP-0.0816993 Dec, ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816933
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec. KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec, AMBUD BUILDCON PRIVATE
LIMITED-0.0816923 Dec, AMBUD PROPERTIES LLP-0.0816893 Dec,AMBUD
CONSTRUCTION ‘LLP-0.0816993 Dec, RAHARA REALTORS LLP-0.0816993
Dec.NILGIR! INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
D-0.0816993 Dec, REKSHA REAL ESTATES PRIVATE LIMITED
0.0816993 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec,REKSHA
APARTMENTS PRIVATE LIMITED-0.0816383 Dec

PRIVATE LIMITE

16 SHUBHRA PYNE

ATK CONTOURS INFRA LLP-0.0816993 Dec, ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816893 Dec, ATK DWELLERS LLP-0.0816993

Dec,ATK BRICKS LLP-0.081698

3 Dec,ATK CHATTELS REALTY PRIVATE

LIMITED-0.0816993 Dec, ATK STONEWORKS LLP-0.0816993
Dec,T.R.INFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec KZAR
PROPERTIES FRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE

LIMITED-0.0816993 Dec./
CONSTRUCTION ELR:0

Dec,NILGIRI INF

PRIVATE LIMITED-0.0816
0.0816993 Dec,REKSHA,
| APARTMENTS'E

DR & A

-

RW :TNE-: e |

BUD PROPERTIES LLP-0.08169923 Dec,AMBUD

93 Dec,RAHARA REALTORS LLP-0.0816883

LLP-0.0816993 Dec,REKSHA SPACES
EKSHA REAL ESTATES PRIVATE LIMITED
RIVATE LIMITED-0.0816993 Dec,REKSHA
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ATK CONTOURS INFRA LLLP-0.0816993 Dec,ATK HOMES LLP-0.0816993
Dec,PLACID REALTORS LLP-0.0816993 Dec,ATK DWELLERS LLP-0.0816993
Dec ATK BRICKS LLP-0.0816993 Dec,ATK CHATTELS REALTY PRIVATE
LIMITED-0.0816993 Dec,ATK STONEWORKS LLP-0.0816993

Dec, T.RINFRAPROJECTS PRIVATE LIMITED-0.0816993 Dec,KZAR
PROPERTIES PRIVATE LIMITED-0.0816993 Dec,AMBUD BUILDCON PRIVATE
LIMITED-0.0816993 Dec, AMBUD PROPERTIES LLP-0.0816993 Dec, AMBUD
CONSTRUGTION LLP-0.0816993 Dec,RAHARA REALTORS LLP-0.0816993
Dec,NILGIRI INFRAPROPERTIES LLP-0.0816993 Dec,REKSHA SPACES
PRIVATE LIMITED-0.0816993 Dec,REKSHA REAL ESTATES PRIVATE LIMITED-
0.0816993 Dec, REKSHA HIGHRISE PRIVATE LIMITED-0.0816993 Dec, REKSHA

Transfer of property for L4

APARTMENTS PRIVATE LIMITED-0.0816993 Dec

_SI.No From

To. with area (Name-Area)

1

ABHIJIT PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec NILGIRI INFRAPROPERTIES LLP-
0.107643 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec, REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De:

CHAITALI KHATUA

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843

Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITEI
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-D.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

MITRA PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec, ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dac, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec, REKSHA APARTMENTS PRIVATE LIMITED-0.107843 D¢

DILIP KUMAR PAUL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843-Deg, AMBUD CONSTRUCTION LLP-0.107843

5 107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKS SPAC ' LIMITED-O.1D?B43 Dec,REKSHA RE

ESTATES PR!\? EKSHA HIGHRISE PRIVATE
| LIMITED-0.107 (TS PRIVATE LIMITED-0.107843 D

Arsa Kolkata
Regn.No. 447/18
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5 | SAUMIK PAUL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITED
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA|
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dec

6 RADHA RANI BOSE

ATK CONTOURS INFRA LLP-0.107843 Dec,ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec ATK CHATTELS REALTY PRIVATE LIMITEL
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec, KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0,107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dex

7 CHAITALI PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843

Dec. ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITEL
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPRCJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dac,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec, REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

8 SHYAMALI PAUL

ATK CONTOURS INFRA LLP-0.107843 Dec,ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-C.107843 Dec,ATK DWELLERS LLP-0.107843
Dec, ATK BRICKS LLP-0.107843 Dec ATK CHATTELS REALTY PRIVATE LIMITE!
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0,107843 Dec KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec AMBUD
PROPERTIES LLP-0.107843 Dac, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIR! INFRAPROPERTIES LLP-
0.107843 Dac,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

g SANKAR KUMAR PAL

ATK CONTOURS INFRA LLP-0.107843 Dec,ATK HOMES LLP-0.107843
Dec.PLACID REALTORS LLP-0.107843 Dec ATK DWELLERS LLP-0.107843

Dec ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec AMBUD CONSTRUCTION LLP-0.107843

Dec. RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE
ESTATES PRIVATE L.}Mrrfzwc,mmwm%gﬁsm HIGHRISE PRIVATE
LIMITED-0.1€7843 Dea,R@M{@I&{W rS PRIVATE LIMITED-0.107843 D
S = Sl {7

™
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BHARATI PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITED
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REAI
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dec

11

ISHIKA PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0,107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec, REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dex

12

SUBHASREE PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITEL
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

13

JHUNU PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITEI
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

CHHANDOSREE PAL

ATK CONTOURS INFRA LLP-0.107843 Dec,ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES-PRIVATE LIMITED-0.107843 Dec,REKSHA RE.
ESTATES PRIVATE LIMITED= Tﬂ Dec, REKSHA HIGHRISE PRIVATE
LIMITED-0,107843 DEE,RE§ TS PRIVATE LIMITED-0.107843 D

* / SK. NAZRUL ISLAM
Arsa Kolkata
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AMAR PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITED
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0,107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec.REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dec

16

SHUBHRA PYNE

ATK CONTOURS INFRA LLP-0.107843 Dec,ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec, ATK STONEWORKS LLP-0,107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De:

17

ABHISHEK PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITEL
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE/A
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE

Transfer of property for L5

LIMITED-0.107843 Dec, REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

1

__Si.No

From

To. with area (Name-Area)

ABHIJIT PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec, ATK BRICKS LLP-0.107843 Dec ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIR! INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE:
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 D¢

CHAITALI KHATUA

ATK CONTOURS INFRA LLP-0.107843 Dec ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIR! INFRAPROPERTIES LLP-
0.107843 Dec, REKSHA SPACES-PRIVAT. LIMITED-0.107843 Dec,REKSHA RE
ESTATES PRIVATE LIMITED-0-40 REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,} EM PRIVATE LIMITED-0.107843 D

# /5K, NAZRUL nsuh*
Area Kelkata
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ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0,107843 Dec ATK DWELLERS LLP-0.107843

Dec, ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITEL
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec, REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Der

4 DILIP KUMAR PAUL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITEL
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0,107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec, REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

5 SAUMIK PAUL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITEL
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec, REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE/
ESTATES PRIVATE LIMITEDR-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

6 RADHA RANI BOSE

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843

Dec PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843

Dec, RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec, REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

~|

CHAITALI PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec ATK STONEWORKS LLP-0.167843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0,107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE.
ESTATES PRIVATE LIMITED--O.1D7B4WGHRISE PRIVATE
LIMITED-0.107843 Dec, REKSHA APARTMERNTS PRIVATE LIMITED-0.107843 D
ok bl Y - d
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ATK CONTOUEJ? ﬁlFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843

Dec, ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITED
0.107843 Dec ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REAI
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dec

SANKAR KUMAR PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843

Dec, ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIR| INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De:

BHARATI PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec ATK CHATTELS REALTY PRIVATE LIMITEL
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec, REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

ET

ISHIKA PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec, ATK BRICKS LLP-0.107843 Dec ATK CHATTELS REALTY PRIVATE LIMITE!
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

12

SUBHASREE PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec.ATK BRICKS LLP-0,107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIR| INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE
ESTATES PRIVW%?MS Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 020, REKSHAAPARTMENTS PRIVATE LIMITED-0.107843 D
. pRESS
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ATK CONTOURS'INFRA LLP-0.107843 Dec,ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843

Dec, ATK BRICKS LLP-0.107843 Dec ATK CHATTELS REALTY PRIVATE LIMITED
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REAI
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dec

14

CHHANDOSREE PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec, REKSHA APARTMENTS PRIVATE LIMITED-C.107843 De:

15

AMAR PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITEL
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0,107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

16

SHUBHRA PYNE

ATK CONTOURS INFRA LLP-0.107843 Dec,ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec, ATK BRICKS LLP-0.107343 Dec, ATK CHATTELS REALTY PRIVATE LIMITEI
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec, KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dac,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LIP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec, REKSHA APARTMENTS PR!VATEEMITED—DJ 07843 D¢

17

ABHISHEK PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dac ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107842 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE

LIMITED-0.107843 Dec, REKSHA APARTMENTS PRIVATE LIMITED-0.107843 D
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ABHIJIT PAL

ATK CONTOURS INFRA LLP-0.107843 Dec ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843

Dec, ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec, REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

CHAITALI KHATUA

ATK CONTQURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec ATK DWELLERS LLP-0.107843

Dec, ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITEL
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

MITRA PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITEI
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

" DILIP KUMAR PAUL

ATK CONTOURS INFRA LLP-0.107843 Dec,ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

SAUMIK PAUL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUiLDCDN F’RNATE LIMITED-0.107843 Dec, AMBUD
AMBUD CONSTRUCTION LLP-0.107843
oc,NILGIRI INFRAPROPERTIES LLP-
ITED—D.107843 Dec,REKSHA RE

Dec,RAHARA REALTORSAAP-01107843
0.107843 Dec, REKSHA'SRACESF

ESTATES PRIVATE
LIMITED-0.107843 Dég,
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ATK CDNTOUF%S‘].INFRA LLP-0.107843 Dec ,ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec ATK CHATTELS REALTY PRIVATE LIMITED
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REAI
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dec

CHAITALI PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De:

SHYAMALI PAUL

ATK CONTOURS INFRA LLP-0.107843 Dec,ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843

Dec, ATK BRICKS LLP-0.107843 Dec ATK CHATTELS REALTY PRIVATE LIMITEL
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

SANKAR KUMAR PAL

ATK CONTOURS INFRA LLP-0,107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITEI
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec, KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

10

BHARATI PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITE
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA RE.
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE

LIMITED-0.107843 Dec, REKSH& ﬁE:&BTMﬁNTS PRIVATE LIMITED-0.107843 Di

&

a3 '.Tf-CN{
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11

ISHIKA PAL

19Q t6%-

WA b 0 W D BB g R
ATK CONTOURS iNFRA L.LP-0.107843 Dec,ATK HOMES LLP-0.107843

Dec,PLACID REALTORS LLP-0.107843 Dec,ATIK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITED
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIR| INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REAI
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Dec

12

SUBHASREE PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITEC
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec, REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

13

JHUNU PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITELC
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec,AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

CHHANDOSREE PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843

Dec ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITE!
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec, KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec,AMBLID CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES FPRIVATE LIMITED-0.107843 Dec,REKSHA RE/
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec, REKSHA APARTMENTS PRIVATE LIMITED-0.107843 De

AMAR PAL

ATK CONTCURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843
Dec, ATK BRICKS LLP-0.107843 Dac, ATK CHATTELS REALTY PRIVATE LIMITEI
0.107843 Dec, ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES FRIVATE LIMITED-0.107843 Dec,REKSHA RE/

=
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ATK CONTOUQS I:?\JFW LE.P-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec, ATK DWELLERS LLP-0.107843

Dec, ATK BRICKS LLP-0,107843 Dec,ATK CHATTELS REALTY PRIVATE LIMITEL
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec, T.R.INFRAPROJECTS
PRIVATE LIMITED-0.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec, AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec,AMBUD
PROPERTIES LLP-0,107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE
LIMITED-0.107843 Dec, REKSHA APARTMENTS PRIVATE LIMITED-0.107843 Det

17

ABHISHEK PAL

ATK CONTOURS INFRA LLP-0.107843 Dec, ATK HOMES LLP-0.107843
Dec,PLACID REALTORS LLP-0.107843 Dec,ATK DWELLERS LLP-0.107843
Dec,ATK BRICKS LLP-0.107843 Dec, ATK CHATTELS REALTY PRIVATE LIMITELC
0.107843 Dec,ATK STONEWORKS LLP-0.107843 Dec,T.R.INFRAPROJECTS
PRIVATE LIMITED-C.107843 Dec,KZAR PROPERTIES PRIVATE LIMITED-
0.107843 Dec,AMBUD BUILDCON PRIVATE LIMITED-0.107843 Dec, AMBUD
PROPERTIES LLP-0.107843 Dec, AMBUD CONSTRUCTION LLP-0.107843
Dec,RAHARA REALTORS LLP-0.107843 Dec,NILGIRI INFRAPROPERTIES LLP-
0.107843 Dec,REKSHA SPACES PRIVATE LIMITED-0.107843 Dec,REKSHA REA
ESTATES PRIVATE LIMITED-0.107843 Dec,REKSHA HIGHRISE PRIVATE

Transfer of property for S1

LIMITED-0.107843 Dec, REKSHA APARTMENTS PRIVATE LIMITED-D.107843 De:

Sl.No

From

Td; with areé (Name-Aféa)

11

ABHIJIT PAL

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft,ATK HOMES LLP-4.90196100 St
Ft,PLACID REALTORS |.LP-4.90196100 Sq F{,ATK DWELLERS LLP-4,90196100
Sq Ft,ATK BRICKS LLP-4.90196100 Sq Ft,ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft,ATK STONEWORKS LLP-4.90196100 Sq
Ft,T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft,KZAR
F’ROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft, AMBUD BUILDCON PRIVAT|
LIMITED-4.90186100 Sq Ft, AMBUD PROPERTIES LLP-4.90196100 Sq Ft, AMBUL
CONSTRUCTION LLP-4.80196100 Sq Ft,RAHARA REALTORS LLP-4,90196100
Sq Ft,NILGIRI INFRAPRCPERTIES LLP-4.90196100 3q Fi,REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft, REKSHA REAL ESTATES PRIVATE
LIMITED-4.90186100 Sq Ft,REKSHA HIGHRISE PRIVATE LIMITED-4.90196100 &
FL,REKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

CHAITALI KHATUA

ATK CONTOURS INFRA LLP-4.80196100 Sq Ft,ATK HOMES LLP-4.90196100 S
Ft,PLACID REALTORS LLP-4.90196100 Sq Ft, ATK DWELLERS LLP-4.90196100
Sq FLATK BRICKS LLP-4.20196100 Sq Ft, ATK CHATTELS REALTY PRIVATE
LIMITED-4.90186100 Sq Ft,ATK STONEWORKS LLP-4,90196100 Sq
Ft,T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft,KZAR
PROPERTIES PRIVATE LIMITED-4.80196100 Sq F{,AMBUD BUILDCON PRIVAT
LIMITED-4,90196100 Sq Ft, AMBUD PROPERTIES LLP-4.90196100 Sq Ft, AMBUL
CONSTRUCTION LLP-4.90196100 Sq Ft,RAHARA REALTORS LLP-4.90196100
5q FL,NILGIRI INFRAPROPERTIES LLP-4.80196100 Sq Ft,REKSHA SPACES
PRIVATE LIMITED-4.80196100 Sq Ft, REKSHA REAL ESTATES PRIVATE
LIMITED-4.80186100 Sq Ft,REKSHA HIGHRISE PRIVATE LIMITED-4.90196100 ¢
Ft,REKSHA APARTMENTS PRIVATE LIMITED-4.80196100 Sq Ft ;

MITRA PAL

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft, ATK HOMES LLP-4.90196100 S
FL,PLACID REALTORS LLP-4.90196100 Sq Ft,ATK DWELLERS LLP-4.90196100
Sq FLATK BRICKS LLP-4.801968100 Sq FtATK CHATTELS REALTY PRIVATE
LIMITED-4,90196100 Sq Ft,ATK STONEWORKS LLP-4.90196100 Sq
Ft,T.RINFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft,KZAR
PROPERTIES PRIVATE LI i'U'!TtD-fl.ﬂu-%lﬂ_[} Sq Ft,AMBUD BUILDCON PRIVAT
LIMITED-4,90196100 Sq Ft,AMBLIET :f-O S LLP-4.90196100 Sq Ft,AMBUI
CONSTRUCTION LLP-4.90186100 Sa-Fi, RAHARA;

5q Ft,NILGIRI INFRAPROPERTIE B0T8E gq Fi,REKSHA SPACES
PRIVATE LIMITED-4.89019640 \ REAL'ESTATES PRIVATE
LIMITED-4.90196100 Sq/Ft.REK ; t "i' P iV E LIMITED-4.90196100 -

N o —
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ATK CONTOURS INFRA LLP-4.80125100 Sq FLATK HOMES LLP-4.90186100 Sq
Ft,PLACID REALTORS LLP-4.80196100 Sq Ft,ATK DWELLERS LLP-4.90196100
Sq FLATK BRICKS LLP-4 80186100 Sq FtATK CHATTELS REALTY PRIVATE
LIMITED-4.20196100 Sq Fi,ATK. STONEWORKS LLP-4.90186100 Sq
Fi,T.R.INFRAPROJECTS PRIVATE LIMITED-4.90156100 Sg Ft,KZAR
PROPERTIES PRIVATE LIMITED-4.90186100 Sq FI,AMBUD BUILDCON PRIVATE
LIMITED-4.80196100 Sq Fi. AMBUD PROPERTIES I.LP-4.80196100 Sq Ft,AMBUD
CONSTRUCTION LLP-4.90136100 Sg Ft, RAHARA REALTORS LLP-4.90196100
Sq Ft,NILGIRI INFRAPROFERTIES LLP-4.90196100 Sq Ft, REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sg Ft,REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft, REKSHA HIGHRISE PRIVATE LIMITED-4.90196100 S
Ft,REKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

5 SAUMIK PAUL

ATK CONTOURS INFRA LLP-4.80186100 Sq Ft,ATK HOMES LLP-4.90196100 Sc
Ft,PLACID REALTORS LLP-4.90196100 Sq Ft,ATK DWELLERS LLP-4.80196100
Sq Fi,ATK BRICKS LLP-4.90196100 Sq Ft,ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft,ATK STONEWORKS LLP-4.90196100 Sq
Ft,T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft,KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq F{,AMBUD BUILDCON PRIVATI
LIMITED-4.80196100 Sq Ft,AMBUD PROPERTIES LLP-4.80196100 5q FLAMBUL
CONSTRUCTION LLP-4:90196100 Sq Ft,RAHARA REALTORS LLP-4.90186100
Sq Ft,NILGIRI INFRAPROPERTIES LLP-4.90196100 Sq F{,REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft,REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft, REKSHA HIGHRISE PRIVATE LIMITED-4.90196100 £
Ft,REKSHA APARTMENTS PRIVATE LIMITED-4.80196100 Sq Ft

o |

RADHA RANI BOSE

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft ATK HOMES LLP-4.90196100 St
Ft,PLACID REALTORS LLP-4.90198100 Sq Ft,ATK DWELLERS LLP-4.90196100
Sq Ft,ATK BRICKS LLP-4.90196100 Sq Ft, ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft,ATK STONEWORKS LLP-4.90196100 Sq

Ft, T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft,KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft AMBUD BUILDCON PRIVAT
LIMITED-4.90196100 Sq Ft, AMBUD PROPERTIES LLP-4.90196100 Sq Ft, AMBUL
CONSTRUCTION LLP-4.90196100 Sq Ft, RAHARA REALTORS LLP-4.90196100
Sq Ft,MILGIRI INFRAFROPERTIES LLP-4.9018610C Sq Ft, REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft,REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Fi, REKSHA HIGHRISE PRIVATE LIMITED-4.90186100
Ft REKSHA APARTMENTS PRIVATE LIMITED-4.90196100 q Ft

7 | CHAITALI PAL

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft,ATK HOMES LLP-4.90196100 S
Ft PLACID REALTORS LLP-4.90196100 Sq F{,ATK DWELLERS LLP-4.90196100
Sq Ft,ATK BRICKS LLP-4.80196100 Sq Ft,ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft, ATK STONEWORKS LLP-4.80196100 Sq

Ft T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft,KZAR
PROPERTIES PRIVATE LIMITED-4.80196100 Sq Ft,AMBUD BUILDCON PRIVAT
LIMITED-4.90196100 Sq Ft, AMBUD PROPERTIES LLP-4.90196100 Sq FtLAMBU
CONSTRUCTION LLP-4.90196100 Sq Ft,RAHARA REALTORS LLP-4.90196100
Sq Ft,NILGIRI INFRAPROPERTIES LLP-4.50196100 Sq Ft,REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft, REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft,REKSHA HIGHRISE PRIVATE LIMITED-4.90186100
Ft REKSHA APARTMENTS PRIVATE LIMITED-4.80196100 Sq Ft

8 SHYAMALI PAUL

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft,ATK HOMES LLP-4.90196100 £
Ft PLACID REALTORS LLP-4.90196100 Sq Ft,ATK DWELLERS LLP-4.9019610C
8q Ft,ATK BRICKS LLP-4.90196100 8q Ft,ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft,ATK STONEWORKE LLP-4.90196100 Sq

Ft T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Fi,KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft, AMBUD BUILDCON PRIVA
LIMITED-4.90196100 Sg FLA! OFPERTIES LLP-4.20196100 Sq Ft,AMBU

CONSTRUCTICN LLP-4.90136400 Sa f
Sq FLNILGIRI INFRAE}éfJﬁE&?’*I‘ES'. 140!

PRIVATE LIMITED-4/60198100 Sq Ft, REKSHAREAL ESTATES PRIVATE
LIMITED-4.901261 CREKBHA HIGHR RIVATE LIMITED-4.90196100

196100 Sq Ft,REKSHA SPACES

Ft,REKSHA APARTMENTS RFYAT M TED-4190196100 Sq Ft
Regn.No. 447/19 | )
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ATK CONTOURS INFRA LLP-4.90196100 Sq Ft,ATK HOMES LLP-4.90196100 Sq
Ft,PLACID REALTORS LLP-4.80196100 Sq Ft,ATK DWELLERS LLP-4.90196100
Sq Ft,ATK BRICKS LLP-4.90196100 Sq Ft, ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft,ATK STONEWORKS LLP-4.90186100 Sq
Ft, T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft,KZAR
PROPERTIES PRIVATE LIMITED-4.90186100 Sq Ft,AMBUD BUILDCON PRIVATE
LIMITED-4.90196100 Sq Ft,AMBUD PROPERTIES LLP-4.90196100 Sq Ft,AMBUD
CONSTRUCTION LLP-4.80196100 Sq Ft,RAHARA REALTORS LLP-4.90186100
Sq FtNILGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft,REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft, REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft, REKSHA HIGHRISE PRIVATE LIMITED-4.80186100 S
Ft, REKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

10

BHARATI PAL

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft,ATK HOMES LLP-4.90196100 Sc
Ft,PLACID REALTORS LLP-4.90196100 Sq Ft,ATK DWELLERS LLP-4.90186100
Sq Ft,ATK BRICKS LLP-4.90196100 Sq Ft,ATK CHATTELS REALTY PRIVATE
LIMITED-4.90186100 Sq Ft,ATK STONEWORKS LLP-4.90186100 Sq

Ft, T.RINFRAPROJECTS PRIVATE LIMITED-4.80196100 Sq Ft,KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft,AMBUD BUILDCON PRIVATI
LIMITED-4.90196100 Sq Ft,AMBUD PROPERTIES LLP-4.90196100 Sq Ft, AMBUL
CONSTRUCTION LLP-4.90196100 Sq Ft, RAHARA REALTORS LLP-4.90186100
Sq Ft,NILGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft, REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Fi,REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft, REKSHA HIGHRISE PRIVATE LIMITED-4.80196100 £
Ft,REKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

11

ISHIKA PAL

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft,ATK HOMES LLP-4.90196100 St
Ft,PLACID REALTORS LLP-4.90196100 Sq Ft,ATK DWELLERS LLP-4.90196100
Sq Ft,ATK BRICKS LLP-4.90196100 Sq Ft,ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft,ATK STONEWORKS LLP-4.80196100 Sq
Ft,T.R.INFRAPROJECTS PRIVATE LIMITED-4.901968100 Sq Ft,KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sg Ft,AMBUD BUILDCON PRIVAT
LIMITED-4.90196100 Sq Ft,AMBUD PROPERTIES LLP-4.90196100 Sq Ft,AMBUL
CONSTRUCTION LLP-4.890196100 Sq Ft,RAHARA REALTORS LLP-4.90196100
Sq Ft,NILGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft,REKSHA SPACES
PRIVATE LIMITED-4.890186100 Sq Ft,REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft,REKSHA HIGHRISE PRIVATE LIMITED-4.90196100 ¢
Ft,REKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

12

SUBHASREE PAL

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft, ATK HOMES LLP-4.90196100 S
Ft, PLACID REALTORS LLP-4.90196100 Sq Ft,ATK DWELLERS LLP-4.90196100
Sq Ft,ATK BRICKS LLP-4,90196100 Sq Ft,ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft, ATK STONEWORKS LLP-4.90196100 Sq
Ft,T.R.INFRAPROJECTS PRIVATE LIMITED-4.80196100 Sq Ft KZAR
PROPERTIES PRIVATE LIMITED-4.80196100 Sq Ft, AMBUD BUILUCON PRIVAT
LIMITED-4.90196100 Sq Ft, AMBUD PROPERTIES LLP-4.80196100 Sq Ft,AMBUI
CONSTRUCTION LLP-4.90196100 Sq Ft,RAHARA REALTORS LLP-4.90196100
Sq Ft,NILGIRI INFRAPROPERTIES LLF’—& 80196100 Sq Ft,REKSHA SPACES
PRIVATE LIMITED-4.90186100 Sq Ft,REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft,REKSHA HIGHRISE PRIVATE LIMITED-4. 90196100
Ft, REKSHA AF“ARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

13

JHUNU PAL

| Ft,REKSHA APART

ATK CONTOURS INFRA LLP-4.90196100 Sq Ft,ATK HOMES LLP-4.90196100 <
Ft PLACID REALTORS LLP-4.90196100 Sg Ft,ATK DWELLERS LLP-4.90196100
Sq Ft,ATK BRICKS LLP-4.90196100 Sq Ft, ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft,ATK STONEWORKS LLP-4,90196100 Sq
Ft,T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft,KZAR
PROPERTIES PRIVATE LIMITED-4.80196100 Sq Ft, AMBUD BUILDCON PRIVA
LIMITED-4.90196100 Sq Ft, AMBUD PROPERTIES LLP-4.90196100 Sq Ft, AMBU
CONSTRUCTION LLP-4. Qﬂr‘lﬁﬁ'ﬁ‘]‘g“fﬁ‘ﬂ ,RAHARA REALTORS LLP-4. 9019610C

PRIVATE LIMITED-4, q FL.R 2 AREAL ESTATES PRIVATE

LIMITED-4.90196100/Sq E\PRIVATE LIMITED-4.90196100
ENTSIPRIZATE LU 4'90196100 Sq Ft

Area KOIKal® x

| Regn.No. 447/19 )-&i))

s
4%

= O

\P)b WEG
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14 CHHANDOSREE PAL | ATK CONTOURS INFRA LLP-4.90196100 Sq Ft ATK HOMES LLP-4.90196100 Sc
Ft,PLACID REALTORS LLP-4.90196100 Sq Ft, ATK DWELLERS LLP-4.90196100
Sq Ft,ATK BRICKS LLP-4.90196100 Sq Ft ATK CHATTELS REALTY PRIVATE
- LIMITED-4.90196100 Sq Ft,ATK STONEWORKS LLP-4.90196100 Sq
1 Ft,T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft,KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft,AMBUD BUILDCON PRIVATE
LIMITED-4.80198100 Sq Ft,AMBUD PROPERTIES LLP-4.90196100 Sq Ft, AMBUD
CONSTRUCTION LLP-4.90196100 Sq Ft,RAHARA REALTORS LLP-4.90196100
Sq Ft,NILGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft, REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft, REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft,REKSHA HIGHRISE PRIVATE LIMITED-4.90196100 S
Ft, REKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

15 AMAR PAL ATK CONTOURS INFRA LLP-4.90196100 Sq Ft, ATK HOMES LLP-4.90196100 St
Ft,PLACID REALTORS LLP-4.801586100 Sq Ft,ATK DWELLERS LLP-4.90196100
Sq FLATK BRICKS LLP-4.80196100 Sq Ft,ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft,ATK STONEWORKS LLP-4.90196100 Sq

Ft, T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft,AMBUD BUILDCON PRIVATI
LIMITED-4.90196100 Sq Ft, AMBUD PROPERTIES LLP-4.90196100 Sq Ft, AMBUL
CONSTRUCTION LLP-4.90196100 Sq Ft RAHARA REALTORS LLP-4.90196100
Sq FLNILGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft, REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft,REKSHA REAL ESTATES PRIVATE
LIMITED-4,80196100 Sq Ft,REKSHA HIGHRISE PRIVATE LIMITED-4.90196100 £
Ft,REKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

16 SHUBHRA PYNE ATK CONTOURS INFRA LLP-4.90196100 Sq Ft, ATK HOMES LLP-4.90196100 S
Ft,PLACID REALTORS LLP-4.90196100 Sq Ft,ATK DWELLERS LLP-4.90196100
Sq Ft,ATK BRICKS LLP-4.90196100 Sq Ft,ATK CHATTELS REALTY PRIVATE
LIMITED-4.90196100 Sq Ft ATK STONEWORKS LLP-4.90186100 Sq

Ft, T.R.INFRAPROJECTS PRIVATE LIMITED-4.90196100 Sq Ft,KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft, AMBUD BUILDCON PRIVAT
LIMITED-4.80196100 Sq Ft, AMBUD PROPERTIES LLP-4.90196100 Sq Ft, AMBUL
CONSTRUCTION LLP-4.90196100 Sq Ft, RAHARA REALTORS LLP-4.20196100
Sq Ft,NILGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft, REKSHA SPACES
PRIVATE LIMITED-4.90186100 Sq Ft,REKSHA REAL ESTATES PRIVATE
LIMITED-4.80196100 Sq Ft,REKSHA HIGHRISE PRIVATE LIMITED-4.90196100 ¢
Ft, REKSHA APARTMENTS PRIVATE LIMITED-4.90196100 Sq Ft

17 ABHISHEK PAL ATK CONTOURS INFRA LLP-4.90196100 Sq Ft,ATK HOMES LLP-4.90196100 S
Ft,PLACID REALTORS LLP-4.90196100 Sq Ft ATK DWELLERS LLP-4.90196100
Sq Ft,ATK BRICKS LLP-4,90196100 Sq F1,ATK CHATTELS REALTY PRIVATE
LIMITED-4,80196100 Sqg Ft,ATK STONEWORKS LLP-4.90196100 Sq
Fi, T.R.INFRAPROJECTS PRIVATE LIMITED-4,90186100 Sq Ft,KZAR
PROPERTIES PRIVATE LIMITED-4.90196100 Sq Ft, AMBUD BUILDCON PRIVAT
LIMITED-4.90186100 Sq Ft, AMBUD PROPERTIES LLP-4.80196100 Sq Ft,AMBUI
CONSTRUCTION LLP-4.90196100 Sq Ft,RAHARA REALTORS LLP-4,80196100
Sq Ft,NILGIRI INFRAPROPERTIES LLP-4.90196100 Sq Ft, REKSHA SPACES
PRIVATE LIMITED-4.90196100 Sq Ft,REKSHA REAL ESTATES PRIVATE
LIMITED-4.90196100 Sq Ft,REKSHA HIGHRISE PRIVATE LIMITED-4.80196100
Ft, REKSHA APARTMENTS PRIVATE LIMITED-4.80196100 Sq Ft

Area Kolkata

Ragn.No. 44 7119
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Land Details as per Land Record

D:stncl North 24-Parganas, P.S:- Rajarhat, Gram Panchayat: RAJARHAT BISHNUPUR-I, Mouza: Rekjoyani, JI No: 13

r1 Code : 700135

1 4t

3&‘: Plot & Khatian . Dal '
e N N ails OfLaer : ]nm;nam% lq,@nﬁé
L1  [LR Plot No:- 579, LR Khatian Oumarﬂ‘r ?ﬂﬁ"r 59 o, ABHIJlT PAL
No:- 4579 Gurdian:®® 5495, Address:fas |
Classification: s3¥,
Area:0.24000000 Acre,
L2 |LR Plot No:- 579, LR Khatian Owner ¥ 58 A1, GurdianT@e | ABHIJIT PAL
No:- 4580 A9 1, Address:fas |
Classification: 97,
Area:0.25000000 Acre,
L3 |LR Plot No:- 679, LR Khatian Qwner®GMT 719, Gurdian:&® v&% | ABHIIT PAL
No:- 4581 719, Address:fam |
Classification: 9§,
Area:0.25000000 Acre,
L4  |LR Plot No:- 1176, LR Khatian  |Qwner: Tt #iaT s o, ABHIJIT PAL
No:- 4579 Gurdian: 9% &5, Address:fam |
Classification: S,
Area:0.33000000 Acre,
L5 LR Plot No:- 1176, LR Khatian Owner:F® &5 19, Gurdian@e | ABHIIT PAL
No:- 4580 599 I, Address:Fre
Classification: G5,
Area:0.33000000C Acre,
L6 LR Plot No:- 1176, LR Khatian  |QOwner@erT 91, Gurdian*T®® 59w | ABHIJIT PAL
No:- 4581 s, Address: s |
Classification: T3,
Area:0.33000000 Acre,
/:;..A-'—-—._':“.:__-,.

* / SK. MAZRUL ISLAM\ %

ﬂtrga KO?k;‘ia
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Endorsement For Deed Number : | - 180408448 / 2023

On 15-06-2023 S LR e i e e e
Lieriificate of Admissibility(Rule 43,W.B, Registration Rules 1962)

Admissible under rule 21 of West Bengal Registration Rule, 1962 duly stémped under schedule 1A, Article numbér : 2_3
of Indian Stamp Act 1899.

Presentation(Under Section 52 & Rule 22A(3) 46(1),W.B. Reglstration ﬁu;qg;;[__e:qg;;:_;\}_.'-'-;_%. W

Presented for registration at 14:16 hrs on 15-06-2023, at the Office of the A.R.A. - IV KOLRA;EA b} Amit Sihgh
Certificate of Market Value(WB PUVI rules of 2001) e S s e PR

Certified that the market value of this property which is the subject matter of the deed has been assessed at Re
10,42,74,800/-

Admission of Execution ( Under Section 58, W.B. Registration Rulgs, 1962) S R T e R
Execution is admitled on 15/06/2023 by 1. ABHIJIT PAL, Son of Late Manik Chandra Pal, 48, G. T. Road, P.O: Bally,
Thana: Bally, , City/Town: HOWRAH, Howrah, WEST BENGAL, India, PIN - 711201, by caste Hindu, by Profession
Others, 2. CHAITALI KHATUA, Wife of Shibendu Khatua, 407, G. T. Road, P.O: Bally, Thana: Bally, , City/Town:
HOWRAH, Howrah, WEST BENGAL, India, PIN - 711201, by caste Hindu, by Profession Others, 3. MITRA PAL, Wif
of Ackkari Pal, 22/3, Palghat Lane (south), Belurmath, P.O: Bally, Thana: Bally, , City/Town: HOWRAH, Howrah, WES'
BENGAL, India, PIN - 711202, by caste Hindu, by Profession Others, 4. DILIP KUMAR PAUL, Son of Monmotha Nat
Pal, 2, R-4/1, 25C, Radha Madhab Dutta Garden Lane, Beleghata H.O., P.O: Beleghata, Thana: Beliaghata, , South 2«
Parganas, WEST BENGAL, India, FIN - 700010, by caste Hindu, by Profession Others, 5. SAUMIK PAUL, Son of
Dilip Kumar Paul, 25 C, Radhamadhab Dutta Garden Lane, Flat No. 2R-4/1, P.O: Beliaghata, Thana: Beliaghata, ,
South 24-Parganas, WEST BENGAL, India, PIN - 700010, by caste Hindu, by Profession Others, 6. RADHA RANI
BOSE, Wife of Prakash Ranjan Bose, Naipukur, P.O: Rajarhat, Thana; Rajarhat, , City/Town: RAJARHAT-
GOPALPORE, North 24-Parganas, WEST BENGAL, India, PIN - 700135, by caste Hindu, by Profession Others, 7.
CHAITALI PAL, Alias Chaitalij Paul, Wife of Tapan Kumar Pal, 108/73, South Kodalia, New Barrackpur (M), P.O: New
Barrackpore, Thana: Khardaha, , City/Town: NEW BARRACKPORE, North 24-Parganas, WEST BENGAL, India, PIN -
700131, by caste Hindu, by Profession Others, 8. SHYAMAL! PAUL, Wife of Late Mahamaya Paul, Reckjoani (C.T.),
P.O: Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, North 24-Parganas, WEST BENGAL, India,
PIN - 700135, by caste Hindu, by Profession Others, 9. SANKAR KUMAR PAL, Son of Late Dinesh Chandra Pal,
Reckjoani (C.T.), P.O: Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, North 24-Parganas, WEST
BENGAL, india, PIN - 700135, by caste Hindu, by Profession Others, 10. BHARATI PAL, Wife of Late Asit Kumar Pe
Reckjoani, P.O: Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, North 24-Parganas, WEST
BENGAL, India, PIN - 700135, by caste Hindu, by Profession Othars, 11. ISHIKA PAL, Wife of Satyajit Mazumder,
Reckjoani (C.T.), P.O: Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, North 24-Parganas, WEST
BENGAL, India, PIN - 700135, by caste Hindu, by Profession Others, 12. SUBHASREE PAL, Wife of Mainak Paul,
Reckjoani (C.T.), Pal Para, P.O: Rajarhat, Thana: Rajarhat, , Cily/Town: RA&JARHAT-GOPALPORE, North 24-Pargans
WEST BENGAL, India, PIN - 700135, by caste Hindu, by Profession Others, 13. JHUNU PAL, Wife of Late Gopinatt
Pal, Reckjoani (C.T.), P.O: Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, North 24-Parganas,
WEST BENGAL, India, PIN - 700135, by caste Hindu, by Profession Others, 14. CHHANDOSREE PAL, Daughter of
Late Gopinath Pal, Reckjoani (C.T.), P.O: Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, North 2.
Parganas, WEST BENGAL, India, PIN - 700135, by caste Hindu, by Proiession Others, 15. AMAR PAL, Son of Late
Krishna Chandra Pal, Rackjoani (C.T.), P.O: Rajarhat, Thana: Rajarhat, , City/Town: RAJARHAT-GOPALPORE, Norit
24-Parganas, WEST BENGAL, India, PIN - 700135, by caste Hindu, by Profession Others, 16. SHUBHRA PYNE,
Wife of Chandra Shekhar Pyne, C-1059, Sector - B, Opposite C M 8 Mahanagar Junior Wing, P.O: Mahanagar, Than:
LUCKNOW CHARBAGH, , Lucknow, UTTAR PRADESH, India, PIN - 228008, by caste Hindu, by Profession Others,
17. ABHISHEK PAL, Son of Late Subhranshu Mehan Pal, 10/45i2, N.N Road, South Dum Dum (M), P.Q: Dum Dum,
Thana: Dum Dum, , City/Tawn: DUM DUM, North 24-Parganas, WEST BENGAL, India, PIN - 700028, by caste Hindt
by Profession Others

Indetified by Chandra Shekhar Pyne, , , Son of § P Pyne, C-1059, Sector-b, C M S Mahanagar, Junior Wing, P.O:
Mahanagar, Thana: LUCKNOW CHARBAGH, , Lucknow, UTTAR B dia, PIN - 226006, by caste Hindu, b
profession Others et
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Admission of Execution ( Under Section 58, W.B. Reglstration Rules, 1962) [Represontative]

Execution is admitted on 15-06-2023 by Syed Abrar Imam, DESIGNATED PARTNER, ATK CONTOUR

(LLP), 63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Straet,, District:-Kolkata,%Vlgsl’:g,:n[éﬁ
l.j_g{a. PIN:- 700016; DESIGNATED PARTNER, ATK HOMES LLP (LLP), 63, Rafi Ahmed Kidwai Road, City:- Kolkata,
.- Park Street, P.S;-Park Street, District:-Kolkata, West Bengal, India, PIN:- 700016; DESIGNATED PARTNER.
PLACID REALTORS LLP (LLP), 63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street,
D:sinct:-l{oikaya. West E}engai, India, PIN:- 700016; DESIGNATED PARTNER, ATK DWELLERS LLP (LLP), 63 P'%aﬁ
Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal, India, P!'N:—
700016; DESIGNATED PARTNER, ATK BRICKS LLP (LLP), 63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park
Street, P.S:-Park Street, District:-Kolkata, West Bengal, India, PIN:- 700016; DESIGNATED PARTNER, A'TK
STONEWORKS LLP (LLP), 63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-
Kolkata, West Bengal, India, PIN:- 700016; DIRECTOR, ATK CHATTELS REALTY PRIVATE LIMITED (Private Limited

Company), 63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Stn istrict:-
Bereal e P e : a eet, District:-Kolkata, West

Indetified by Chandra Shekhar Pyne, ,, Son of S P Pyne, C-1059, Sector-b, C M S Mahanagar, Junior Wing, P.O:

Mahanagar, Thana: LUCKNOW CHARBAGH, , Lucknow, UTTAR PRADESH, India, PIN - 226006, by caste Hindu, by
profession Others ' '

Execution is admitted on 15-06-2023 by Faiyaz Alam, DIRECTOR, T.R.INFRAPROJECTS PRIVATE LIMITED (Private

Limited Company), 83, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street P.S:-Park Street, District:-Kol
West Bengal, India, PIN:- 700016 ; o L SO

Indetified by Chandra Shekhar Pyne, , , Son of S P Pyne, C-1059, Sector-b, C M S Mahanagar, Junior Wing, P.O:
Mahanagar, Thana: LUCKNOW CHARBAGH, , Lucknow, UTTAR PRADESH, India, PIN - 226908, by caste Hindu, by
profession Others

Execution is admitted on 15-06-2023 by Firoz Mohammed, , Mohammed Firoz DIRECTOR, KZAR PROPERTIES
PRIVATE LIMITED (Private Limited Company), 63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-
Park Street, District:-Kolkata, West Bengal, India, PIN:- 700016

Indetified by Chandra Shekhar Pyne, , , Son of S P Pyne, C-1059, Secior-b, CM S Mahanagar, Junior Wing, P.O:
Mahanagar, Thana: LUCKNOW CHARBAGH, , Lucknow, UTTAR PRADESH, India, PIN - 226008, by caste Hindu, by
profession Others

Execution is admitted on 15-06-2023 by Arpit Giria, DESIGNATED PARTNER, AMBUD PROPERTIES LLP (LLP), 63,
Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Strest, P.S:-Park Street, District--Kolkata, West Bengal, India, PIN:-
700016; DESIGNATED PARTNER, AMBUD CONSTRUCTICN LLF (LLP), 63, Rafi Ahmed Kidwai Road, City:- Kolkata
P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal, India, PIN:- 700016: DESIGNATED PARTNER,
RAHARA REALTORS LLP (LLP), 63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street,
District:-Kolkata, West Bengal, India, PIN:- 700016; DESIGNATED PARTNER, NILGIRI INFRAPROPERTIES LLP
(LLP), 63, Rafi Anmed Kidwai Road, City:- Kolkata, P.O:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal,
India, PIN:- 700016; DIRECTOR, AMBUD BUILDCON PRIVATE LIMITED (Privaie Limited Company), 11/1, Sarat Bose
Road, 3rd Floor, North Bleck, Unit No. N310, City:- , P.O:- Elgin Read, P.S:-Bhawanipore, District:-South 24-Parganas,
West Bengal, India, PIN:- 700020

Indetified by Chandra Shekhar Pyne, , , Son of S P Pyne, C-1059, Sector-b, C M S Mahanagar, Junior Wing, P.O:
Mahanagar, Thana: LUCKNOW CHARBAGH, , Lucknow, UTTAR PRADESH, India, PIN - 226006, by caste Hindu, by
profession Others

Execution is admitted on 15-06-2023 by Amit Singh, Director, REKSHA SPACES PRIVATE LIMITED (Private Limited
Company), 11/1, Sarat Bose Road, 3rd Floor, North Bleck, Unit No. N310, A.J.C. Bose Road, City:-, P.O:- Elgin Road,
P.S:-Bhawanipore, District:-South 24-Farganas, West Bengal, India, PIN:- 700020; Director, REKSHA REAL ESTATES
PRIVATE LIMITED (Private Limited Company), 11/1, Sarat Bose Read, 3rd Floor, North Block, Unit No. N310, A.J.C.
Bose Road, City:- , P.O:- Elgin Road, P.S:-Bhawanipore, District:-South 24-Parganas, West Bengal, India, PIN:-
700020; Director, REKSHA HIGHRISE PRIVATE LIMITED {Private Limited Company), 11/1, Sarat Bose Road, 3rd
Floor, North Block, Unit No. N310, A.J.C. Bose Road, City:- , P.O:- Elgin Road, P.S:-Bhawanipore, District:-South 24-
Parganas, West Bengal, India, PIN:- 700020; Director, REKSHA APARTMENTS PRIVATE LIMITED (Private Limited
Company), 11/1, Sarat Bose Road, 3rd Floor. North Block, Unit No. N3 J.C. Bose Road, City:- , P.O:- Elgin Road,
P.S:-Bhawanipore, District:-South 24-Parganas, West Bengz!j,.- !

indetified by Chandra Shekhar Pyne, , , Son of S P Pyne,
Mahanagar, Thana: LUCKNOW CHARBAGH, , Luckno
profession Others

ahanagar, Junior Wing, P.O:
IN - 226008, by caste Hindu, by
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Payment of Fees

Certified that required Registration Fees payable for this document |s !'\;s 10,4?,845-.150;'-'( Ai‘i)' =Rs 1042?48{1{}f~ E =
s 14.00/- | = Rs 55.00/- ,M(a) = Rs 25.00/- ,M(b) = Rs 4.00/- ) and Registration Fees paid by Cash Rs 0.00/-, by
online_= Rs 10,42,846/-

Bank: SBI EPay ( SBlePay), Ref. No. 9916889193519 on 14-06-2023, Head of Account 0030-03-104- 0‘f——16

Online on 15/06/2023 3:03PM with Govt. Ref. No: 192023240099179991 on 15-06-2023, Amount Rs: 92,832/-, Bank:
HDFC Bank ( HDFCO0000014), Ref. No. 54236389 on 15-08-2&23, Head of Account 0030-03-104-001-16

Payment of Stamp Duty R s e syl e T
Certified that required Stamp Duty payable for this document is Rs. 41,71,012/- and Stamp Duty paid by Stamp Rs
10.00/-, by online = Rs 41,71,012/-

Description of Stamp

1. Stamp: Type: Impressed, Serial no 53283, Amount: Rs.10.00/-, Date of Purchase: 30/05/2023, Vendor name: S
Mukherjee

Online an 14/06/2023 7:43PM with Govt. Ref. No: 1920232400980311180n 14-06-2023, Amount Rs: 38,00,020/-,
Bank: SBI EPay ( SBlePay), Ref. No. 99168691 93519 on 14-06-2023, Head of Account 0030-02-103-003-02
Online on 15/06/2023 3:03PM with Govt. Ref. No: 192023240099179991 on 15-06-2023, Amount Rs: 3,70,992/-,
Bank: HDFC Bank ( HDFC0000014), Ref. No, 54236389 on 15-06-2023, Head of Account 0030-02-103-003-02

{!’Tﬁ__,-ﬂ\-/

Mohul Mukhopadhyay
ADDITIONAL REGISTRAR OF ASSURANGE
OFFICE OF THE A.R.A. - IV KOLKATA

Kolkata, West Bengal

% /5K NAZRUL ISLAM \
Arsa Kolkata
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Certificate of Registration under section 60 and Rule 69.
Regi«iered in Book - |

Volume number 1904-2023, Page from 408142 to 408253
being No 190408448 for the year 2023.

Digitally signed by MOHUL
MUKHOPADHYAY

Date: 2023.06.17 12:44:32 -+05:30
Reason: Digital Signing of Deed.

"_{T\.,--"”"-'/

(Mohul Mukhopadhyay) 2023/06/17 12:44:32 PM
ADDITIONAL REGISTRAR OF ASSURANCE
OFFICE OF THE A.R.A. - IV KOLKATA

West Bengal.
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“BY AND BETWEEN

VENDORS:

 SAMSUR ALI TARAFDER (PAN: BBXPT3214Q) (AADHAAR: 582263678150)

(VOTER ID NO. WB/20/091/234414) S/o Nurbaks Tarafder, by faith Muslim,
by nationality Indian, residing at Atghara, Dakshin Para, Rajarhat, P.O
Rajarhat Gopalpur, P.S Baguiati District: North 24 Parganas, West Bengal, Pin
- 700136,

SUFIA BIBI alias Bibi Sufia w/o Samsur Ali Tarafder (PAN: MRGPS1419C)
(AADHAAR: 936005 176748) by faith Muslim, by nationality Indian, residing at
Atghara, Dakshin Para, Rajarhat, P.O Rajarhat Gopalpur, P.S Baguiati ,
District: North 24 Parganas, West Bengal, Pin - 700136,

Hereinafter jointly referred to as the “VENDORS/ OWNERS” (which expression
shall unless repugnant to the context or meaning thereof mean and include
their successors-in-interest, heirs, executors, administrators, legal
representatives and assigns) OF THE ONE RART.

s

i il ,'{';.'_J'\_

e 1 i E:

PURCHASERS: T A —*:.\

AMBUD BUILDCON PRIVATE LIMITED
Incorporated under the Compaﬁ:ﬁs “Act, 1956 having its registered office at
11/1 SARAT BOSE ROAD, SRD'@:-WOR,:NORTH BLOCK , UNIT NO N310,
A.J.C.Bose Road, Kolkata —7'0002(3: “p.O. Park Street P.S. Park Street, District:
Kolkata, Pin -700020 represented by its director namely MR. ARPIT GIRIA
S/o, MR. SUNIL KUMAR GIRIA (PAN: BKKPGO009G) (AADHAAR No.
926389753284) by faith Hindu, by nationality Indian, Residing at 11th Floor,
Flat-11A, 36 Rowland Road, Ballygunge, Euphoria Heights, P.O: Ballygunge,

Police Station: Ballygunge, Kolkata - 700020,

(PAN _jAAPCAS221P), a Company

v P

_ AMBUD PROPERTIES LLP. (PAN - ABKFAS851C), a Limited Liability

Partnership within the meaning of LLP. Act, 2008 having its registered office at
11/1 SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK , UNIT NO N310,
A.J.C.Bose Road, Kolkata -700020, P.O.-Par et P.S. Park Street, District:
Kolkata, Pin -700020 tepresented ely MR. ARPIT GIRIA
S/o, MR. SUNIL KUMAR GIRJX(PAN: BKKPA@0009G) (AADHAAR No.
026389753284) by faith Hindu, b i
Flat-11A, 36 Rowland Road, Ba

Page 2 of 28
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3. AMBUD CONSTRUCTION LLP. (PAN - ABKFAS5850D), a Limited Liability

(»

O

<o

Partnership within the meaning of LLP. Act, 2008 having its registered office
at 11/1 SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK , UNIT NO N310,
A.J.C.Bose Road, Kolkata -700020, P.O. Park Street P.S. Park Street, District:
Kolkata, Pin -700020 represented by its director namely MR. ARPIT GIRIA
S/o, MR. SUNIL KUMAR GIRIA (PAN: BKKPGOO09G) (AADHAAR No.
926389753284) by faith Hindu, by nationality Indian, Residing at 11th Floor,
Flat-11A, 36 Rowland Road, Ballygunge, Euphoria Heights, P.O: Ballygunge,
Police Station: Ballygunge, Kolkata - 700020,

RAHARA REALTORS LLP. (PAN - AAXFR1629M), a Limited Liability
Partnership within the meaning of LLP. Act, 2008 having its registered office at
11/1 SARAT BOSE ROAD, aRD FLOOR, NORTH BLOCK , UNIT NO N310,
A.J.C.Bose Road, Kolkata _700020, P.O. Park Street P.S. Park Street, District:
Kolkata, Pin -700020 represented by its director namely MR. ARPIT GIRIA
S/o, MR. SUNIL KUMAR GIRIA (PAN: BKKPG0O009G) (AADHAAR No.
926389753284) by faith Hindu, by nationality Indian, Residing at 11th Floor,
Flat-11A, 36 Rowland Road, Ballygunge, Euphoria Heights, P.O: Ballygunge,
Police Station: Ballygunge, Kolkata - 700020,

_NILGIRI INFRAPROPERTIES LLP. (PAN - AAOFN9421G), a Limited Liability

Partnership within the meaning of LLP. Act, 2008, having its registered office
at 11/1 SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK , UNIT NO N310,
A.J.C.Bose Road, Kolkata -700020, P.O. Park Street P.S. Park Street, District:
Kolkata, Pin -700020 represented by its director namely MR. ARPIT GIRIA
S/o, MR. SUNIL KUMAR GIRIA (PAN: BKKPGO009G) (AADHAAR No.
926389753284) by faith Hindu, by nationality Indian, Residing at 11th Floor,
Flat-11A, 36 Rowland Road, Ballygunge, Euphoria Heights, P.O: Ballygunge,
Police Station: Ballygunge, Kolkata - 700020,

‘REKSHA SPACES PRIVATE LIMITED (PAN - AAMCR6339J), a Company

Incorporated under the Companies Act, 1956 having its registered office at
11/1 SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK , UNIT NO N310,
A.J.C.Bose Road, Kolkata -700020, P.O. Park Street P.S. Park Street, District:
Kolkata, Pin -700020 represented by its director namely MR. AMIT SINGH
S/o, LATE LALIT MOHAN SINGH (PAN:== 33622C) (AADHAAR No.
314882800560) by faith Hindu, by na{:;ia@@u_ﬁh\&;{ esiding at 2 Baishnab
Seth 1st Lane, P.O: Beadon Str/g/* lice Statjon:

X rabagan, Kolkata -
700006, [| 7/ SK. NAZRUL ISLAM \ *

r . Area Kolkata
G| Regn.No. 447113

\ III \
Wi s
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. Govt. of Wast Bengal (
Directorate of Registration & Stamp

Revenue
GRIPS eChallan
Iill\l|||lj!ﬂ[|£lnl MW
GRN Details
GRN: 192023240359788608 Payment Mode: SBI Epay
GRN Date: 25/01/2024 11:47:23 Bank/Gateway: SBlePay Payment
Gateway
BRN : 6124182229122 BRN Date: 25/01/2024 11:48:05
Gateway Ref 1D: 240251939305 Method: HDFC Retail Bank NB
GRIPS Payment 1D: 250120242035978859 Payment Init. Date: 25/01/2024 11:47:25
Payment Status: Successful _ payment Ref. No: 2000193614/8/2024
[Query No/*/Query Year]
Depositor Details
Depositor's Name: Ms MANOR SALES AND MARK ETING LLP
Address: 11/1 SARAT BOSE ROAD, KOLKATA -700020
Mobile: 8017171857
EMail: arpit288agd@gmail.com
Period From (dd/mm/yyyy): 25/01/2024
Period To (dd/mm/yyyy): 25/01/2024
Payment Ref ID: 2000193614/8/2024
Dept Ref ID/DRN: 2000193614/8/2024
payment Details
Sl No. PaymentRefNo Head of A/C ‘Head of A/C Amount (%)
Description iy
1 20001936 14/8/2024 Property Registration- Stamp duty 0030-02-103-003-02 906477
2 2000193614/8/2024 Property Registration- Registration Fees 0030-03-104-001-16 226628

Total 1133105
IN WORDS: ELEVEN LAKH THIRTY THREE THOUSAND ONE HUNDRED FIVE ONLY.

i R i + ol i e L B X Xy

TA,L.‘:

/ X\ \
/ * / SK. HA?HUUSLAH *
Area Kuikata \
..!
@,

T T R A1 S DL 1
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7. REKSHA REAL ESTATES PRIVATE LIMITED (PAN - AAMCR67 13Q), a

Company Incorporated under the Companies Act, 1956 having its registered
office at 11/1 SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK , UNIT NO
N310, A.J.C.Bose Road, Kolkata 700020, P.O. Park Street P.S. Park Street,
District: Kolkata, Pin -700020 represented by its director namely MR. AMIT
SINGH S/o, LATE LALIT MOHAN SINGH (PAN: BEYPS3622C) (AADHAAR No.
314882800560) by faith Hindu, by nationality Indian, Residing at 2 Baishnab
Seth 1st Lane, P.O: Beadon Street, Police Station: Jorabagan Kolkata -
700006,

_ REKSHA HIGHRISE PRIVATE LIMITED (PAN - AAMCRG67474A), a Company

[ncorporated under the Companies Act, 1956 having its registered office at
11/1 SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK , UNIT NO N310,
A.J.C.Bose Road, Kolkata -700020, P.O. Park Street P.S. Park Street, District:
Kolkata, Pin -700020 represented by its director namely MR. AMIT SINGH
S/o, LATE LALIT MOHAN SINGH (PAN: BFYPS3622C) (AADHAAR No.
314882800560) by faith Hindu, by nationality Indian, Residing at 2 Baishnab
geth 1st Lane, P.O: Beadon Street, Police Station: Jorabagan Kolkata -
700006,

' REKSHA APARTMENTS PRIVATE LIMITED (PAN - AAMCR6935L), a

Company Incorporated under the Companies Act, 1956 having its registered
office at 11/1 SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK , UNIT NO
N310, A.J.C.Bose Road, Kolkata _700020, P.O. Park Streect P.S. Park Street,
District: Kolkata, Pin 700020 represented by its director namely MR. AMIT
SINGH S/o, LATE LALIT MOHAN SINGH (PAN: BFYPS3622C) (AADHAAR No.
314882800560) by faith Hindu, by nationality Indian, Residing at 2 Baishnab
Seth 1st Lane, P.O: Beadon Street, Police Station: Jorabagan Kolkata -
700006, '

ATK CONTOURS INFRA LLP. (PAN — ABYFA4137B), 2 Limited Liability
partnership within the meaning of LLP. Act, 2008, having its registered office
at 63, Rafi Ahmed Kidwai Road, P.O. Park Street P.S. Park Street, District:
Kolkata, Pin -700016 represented by SYED ABRAR IMAM S/o, Syed
Mohammed Nemet Imam (PAN: AAHP@;@}}) (AADHAAR No. 674402357855)
by faith Muslim, by nationality In ja, Fheat Residing at 72, Tiljala Road
P.O: Gobinda Khatik, Police / , District: Kolkata Pin

Sy
-

o Limited Liability
D, _ {aving its registered office
¢ 63. Rafi Ahmed Kidwai RORFRO. Park 3 = /lb.S. Park Street, District

page 4 of 28
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Kolkata, Pin -700016 represented by SYED ABRAR IMAM S/o, Syed
Mohammed Nemet Imam (PAN: AAHPIR2612L) (AADHAAR No.
674402357855) by faith Muslim, by nationality Indian, Residing at 72 Tiljala

Road P.O: Gobinda Khatik, Police Station: Beniapukur, District: Kolkata Pin
700046

12 PLACID REALTORS LLP. (PAN - ABCFP0237B), a Limited Liability

r Partnership within the meaning of LLP. Act, 2008 having its registered office
at 63, Rafi Ahmed Kidwai Road, P.O. Park Street P.S. Park Street, District:
Kolkata, Pin -700016 represented by SYED ABRAR IMAM S/o, Syed
Mohammed Nemet Imam (PAN: AAHPI&2612L) (AADHAAR No.
674402357855) by faith Muslim, by nationality Indian, Residing at 72 Tiljala
Road P.O: Gobinda Khatik, Police Station: Beniapukur, District: Kolkata Pin
700046

\1/3". ATK DWELLERS LLP. (PAN - ABYFA3947R), a Limited Liability

Partnership within the meaning of LLP. Act, 2008 having its registered office

at 63, Rafi Ahmed Kidwai Road, P.O. Park Street P.S. Park Street, District:
Kolkata, Pin -700016 represented by SYED ABRAR IMAM S/o, Syed
Mohammed Nemet Imam (PAN: AAHPI82612L) (AADHAAR No.
674402357855) by faith Muslim, by nationality Indian, Residing at 72 Tiljala
Road P.O: Gobinda Khatik, Police Station: Beniapukur, District: Kolkata Pin
700046

14. ATK BRICKS LLP. (PAN - ABYFA3583H), a Limited Liability
" Ppartnership within the meaning of LLP. Act, 2008 having its registered office
at 63, Rafi Ahmed Kidwai Road, P.O. Park Street P.S. Park Street, District:
Kolkata, Pin -700016 represented Dy SYED ABRAR IMAM S/o, Syed
Mohammed Nemet Imam (PAN: AAHPI82612L) (AADHAAR No.
674402357855) by faith Muslim, by nationality Indian, Residing at 72 Tiljala
Road P.O: Gobinda Khatik, Police Station: Beniapukur, District: Kolkata Pin
700046

15 ATK CHATTELS REALTY PVT. LTD. (PAN - AAYCA2537M), a
Company Incorporated under the Companies Act, 1956 having its registered
office at 63, Rafi Ahmed Kidw: i opd, B Park Street P.S. Park Street,

3 D ABRAR IMAM S/o, Syed

Mohammed  Nemet Ima 612L) (AADHAAR No.
674402357855) by faith M , By.B ‘+9 Indian, Residing at 72 Tiljala
Road P.O: Gobinda Khatik Policesfitasiont 1538 ghliicur, District: Kolkata Pin
700046

page 5 of 28
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16._“_"' ATK STONEWORKS LLP. (PAN - ABXFA7166P), a Limited Liability

" Partnership within the meaning of LLP. Act, 2008 having its registered office at
63, Rafi Ahmed Kidwai Road, P.O. Park Street P.S. Park Street, District:
Kolkata, Pin -700016 represented by SYED ABRAR IMAM S/o, Syed
Mohammed Nemet Imam (PAN: AAHPI82612L) (AADHAAR No.
674402357855) by faith Muslim, by nationality Indian, Residing at 72 Tiljala
Road P.0O: Gobinda Khatik, Police Station: Beniapukur, District: Kolkata Pin
700046

17. T.R.INFRAPROJECTS PRIVATE LIMITED (PAN - AAJCA3354M), a

"~ Company Incorporated under the Companies Act, 1956 having its registered
office at 63, Rafi Ahmed Kidwai Road, P.O. Park Street P.S. Park Street,
District: Kolkata, Pin -700016 represented by FAIYAZ ALAM S/o, Barkat Al
(PAN: AIAPA8023F) (AADHAAR No. 488227229010) by faith Muslim, by
nationality Indian, Residing at 39, Ripon Street, P.O: Park Street, Police
Station: Park Street District: Kolkata Pin 700016

18— KZAR PROPERTIES PRIVATE LIMITED (PAN - AAFCK3838G), a
Company [ncorporated under the Companies Act, 1956 having its registered
office at 63, Rafi Ahmed Kidwai Road, P.O. Park Street P.S. Park Street,
District: Kolkata, Pin 700016 represented by FIROZ MOHAMMED ahas
MOHAMMED FIROZ S/o, Md. Ayub (PAN: AAHPF5415H) (AADHAAR No.
329922092314) by faith Muslim, by nationality Indian, Residing at 39B
Gorosthan Lane P.O: Circus Avenue, Police Station: Beniapukur, District:
Kolkata Pin 700017

Purchaser No. 1 to 18 are hereinafter collectively referred to as the
PURCHASERS (which expression shall unless excluded by or repugnant to the
context be deemed to mean and include their legal representatives, heirs,
executors, administrators and/or assigns) herein after referred as the PARTY
OF THE OTHER PART.

«“pARTIES” shall mean collectively the Owner/Vendors, Purchasers and
«pARTY” means each of the Owner/Vendors, Purchasers individually.

pape 6 of 28
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SUBJECT MATTER: Sale of All That piece and parcel of “Bagan” land

measuring an area of 33

Decimal more or less (out of total area of 43 Decimal

in the Plot) comprised in R.S. Dag No. 413 corresponding to L.R. Dag No.
413 recorded under L.R Khatian No. 2124 and All That piece and parcel of

“Danga
R.S. Dag No. 423 corresponding to L.R.
Khatian No. 2124 and 2125, in total
Mouza Jagadishpur, Police station and B
A.D.S.R. Rajarhat J.L. No. 27, District: Nor

herein collectively referred hereinafter as

in the following manner:

» land measuring an area of 44 Decimal more or less comprised in
Dag No. 423 recorded under L.R
77 Decimal more or less, situated at
lock : Rajarhat; within the Ambit of
th 24 Parganas, West Bengal, India,

“Said Land” and the same is stated

i R.S/
| Block & L.R Area Sold Total
District Mouza Police gf Khati ‘il:;:i: Axca s:it:;“: each g:’ from each | area of
Station Nog an No. N Plot the Plot
e & :
23| . 33 decimal (Having L.R 33 43
|l iy | 2284 | Begen Share 0.7675) decimal | decimal
North 24 | Jagadish - 36.67 decimal (havin
Rajarhat ¢ & 27
| Parganas pur ki 455 2124 D | LR Share 0.8333) 44 44
| g anga |~ 7 33 pDecimal (having decimal | decimal
]_ = L.R Share 0.1667)

1. BACKGROUND (DEVOLUTION OF TITLE):

i B

1.2,

All that the piece and parcel of land admeasuring

under C.S dag No. 393 and 14 Decimal under C.S

Decimal

Parganas,
Sa. 197, Touzi No. 2998 was owned by Jobed Ali

an area of 43 Decimal
Dag No. 394 and 44
under C.S dag No. 397 in total 101 Decimal at District 24

Police Station Rajarhat, Mouza: Jagadishpur, J 1. No: 27; Re.
Mondal S/o late Kanai

Mondal and Kuljaan Bibi w/o Late Aminuddin Mondal and Abdul

onveyance da

By a registered Deed 0 _
,\19‘% \SLA
Mondal S/o late Kan Mnﬂ‘ﬁtgm \&!ﬁ;l

ALTI

»hdalo(Mitior) S/0o/f

-

Page7 of 28
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161 I3 128
DMD LEGAL CONSU LTANTS

ADVOCATES & LEGAL COMSULTANTS

=

and parcel of land admeasuring an area of 43 Decimal under C.S dag
No. 393 and 14 Decimal under C.S Dag No. 394 and 44 Decimal under
C.S dag No. 397 in total 101 Decimal at District 24 Parganas, Police
Station Rajarhat, Mouza: Jagadishpur, J.L No. 27, Re. Sa. 197, Touzi
No. 2998 in favour of Karnadhar Kala 8/0 Bhuban Chandra Kala, which
was registered with the office of ADSR Cossipore Dum Dum and
recorded in Book No. I, Volume No. 12, Pages 291 to 293 being Deed No.
708 for the year 1936,

1.3. Bya registered Deed of Conveyance dated 02.02.1940 said Karnadhar
Kala S/o Bhuban Chandra Kala sold transferred and conveyed the
aforesaid land being All that the piece and parcel of land admeasuring
an area of 43 Decimal under C.S dag No. 393 and 14 Decimal under C.S
Dag No. 394 and 44 Decimal under C.S dag No. 397 in total 101
Decimal at District 04 Parganas, Police Station Rajarhat, Mouza:
Jagadishpur, J. L No. 27, Re. Sa. 197, Touzi No. 2998 in favour of 1.
Jobed Ali Mondal S/o late Kanai Mondal and 2. Abdul Mondal s/o
Aminuddin Mondal, which was registered with the office of ADSR
Cossipore Dum Dum and recorded in Book No. [, Volume No. 16, Pages
8 to 9 being Deed No. 791 for the year 1940,

1.4, By a registered Deed of Conveyance dated 09.03. 1943 said Jobed Ali
Mondal S/o late Kanai Mondal and 2, Pibdl,ﬂ Monde‘d s/o0 Aminuddin
Mondal sold transferred and conveyed the aforebaxd jand being All that
the piece and parcel of land admeasum;g an area of 43 Decimal under
C.S dag No. 393 and 14 Decimal undef.C.S DagNo 304 and 44 Decimal
under C.S dag No. 397 in total 101 D@mmal at District 24 Parganas,
Police Station Rajarhat, Mouza: J dlbhppm} }*L No. 27, Re. Sa. 197,

Qj‘&- &t S/o Bhut Nath which was

registered with the office @f ADSR L(%UL @R

Touzi No. 2998 in favour /

] Dum and recorded in
ing Deed No. 401 for the
year 1943,

page 8 of 28
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1.5. Said Nani Gopal Nath S/o Bhut Nath recorded his name in the R.S
Khatian No. 53, District — 24 Parganas, Mouza: Jagadishpur, J.L No. 27,
Police Station: Rajarhat, Re. Sa. 197, Pargana Kolkata, Touzi No. 2998
for 1 Taka Share under Plot No. 413 for an area of 43 Decimal, under
Plot No. 414 for an area of 14 Decimal and under Plot No. 423 for an
area of 44 Decimal in total 101 Decimal.

1.6. By a registered Deed of Conveyance dated 21.07.1965 said Nani Gopal
Nath S/o Bhut Nath sold transferred and conveyed the piece and parcel
of the aforesaid land being 1/3rd Portion of All that the piece and parcel
of land admeasuring an area of 43 Decimal under R.S dag No. 413 and
14 Decimal under R.S Dag No. 414 and 44 Decimal under R.S dag No.
423 in total 101 Decimal (total area sold 33.67 Decimal from 3 Plots) at
District 24 Parganas, Police Station Rajarhat, Mouza: Jagadishpur, J.L
No. 27, in favour of Harigopal Basak S/o Sarat Chandra Basak which
was registered with the office of ADSR Cossipore Dum Dum and
recorded in Book No. I, Volume No. 97, Pages 120 to 126 being Deed No.
6669 for the year 1965.

1.7. By a registered Deed of Conveyance dated 21. 07.1965 said Nani Gopal
Nath S/o Bhut Nath sold transferred and conveyed the piece and parcel
of the aforesaid land being 1/3rd Portion of All that the piece and parcel
of land admeasuring an area of 43 Decimal under R.S dag No. 413 and
14 Decimal under R.S Dag No. 414 and 44 Decimal under R.S dag No.
423 in total 101 Decimal (total area sbld 33. 67 Decimal from 3 Plots) at
District 24 Parganas, Police Station Rajarhat, Mouza: Jagadishpur, J.L
No. 27, in favour of Kanai Lal Basak S/o. Sarat Chandra Basak which

ipore Dum Dum and

67 being Deed No.

was registered with the office of AD& :

/

recorded in Book No. 1, Volume NO/,@&\

6670 for the year 1965. Said K?qa}rgxah A%E?QEA C

i Arsa Kolkata
{®| Regn.No.447/13

ed the aforesaid
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1.8;

1.9,

1.10.

1:-11.

land purchased by him in the L.R Record of Right under L.R Khatian No.
Kri. 233

By a registered Deed of Conveyance dated 71.07.1965 said Nani Gopal
Nath S/o Bhut Nath sold transferred and conveyed the piece and parcel
of the aforesaid land being 1/3rd Portion of All that the piece and parcel
of land admeasuring an arca of 43 Decimal under C.S dag No. 393 and
14 Decimal under C.S Dag No. 394 and 44 Decimal under C.S dag No.
397 in total 101 Decimal (total area sold 33.66 Decimal from 3 Plots)
under C.S Khatian No. 53, at District 24 Parganas, Police Station
Rajarhat, Mouza: Jagadishpur, J.L. No. 27, in favour of Kala Chand
Rasak S/o Sarat Chandra Basak which was registered with the office of
ADSR Cossipore Dum Dum and recorded in Book No. I, Volume No. 91,
Pages 222 to 228 being Deed No. 6671 for the year 1965. Said Kala
Chand Basak recorded the aforesaid land purchased by him in the L.R

Record of Right under L.R Khatian No. Kri. 243,

Said Hari Gopal Basak died intestate leaving behind him his wife
namely 1. Ram Laxmi Basak and three sons namely 2. Ram Krishna
Basak 3. Narayan Chandra Basak 4. Sunil Kumar Basak and three
daughters namely 5. Durga Basak 6. Jyotsna Basak and 7. Gita Basak
and they jointly inherited the aforesaid property left behind by Hari
Gopal Basak.

Said Kala Chand Basak died intestate leaving behind his four sons
namely 1. Radbha Cobinda Basak 2. Krishna Gobinda Basak 3. Shankar
Gobinda Basak 4. Pran Gobinda Basak and two daughters namely S.
Durga Rani RBasak 6. Ganga Rani Basak and they jointly inherited the

and Basak.

aforesaid property left behind by I
e |

70
; ; : /4 . ¥ : i
Said Kanailal Basax dwff( &r}t‘g?tﬁ}f:} JF%E}Q Pel;

; 1 |  AaKol s . : e
i Base s nAEen2? ak 3. Biswajit
pushpa Rani Basak five sn ug&:gﬁ; ‘2‘;% jo K ishna Bas iswaji

Page 10 of 28
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Basak 4. Sunil Kumar Basak 5. Nilkamal Basak 6.Ranjit Basak 7. Ajit
Kumar Basak and six daughters namely 8. Sandhya Basak 9. Arati
Basak 10. Gayatri Basak 11. Sabitri Basak 12. Monika Basak 13.
Pranati Basak. Subsequently said Ajit Basak died intestate leaving
behind him his two daughters namely 1. Moumita Roy 2. Rushmita
Kundu and his wife namely 3. Renuka Basak (all being legal heirs of late
Kanailal Basak) and they _jointly inherited the aforesaid property left

behind by Kanailal Basak.

$.12. By a registered Deed of Conveyance dated 25.08.2008 said 1. Ram
Laxmi Basak 2. Ram Krishna Basak 3. Narayan Chandra Basak 4. Sunil
Kumar Basak 5. Durga Basak 6. Jyotsna Basak and 7. Gita RBasak sold
cransferred and conveyed All that the piece and parcel of land
admeasuring an area of 29 Decimal of land, being 14.33 Decimal from
R.S/L.R dag No. 413 and 14.67 Decimal from R.S/L.R dag No. 423 all
under L.R Khatian No. 213 at Mouza: Jagadishpur, District — North 24
Parganas, in favour of Samsur Alj Tarafder (vendor no. 1 herein) S/0
Noor Bux Tarafder, which was registered with the office of ADSR Bidhan
Nagar and recorded in Book No. 1, CcD Volume No. 10, Pages 15099 to
15122 being Deed No. 10987 for the year 2008.

1.18. By a registered Deed of Conveyance dated 29.08.2008 said 1. Radha
Gobinda basak 2. Krishn& Gobinda Basak 3. Shankar Gobinda Basak 4.
Pran Gobinda Basak 5. Durga Rani Basak ©. Ganga Rani Basak sold
transferred and conveyed All that the piece and parcel of land
adrneasuring an arca of 29 Decim;:;_:! of land, being 14.34 Decimal from
R.S/L.R dag No. 413 and 14.66 Decimal from R.S/L.R dag No. 423 all
under L.R Khatian No. 71 at Mouza":. Jagadishpur, District — North 24
pParganas, 0 favour of Samsur Mifimfder (vendor no. 1 herein) S/o

\er‘: office of ADSR Bidhan

Noor Bux Tarafder, which was €&
Nagar and recorded in 130015%\(

17334 being Deed No. 11 102 #

g &, NC- 10, Pages 17311 to
“Gh e ﬁ&o&

AATIAS
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1.14. By a registered Deed of Conveyance dated 30.01.2009 said 1. Pushpa
Rani Basak 2. Bijoy Krishna Basak 3. Biswajit Basak 4. Sunil Kumar
Basak 5. Nilkamal Basak 6.Ranjit Basak 7. Sandhya Basak 8. Arati
Basak 9. Gayatri Basak 10. Sabitri Basak 11. Pranati Basak 12. Monika
Basak. 13. Renuka Basak 14. Moumita Roy 13. Rushmita Kundu sold
transferred and conveyed All that the piece and parcel of land
admeasuring an area of 14.50 Decimal of land, being 7. 17 Decimal from
R.S/L.R dag No. 413 and 7.33 Decimal from R.S/L.R Dag No. 423 all
under L.R Khatian No. 86 at Mouza: Jagadishpur, District — North 24
Parganas, in favour of Samsur Ali Tarafder (vendor no. 1 herein) 8/0
Noor Bux Tarafder, which was registered with the office of ADSR Bidhan
Nagar and recorded in Book No. I, CD Volume No. 1, Pages 17204 to
17228 being Deed No. 00817 for the year 2009.

1.15. By a registered Deed of Conveyance dated 30.01.2009 said 1. Pushpa
Rani Basak 2. Bijoy Krishna Basak 3. Biswajit Basak 4. Sunil Kumar
Basak 5. Nilkamal Basak 6.Ranjit Basak 7. Sandhya Basak 8. Arati
Basak 9. Gayatri Basak 10. Sabitri Basak 11. Pranati Basak 12. Monika
Basak. 13. Renuka Basak 14. Moumita Roy 13. Rushmita Kundu sold
transferred and conveyed All that the piece and parcel of land
admeasuring an area of 14.50 Decimal of land, being 7.17 Decimal from
R.S/L.R dag No. 413 and 7.33 Decimal from R.S/L.R dag No. 423 all
under L.R Khatian No. 86 at Mouza. Jagadishpur, District - North 24
parganas, in favour of Sufiya Bibi (veﬁdor no. 2 hérein) W /o Samsur Ali
Tarafder which was registered with the office of ADSR Bidhan Nagar and
recorded in Book No. I, CcD Volume No. 1, Pages 17318 to 17341 being
Deed No. 00822 for the year 2009.

1.16. The vendors herein are the absol

of “Bagan” land measuring an

total area of 43 Decimal in u( .
.
’
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corresponding to L.R. Dag No. 413 recorded under L.R Khatian No. 2124
and All That piece and parcel of “Danga” land measuring an area of 44
Decimal more or less comprised in R.S. Dag No. 423 corresponding to
L.R. Dag No. 423 recorded under L.R Khatian No. 2124 and 2125, in
total 77 Decimal more or less, situated at Mouza Jagadishpur, Police
station and Block : Rajarhat; within the Ambit of A.D.S.R. Rajarhat J.L.
No. 27, District: North 24 Parganas, West Bengal, India

2. Representations, Warranties and Covenants Regarding Encumbrances:

The Vendors represents, warrant and covenant regarding encumbrances as

follows:

5 1. No Acquisition/Requisition: The Vendors or the Vendors’
predecessors-in-title have not received any notice from any authority
for acquisition, requisition or vesting of the Said Land and declare that
the said Land has not been affected by any scheme of any local

Authority or Government of Statutory Body at any time;

22. No Excess Land: The Vendors hereby represent and warrant that the
Said Land is not adversely affected by ceiling limit, whether under the
Urban Land (Ceiling & Regulation) Act, 1976, West Bengal Land
Reforms Act, Estate Acquisition Act or any other statute for the time

being in force.

5 3. Encumbrance by Act of Vendors: The Vendors have not at any time
done or executed or knowingly suffered or been party or privy to any
act, deed, matter or thing, including grant of right of e easement whereby

‘_.__-._,--'-'_‘_"‘--
the Said Land or any part L};ér"agf ,_pa{l P may be impeached,

encumbered or affected;

page 13 of 28
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% 4. Right, Power and Authority to Sell; The V endors have good right, full
power, absolute authority and indefeasible title to grant, sell, convey,

transfer, assign and assure the 3aid Land to the Purchasers;

5.5 No Dues: No tax in respect of the Said Land is due to the local
authority and/or any other authority or authorities and no Certificate

Case is pending for realization of any dues from the Vendors;

2.6. No Mortgage: No mortgage or charge has been created by the Vendors
by mortgaging/ charging or otherwise over and in respect of the Said

Land or any part thereof;

2.7. Free From All Encumbrances: the Said Land is free from all claims,
demands,, encumbrances, mortgages, charzes, liens, attachments,
lispendens, USES, debutters, trusts, prohibitions, Income Tax
attachment, financial institution charges, statutory prohibitions,
acquisitions, requisitions, vesting, bargadars and  liabilities
whatsoever or howsocver made or suffered by the Vendors or any
person or persons having or lawiully, rightfully or equitably chiming
any estate or interest therein through, under or in trust for the Vendors
or the Vendors’s predecessors-in--title and the title of the Vendors to the

Said Property is free, clear and marketable;

%]
w

No Personal Guarantee: The Said Land has not been: affected by or
subject to any personal guarantee for _securing any financial

accommaodation;

5.9, No Bar by Court Order or Statnto’gy_ﬁutho\ﬁty: There is no order of

Court or any other Jaw A fpr

ibiting the Vendors

(rom selling, transferring an (5 ﬁl&%ﬁ%ﬁ%ﬁ ‘
! M

thereof;
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. As agreed upon by the Vendors herein to sell, transfer and convey the said
Land in its favour the Purchasers he .rein at and for a total Consideration of

Rs. 1,40,00,000/- (Rupees One Crore Forty Lakhs only}. The Vendors have

agreed and accepted the said offer made by the Purchasers herein.

. Basic Understanding:

Sale of Said Property: The basic understanding between the Vendors and the
purchasers is that by virtue of this Deed of Conveyance the Vendors herein
shall sell All That picce and parcel of “Bagan” land measuring an area of 33
Decimal more or less {out of total area of 43 Decimal in the Plot) comprised in
R.S. Dag No. 413 corresponding to L.R. Dag No. 413 recorded under L.R
Khatian No. 2124 and All That piece and parcel of “Danga” land measuring an
area of 44 Decimal more or Jess comprised in R.S. Dag No. 423 corresponding
o L.R. Dag No. 423 recorded under L.R Khatian No. 2124 and 2125, in total
it Decimal more or less, siruated at Mouza Jagadishpur, Police station and
Black Rajarhat; within the Amﬂn of A.D.S.R. Rajarhat J.L. No. 27, District:
North 24 Parganas, West Rengal, India, and morefully and more particularly
‘mentioned in the Schedule hrreundtf'r W 1ttan fully and absolutely to the
purchasers free from all f'r‘cumbr:mcu of dl‘l‘f and every nature whatsoever
and with good, bankable and marketable title and fogethef with khas, peaceful
and physical, possession and the Purchasers chall purchase the same trom
the Vendors. The Vendors have handed over copies of the documents of title
relating to the Properties, the purchasers being satisfied with the said
documents and declaration and a:ssu.rances made by the Vendors about the
title of the Said Land free from all encumbrances agreed Lo purchase from the

Vendors.

virtue of this instant

the Purchasers the

4.1. Transfer Hereby Made: The X

Deed of Conveyance sells, cpnv ys&ﬁ‘@&é%%
(R}, RaatNadd /g
ﬁ;.\and, i.e. MOLL

of whatsoever oOr

less being All That

entirety of the Vendor’s

howsoever nauire in the S
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piece and parcel of “Bagan” land measuring an area of 33 Decimal more
or less (out of total area of 43 Decimal in the Plot) comprised in R.S.
Dag No. 413 corresponding to L.R. Dag No. 413 recorded under L.R
Khatian ‘No. 2124 and All That piece and parcel of “Danga” land
measuring an area of 44 Decimal more or less comprised in R.S. Dag
No. 423 corresponding to L.R. Dag No. 423 recorded under L.R Khatian
No. 2124 and 2125, in total 77 Decimal more oOr less, situated at
Mouza Jagadishpur, Police station and Block : Rajarhat; within the
Ambit of A.D.S.R. Rajarhat J.L. No. 27, District: North 24 Parganas,
West Bengal, India, and morefully and more particularly mentioned in
the Schedule hereunder written; together with all title, benefits,
easement, authorities, claims, demands, usufructs, tangible and
intangible rights of whatsoever or howsoever nature of the Vendors in
the Said Land and inheritances for access and user thereof, being free

from all encumbrances;
. Consideration: The aforesaid transfer is being made in consideration of a total
sum of Rs. 1,40,00,000/- (Rupees One Crore Forty Lakhs only) (the said

Consideration is hereby paid by the purchaser, receipt of which the Vendors

herein as well as in Receipt of Memo below, written, admit and acknowledge);
6. Terms of Transfer
6.1. Salient Terms: The transfer being affected by this Conveyance is:

6.2. Sale: a sale within the meaning of the Transfer of Property Act, 1882.

’/P;F':Nl
6.3. Absolute: absolute, irreverﬁ}]ﬁtam pethial;

6.4. Free from Encumbrances drakel
free from all claims,

liens, attachments lispe
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Income Tax attachments, financial institution charges, statutory
prohibitions, acquisitions,- requisitions, vesting, bargadars and
liabilities whatsoever Or howsoever made or suffered by the Vendors or
any person O persons having or lawfully, rightfully or equitably
claiming any estate OT interest therein through, under or in trust for

the Vendors or the Vendors’ predecessors- in-title;

6.5. Together with All Other Appurtenances. together with all other rights
the Vendors have in the Said Land and all other appurtenances
including but not limited to customary and other rights of easements

for beneficial use of the Said Property;
7. Subject to: The transfer being affected by this Conveyance is subject to:

ik indemnification: €xpress indemnification by the Vendors about the
correctness of the Vendors' title, Vendors’ authority to sell and non-
existence of any encumbrances on the Said Land and this Conveyance
is being accepted by the Purchasers on such express indemnification by
the Vendors, which if found defective or untruc at any time, the
Vendors shall, at all times hereafter, at the costs, eXpenses, risk and
responsibility of the Vendors, forthwith take all necessary Steps to
remove and/or rectify. To this effect, the Vendors hereby covenant that
the Vendors or any person claiming under the Vendors in law, trust
and equity, shall, at all times hereafter, indernifies and keep
indemnified the purchasers and/or the Purchaser’s sucCessors-in-
interest, of, from and against any loss, damage, COSLS, charges and
eXpenses, which may be suffered by the Purchasers and/or the

Purchaser’s successa};;g’"g@&fg};-&r Y reason of the aforesaid. Pertinent

to mention herein, fhat; if any O represeratations, warranties of
Jé 4 5" NAZRUL,J :
Vendors as afore &gl 15 hwy\%l (2:-&‘ delective or untrue, the Vendors
Rs a

chall, at all i % hos0 e t47 a0

responsibility of HgeX endors, forthe

costs, €Xpenses, risk and

take all necessary steps to
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remove and/or rectify the same and if the Purchasers think it
necessary to execute any document for further or more perfectly

assuring the title of the Said Land, the same shall be executed by the

Vendors but the cost in this regard is to be borne by the Purchasers;

7.2. Transfer of Property Act: all obligations and duties of vendors and
Purchasers as provided in the Transfer of Property Act, 1882 save as

contracted to the contrary hereunder;

7.3. Delivery of Possession: The Vendors hereby declares and confirms
that, the Vendors have already delivered peaceful possessiorn of the
Said Property to the Purchasers and hereinafter the Purchasers shall be

entitled to hold, possess and enjoy the Said Land as a lawful owner;

7.4. Holding Possession: The Vendors hereby covenant that the Purchasers
and the Purchaser’s assignees shall and may, from time to time, and at
all times hereafter, peacefully and quietly enter into, hold, possess, USC
and enjov the Said Land and every part thereof to the use of the
Purchasers and receive rents issues And profits thereof and all other
benefits, rights arld prapert.f-s hereby granted, sold, conveyed,
transferred, assigned and assured or expressed or intended so to be
unto and to the Purchasers by the Vendors, without any lawful
eviction, hindrance, interruption, disturbance, claim or demand
whatsoever [rom or by the Vendors or any person of persons lawfully or
equitably claiming any right or estate therein from under or in trust

from the Vendors;

7 5. No Objection to Mutation: The Vendors declare that the Purchasers

rchaser’s name in all concerned

public and statutory record@m ors hereby expressly (1)

shall be fully entitled to mutaie the

consent to the same and gkuhrﬁﬁtl}i ;Si i sers to sign all papers
LAM

L] . -
and documents and taky ¢ et afeoever\lor howsoever in this
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7.6.

il

7.8.

regard. The vendors undertake to cooperate with the Purchasers in all
respect to causc mutation of the Said Land in the name of the
purchasers and in this regard shall sign all documents and papers as

required by the Purchasers;

Further Acts: The Vendors hereby covenant that the Vendors or any
person claiming under the Vendors, shail and will from time 10 time
and at all times hereafter, upon every request and at the cost of the
Purchasers and/or Purchaser’s successors-in-interest, do and execute
or cause to be done and executed all such acts, deeds and things for

further or more perfectly assuring the title of the Said Land;

Indemnity: The Vendors hereby indemnify and agree to keep the
Purchasers saved, narmless and indemnified against all actions,
proceedings, claims, demands, costs, losses OF expenses that the
Purchasers may suffer or incmr"ne:reafter by reason of any claims of any
nature whatsoever arising In connection with the Said Land, or any
breach of the repre:—:-e:{tations of the Vendors, whether statutory OF
contractual and the Vendors hereby further undertake and covenant to
forthwith pay. reimburse a1_1d Jor make good such losSses, expenses or

costs incurred by the Purchasers.

Clear & Marketable title: The Vendors possesses clear, marketable,
unfettered, absolute and unrestricted right, title and interest on the
said Land and are the sole, absolute and exclusive owner of the
respective portions of the Said Land having peaceful, legal and physical
possession thereot and no other person and/or persons have any right,

title, interest, claim or concern of any nature therein. The Vendors have

duly mutated their name in of rights and paid Khajna

7
upto date for the Said Lg};‘x/ﬁ el e impediments; defaults,
Ve s
. omissions oY constraiifls \réﬁtﬁﬁﬁbﬁwz egerd 1O the rtights,
- "Area Kelkata

ownership, title, eatale, ~sting in the Vendors
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7 9., No litigation: There are no pending or fhreatened litigatioln[s} including
any appellate proceedings, arbitfations, suits, proceedings, disputes,
lis-pendens, attachment, claims, demands, notices of acquisition 0T
requisition, reservations, prohibitory orders, notices of any nature
whatsoever concerning or relating to or involving the Said Land or the
Vendors relating to the Said Land. There ar€ no court orders or any
orders | directions from any Governmental Authority or any other

person, which may have any adverse effect on the ownership of the

gaid Land hereby conveyed;

7.10. No Encumbrance & Contiguous: The Said Land and all parts of its are
free from all kinds of Encumbrance and third party claims including
any prior sale | agreement to sell, gift, mortgage, tenancy, license,
trust, exchange, lease, encroachment by or settled possession of a third
party, legal flaw, claims, loan, surety, security, lien, court injunction,
litigation, stay order, notices, charges, disputes, acquisition,
attachment in the decree of any court, hypothecation, income tax or
wealth tax attachment or any other registered O unregistered
Encumbrance whatsoever. The Said Land is contiguous land and there

are no impediments of whatsoever nature;

7.11. Due disclosures: All information -c":'a:;nt'aiﬁcd !'L"or,. re_ferred to in this
Instrument which has been given 1o »P'ux"c.hasers, continues to be, true,
complete and accurate in all respects and’ not misleading in any
manner Nothing has occurred (since the time such information was
given) that results in any information, provided by them or OL their
behalf in connection with the transaction contemplated herein,

becoming unirue or only partially any respect;

7.12. Land Acquisition: The V¢nd h\&ll keeprthe wrchasers indernnified

RUL ISLAM \ *
cd Aduektbaany \ac

from any lOSS if it is on etc. taken by any
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Governmental Authority in respect of acquisition or purchase of the
Said Land, or any part thereof or any interest in it, revocation of any
Development Rights, withdrawal of permission to convert land use such
that it affects the transaction contemplated herein, by any
Governmental Authority for any purpose whatsoever, etc. In any event,
the Vendors shall always keep the Purchasers duly indemnified and
harmless against any claim and demand whatsoever as may be made at
any point of time in respect of or against the said Land hereby conveyed

in future;

2 13. Land Ceiling: The Vendors hereby represent and warrant that the Said
Land is not adversely affected by ceiling limit, whether under the Urban
Land (Ceiling & Regulatidn) Act, 1976 or any other statute for the time

being in force.
7.14. Mutation: The Vendors and each of them hereby declare and affirm

that the Purchasers are fully entitled to mutate their name in all public

and statutory records in respect of the Said Land hereby conveyed.
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SCHEDULE

(SAID LAND]
All That piece and parcel of Vacant Land having its Classification as “Bagan”
admeasuring an area of 33 m:.;in'-ml more or less (out of total area of 43
Decimal in the Piot) comprised in R.8. Dag No. 412 correspornding to L.R. Dag
No. 413 recorded under L.R Khatian No. 2124 and All That piece and ;;:arcel

e

e

of Vacant Land having its Classification as “Danga” admeas suring an area of
44 Decimal more or less comprised in R.8. Dag No. 423 corresponding 1o
L.R. Dag No. 423 recorded under L.R Khatian Ho. %124 and 2125, in total
T Decimal more or less situated at Mouza Jagadishpur, Police station and
Block : Rajarhat; within the Ambit of A.D. S.R. W{J L. No. 27, District:
North 24 Parganas, West Bengal, India, TOGETHER WITH all the r1ghts.
liberties, easements, pr w!lege.:, advantage.. and appurtenances therﬁto,
morefully delineated and demarcated by Color RED in the annexed PLAN and

is stated as follows:

[ | l R.8/ e
| | Block & Arez Sold Tutal
| District Mouza l. Police ERR Khat; ?:;?f Apdn ﬁgﬁﬁfx ench. 1 J:" from each | axce of
| Station Nog an No. % ! ‘ } Plot | the Plot
- - et e
H i 41«" ' ; 33 decimal IHavmg L R | 33 | a3
| h | 1 By Sad ‘ Bagan | Shuve 0.7675) | decimal _| decimal
| MNorth 24 l Jagadish | Rajarhat l ka4 36.67 decimal {having ]I 27 T
Parganas pur 422 D L.R Share 0.8333) | 44 43
]_ 4 l 2125 T 7.33 Decimal (naving —E decimal decimal L
\ | \_ ) e ‘ 1R Share 0.1667) |
The said land is duly putted and bounded which arc as follows:
L.R Dag No. 413:-
DIRECTION PARTICULARS
NORTH: L.R dag No. 414 and 8 feet kaccha Road
SQUTH: L.R dag No. 425
EAST: T L.R dag No. 423 & 422
L.R dag No. 410, 411, 412
L.R Dag No. 423:- Ea e s e b e e
DIRECTION I PARTICULARS ]
NORTH: | L.R dag No. 419, 420, 422
SQUTH: \ L_E_,:iag__o 494 and 425 e
— EAST: oo ///13\ Taza Kalaberia
S O DG e AAENG S & 414 ]
{f
(a‘
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uted this Indenture at

the Parties have exec
hove written.

IN WITNESSES WHEREOF
Kolkata on the n5th Day of Japuary 2024 as

Executed and Delivered by the Vendorfg

precuted and Deliverad Dy the

Purchasers!
ER ﬁr.» % f.u\:@gf;;@#:; i ;&L’i%%zﬁsf};gg »
*1 pehls ' -

. Dipactar/? uﬂ“uﬁfzf}i‘;{fﬁ‘ ﬂP_..ﬁ{‘:Lq “&”!\ﬁ%{?ﬁ¥gwﬁ
Aﬂ"‘w/"‘ "5"7 ﬂ-
i
R%ﬁ%ﬁi‘ﬁﬁimﬁ??ﬁﬁ gt Wﬁe@ QM’W
s 1mr 45!" ;;:‘:ﬂ- ;
REKSHA IGHRI SE PRIVATE LIMEITED
DIRECTOR/AUTHGRI Sifﬂiﬁm n'fp\RI MENTS PRIVATE LIMTED:
St
REKSHA JWARTMEN';& gf}lﬁ?@ﬁ: LIMITED
ATTRHREINFRA L

P

: &TI{ CONTOURS INFRA QLT 7
&TK 'HQMES LLP . imrated Part

i ‘%%’HOMES LLP.

artnar W

Arsa, Kolkaia :
Ragn No. 447/19
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IN WITNESSES WHEREOF the Parties have executed this Indenture at
Kolkata on the 25t Day of January 2024 as ve written. o

Executed and Delivered by the Vendor

Executed and Delivered by the .oub BUILDC PVT. LTD.

Purchasers:

REK HA SPAC%EA[?%%”HEED

. Directar/Authorised Signatory - .oHA

REKSHA REAL EST :  JAMTRED
REKSHAHIGHRIS;}E’_VT, ; ﬁm&@ b

REKSHA HIGHRISE PRIVATE LIMITED
DIRECTOR/AUTHORISER;SI@MATARKRTMENTS PRIVATE LIMITED

St >
REKSHA APARTMENTS PRIVATE LIMITED
DlrecturfAuth.r,mg:bﬂ

= ATK CONTOURS INFRA(QLP. ~
?//{{-:_—-— ; ATK HOMES LL: “inWated Partner
ﬁz’ic ¥
# //SK. NAZRUL ISLAM \ ¥ % L HORES LLP.

Arsa Kolkata
Regn.No. 44T/18
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o EALTORS LLP.
AT VELLERS LLP
ATK D ' E@. LLP.
17 BR g L egignatd Partnes
QA=
ATK CHATTELS REALTY PYTATE BRICKS LLP.

e

ATK CHKTTELQ'R‘E!KLTY PVT LTD
ATK Sto

T.R.INFRAPROJECTS PRIVATE Llﬂ};l;%?
KZAR PROPERTIES PVT.LIU. 7 40—

P
KZAR PROBER’TIES‘FRi’ﬁ:rE LIMITED

Direclor

In the presence of witnesses below:

Witnesses:

it s

2 50\0’)’{}’}'17 AJ-L 'Tq)zqﬂ[d_mj‘c
A4 Vonve—  (SOL- /

Drafted on the basis of the available
documents & information/instruction o
as provided by the client also read Y &
over and explained in Bengali and s
admitted the same by the executants _
as true and correct: \- \

For DMD LEGAL CONSULTANTS

SOUMYA SUNDAR MU
Advocate / 5:} ':Q’?UL
District Court at Barasat ©/ R, .. 0lkata

Enrolment No.F/Téﬁfﬁ‘%e@&Ulg.., V0. 4474
\
\\
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RECEIPT AND MEMO OF CONSIDERATION FOR THE VENDORS

Vendors herein have received from the Purchasers the consideration of Rs.

1,40,00,000/-

RTGS/Bank Transfer.

. By or-out _of Cas-h}Den;a"nd

(Rupees One Crore Forty Lakhs only) by virtue of

Page 25 of 28

S No. | Draft/Cheque/RTGS/NEFT | Date Bank | - e
Number ' | LR RS
3, | ICICRS2024012400321784 | 24/01/2024 IICICI B’*NKLTD!F 6,20,000.00
4 o 50 e e e sl S
5 NEF‘I‘000143382‘?66 24/01/2024 | ICICIBANKLTD | 1,50,000.00
S 1c1cn52024n124oc:321943 _24101;2024 | 1CICI BANK ﬁn . 6,20,000.00
. NEFT000143883166 24/01/2024 _| ICICI BANKLTD | 1,50,000.00
5. '_mxcnszomommoazmss i“24;o1';éd_24 | [CICI BANK LTD  6,20,000.00
e,  NEFT000143883023 24/01/2024 | ICICIBANKLTD  1,50,000.00
.| I1CICR52024012400329363 | 24/01/2024 | 1CICI BANK LTD '. ' 52'0_606'06
o ;_ T NEFTO00143889489 | 24/01/2024 | ICICIBANKLTD | 1,50,000.00
e 1c10115202401z400323733 E ;ﬁ;&i;idé& | 1c1CK BANI-{_-I:TD . 620,000.00
o, NEFT000143884583 24;01;2024 ' 1c1CT BANK LTD 1,50,000.00
™ 1c:cn.52024012400322975 " 24/01/2024 | ICICI BANK LTD | 620-660 00
_12.— NEFTOQ&LJILSSBSBDS " 2a/01/2024 | ICICI BANKLTD = 1,50, oou 00
i 10101152034012400323570 " 24/01/2024 | ICICIBANKLTD | 6,20,000.00
14, NEFT0O00143884809 2 24;01;&;024 | JCICIBANKLTD  1,50,000.00
15 1cmn.52024012400323415 b 24,*01;2024  (CICI BANK LTD  6,20,000.00
e NEFT000143384115 | 24;01;2024 | ICICI BANK LTD 1,50,000.00
i fmrcnszuzmmwsaaooag 24;01;2024 | HDFC BANK LTD ' 6,20,000.00
13_._ N024242347119325 24}01;‘2024 HDFC BB.NK LTD ' 1 50 000 00
~ HDFCR52024012473438250 __24 24.01.2024  HDFC BANKLTD | 6,20,000. 00
19. : :}I-;:O TAR |B:f:cmx1'r|
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“ NEFT.NO24242847535688 | 24.01.2024 | HDFC BANKLTD |
NEW MARKET |
| BRANCH,KOLKAT |
| A |

1,50,000.00
20.

| =R O 15 S T R P .
HDFORS52024012473438461 | 24.01.2024 | HDFC BANKLTD | 6,20,000.00
NEW MARKET |
' BRANCH,KOLKAT |
- ' A |

21.

e e I e r——— : b

NEFT-N024242847555414 | 24.01.2024 Trch BANK L‘l‘Di 1,50,000.00
' NEW MARKET |
i BRANCH,KOLKAT |
| A
| HDFCR52024012473426037 =~ 24.01.2024  HDFC BANK LTD | 6,20,000.00
NEW MARKET
'BRANCH,KOLKAT
A

22.

23.

NEFT-N02424847537605 | 24.01.2024 | HDFC BANK LTD 1,50,000.00
. NEW MARKET | .
|BRANCH,KOLKAT
| A |

IBKLR92024012400097775 24.01.2024 IDBI BANK
- i | PARK STREET
25. | :| BRANCH,KOLKAT
A

NEFT-IBKL240124348740 | 24.01.2024 T. IDBI BANK
| | PARK STREET
26. ii BRANCH,KOLKAT |

' A

IDBI BANK
PARK STREET |
AT | i ' BRANCH,KOLKAT
A |

[DBI BANK |
PARK STREET |
28. ' BRANCH,KOLKAT

! A |

24.

6,20,000.00

1,50,000.00

" IBKLR9202 4012400097799 = 24.01.2024

e e
' 6,20,000.00

© NEPTIBKL240124349016 | 24.01.2024 1,50,000.00

| UTIBR52024012400354392 = 24.01.2024 | AXIS BANK LTD | 6,20,000.00
29. ' , FLLIOT |
- ’ | ROAD,KOLKATA

et i WS _ BT | S LY e S e
NEFT-AXSK240240G0408P | 2‘}19;_@3:.: | AXIS BANK LTD |
e _ ELLIOT :

. {./;J‘-' ".‘ig T4 .f{:} ROAD,KOLKATA |

1,50,000.00

s BANK LTD _ 6,20,000.00

31, | ELLIOT

Page 26 of 28
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NEFT-AXSU240240007843 . 24.01.2024  AXIS BANKLTD |
32. ELLIOT
 ROAD, KOLKATA

HES e S - | ER I |

ICICR52024012400331206 = 24.01.2024 ICICI BANK 6,20,000.00
_ ; PARK f
33. ! ismnm,:com.mlr
A I

1,50,000.00

S ISR e — o ) Sk

NEFT-000143890355 24.01.2024 | " ICICI BANK | 1,50,000.00
, i PARK '

34. !  STREET,KOLKAT

A

KKBKR52024012400659154 24.01.2024 i KOTAK . 6,20,000.00
' MAHINDRA
as. ; BANK,
| BALLYGUNGE,
KOLKATA

. NEFT-KKBKH24024655308 ' 24.01.2024 KOTAK 1,50,000.00
MAHINDRA |
36. ! : BANK,
BALLYGUNGE,
KCLKATA
37. FPE: =000 e | csssseiine | 1,40,004,00

TOTAL | Rs. 1,40 00,004;-
: Rs 1 40 00 000;‘ {Rupees One Crore Forty Lakhs oﬁ;]

e if 5

IGNATURE OF VENDOR NO. 1
5 The

@GN&' 'URE OFaéENDOR NO. 2

Witnesses:

Al pobal
2 ovrm m AN Tstartca:
rds

Page 27 of 28
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BETWEEN
SAMSUR ALI TARAFDER & ANR.

ShiwanEeso VENDORS / OWNER
AND

AMBUD BUILDCON PRIVATE LIMITED & ORS.
................ PURCHEHASERS

DEED OF CONVEYANCE FOR

All That piece and parcel of “Bagan” iand measuring an area of 33 Decimal more or less (out ot
iotal area of 43 Decimal) comprised in R.S. Dag No. 413 corvesponding to L.R. Dag No. 413
and All That piece and parcel of “Danga” land measuring an area of 44 Decimal ore or less
comprised in R.S. Dag No. 423 corresponding to L.R. Dag No. 423 in total 77 Decimal more or
less situated under LR Khatian No. 2124 and 2125 situated at Mouza Jagadishpur, Police
stution and Block . Rajurhat within the Ambit of A.D.S.R. Rajarhat J.L. N=. 27, District: North
24 Parganas, West Bengal. [ndia,

e

Prepared By

DMD LEGAL CONSULTANTS
Advocates & Legal Consultants
For baing S boecoming
Queens lMansion
12, Park Street
Gate No. &, 5th Floor, Office No. 30,
Kellata - 700 071
c-ails heipdeska dindiegaleconsultants.com
website: www.dmgdlega onsultants.com

Page 28 ot 23
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.-413 & 423, AT MOUZA -

NO.-27 R.S. NO,

=197, L.R. KHATIAN NO. - 2124 & 2125, P.S. - RAJARHAT,

LDIST. - NORTH 24

PARGANAS.UNDER RAJARHAT -

BISHNUPUR, 1 NO. GRAM PANCHAYET, DIST. - NORTH 24

PARGANAS, SCALE -1 "= 50'-0".

PURCHASERS - 1. AMBUD BUILDCON PVT. LTD. 2. AMBUD

|
|
I
I
| I
I EROPERTIES LLP. 3. AMBUD CONSTRUCTIONLLP. 4 RAHARA |
: S o PANCH#;‘:E'TBH ROAD ALTORS LLP. 5 NILGIRI INFRAPR Tl P. 6 REKSH I
,[ o 2 oy SPACES PVT. LTD.7. REKSHA REAL ESTATES PvT. |
& 5 :
| b 3 D Al LTD.8.REKSHA HIGHRISE PVT. LTD. 9.REKSHA APARTMENTS :
I g [ ResLR ©2 EVLLTD.10. ATK CONTOURS INFRALLP. 11. ATK HOMES (L p |
: G ] _ITL_{);F- A , g 12. PLACID REALTORS LLP. 13. ATK DWELLERS LLP, 14, ATK |
!_ k- 1070 b g RICKS LLP. 15, ATK CHATTELS REALTY PVT. LTD. 18 ATK l;
].' RSGLRYG, RS.&LRDAGNO-413 (@) 3 4 STONEWORKS LLP. 17.T.RINFRAPROJECTS PVT. (7D, 18, |
oAGNO B . KZAR PROPERTIES PVT LTD. RS.& RS.4 !
I 412 1080~ '3 LR. ILR : I
If _____ 3 . 91. _ DAG | DAG l
---- el g R.S. & L.R. DAG NO.- 422 NO- 1 NO.- |
| o T6GupE s e n e, | — / L 420 'a18] @ I
| - r - 153-0" o) |
: =
| N / 4
r & PLOT-B / : e |
f a |y " 3 5
< |9 RS&LRD i } N i
F g |2 AGNO-413(P) 1, R . % |
1 ﬂ:‘ L fg 5 5? [
l e /= R.S.&LR.DAG NO.- 423 8| € i
| of i by ﬁl !
; ! %
! w) ' ; = I
| o ' ggd , 153"-0" 2 %
Pl A e s :
[ L A 425 , RSE&LRDAG NO-424 |
| ﬁil% o, j
i Ly |
e |
|
2 AREA
; COLOUR| REFERENCE
DEC [ K. [CH[SFT
: o.g |RS.ELRDAGNO-413 ()| 33 | 19 | 15 | 20
| R.S. & L.R. DAG NO.-423 44 | 26 | 09 | 41
| TOTAL AREA 77 | 46 | 09 | 16
|
i
|
|
|

MORE OR LESS

QPIED BY :

I,

i
M. BlSW;g.
SURVEYER.

RAJARHAT.

=irntATI IDE NE DI

IRCHAQERQ
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Major Information of the Deed

1-1904-01129/2024
'1904-2000193614/2024
23101/2024 11:28:15 AM

Applicant Name, Address |DMD Legal Consultants

& Other Details 12 Park Street, Queen Mansion, Gate No.1, 5th Floor, Office No. 503,, Thana :

Shakespeare Sarani, District : Kolkata, WEST BENGAL, PIN - 700071, Mobile No. :
9831765559, Status :Advocate

ARA. - IV KOLKATA, District: Kolkata _

[0101] Sale, Sale Document [4308] Other than Immovable Property,

Agreement [No of Agresment : 2]

Rs. 1,40,00,000/- Rs. 2,26,61,446/-
Rs. 9,06,487/- (Article:23)

Rs. 2,26,712/)- (Article:A{1), E)
Remarks 1

Land Details :

District: North 24-Parganas, P.S:- Rajarhat, Gram Panchayat: RAJARHAT BISHNUPUR-I, Mouza: Jagadishpur, JI No:
27, Pin Code : 70135

(R413 (RS|LR2124 [Bes  [Bagen |  3Dec| G0ODOGDH  §7,12048%Width of Approach

=) : ; Road: 8 Ft.,
12 [LR423 (RS [LR-2124 |Bastu Danga 36.67 Dec| 66,75,000~ 1,07,92,146/- gg;:g é\apmach
L3 'ul-423 (RS |LR-2125 |Bastu Danga 7.33Dec| 13,25000/-]  21,57,252/-|Width of Approach
: =) : Road: 8 Ft.,
TOTAL : 77Dec| 140,00,000/-| 226,861,446 /-
Grand Tofal : . 7TDec| 140,00,000/-| 226,861,446 /-

Seller Details:

Samsur Ali Tarafder
Son of Nurbaks Tarafder
Executed by: Self, Date of
Execution: 25/01/2024

, Admitted by: Self, Date of
Admisslen: 25/01/2024 ,Place
: Office

e,

25012024

_ Area Kolkata
tagn.No. 447/19 | _
e~

3 - "::‘ 7 »LJ/
5701712024 .Query No:-19042000193614 / 2024 Deed No :1-01120/2024. 1\, , }‘\ A
Document is digitally signed. U 9 \2 / Page 38 0f 46  Page 38 of 47
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Atghara, Dakshin Para, City:- Not Specified, P.O:- Gopalpur, P.S:-Baguiatl, District:-North 24- |
Parganas, West Bengal, India, PIN:- 700136 Sex: Male, By Caste: Muslim, Occupation: Service
Citizen of: India, PAN No.:: bbxxxxxx4q, Aadhaar No: 58xxxxxxxx8150, Status :Individual i
Executed by: Self, Date of Execution: 25/01/2024 !
, Admitted by: Self, Date of Admission: 25/01/2024 ,Place : Office
2
Bibi Sufia, (Alias: Sufia
Bibi)
Wife of Samsur Ali Tarafder ﬂ,-, e A,
Executed by: Self, Date of P
Executlon: 25/01/2024
, Admitted by: Self, Date of
Admission: 25/01/2024 ,Place
: Office
25/01/2024 Lm 250012024
312024
Atghara, Dakshin Para, City:- Not Specified, P.O:- Gopalpur, P.S:-Baguiati, District:-North 24-
Parganas, West Bengal, India, PIN:~ 700136 Sex: Female, By Caste: Muslim, Occupation: House
wife, Citizen of: India, PAN No.:: MRxxxxxx9¢c, Aadhaar No: 93xxxxxxxx6748, Status :Individual,
Executed by: Self, Date of Execution: 25/01/2024
, Admitted by: Self, Date of Admission: 25/01/2024 ,Place : Office

Buyer Details :

Fetartsi o tatefes

|AMBUD BUILDCON PRIVATE LIMITED
~ | 1171, SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West

Bengal, India, PIN:- 700020 , PAN No.:: AAxxooociP,Aadhaar No Not Pravided by UIDAI, Status :Organization,
| Executed by: Representative

2 |AMBUD PROPERTIES LLP :

11/1, SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Streat, District:-Kolkata, West
Bengal, India, PIN:- 700020 , PAN No.:: ABxxaxxax1C Aadhaar No Not Provided by UIDAI, Status :Organization,
Executed by: Representative

3 AMBUD CONSTRUCTION LLP
1111, SARAT BOSE RCAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Strest, District:-Kolkata, West
Bengal, India, PIN:- 700020 , PAN No.:: ABxxooo0D,Aadhaar No Not Provided by UIDAI, Status :Organization,
Executed by: Representative

4 RAHARA REALTORS LLP

11/1, SARAT BOSE ROAD, City:- Kclkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West
Bengal, India, PIN:- 700020 , PAN No.:: AAxxuoxx9M,Aadhaar No Not Provided by UIDAL, Status :Organization,
Executed by: Representative
5 |NILGIRIINFRAPROPERTIES LLP :

11/1, SARAT BOSE ROAD, City:- Kolkata, P.O:- PRAK STREET, P.S:-Park Strest, District:-Kolkata, West
Bengal, India, PIN:- 700020 , PAN Na.:: AAxwoox1G,Aadhaar No Not Provided by UIDAI, Status :Organization,
Executed by: Raprg_semaﬂva
s |[REKSHA SPACES PRIVATE LIMITED

11/1, SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District.-Kolkata, West
Bengal, India, PIN:- 700020 , PAN No.:: AAxxxxxx8J,Aadhaar No Not Provided by UIDAI, Status :Organization,
Executed by: Representative

REKSHA REAL ESTATES PRIVATE LIMITED
11H, SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West
Bengal, India, PIN:- 700020 , PAN Na.:: AAxooox3Q,Aadhaar No Not Provided by UIDAI, Status :Organization,
Executed by: Representative

A HIGHRISE PRIVATE LIMITED =
B §EI§S§M%%OSE ROAD, City:- Not Specifiad, P.O:- PARK STREET, P.8:-Park Strest, | District:-Kolkata, West
Bengal, Indla, PIN:- 700006 , PAN No.:: AAxcocx?A,Aadhaar No-Not Provided byl IBrFEIjL }us :Qrganization,
Executed by: Representative

/e \)

Y .
/ / . dAZr‘?UL ISLAN *

Renn | Kolka

350172024 ,Query No:-19042000193614 / 2024 Deed No :-01120/2024. |\ 7 \
Document is digitally signed. W

Page 300f46  Page 39 of 47
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g (REKSHA APARTMENTS PRIVATE LIMITED

11/1, SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West

Bengal, India, PIN:- 700020 , PAN No.:: AAXouoxBL, Aadhaar No Not Provided IDAL S :
Executed by: Representative e Do,

10

ATK CONTOURS INFRA LLP

63, RAFI AHEMD KIDWAI, City:- Kalkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West Bengal,

India, PIN:- 700018 , PAN No.:: ABxxxxxx7B,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative

11

ATK HOMES LLP

63, RAFI AHMED KIDWAI ROAD, City:- Kalkata, P.O:- PARK STREET, P.S:-Park Street, District--Kolkata, West

Bengal, India, PIN:- 700016 , PAN No.:: ABxcoxx8R,Aadhaar No Not Provided by UIDAI, Status :Organization,
Executed by: Representative

12

PLACID REALTORS LLP

63, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West

Bengal, India, PIN:- 700016 , PAN No.:: ABxxxxxx78,Aadhaar No Not Pravided by UIDAI, Status :Organization,
Executed by: Repressntative :

13

ATK DWELLERS LLP

63, Rafi Ahmed Kidwai Road, City:- Kolkata, P.O:- Park Strest, P.S:-Park Street, District:-Kalkata, Wast Bengal,

India, PIN:- 700016 , PAN No.:: ABxxoox7R,Aadhaar No Not Provided by UIDAI, Status :Organization, Executed
by: Representative :

14

ATK BRICKS LLP

63, RAFI AHMED KIDWA! ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West

Bengal, Indla, PIN:- 700016 , PAN No.:: ABxooxx3H,Aadhaar No Not Provided by UIDAI, Status :Organization,
Executed by: Reprasentative

ATK CHATTELS REALTY PRIVATE LIMITED
63, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West

Bengal, Indla, PIN:- 700018 , PAN No.:: AAxo0ox7M,Aadhaar No Not Provided by UIDAI, Status :Organization,
Executed by: Representative

ATK STONEWORKS LLP '

63, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Sirset, District-Kolkata, West
Bengal, India, PIN:- 700016 , PAN No.:: ABxoooox6P Aadhaar No Not Provided by UIDAI, Status :Organization,
Executed by: Representative

T. R. INFRAPROJECTS PRIVATE LIMITED
63, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West

Bengal, Indla, PIN:- 700016 , PAN No.:: AAxxxxxx4M,Aadhaar No Not Provided by UIDAI, Status :Organization,
Executed by: Represantative

18

KZAR PROPERTIES PRIVATE LIMITED 7
83, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.Q:- PARK STREET, P.S:-Park Street, District:-Kolkata, West
Bengal, India, PIN:- 700016 , PAN No.:: AAxxxxxx8G,Aadhaar No Not Provided by UIDAI, Status :Organization,

Executad by: Representative

Rpesentat_iv,e Detqiis;

Mr ARPIT GIRIA
Son of Mr SUNIL KUMAR
GIRIA

Date of Execution -
25/01/2024, , Admitted by:
Self, Date of Admission:
25/01/2024, Place of
Admission of Execution: Office

Jan 25 2024 1:30FM

25/01/2024 ,Query No:-19042000193614 / 2024 Dead No :1-01128/2024,
Document is digitally signed. :
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36, ROWLAND ROAD, City:- Not Specified, P.O:- BALLYGUNGE, P.S:-Bullygunge, District:-South 24-
Parganas, qut Bengal, India, PIN:- 700020, Sex: Male, By Caste: Hindu, Occupation: Business,
Citizen of: India, , PAN No.:: BKxooox9G, Aadhaar No: 92x00xxxx3284 Status - Representative,
Representative of : AMBUD BUILDCON PRIVATE LIMITED (as DIRECTOR), AMBUD PROPERTIES

LLP (as DIRECTOR), AMBUD CONSTRUCTION LLP (as DIRECTOR), RAHARA REALTORS LLP
DIRECTOR), NILGIRI INFRAPROPERTIES LLP (as DIRECTOR) e

Mr AMIT SINGH

Son of Late LALIT MOHAN
SINGH

Date of Execution -
25/01/2024, , Admitted by:
Self, Date of Admission:
25/01/2024, Place of
Admission of Executlion: Office

7 D TG

Jan 252024 1:38PM LT
25012024

250172024

2, BAISHNAB SETH 1ST LANE, City:- Kolkata, P.O:- BEADON STREET, P.S:-Jorabagan, District:-
Kolkata, West Bengal, India, PIN:- 700008, Sex: Male, By Caste: Hindu, Occupation: Business, Citizen
of: India, , PAN No.:: BFxooooxx2C, Aadhaar No: 31x00000xxx0560 Status : Representative,
Representative of : REKSHA SPACES PRIVATE LIMITED (as DIRECTOR), REKSHA REAL ESTATES
PRIVATE LIMITED (as DIRECTOR), REKSHA HIGHRISE PRIVATE LIMITED (as DIRECTOR),
REKSHA APARTMENTS PRIVATE LIMITED (as DIRECTOR) _

SYED ABRAR IMAM
(Presentant )
Son of SYED MOHAMMED
NEMAT

Date of Execution -
25/01/2024, , Admitted by:
Self, Date of Admission:
25/01/2024, Place of J
Admission of Execution: Office | EE—"="
J2n 25 2024 1:32PH

RS

Captured

m
2500412024

2510112024

72, TILJALA ROAD, City:- Not Specified, P.O:- GOBINDA KHATIK, P.S:-Beniapukur, Dismctg-South 24.
Parganas, West Bengal, India, PIN:- 700046, Sex: Male, By Caste: Muslim, Qccupation: Eusu]ess,
Citizen of: India, , PAN No.:: AAxoocociL, Aadhaar No: 87xx000xxx7855 Status : Representative,
Representative of : ATK CONTOURS INFRA LLP (as DIRECTOR), ATK HOMES LLP (as DIRECTOR),
PLACID REALTORS LLP (as DIRECTOR), ATK DWELLERS LLP (as DIRECTOR), ATK BRICKS LLP
(as DIRECTOR), ATK CHATTELS REALTY PRIVATE LIMITED (as DIRECTOR), ATK STONEWORKS
LLP (as DIRECTOR) W |

FAIYAZ ALAM
Son of BARKAT ALI
Date of Execution -
25/01/2024, , Admitted by:
Self, Date of Admission:
25/01/2024, Place of
Admission of Execution: Office

;-f;—ﬁ-‘;-ﬂ@"“

Jan 25 2024 1:38PM 25/012024

Ln ;
25/0172024 = . -
30, RIPON STREET, City:~ Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West

Bengal, India, PIN:- 700016, Sex: Male, By Caste: Muslirh, Oecupation: Business, Citizen of: India, ,

PAN No.z: AlxxooodF, Aadhaar No: 48x00000:x9010 Status Rﬁ;irggqhtgt Ve, Representative of: T.R.
INFRAPROJECTS PRIVATE LIMITED e o8 N \.:\, N
I .I_h‘)(; | N\ _,-....\\
s ey o (g \
&9 "-'Jf*.;""q»i-; ) |

M 58

25/01/2024 ,Query No:-19042000193614 / 2024 Deed No :1-01129/2024.
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FIROZ MOHAMMED, (Alias
|Name: MOHAMMED FIROZ)
Son of Md AYUB

Date of Executjon -
25/01/2024, , Admitted by:
Self, Date of Admission:
25/01/2024, Place of
Admission of Execution: Office

o -,:.-'2{-

Captured

Jdan 25 2024 1:385PM

38B i
, GOROSTHAN LANE, City:- Not Specified, P.O:- CIRCUS AVENUE, P.S:-Beniapukur, District.-

South 24-Parganas, West Bengal, India, PIN:- 700017, Sex: Male. B - i ion:
Business, Citizen of: India, , PAN No.:: AAxxooox5H, Aadhaar No: 3zmgﬂmétgtﬁgu?a e
Representative, Representative of : KZAR PROPERTIES PRIVATE LIMITED (as DIRECTC'}R)

2510172024

Eidnmis_" SRL e S e e T T e

ABDUL WAHAB
Son of ABDUL HAMID
TARAFDAR PARA, DASHADRANOE,
City:- Not Spacified, P.O:- RAJARHAT
GOPALPUR, P.S:-Rajarhat, District:-North |
24-Parganas, West Bengal, Indla, PIN:-
700136

25/01/2024  _ [25/01/2024 |25/01i2024

Idéntifier Of Samsur Ali Tarafder, Bibi Sufia, Mr ARPIT GIRIA, Mr AMIT SINGH, SYED ABRAR IMAM, FAIYAZ
ALAM, FIROZ MOHAMMED

From To. with area (Name-Area)
1 Samsur Ali Tarafder AMBUD BUILDCON PRIVATE LIMITED-0.918687 Dec,AMBUD PROPERTIES LLP-
0.816667 Dec,AMBUD CONSTRUCTION LLP-0.916667 Dec, RAHARA REALTORS
LLP-0.916667 Dec,NILGIRI INFRAPROPERTIES LLP-0.916667 Dec,REKSHA
SPACESERN_ATE LIMITED-0,916667 Dec,REKSHA REAL ESTATES PRIVATE
LIMITED-0.816887 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.916667
DecREKSHA APARTMENTS PRIVATE LIMITED-0.916667 Dec, ATK CONTOURS
INFRA LLP-D:916667 Dec, ATK HOMES LLP-0.916867 Dec,PLACID REALTORS
LLP-0.916667 Dec, ATK DWELLERS LLP-0.916867 Dec, ATK BRICKS LLP-
0.916667 Dec,ATK CHATTELS REALTY PRIVATE LIMITED-0.916667 Dec, ATK
STONEWORKS LLP-0.918667 Dec,T. R. INFRAPROJECTS PRIVATE LIMITED-
0.9166687 Dec,KZAR PROPERTIES PRIVATE LIMITED-0.916667 Dec

2 Bibi Sufia AMBLD BUILDCON PRIVATE LIMITED-0.916667 Dec, AMBUD PROPERTIES LLP-
0.916667 Dec,AMBUD CONSTRUCTION LLP-0.916667 Dec, RAHARA REALTORS
LLP-0:916667 Dec,NILGIRI INFRAPROPERTIES LLP-0.916667 Dec,REKSHA
SPACES PRIVATE LIMITED-0.916667 Dec, REKSHA REAL ESTATES PRIVATE
LIMITED-0.916667 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.916667
Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.916667 Dec, ATK CONTOURS
INFRA LLP-0.916667 Dec, ATK HOMES LLP-0.916667 Dec,PLACID REALTORS
LLP-0.916667 Dec, ATK DWELLERS LLP-0.916667 Dac,ATK BRICKS LLP-
1916667 Dec,ATK CHATTELS REALTY PRIVATE LIMITED-0.916667 Dec ATK
STONEWORKS LLP-0.916667 Dec,T. R. INFRAPROJECTS PRIVATE LIMITED-
0.016667 Dac,KZAR PROPERTIES PRIVATE LIMITED-0,916667 Dec

25/01/2024 ,Query No:-19042000183614 / 2024 Deed No :1-01128/2024.
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Sl.No Fro
1 Samsur Al Tarafder

To. with area (Nama~Aa)

AMBUD BUILDCON PRIVATE LIMITED-1.01861 Dec,AMBUD

1.01861 Dec, AMBUD CONSTRUCTION LLP-1 .01BSiIDec.F{AHF;\RR?\P!EERIII_iSO;!éP
LLP-1.01861 Dec,NILGIRI INFRAPROPERTIES LLP-1.01881 Dec,REKSHA
SPACES PRIVATE LIMITED-1.01861 Dec,REKSHA REAL ESTATES PRIVATE
LIMITED-1.01861 Dec,REKSHA HIGHRISE PRIVATE LIMITED-1.01861
Dec,REKSHA APARTMENTS PRIVATE LIMITED-1.01861 Dec, ATK CONTOURS
INFRA LLP-1,01861 Dec, ATK HOMES LLP-1.01861 Dec,PLACID REALTORS LLP-
1.01861 Dec,ATK DWELLERS LLP-1.01861 Dec, ATK BRICKS LLP-1.01861
Dec,ATK CHATTELS REALTY PRIVATE LIMITED-1.01881 Dec,ATK
STONEWORKS LLP-1.01861 Dec,T. R. INFRAPROJECTS PRIVATE LIMITED-
1.01881 Dec,KZAR PROPERTIES PRIVATE LIMITED-1.01861 Dec

AMBUD BUILDCON PRIVATE LIMITED-1.01861 Dec,AMBUD PROPERTIES LLP-
1.01861 Dec, AMBUD CONSTRUCTION LLP-1.01861 Dec,RAHARA REALTORS
LLP-1.01861 Dec,NILGIRI INFRAPROPERTIES LLP-1.01861 Dec,REKSHA
SPACES PRIVATE LIMITED-1.01861 Dec,REKSHA REAL ESTATES PRIVATE
LIMITED-1.01861 Dec,REKSHA HIGHRISE PRIVATE LIMITED-1.01861
Dec,REKSHA APARTMENTS PRIVATE LIMITED-1.01861 Dec,ATK CONTOURS
INFRA LLP-1.01861 Dec,ATK HOMES LLP-1.01861 Dec,PLACID REALTORS LLP-
1.01861 Dec, ATK DWELLERS LLP-1.01861 Dec ATK BRICKS LLP-1.01861

Dec ATK CHATTELS REALTY PRIVATE LIMITED-1.01861 Dec,ATK
STONEWORKS LLP-1.01861 Dec,T. R. INFRAPROJECTS PRIVATE LIMITED-
1.01861 Dec,KZAR PROPERTIES PRIVATE LIMITED-1.01861 Dec

2 Bibi Sufia

SI.No| From To. with area (Name-Area)

1z~ Samsur All Tarafder AMBUD BUILDCON PRIVATE LIMITED-0.203611 Dec, AMBUD PROPERTIES LLP-
0.203611 Dec, AMBUD CONSTRUCTION LLP-0.203611 Dec,RAHARA REALTORS
LLP-0.203611 Dec,NILGIRI INFRAPROPERTIES LLP-0.203611 Dec,REKSHA
SPACES PRIVATE LIMITED-0.2036811 Dec, REKSHA REAL ESTATES PRIVATE
LIMITED-0.203611 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.203611
Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.203611 Dec, ATK CONTOURS
INFRA LLP-0.203611 Dec, ATK HOMES LLP-0,203611 Dec,PLACID REALTORS
LLP-0.208611 Dec,ATK DWELLERS LLP-0.203611 Dec, ATK BRICKS LLP-
0.203611 Dec, ATK CHATTELS REALTY PRIVATE LIMITED-0.203611 Dec,ATK
STONEWORKS LLP-0.203611 Dec,T. R. INFRAPROJECTS PRIVATE LIMITED-
0.203611 Dec,KZAR PROPERTIES PRIVATE LIMITED-0.203611 Dec

2 Bibi Sufia AMBUD BUILDCON PRIVATE LIMITED-0.203611 Dec,AMBUD PROPERTIES LLP-
0.203611 Dec, AMBUD CONSTRUCTION LLP-D.203611 Dec,RAHARA REALTORS
LLP-0.203811 Dec NILGIRI INFRAPROPERTIES LLP-0.203611 Dec,REKSHA
SPACES PRIVATE LIMITED-0.203611 Dec,REKSHA REAL ESTATES PRIVATE
LIMITED-0.203611 Dec,REKSHA HIGHRISE PRIVATE LIMITED-0.203611
Dec,REKSHA APARTMENTS PRIVATE LIMITED-0.203611 Dec, ATK CONTOURS
INFRA LLP-0.203611 Dec, ATK HOMES LLP-0.203611 Dec,PLACID REALTORS
LLP-0.203611 Dec,ATK DWELLERS LLP-0.203611 Dec,ATK BRICKS LLP-
0.203611 Dec,ATK CHATTELS REALTY PRIVATE LIMITED-0.203611 Dec ATK
STONEWORKS LLP-0.203611 Dec,T. R. INFRAPROJECTS PRIVATE LIMITED-
0.203611 Dec,KZAR PROPERTIES PRIVATE LIMITED-0.203611 Dec

S
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Land Details as per Land Record

Disfrict: North 24-Parganas, P.S:- Rajarhat, Gram Panchayat: RAJARHAT BISHNUPUR-I, Mouza: Jagadishpur, JI No:
7, ln Code: ?0015

LR Plot No:—13, LR atian Dwr*m:m : ; Gian:{a " Samsi Tarf
No:- 2124 ==, Address:=besT v - FEEEm ,
. |Classification:=pm, Area:0.36000000
Acre,
L2 [LR Plot No:- 423, LR Khatian Ownersmrg =fr swwm, Gurdiansm Samsur Ali Tarafder
No:- 2124 W, Address:sitwsr yon - =l
Classification:smn, Area:0.36000000
Acre,
L3 |LR Plot No:- 423, LR Khatian Owner:afn f&fr ., Gurdian:mrw @fr | Bibi Sufia
No:- 2125 wee, Address:=besy wmr - e
Classification:zen, Area:0.08000000
Acre, .
- '/.H-‘{F;{‘ = X
Q0 AR P

Arpe Kolkata
Ragn.No. 447119

F Deed No :1-01129/2024.
25/01/2024 ,Query No:-1 9042000193614 / 2024
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Endorsement For Deed Number: | - 190401129/ 2024

e S -

Admissibla under rulez1 Wst Bengal e istt Rle R B i e :
of Indian Stamp Act 1899. g , 1962 duly stamped under schedule 1A, Article number : 23

Presented for regist
IMAM ..

ration at 12:12 hrs on 25-01-2024, at the Office of the AR A. - IV KOLKATA by SYED ABRAR

Certified that the market value of this
2,26,61,446/-

property which is the subject matter of the deed has hen assessed at s

; { onUndeEsertic v o Edie fitujibir .,_-=Z.:r:;': e L :
Execution is admitted on 25/01/2024 by 1. Samsur Ali Tarafder, Son of Nurbaks Tarafder, Atghara, Dakshin Para, P.O:
Gopalpur, Thang: Baguiati, , North 24-Parganas, WEST BENGAL, India, PIN - 7001386, by caste Muslim, by
Profession Sgn:'lce. 2. Bibi Sufia, Alrasau' | Bibi, Wife of Samsur Ali Tarafder, Atghara, Dakshin Para, P.O: Gopalpur,
;I'Jt_r\fzna: Baguiati, , North 24-Parganas, WEST BENGAL, India, PIN - 700138, by caste Muslim, by Profession House
Indetified by ABDUL WAHAB, , , Son of ABDUL HAM]

| D, TARAFDAR PARA, DASHADRANOE, P.O: RAJARHAT
GOPALPUR, Thana: Rajarhat, , North 24-Parganas, WEST BENGAL, India, PIN - 7001 36, by caste Muslim, by
profession Business

Executiun_ is admitted on 25-01-2024 by Mr ARPIT GIRIA, DIRECTOR, AMBUD: BUILDCON PRIVATE LIMITED
(Private Limited Company), 11/1, SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street,
District:-Kolkata, West Bengal, India, PIN:- 70002 RECTOR, AMBUD PROPERTIES LLP (LLP), 11/1, SARAT
BOSE ROAD, City:- Kolkata, P.O:- PARK STRE , P.S:-Park Street, District-Kolkata, West Bengal, India, PIN:-
700020; DIRECTOR, AMBUD CONSTRUCTION LLP (LLP), 11/1, SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK
REET, P.S:-Park Street, District:-Kolkata, West Bengal, India, PIN:- 700020; DIRECTOR, RAHARA REALTORS

LP (LLP), 11/1, SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West
Bengal, India, PIN:- 700020; DIRECTOR, NILGIR| INFRAPROPERTIES LLP (LLP), 11/1, SARAT BOSE ROAD, City:-
Kolkata, P.O:- PRAK STREET, P.S:-Park Street, District:-Kolkata, West Bengal, India, PIN:- 700020

Indetified by ABDUL WAHAB, , , Son of ABDUL HAMID, TARAFDAR PARA, DASHADRANOE, P.O: RAJARHAT

-GOPALPUR, Thana: Rajarhat, , North 24-Parganas, WEST BENGAL, India, PIN - 700138, by caste Muslim, by
profession Business

Execution is admitted on 25-01-2024 by Mr. AMIT SINGH, DIRECTOR, REKSHA SPACES PRIVATE LIMITED

~(Private Limited Company), 11/1, SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street,
District:-Kolkata, West Bengal, India, PIN:- 700020; DIRECTOR, REKSHA REAL ESTATES PRIVATE LIMITED
(Private Limited Company), 11/1; SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street,
District:-Kolkata, West Bengal, India, PIN:- 700020} DIRECTOR, REKSHA HIGHRISE PRIVATE LIMITED (Private
Limited Company), 11/1, SARAT BOSE{&D; City:- Not Specified, P.O:- PARK STREET, P.S:-Park Stre:Bt, Dis.tru.:t:-
Kolkata, West Bengal, india, PIN:- 700008; DIRECTOR, REKSHA APARTMENTS PRIVATE LIMITED (Private Limited
Company), 11/1, SARAT BOSE ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West
Bengal, India, PIN:- 700020

Indetified by ABDUL WAHAB, , , Son of ABDUL HAMID, TARAFDAR PARA, DASHADRANOE, P.O: RAJ}_\RHAT
GOPALPUR, Thana: Rajarhat, , North 24-Parganas, WEST BENGAL, India, PIN - 700136, by caste Muslim, by
profession Business

~ n
SK. NAZRUL ISLAM
Area Kolkata

Regn.No. AAT pre ’
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Execution is admitted on 25-01-2024 by SYED ABRAR IMAM, DIRECTOR, ATK CONTOURS INFRA LLP (LLP), 63,
RAFI AHEMD KIDWAI, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West Bengal, India,
PIN:- 700016; DIRECTOR, ATK HOMES LLP (LLP), 63, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O:- PARK
STREET, P.S:-Park Street, District:-Kolkata, West Bengal, India, PIN:- 700016; DIRECTOR, PLACID REALTORS LLP
(LLP), 83, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West
Bengal, India, PIN:- 700016; DIRECTOR, ATK DWELLERS LLP (LLP), 63, Rafi Anmed Kidwai Road, City:- Kolkata,
P.0:- Park Street, P.S:-Park Street, District:-Kolkata, West Bengal, India, PIN:- 700016; DIRECTOR, ATK BRICKS LLP
{LLP), 83, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O:- PARK STREET, P.8:-Park Street, District:-Kolkata, West
Bengal, India, PIN:- 700016; DIRECTOR, ATK CHATTELS REALTY PRIVATE LIMITED (Private Limited Company),
63, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West
Bengal, India, PIN:- 700016; DIRECTOR, ATK STONEWORKS LLP (LLP), 63, RAFI AHMED KIDWAI ROAD, City:-
Kolkata, P.O:- PARK STREET, P.S:-Park Street, District:-Kolkata, West Bengal, India, PIN:- 700016

Indetified by ABDUL WAHAB, , , Son of ABDUL HAMID, TARAFDAR PARA, DASHADRANOE, P.O: RAJARHAT

GOPALPUR, Thana: Rajarhat, , North 24-Parganas, WEST BENGAL, India, PIN - 700138, by caste Muslim, by
profession Business

Execution is admitted on 25-01-2024 by FAIYAZ ALAM,

Indetified by ABDUL WAHAB, , , Son of ABDUL HAMID, TARAFDAR PARA, DASHADRANOE, P.O: RAJARHAT

GOPALPUR, Thana: Rajarhat, , North 24-Parganas, WEST BENGAL, India, PIN - 700138, by caste Muslim, by
profession Business

Execution is admitted on 25-01-2024 by FIROZ MOHAMMED, , MOHAMMED FIROZ DIRECTOR, KZAR
PROPERTIES PRIVATE LIMITED (Private Limited Company), 63, RAFI AHMED KIDWAI ROAD, City:- Kolkata, P.O:-
PARK STREET, P.S:-Park Street, District:-Kolkata, West Bengal, India, PIN:- 700016

Indetified by ABDUL WAHAB, , , Son of ABDUL HAMID, TARAFDAR PARA, DASHADRANOE, P.O: RAJARHAT
GOPALPUR, Thana: Rajarhat, , North 24-Parganas, WEST BENGAL, India, PIN - 700136, by caste Muslim, by
profession Business

e R
Al

Cestified that required Registration Fees payable for this document is Rs 2,26,712.00/- ( A(1) = Rs 2,26,614.00/- E=

s 14.00/- | = Rs 55.00/- ,M(a) = Rs 25.00/- ,M(b) = Rs 4.00/- ) and Registration Fees paid by Cash Rs 84.00/-, by
gfine = Rs 2,26 628/- .
Description of Online Payment using Government Receipt Portal System (GRIPS), Finance Department, Govt. of WB
Galine on 25/01/2024 11:48AM with Govt. Ref, No: 192023240359788608 on 25-01-2024, Amount Rs: 2,26 628/-,
Bank: SBI EPay ( SBleP

o ey v P ”
il 4l T e Tl Lt |

-Ceriified that required Stamp Duty
10.00/-, by online = Rs 9,06,477/-
Description of Stam : :
1. Star]r:;p: Type: Imp':'assed, Serial no 21541, Amount: Rs.10.00/-, Date of Purchase: 17/11/2023, Vendor name: S Das
Description ofOnline Payment using Government Receipt Portal System (GRIPS), Finance Department, Govt. of WB
Online on 25/01/2024 11:48AM with Gowt. Ref. No: 192023240359788608 on 25-01-2024, Amount Rs: 9,06,477/-,
Bank: SBI EPay ( SBlePay), Ref. No. 6124182229122 on 25-01-2024, Head of Account 0030-02-103-003-02

(‘\\/m/

Mohul Mukhopadhyay
ADDITIONAL REGISTRAR OF ASSURANCE
OFFICE OF THE A.R.A. - IV KOLKATA

Kolkata, West Bengal

payable for this decument is Rs. 9,08,477/- and Stamp Duty paid by Stamp Rs

x

"% /5K NAZRUL ISLAM i
Area Kolkate 3

7119

. Ref. No. 681241 82229122 on 25-01-2024, Head of Account 0030-03-104-001-16

{{) Regn.NO. 44 <
\2 ¢
A
A \ &,
e P ~= O/
~ "~ =\
25/01/2024 ,Query No:-18042000193614 1 2024 Deed No :1-01128/2024. -B_\‘ .“x“f{_E-‘:,/
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Gertif‘cate of Registration under section 60
“agistered ipyBook - | e

Voiume number 1904-2024, Page from 75170 to 75216
being No 190401129 for the year 2024.

nd Ruile 689.

Date: 2024.01.25 14:34:48 +05:30
Reason: Digital Signing of Deed.

(Mohul Mukhopadhyay) 25/01/2024
ADDITIONAL REGISTRAR OF ASSURANCE
OFFICE OF THE A.R.A. - IV KOLKATA

L

Digitally signed by MOHUL MUKHOPADHYAY
2 .

12K ~+64-
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West Bengal.
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{f % / Sk NAZRUL ISLAY
(f .‘ Ares Kolkatd :
[! Ragn.NC. 44713
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
TG X8 AIST

Certificate of Conversion

Memo : L- 13011(11){74/2025/DL & LRO/1596 /2025 Date; 18/03/2025
19/03(2025
To
: o eeEET a7 a7

ﬁ@/ﬁ'ﬁ [z EOREGS E IS
B fors

P.S.. ARVERE District: J3d 8 ST
Sub: Order allowing Change,

conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 13/02/2024

In terms of the provision laid down in sec 4C of the West Bengal L

and Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal

Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, COnVersion
or alteration of mode of use of land from one class to another as noted in the schedule-!
pelow with effect from 18/03/2025, subject to the terms and condition as noted in schedule-Il.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/843)

Mouza With Khatian LR Plot No. WNew Plot No. Share Area Classification Classification for
JL No. & PS No.(LR) Noted in the (after creation (in as per ROR  which permission

Deed of Bata if any) Acres) accorded

prm— YT 579 536 00500  §F pe——
13, FSEIG

Schedule — I1

(Terms and conditions for €9

a) This permission for conversion is without prejudice 6,2
of West Bengal Land Reforms Act, 1955 and any IJ'E W p
section 6 of the West Bengal Estate Acquisition Act

hapter 1B

seciiqh(3) of
This permission for conversion is also without prcj'udi};f; to any provision o

b)  ( Ceiling and Regulation) Act, 1976 (Act 32 of 1976) &\ the Town & Coulatey//(Planning &
Development) Act, 1979, it these are applicable (o the langhinvolved. - &



199 e R

%) This permission for conversion is also without prejudice to any provision of the East Kolkata
*  Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

g or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
e) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

i)  The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner §eneral,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West al, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector w/s 4C of the LR Act, 1955
&

District Land & Land Reforms Officer

Memo : Dated: 18/03/2025
No: L-13011(41)/74/2025/DL& LROf 1596/1(i-1i) 2025 19/03/2025

(ii) The RI, of the FSTAZG-ARIF-1 for information and takin

(i) The BL&LRO, &STE%1G for information and taking nece action.
(iii) Office copy of the certificate to be kept with the releve {

ecessary action.

nt ¢
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Pirk _',,‘_,_:n;' ;n‘.u'!l'-""."J’fffi'-'
Government of West Bengal
Office of the District Land & Land Reforms
Officer
BIF 18 AFSTT
Certificate of Conversion
Memo : L- 13011(13)/ 72[2025[DL & LRO[1594/2025 Date:  18/03/2025
19/03(2025
To
T o fagwe o

PS.: AEIG ' District: TaF 38 A
Sub: Order allowing Change,

conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 13/02/2024

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal

Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion

or alteration of mode of use of land from one class to another as noted in the schedule-1
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-I1.

Schedule-1

(Schedule of Land for which conversion is allowed vide case 10. CN/2024/1507/842)

Mouza With  Khatian LR Plot No. New Plot No. Share

Area Classification Classification for
JL No. & PS No.LR) Noted in the (after creation (in as per ROR which permission
Deed of Bata if any) Acres) accorded
@S, 9556 579

: 556  0.0500 LCE qgeT SEHT
13, ATERI0

ﬁ L "—T
4 < ﬁﬁfbf-‘.

(Terms and tions

a) This permission for conversiowﬁ i

of West Bengal Land Refor

section 6 of the West Bengal

This permission for conversio
( Ceiling and Regulation) Act, 127
Development) Act, 1979, if thes

b) any provision of the Urban Land

e Town & Country (Planning &
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This permission for conversion is also without prejudice to any provision of the East Kolkata

¢ Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

d)

g)

h)

)
k)

the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under

the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioger General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of Wedt Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector u/s 4C 6f the WBLR Act, 1955
&

Distriet Land & Land Reforms Officer

Memo Dated: 18/03/2025

No:

L-13011 (1) 72/ 2025 /DL & L RO/ 4594 /4 (r‘-i‘:‘r),rzms 19/03/2025

ff({ /:K. NAZRUL ISLAB St

Arsa Kolkata
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Fie ¥
Government of West Bengal
Office of the District Land & Land Reforms
Officer
TaT 18 HIAIT
Certificate of Conversion
Memo : 1-13011(21)/'?3f 2025 /DL & LRO/1592/2025 Date:  18/03/2025
18/03[2025
To
T s PR o av B

Fro/ailg T (COREEGS THIE
Sl GE]

P.S.: FOIRZG District: Tod 8 S5

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 13/02/2024

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-1
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-I1.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/841)

Mouza With  Khatian LR Plot No. New Plot No. Share Area Classification Classification I'or__

JL No. & PS No.(LR) Noted in the (after creation (in as per ROR  which perm ission

Deed of Bata if any) Acres) accorded
EEmE, 9557 579 556 0.0400 E5Gl TEeT A
13, AETEIG

Schedule — 11
(Terms and cuud}gﬂqi—fﬁ»&m«aion}
Ak | A s N

a) This permission for conversion is withgut prejt
of West Bengal Land Reforms Ac S

the provisions of chapter 1B
ions of sub section(3) of

section 6 of the West Bengal Estats Rengal Act 1 of 1954)

This permission for conversion is Als0
b) ( Ceiling and Regulation) Act, 19762
Development) Act, 1979, if these 2

to any rovision of the Urban Land
the & Country (Planning &
ved.
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This permission for conversion is also without prejudice to any provision of the East Kolkata

© Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

d)

£g)

h)

)
k)

(i) The BL&LRO, FTERIG for information and taking nece
(ii) The RI, of the m—ﬁ’-‘%’j\ﬁ—I for information and taki
(i11) Office copy of the certificate to be kept w/i/khﬂ_ﬁi ;

the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 20006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public heaith
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the CommissioneriGeneral,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector u/s 4C of (héd WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025
No:

1-13011(11)/73/2025/ DL & LRO/ 4592/ 1 (i-i1Y) 2025 19/03/2025

action.
ecessary action.
ecord

78

Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
Tad 18 HISTT

Certificate of Conversion

Memo : L-13011(11)/77/2025/DL & LRO/1590/2025 Date:  18/03/2025
19/03/2025
To
A ety 2o oGy o o

Froy/aiE a  (GOREGS TR
S G
P.S.. AGTEIG District: T@a 8 S5l

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 12/02/2024

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-11.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/838)

Mouza With Khatian LR Plot No. New Plot No.  Share
JL No. & PS No.LR) Noted in the (after creation

Area Classification Classification for
(in as per ROR which permission

Deed of Bata if any) Acres) accorded
FFTETEAL, 9551 579 555  0.0400 GGGl oo AP
13, FEEAIG

Schedule — 11

(Terms and qu_‘u_j_t_lun_s;jur convycrsion)
a) This permission for conversion 15W1t ut prejuadi
of West Bengal Land Reforms’A

any of the provisions of chapter 1B
- provisions of sub section(3) of

section 6 of the West Bengal/]ji's*ta S,EA (West Bengal Act 1 of 1954)

f \
This permission for conve bni alsarwatﬁeﬂﬂ‘él?gju \p any provision of the Urban Land
b) ( Ceiling and Regulation) 6 6ACtS3. 6

e Town & Country (Planning &
involved.

Development) Act, 1979, if are applicable to t
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¢ This permission for conversion is also without prejudice to any provision of the East Kolkata
L Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

d) or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

€)

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision

of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i) This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

j) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissionak, General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of WestBengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector w/s 4C ofthe WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo o Dated: 18/03/2025
No: L-43011(20[77/2025/ DL2 LRO| 1590/ 1(i-1i1) [ 202 19/p3/2025

(i) The BL&LRO, ASTa%5 for information and taking necessary action.
(ii) The RI, of the HTSTERIG- A= %@~ for information and taking\necessary action.
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
TaT 18 AT

Centificate of Conversion

Memo : L~1301!(1'l}/80f2025,fDL'E:LRO[.ISSQ{'QO:JS Date :  18/03/2025
19/03/2025
To
AT = aberes o

Frey/aiE T [GEREES A
& e

P.S.: AREIG District: Tad 38 S&SIl

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 12/02/2024

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-1
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-I1.

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/837)

Mouza With Khatian LR Plot No. New Plot No.

Share Area Classification Classification for
JL No. & PS No.(LR) Noted in the (after creation
Deed

(in as per ROR  which permission
of Bata if any) Acres)

accorded
FFEEE, 9552 579 555 00400  TPH TSR AT
13, ASEIG
Schedule — 11

(Terms an w conversion)
a) This permission for conversion %ﬁt L
of West Bengal Land Reforms/Act; )

section 6 of the West Bengal Estat

1¢€ to'any of the provisions of chapter 1B
the'provisions of sub section(3) of

53(West Bengal Act I of 1954)

This permission for conversi

( Ceiling and Regulation) Act; I3 6CARL 33 of 1976)
Development) Act, 1979. if t

any provision of the Urban Land

Town & Country (Planning &
involved.

b)



207 SLITER )

¢) This permission for conversion is also without prejudice to any provision of the East Kolkata
. Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

dy or licensq from an _appropriatg a}lthoriw is necessary, the c_»rdFr diregting change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time,

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

j)  The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissigner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on

24.09.2009 in the Kolkata Gazette, Extraordinary, \

Cp]lector w/s 4C he WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025
No: L-LBDJI{I]J!EOfZDiSfDL&LRDIJSSSH{_*‘ii'i);"?o

19/03f2025

w

(i) The BL&LRO, FERIG for information and taking necessary action,
(i1) The RI, of the ﬁﬁﬂﬁﬁﬁ—ﬁmﬂ?—l for information and taking necessary action.
(ii1) Office copy of the certificate to be kept with the relevent casa Record
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
39 28 TITT

Certificate of Conversion

Memo : L- 130351‘31)}73 2025/ DL & LRO[1588 /2025 Date: 18/03/2025
19)03/2025
To
H: @ oo 3

fror/aig ap:  COREES E)TIES
fEFTaT: s
P.S.: FEEIG District: Sod 8 T

Qub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 12/02/2024

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 3A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-l
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-I1.

Schedule-I
(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/836)
Mouza With Khatian LR Plot No. New Plot No,  Share  Area Classification Classification for

JL No. & PS NoJ(LR) Noted in the (after creation (in as per ROR which permission

Deed of Bata if any) Acres) accorded
(FEETEEN, 9550 579 555  0.0400 ECEl Foed SN
13, ASTETC

a) This permission for coﬁ}:?" i y to any of the provisions of chapter 1IB
of West Bengal Land/Refory } dany { the provisions of sub section(3) of
section 6 of the West ; éhga B ; 1953.(West Bengal Act 1 of 1954)

This permission for ¢
b) ( Ceiling and Regulati
Development) Act, 19

Ldice 1o any provision of the Urban Land
24976) & the Town & Country (Planning &
the land involved.
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¢) This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

d) or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
€) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision

of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

j)  The Land Revenue shall be determined as per sec. 23 of amended WBLR Act,

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17,09.2009 of the Commissiongr General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West,Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector u/s 4C of the WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo \ Dated: 18/03/2025
No: L-13011(11)/78/2025/DL & LROJ1588/1(i-1ii) 2025 19/03/2025
(i) The BL&LRO, FISTH216  for information and taking necessary action.

(ii) The RI, of the m—ﬁ?ﬁ@' ~I for information and taking ssary action.
(iii) Office copy of the certificate to-be ith the relevent case rd
.__'/".{' 4

forms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
Tad 18 AT

Certificate of Conversion

Memo : L- 13011 (11)/81/2025/DL & LRO/ 15852025 Date :  18/03/2025
19f03/2025
To
Citt & org % ey

fo@mr: forst

P.S.. TSIEIG District: 83g 38 SST
Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 12/02/2024
In terms of the provision laid down in scc 4C of the West Bengal Land Reforms
Act, 1955 as amended up o date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-l
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-11.
Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/834)
Mouza With Khatian LR Plot No. NewPlotNo. Share Area Classification Classification for

JL No. & PS No.(LR) Noted in the (after creation (in as per ROR  which permission

Deed of Bata if any) Acres) accorded
EFEEEL, 9549 579 555 0.0500 T34 qgeq SEEA
13, FASEIG

Schedule - 11

a) This permission for conversion is without pge""ﬁf 16 &R Y6f “the provisions of chapter 1B
of West Bengal Land Reforms Act, 1955/anduany of the pro is'xpof sub section(3) of
section 6 of the West Bengal Estate Acq}ﬁsit on Aﬂ,‘%ﬁ_‘:\w ext Bengal Act I of 1954)

/ N
This permission for conversion is also with
b) ( Ceiling and Regulation) Act, 1976 (Agt 3

Development) Act, 1979, if these are appli

pL@Vis ion of the Urban Land
vin& Country (Planning &




d)

g)

h)

1)
k)
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioper General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. N

Collector u/s 4Cu§§e WRBLR Act, 1955

&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025

No:

L- 1301 i@f)/&lfzmsmi.a LRO/ 1585/ 4 (i-1ii)/ 2025 33]03;2025

(i) The BL&LRO, ARG for information and taking negessary action.
(ii) The RI, of the FSTARIG- 4 JA-1 for information and taking necessary action.
(iii) Office copy of the certificat with the relevent cﬁsg ecord

N\
istrict Land gg}hd Reforms Officer
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Government of West Bengal

Dffice of the District Land & Land Reforms
Officer
TIF 18 I

Certificate of Conversion

Memo : L-13041 [11){75{2025/DL&L;Q0/1533’2025 Date :  18/03/2025
19f03f2025
To
ST a 5 @ @mWeIFT a7 a7

G/l s oREGE TbaE
v &
P.S.: FHEIG District: TaF 8 FFTT

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 12/02/2024

In terms of the provision laid down in sec AC of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/202S, subject to the terms and condition as noted in schedule-I1.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/833)
Mouza With Khatian LR Plot No. New Plot No.  Share

Area Classification Classification for

JL No. & PS No.LR) Noted in the (after creation (in as per ROR  which permission

Deed of Bata if any) Acres) accorded
(AL, 9548 579 555  0,0500 ER Gl qgET STADT
13, FOERL

Schedule — 11
(Terms aﬁé@g{tf&?ﬁ\gunversiun)
a) This permission for canversio?i” without Fp-feju ice {o'any of the provisions of chapter 1B

of West Bengal Land Reforms Act, 1955 andsany of thé\provisions of sub section(3) of
section 6 of the West Bengal Eg West Bengal Act 1 of 1954)

This permission for cunverét n

( Ceiling and Regulation) Ag{l! 33 of 1976)& [the Town & Country (Planning &
Development) Act, 1979, if th

b)
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¢} This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

dy or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change. conversion as sought for is made.

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

i)  The Land Revenue shail be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commigsioner General.L.and and Land
Reforms Deptt and Addl Chief Secretary to the Govt of\West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

\
%,
\
,

Collector u/s 4@3"1& WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo e Dated: 18/03/2025
No: ke .130“(.1.!}[ 7612026/ DL & LRG| 1583/1(1-111)] 2025 19/t

19/03¢2025
(i) The BL&LRO, A6 for information and taking necgssary action.
(ii) The RI, of the TG —ﬁ'-ﬂﬁﬁ—[ for information and taking.necessary action,
(iii) Office copy of the certificate to be kept with the relevent caS“e\ ecord

2N
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
TSF 18 AT

Certificate of Conversion

Memo : L-13011(11)/ 78[2025/ DL & LRoJI576/2025 Date :  18/03/2025
19/03/2025
To
P q % @ weew e g

fror/aTE A [SOREGS AL
irEacf s

P.S.. AWTEIG District: Ta& 8 SITAT

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 12/02/2024

In terms of the provision laid down ‘n sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule35A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-11.

Schedule-I

(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/829)

Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for
JL No. & PS No.(LR) Noted in the (after creation (in as per ROR which permission

Deed of Bata if any) Acres) accorded

(AL, 9545 579 556 0.0400
13, ISR

A e IAPH

Schedule — 11
(Terms and conditions for conversion)

a) This permission for conversion is without prej
of West Bengal Land Reforms Act, 195
section 6 of the West Bengal Estate A

idige to any of the provisions of chapter IIB
i ' of the provisions of sub section(3) of
isttion Act 1953?(\’{6&1‘@8[19,&1 Act1 of 1954)

19 5")'\_5"\:"“ h

5\

This permission for conversion is alse/ Without j;icjf@,ggm any provision of the Urban Land
( Ceiling and Regulation) Act, 1976 (At 33 of 1 976) & 1the Town & Country (Planning &
Development) Act, 1979, if these ar¢ agplicablé o the land imfo .

Z\ "5’//

b)
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¢) This permission for conversion is also without prejudice to any provision of the East Kolkata

. Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

d) or license from an appropriate authority is necessary, the qrdcr direqting change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
¢) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k)  This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Cmnmissioﬁ‘q General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West.
24.09.2009 in the Kolkata Gazette, Extraordinary.

A
Collector u/s 4C of the WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo o Dated: 18/03/2025
No:  L-13011(14)/ 79/ 2025/ DL & LRO/ 4576 /1(i -ii1) [ 2025 19/03/2025
(i) The BL&LRO, FISARIG for information and taking nec action

(ii) The RI, of the w—ﬁ’i’ﬁ—l for information and takihg mecessary action.
(i1i) Office copy of the certificate to be kept-with the relevent cas

A ARY X >«7‘\\
4 ‘&’\}3
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
TF 18 AT

Certificate of Conversion

Memo : L—.ison{u)[lwﬁozﬂm.m LROJ1581[2025 Date :  18/03/2025
19/03(2025
To
H: e TRAnS o

Breyaia . SOREES Ao
AT fors
P.S.: ASEI0G District: Tag 8 AT

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 12/02/2024

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-I1.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/831)
Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

JL No. & PS No.(LR) Noted in the (after creation (in as per ROR  which permission

Deed of Bata if any) Acres) accorded
(ST, 9547 579 555 0.0400 ELE qHET A
13, FOTEIG

Schedule - 11

s and conditions for conversion)

without prejudice to any of the provisions of chapter 1B

Jene Aot 1955 and any of the provisions of sub section(3) of

section ol al E iafﬁ cquisition Act 1953.(West Bengal Act 1 of 1954)
- K0
This permis aﬁgﬂﬁ&m\oan i without prejudice to any provision of the Urban Land
b)  ( Ceilingey Réaulation) Act, Act 33 of 1976) & the Town & Country (Planning &
Developmrent) Act, 1979, if th applicable to the land involved.



d)

€)

g)

h)

)
k)
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the arcas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissicner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of We Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary,

N
Collector u/s 4C é;ﬁ WBLR Act, 1955
&

Distriet Land & Land Reforms Officer

Memo Dated:  18/03/2025

No;

(i) The BL&LRO, FTSTSRIG for information and taking ‘
(if) The RI, of the FTOFZTG - AT~ for information and t K
(iii) Office copy of the certificate to be kept with the relevent oa

L-13044(10)f 277/ 2024/ DL 2, LRO/1584 /1 (i-in)f2025 19032025

essary action.

W1g necessary action.

Record
\l

2 ﬁm
S

4 NAZRUL ISLAM\
P area Kolkata

QQ;F\.N'3+ 44719

istrict Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
Tag 38 AAST

Certificate of Conversion

Date:  18/03/2025

Memo : L- 13011 (1] 7 512025/ DL& LRO[ 4578/2025
19J03f2025
To
AP @@ a7 &

RoyTiE . [GOREGE THAE

fEem: o
P.S.. HOHIIG District: TgF 38 A
Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 12/02/2024

own in sec 4C of the West Bengal Land Reforms
ad with the provision of Rule 5A of West Bengal
m/her for change, conversion

noted in the schedule-1
chedule-11.

In terms of the provision laid d
Act, 1955 as amended up 1o date re
is hereby accorded to hi

and Reforms Rules, 1965 permission
or alteration of mode of use of land from one class to another as
d condition as noted in 8

below with effect from 18/03/2025, subject to the terms an

Schedule-I
(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/830)
Mouza With Khatian LR Plot No. New PlotNo. Share Area Classification Classification for
JL No. & PS No.(LR) Noted in the (after creation (in as per ROR  which permission
Deed of Bata if any) Acres) accorded
T, 9546 579 555  0.0500 A ITeH TATTE
13, AOEIG

Schedule — 11

ions for conversion)

a) This permission for CONVE S10 s"'{vi}h rejudice to any of the provisions of chapter 1B
of West Bengal LandReforms Act, 55'and any of the provisions of sub section(3) of
section 6 of the h E.-St )%inﬁq\ll@ﬁqz%?p Wsition Act 1953 (West Bengal Act 1 of 1954)
This permission/for nnﬁaﬁinhqg% i lm.q prejudice to any provision of the Urban Land
b) ( Ceiling and RéguiatienyAdtZ1976 ( 1976) & the Town & Country (Planning &
Development) 11979, if these are ap fieable to the land involved.

{T’ggmsran. condit




d)

g)

h)

j)
k)
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-

LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of\West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. N

\

Collector u/s @c’i\f\the WBLR Act, 1955
&

District Land & Land Reforms Officer

ARG Dated: 18/03/2025
No: O/UI ZULD

L- 130U T6/2025/DLs LROf 1578/1 (i-iit) [ 202 19foaf2025

\
(i) The BL&LRO, FTSH2IG for information and taking necessaty action.

(ii) The RI, of the STSTEAL- TR~ for information and taking\ndgessary action.
(iii) Office copy of the certificate to be kept with the relevent case Retord

District Land & Land Reforms Officer

S NAZRUL ISLM \ ¥
Area Kolkata

regn.Ne. 447119
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
BT 38 TAISTI(

Certificate of Conversion

'x["\n . flarRlalel=

= pn a5 =y L= il =

19/03/2025

To

A af @ B o am

Prov/aiaE wr:  OREEGS A6

fowm: o=

P.S.: AEEIG District: $3Jd 38 ST

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 12/02/2024

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-1
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-11.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/828)
Mouza With Khatian LR Plot No. New Plot No. Share Area Classification

Classification for

JL No.& PS No.(LR) Notedinthe (after creation {in as per ROR  which permission

Deed of Bata if any) Acres) accorded
FFEEMAT, 9544 579 556 0.0400 T e G
13, FHEIG

Schedule — I1

Terms soniditions f i
‘ 2% /(/5 ons for conyersion)
a) This permission for cm;w/em }
of West Bengal LandRefa
section 6 of the Wes Be

sudice to any of the provisions of chapter 1iB
ny of the provisions of sub section(3) of
Act 1953.(West Bengal Act I of 1954)

This permission for |don sjudice to any provision of the Urban Land
b)  ( Ceiling and Regulation) Act ©1976) & the Town & Country (Planning &
Development) Act, 1979if these are appligabl®/to the land involved.
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¢) This permission for conversion is also without prejudice to any provision of the East Kolkata

" Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VLI of 2006).

Where the object of change or conversion is to use the land for a purpose for which apprqval

d) or license from an appropriate authority is necessary, the ordf:r dlrec‘tmg change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
¢) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

j)  The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt 6f West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector u/s 4(:%8 WBLR Act, 1955

&
District Land & Land Reforms Officer
Memo Dated: 18/03/2025
No: L-130u{18)f87/2024/DL& LROJ 1574/ 4 (i-iii}} 2025 19J03/2025

(i) The BL&LRO, SISISRIG for information and taking nisc
(ii) The RI, of the m—ﬁ?ﬂ?—l for information and taki cessary action.
(iii) Office copy of the certificate to be kept with the relevent case-Récord

———
i “"

ary action.

Area Kolkata
Regn.No. 447/19



Office of the District Land & Land Reforms

Government of West Bengal

B39 38 AFSIM

Certificate of Conversion

222

Officer

Memo : L—Jaouim/“?o;zozsf DL& LROJ1572[2025 Date :  18/03/2025
19/03/2025
To
P anre famesay a9 a7 %

fre/aiE am:  SORERS sbara

foerem: o
P.S.: FASEIG

District: Tag 8 S50

Qub: Order allowing Change, conversion or alteration of mode of use of

land.

Ref: His/Her application dated: 12/02/2024

n terms of the provision laid d
Act, 1955 as amended up to date rea

Land Reforms Rules. 1965

own in sec 4C of the West Bengal Land Reforms

d with the provision of Rule5A of West Bengal

permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from

below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-I1.

one class to another as noted in the schedule-1

Schedule-1

(Schedule of Land for which conversion is allowed vide case no, CN/2024/1507/826)

Mouza With Khatian LR Plot No. New

Plot No. Share Area Classification Classification for

JL No. & PS No.(LR) Noted in the (after creation (in as per ROR  which permission

Deed of Bata if any) Acres) accorded
@eEEE, | 9542 579 556  0.0300 TR TEET A
13, ASEI0

a) This permission for conversion is )ﬂﬁﬁ’fﬁr p_%'? '
of West Bengal Land Reforms A
section 6 of the West Bengal Bg

b)

This permission for conver i
( Ceiling and Regulation) A
Development) Act, 1979, if

Schedule — 11

(Terms and

te

£

o, 19

conditions for conversion)
e

+to any of the provisions of chapter 1B
af- provisions of sub section(3) of
cquisition Act 19 (West Bengal Act ] of 1954)

SK, NAZRUL I3 3
is/alsowi g'{k any provision of the Urban Land
7630t Q3 of L 7: e Town & Country (Planning &
ége are applicable to { involved.
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¢) This permission for conversion is also without prejudice to any provision of the East Kolkata

= Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

- the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

d) or license from an appropriate authority is necessary, the order chrec_tmg change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h)  This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked ifthe land is used for other than
the purpose for which permission is given.

J)  The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k)  This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissiofier General Land and Land

Reforms Deptt and Addl Chief Secretary to the Govt of We \‘Qengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary, \,

N

Collector u/s 4C ufiﬁwmﬂ Act, 1955
&

District Land & Land Reforms Officer

Memo = e Dated: 18/03/2025
No:  L-13001(n)/70)2025/DLa tRof16 721 (}- i}/ 2025 19/03/2025
(1) The BL&LRO, I157E216 for information and taking nec
(ii) The RI, of the ﬁﬁﬂ?ﬁlﬁ-ﬁ?g\ d-1 for information and taki necessary action.
(iii) Office copy of the certificate to be kept with the relevent cas

%
SK. NAZRu 151
Area Kmka;:M o
*8n.No. 447/19 o
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
T3 28 AT

Certificate of Conversion

Memo : L-13011(11)/65/2025 /D1 & LRO/1573/2025 Date :  18/03/2025
; 19/63/2025
To
HH 2 fo & wuant a7 a9

P.S.. AWEIG District: Tag 8 Sl

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 12/02/2024

In terms of the provision Jaid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up 10 date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-1
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-I1.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/827)
Mouza With  Khatian LR Plot No. New Plot No. Share Area

SN s
Classification Classification for

JL No. & PS No.(LR) Noted in the (after creation (in as per ROR which permission

Deed of Bata if any) Acres) accorded
AT, 9543 579 556  0.0300 IFE Fgea @A
13, AOTERG

a) This permission for GOnVers
of West Bengal Land K fgnﬂé%q{:
section 6 of the W :

ice to any of the provisions of chapter 1IB
any of the provisions of sub section(3) of
Act 1953.(West Bengal Act 1 of 1954)

This permission fo
( Ceiling and Regul i
Development) Act. 1

put’ prejudice to any provision of the Urban Land
¥301/1976) & the Town & Country (Planning &
able to the land involved.

b)
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L]
o

This permission for conversion is also without prejudice to any provision of the ‘East Kolkata
* Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

d) or license from an appropriate authority is necessary, the orci_cr directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change. Conversion or alteration of any land
€) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time,

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

i) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissi
Reforms Deptt and Addl Chief Secretary to the Govt of
24.09.2009 in the Kolkata Gazette, Extracrdinary.

st Bengal, published on

Collector u/s 4 e WBLR Act, 1955
&

District Land & Land Reforms Officer
Memo ;
No: L-13041(04)/65/2025/ DL e LRO/ 457371 (1-iii) [ 202
(i) The BL&LRO, SSTE26 for information and taking neces
(ii) The RI, of the ﬁ'ﬁﬂm—ﬁl@j}iﬁ for information and taking recessary action.

(iii) Office copy of the certificat kept with the relevent case Record
¥ N {:R
J '5!

Dated: 18/03/2025

19/03/2025

action.

f N\
5 District Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
TaET 18 T

Certificate of Conversion

Memo : L- 13014 @1)/11!202'5[[31_ & LR0/1563/2025 Date: 18/03/2025
19/03[2025
To
A aftw Fgay T a9 a9

ﬁﬁb”ﬂﬁﬁ ap:  SIREGS AGATE
ILEACIH oS

P.S.: AGEIG District: Tag 8 S5l

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 12/02/2024

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms

Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal

Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-1

below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-11.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/824)

Mouza With Khatian LR Plot No. New Plot No.  Share Area Classification Classification for
JL No. & PS No.(LR) Noted in the (after creation (in as per ROR  which permission

Deed of Bata if any) Acres) accorded

(ST, 9540 579 556  0.0300 TR qoeT W&
13, FOTEIG

Schedule — 11
d conditions for conversion)

_(¥erms an
: S 2 OV TA S L st
a) This permission, fg%ﬁ;tsiﬂyjﬂ hout prejudice to any of the provisions of chapter IIB
il Land

of West Ben; eforms Act, 1985 and any of the provisions of sub section(3) of
section 6 oft?é WesyBengal Estate acaliisition Act 1953.(West Bengal Act L of 1954)

A
This permis 'p;} i ?_]Ei%tii: o a”aés without prejudice to any provision of the Urban Land
b) ( Ceiling ani Ra; ation ﬂ;ct;, AT 3 of 1976) & the Town & Country (Planning &
Development).A applicable to the land involved.
b
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&) This permission for conversion is also without prejudice to any provision of the East Kolkata

. Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

d ot license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
¢) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change. conversion as sought for is made.

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

i) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissingr General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. \

A

Collector u/s 4C m WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025
No: L-13013{19)/71/2025/ DL LRO/ 45¢9/1(i-i11) /2025 19/03]2025
(i) The BL&LRO, ATSERHG for information and taking :\1\ ssary action.

(ii) The RI, of the M—ﬁ'ﬁfﬁml for information and takiyg necessary action.
(iii) Office copy. oix)ﬁerc:&m te to be kept with the relevent &\Recmd

-

5

i/ % /5K, NAZRUL ISLAM \ *
=J|' Area Kolkata
{0 Regn.No. 447/13

/-l
Distriet Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
3T 18 AFS

Certificate of Conversion

Memo : L- 13011(21)[300/2024 /DL & LRO[4567/2025 Date :  18/03/2025
19/03/2025
To
a: 1 v 97 A

FroyadE Ao GSREGS qbad
T EaGIE for
P.S.. HOEG District: Tga 38 TS

Sub: Order allowing Change, conversion or alteration of mode of use of
land.
Ref: His/Her application dated; 12/02/2024
In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-1
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-11.
Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/822)
Mouza With Khatian LR Plot No. New Plot No. Share Area Classification  Classification for

JL No. & PS No.(LR) Noted in the (after creation (in as per ROR which permission
Deed of Bata if any) Acres) accorded

e CaCIRICIN 9541 579 556  0.0300 LS Gl TEHA AEHA

13, AETEEG

Schedule - i1
(Terms and conditions for conversion)

a) This permission for conversion is without prejudice to any of the provisions of chapter 11B
of West Bengal Land Reforms Act, lgs_ﬁ;éﬁd"iinjr-ajf the provisions of sub section(3) of
section 6 of the West Bengal Estate c%as'n! At 3953.(West Bengal Act 1 of 1954)

This permission for conversion i&/als
b) ( Ceiling and Regulation) Act, T6LAC
Development) Act, 1979, if th R i

\y provision of the Urban Land
Town & Country (Planning &

®)

VA
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¢ This permission for conversion is also without prejudice to any provision of the East Kolkata
) Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which apprqval

dy or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
e) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision

of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

1) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissigner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of Wist Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector u/s 4(:@&.: WELR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025
No: L-13011{11)/30¢/2024] DrLe LRO/1S 67/ 4 (i-iit) /202 15/03/2025

(i) The BL&LRO, SISTRZIG for information and taking nece
(ii) The RI, of the W{F-ﬁ'@fﬁ—T for information and taki

r8a Kolkata
Regn.No. 447/1¢
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
TaT 18 AFTAT

Certificate of Conversion

Memo : |L-13014 (1!}j83,(2025f[:;1_& LRO[1599/2025 Date: 18/03/2025
19/03(2025
To
A: cas Qe achew = i

IEEacis fersi
P.S.: FASEIG District: 534 38 FFsTell
Sub: Order allowing Change, conversion or alteration of mode of use of

land.
Ref: His/Her application dated: 13/02/2024

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-I1.

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/8435)
Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

JL No. & PS No.(LR) Noted in the (after creation (in as per ROR  which permission

Deed of Bata if any) Acres) accorded
(FFEAEL, 9554 579 555  0.0400 Bel g AEAPH
13, FEETE

Schedule — Il
(Terms and conditions for conversion)

——

a) This permission for conversi(?g,fétm et ice to any of the prm{isions of chapter 1B
of West Bengal Land Reforims Act 195 apyaf the provisions of sub section(3) of
section 6 of the West Beng Acquisition. Acti1953.(West Bengal Act T of 1954)

This permission for con ce to any provision of the Urban Land
b) ( Ceiling and Regulatio ; the Town & Country (Planning &
Development) Act, 197 icable t EH land involved.



d)

g)

h)

1)
k)
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is 10 use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with t
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissio
Reforms Deptt and Addl Chief Secretary to the Govt of We
24.09.2009 in the Kolkata Gazette, Extraordinary.

notification bearing no. 4296-
General,Land and Land
engal, published on

Collector u/s 4C e WBLR Act, 1955

&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025

No:

L-13011(10)/83/2025/pL 2 LR©/1699 /4 (1-11)[2025 19/03/2025

(i) The BL&LRO, STo7=a16 for information and taking necessary\action.

(ii) The RI, of the ARG -FRIF-1 for information and taking negessary action.
(iii) Office copy of the certificate to be kept with the relevent case Regord

—./

* SK. "‘_‘AZRUL ISLAR # District Land & Land Reforms Officer
G| Re rea Kolkata
ol "¥8n-No. 447/19
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
TET 18 TISTT

Certificate of Conversion

Memo : L-13041(11)/82/2025/DLe LRO/1598/2025 Date:  18/03/2025
19/63]2025
To
: 7oA faEEnay 9 a9 &

fre/aia 9m: [CoREne ThAE
LEACIE fors
P.S.. ASEIG District: T3 8 SIS

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 13/02/2024

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of Wesl Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-11.

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2024/1507/844)
Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

JL No. & PS No.(LR) Notedin the (after creation (in as per ROR  which permission

Deed of Bata if any) Acres) accorded
(AT, 9553 579 556  0.0500 ECE] e G
13, FAHFRG

Schedule — 11

itions for conversion)

a) This permission for
of West Bengal LandR
section 6 of the West

judice to any of the provisions of chapter 1B
ny of the provisions of sub section(3) of

ct 1953.(West Bengal Act I of 1954)
This permission [
( Ceiling and Reg
Development) Act, 'l

srejudice to any provision of the Urban Land
1976) & the Town & Country (Planning &
to the land involved.

b)
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¢j This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

d or license from an appmpriate. a}lthority is necessary, the {?rdf:r direqting change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
€)  having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

j) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissione General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Yengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. \

Collector w/s 4C of the WBLR Act, 1955
&

Distriet Land & Land Reforms Officer

Memo < e Dated: 18/03/2025
No: L-13011(11) /gz,'zozsfm % LROJ 15 9&{.1(#4!1) [ 2025, 19/03/2025

(ii) The RI, of the W@Tﬁ—ﬁ"ﬂﬁﬁ—] for information and taking ncogssary action.
(iii) Office copy of_xh_&"c’é_l;g ate to be kept with the relevent case Recoprd

//f/\ r:_) \ A

NS

District Land & Land Reforms Officer

Area Kolkata
Regn.No. 447/19

K 260
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P Governmelgof ¥
Office of the Block @% i
RIEUE Sy ﬁu & .

2 & & By aw o

oA w: GSREES asrE

EE]

p.S.: FAWEIG District: T@H 38 T

Suby: Prayer for change of character of land from one class to another
Ref: His/Her application dated: (4/07/2023

In terms of the provision laid down in sec 4C of the West Rengal Land Reforms
Act, 1935 as amended up o qate read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded 10 him/her for conversion of land
from one classto another us noted in the schedule-1 below with effect from 28/07/2023

subject to the terms and condition as nated in schedule-11

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2023/1507/2248)
Clnssiﬁcan;r; Clessifieation Tor*

“Mouza With Khatiam LR Plot No.  New Plot No.  Share  Aren

JL No. & PS  NoiLR) Noted in the  (after ereation (in  osper ROR which permission

Deed of Bata il any) Acres) aceorded
CHATSTA, 9344 1706 556 0.0600 Eakat FEE ARMEA
13, FEETG

Schedule —11
(Terms and conditions for conversion)

a) This permission for conversion is without prejudice to any of the provisions of chapter {1E
of West Bengal Land Reforms Act, 1955,

by This permission of conversion is also withoul prejudice to any the provision of the Urban
Land ( Ceiling and Regulation ) Act, 1976 ( Act33 of 1976 ) & the Town & Country (
Planning & Development) Act, 1979, if (hese are applicable 1© the land involved.

. if there is any - violation of the

¢) This permission for conversion will stand revoked
conmental pollution affecting

rovision of prevailing laws _enforcing prevention -of envi

public health in general of the locality atany point of time.
d) This -permission -of conversion will also stand aevoked if the land is used other than the

purpose for which permission 18 gjggg__ﬁ__

e

¢) The Land Revenue shall be d\’.‘t’dfm@ﬂnt&ﬁ of amended WBLR Act.
Py '\\"

//

// % / SK. NAZRUL ISLAM *

) Area Kolkata

\ O 3

‘\ 'd 28072023
\ &
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This conversion certificate s being issued in accordance with the notification bearing no.
4296 LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General, Land and
Land Reforms Deptt. & Additional Chief Secretary to the Govt. of West Ben gal, published
on 24.09.2009 in-the Kolkata Gazetic, Extraordinary.

f) Subject to approval of the Competent Authority under the West

Bengal Trees (Protection and
Conservation in Non-Forest Areas) Act, 2006.

Y .l\(.‘.t. l955
BL ZHRO, Rajarhat
Block LAMEE LA RAGIRN Olricer

Memo: P Dated: 28/07/2023

~

(i) The RI, of the AAATG - AR A1 for inforn‘iﬁﬁnnv‘and taking necessary action.
e . . Mo
(ii) Office copy of the certificate to be kept with the relevent case Record

S
Block Land &Iagd Reforms Officer

Area Kolkata
Regn.No. 447/19

Page 2 of 2 28/07/2023



Eedb .
To Memo No.CON/GSs™ /B RO/RAJ 23  Dated. 3! 0% 2023

2 5 @ gEesl a7 9 fir
fre/ i an:  fGoREGe AEAR

fosi
P.S.. FOHEIH District: S6d 8 TN
Sub: Prayer for change of character of land from one class to another

Ref: His/Her application dated: 04/07/2023

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the - provision of Rule 5SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded 1o him/her for conversion of land
from one class to another as noted in the schedule-l below with effect from 28/07/2023
subject to the terms and condition as noted in scheduie-11

Schedute-f
(Schedule of Land for which conversion s al iowed vide case no. CN/2023/1507/2245)

Mouza With  Khatlan LR Plot .'\'n. New Plot No.  Share Area  Classification Classifieation for

JL No. & PS No(LR) Noted in the  (after creation {in as per ROR which permission

Deed of Bata if any) Aeres) accorded
AT, 9343 1176 356 0.0600 T JEEH FEAW
13, AEEEG

Schedule - 11
(Terms and conditions for conversion)

a) This permission for conversion is without prejudice to any of the provisions of chapter 1B
of West Bengal Land Reforms Act, 1955.

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation y Act , 1976 ( Act 33 of 1976 ) & the Town & Country (
Planning & Development) Act, 1979, if these arc applicable to the land involved.

¢) This permission for conversion will stand revoked - if there is any - violation of the
provision of prevailing laws _enforcing prevention -of environmental pollution affecting
public health in general of the locality at any point of time.

d) This -permission -of conversion will also stand _revoked ifthe land is used other than the
purpose for which permission is given.

¢) The Land Revenue shall be determined as per s@.mﬁamendcd WBLR Act.

A

Page 1 of 2{ 28/07/2023

K
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This conversion certificate is being issucd in accordance with the 1
4296 LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner
Land Reforms Deptt. & Additional Chief Secretary to the Govt. of
on 24.09.2009 in-the Kolkata Gazette, Extraordinary.

jotification bearing no.
General, Land and
West Bengal, published

f) Subject to approval of the Competent Authority under the Wes
Conservation in Non-Forest Areas) Act, 2006,

Collector u/s 4C of the WBLR Act, 1955
BL &L

.R.Q., Rajarhat
North 24-Parganas

Block Land & Land Reforms Officer

Memo: s Dated: 28/07/2023
& \ Lo

(i) The RI, of the ARG - RTF-1 for iﬁTﬂﬂngEinn and taking necessary action.
(ii) Office copy of the certificate to be kept with the-rglevent case Record

\.‘\
Block Land & Land Reforms Officer
"‘-\.__\

Arep Kolkata

Regn.No. 447/19

Page 2 of 2 28/07/2023
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Office of the Bldadk

“nA)
W,

.v" = — : '
To emo No.CON/ 5% [BLLIG/RAN 23 Dated. 3 (.07 -2023

4 & @ Foe Ak o
fFrop/aita am:  ROREGS THAR

s
PS.: FEEIG District: Tag 28 AT

Sub: Prayer for change of character of land from one class to another

Ref: His/Her application dated: 04/07/2023

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up 10 date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for conversion of land
from one class to another as noted in the schedule-I below with effect from
subject to the terms and condition as noted in schedule-1l

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2023/1507/2243)
Mouza With Khatian LR Plot No.  New Plot No. Share Area Classification Classification for

JL No. & PS NoJ(LR) Noted in the (after creation {in as per ROR which permission
Deed of Bata if any) Acres) accorded
@S, 9545 1176 556 0.0600 T FFEd ARTH
13, HSETG

Schedule — 11
(Terms and conditions for conversion)
a) This permission for conversion is without prejudice to any of the provisions of chapter 1B
of West Bengal Land Reforms Act, 1955.

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation ) Act , 1976 ( Act 33 of 1976) & the Town & Country (
Planning & Development) Act, 1979, if these are applicable to the Jand involved.

¢) This permission for conversion will stand revoked - if there is any - violation of the
provision of prevailing laws -enforcing prevention - f environmental pollution affecting
public health in general of the locality at any point of tme.

dy This -permission -0f conversion will also stand _revoked if the land is used pther than the
purpose for which permission is given.

¢) The Land Revenue shall be determ /usﬁn

ing 23 of amended WBLR Act.
V>

28/07/2023
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This conversion certificate is being issued in accorda:icu"wiﬁl the notification bearing no.
4296 LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General, Land and
Land Reforms Deptt. & Additional Chief Secretary to the Govt. of West Bengal, published
on 24.09.2009 in-the Kolkata Gazette, Extraordinary.

f) Subject to approval of the Competent Authority under the Wegl Bgngal Trees {Protectiona
Conservation in Non-Forest Areas) Act, 2006.

Collector u/s 4C of the WRBLR Act, 1955
B.L.&L.R.O., Rajarhat

North 24-Parganas
Block Land & Land Reforms Officer

Memo: 0 Dated:

(i) The RI, of the STARE- A%73-1 for information and taking necessary action.
(ii) Office capy of the certificate to be kept with the Televent case Record

Block La;Td . Land Reforms Officer

28/07/2023
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Office of the Blo '

i +1emo No.CONl 427 LROIRAJ27%  Dated. 59.09-2053 -

o ha L fir

firmr AR A ReSREIEG LA

frss

P.S. WSTEIL Diswrict: B3R 38 AT

Sub: Prayer for change of character of land from one class to another

Ref: His/Her application dated: 04/07/2023

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date vead with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission 1§ hereby accorded 10 him/her for conversion of land
from one class 10 another as noted in the schedule-l below with effect from 27/07/2023
subject to the terms and condition as noted in schedule-11

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2023/1507/2272)

Mouza With Khatian LR plot No.  New Plot No.  Shatre Area Classification Classification for
JLNo. & I'S No.LR) Noted in the (after creation (in as per ROR  which permissinu
Deed of Bata it any) Acres) accorded

D i

e ———————

ST 9555 1176 555  0.0500 poy bl aged ARMHA
13, ASEALD

Schedule — 1
(Terms and conditions for conversion)

a) This permission for conversion is without prejudice to any of the provisions of chapter 1B
of Wesl Bengal Land Reforms Act, 1955.

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation ) Act, 1976 ( Act 33 of 1976 ) & the Town & Country (
Planning & Development) Act, 1979, if these are applicable to the land involved.

¢) This permission for conversion will stand revoked - if there is any - violation of the
rovision of prevailing laws -enforcing preventiun-nf environmental pollution affecting
public health in general of the locality at any point of time.

d) This -permission —of conversion will also stand -revoked if the land is used other than the
purpose for which permission is given.

e) The Land Revenue shall be dete?'\ amended WBLR Act.
*

C/ Re., %

':':{ A 4 ;
fageh of 2 ¢ '3 27/07/2023
|k
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4296 LR/1A-05/07 GE(M)
Land Reforms Deptt. & Addi

on 24.09.2009 in-the Kolkata

Subject 0 appro
Conservation in

Memo:

(i) The R1, of the
(i) Office copy of the certifica

val of the Com
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being issued in accordance with

dated 17.09.2009 of the Commissio
to the Govt. of Wesl Bengal, published

tional Chief Secretary
Gazette, Extraordinary.

BL &

petent Authority under the West Be
Non-Forest Areas) Act, 2006.

{he notification bearing no.

ner General, Land and . .

ngal Trees (Protection and "

L0, Rajarhat

Block L“ﬁﬁﬁﬁﬂ%ﬁftﬂﬁlﬁﬁﬁul

[

AroTERG- AR E-1 for information and taking

th the réleyent case Record

te 10 be kept wi

Dated: 27/07/2023

necessary action.

Block Land & Land Reforms Officer

27/07/2023
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Governmesit o ‘e‘e‘%@, engsl
Office of the Bio X _;ﬁ‘;‘r aforms Officer
T F pa o s R
To oo Ho.CON 2.3 FELLROMAY 22 Dated. 28072623

wqe fames gl fie
fayams w1 fsiamirs DA
s

PS. AETETE Distriet: @ 8 STRST

Sub: Prayer for change of character offand frotn one clags to onother

-

Ref: Tiis/Her application dateds G4/07/2023 .

In terms of the proviaiun'-'la'id down an, soe 4C of the West Hengal Land Reforins
Act, 1955 as .:a_r.n;nded up to date read*with ' the provision of Rule 54 of West Bengal
Land Reforms Pules, 1963 pn‘:rmisslnn 15 hereby accorded 0 nim/her for conversion of land

from one class 10 gnother @s noted in tac schedule-l below with effect frem 97/07/2023
subject io the terms and condition as noted 6 schedulz-11

: e d Schedute-1
(Schedule of Land for which conversion is aliowed vide case no. CN/2023/1 507/2267)
_._———A-"—'-"_-‘ e

st

_..,_——M-_"-_-‘-'_“— o '“-___..—————'_-_--__.d——'-_———-‘_-___—_.'.—n-ﬂ'_-“-"-.'_ﬁ” —
wouza Wiih Kbatian LR Plot No.  New Plat No.  Share Arca Clessitication Classifieation for

I No. & P5 N (LR) Noted in the (aiter eroation (in _asper ROR  which permiaslun
Deed of Bate 1 eny) Acres) accorded
AN 9536 1176 555 ' 0.0500 T FEEe ST
13, HEEED

. Gehedule 1
(Termse qpd conditions for conversion)

a) This permission for conversion {8 without prejudice 10 80y of the provisions of chapter 1B
of West Bengal Land Reforms Act. 1955.

b) This permission of conversion is also without prejudice 1o any the provision of the Urban
Land ( Ceiling and Regulation y Act, 1976 ( Act33 of 1976 ) & the Town & Country {
Planning & Development) Act 1979, if these are applicable to the land involved.

¢) This permission for conversion will stand revoked - if there is any - violation of the
provision of prevailing Jaws -enforcing prevention -of environmental pollution affecting
public health in general af the locality at any point of time.

d) This -pernission _of conversion will also stand _revoked if the land is used other than the
purposc for which permission is given.

¢) The Land Revenue chall be determined a3 per- sec.23 of amended WBLR Act.
5 -
" 7 X

27/07/2022

=X
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This conversion certificate is being issued in aqcur:iance with the notification bearing no.
4296 LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General, Land and
Land Reforms Depit. & Additional Chief Secretary 10 ihe Govt, of West Bengal, published

on 24.09.2009 in-the Kolkata Gazette, Extraordinary.
ﬂ}\gal Trees (Protectio

Collector ufs 4C BLR Act, 1955
BL. &LR&- Rajarhat

A-Parganas
Block a?'nﬂ"l%ﬂnd Reforms Officer
Memo: e Dated: 27/07/2023

(i) The R1, of the FOERIL- T~ for inforM taking necessary action.
(ii) Office copy of the certificate to be kept with the relevent case Record
s

f) Subject to approval of the Competent Authority under the W,
Conservation in Non-Forest Areas) Act, 2006.

Block Land & Land Reforms Officer

page 2 of 2 27/07/2023



Ta et i ikl R L) | arstasd WWPE 8 W e Lraisd.

\tomo No CON/ @25 /BLLROIRAY 2.3 Dated. 28 672023

carany asnorew A

frgT/AlE AW oot Ak

frrsy

P.S.: FOEIG Distri.ct: Tag 8 Al

Sub: Prayer for change of character of land from one class to another

Ref: His/Her application dated: 04/07/2023

m terms of the provision \aid down in sec 4C of e West Bengal Land Reforms
Act, 1955 as amended up to date vead with the provision. of Rule 5A of Wesl Bengal
Land Reforms Rules, 1965 permission is. herzby accorded o him/her for conversion of land
from one class 1o another as noted in the schadule-l welow with effect from 27/07/2023
subject to the terms and condition a8 noted in schedule-11

Sehedule-!
(Schedule of Land for which conversion is allowed vide case no. CN/2023/1507/2241)

Mouza With Khatian LR Plot No. New Plot No. Share Ared Clussification Classification for

JL No. & 'S No.{LR) Noted in the  (after ereation (in as per ROR whieh permission
Deed of Betu if any) Acves) accerded
___.#__"_.“-_‘_‘_‘-‘.——_.-*_-_______d
P G RICIN 9552 1176 ' 558 0.0600 By FHed WA
13, FEHIT

Cohedule -1
(Terms and c_ﬁndii'ims for conversion)

) This permission for conversion is without prejudice to &0y of the provisions of chapter nB
of West Bengal {and Reforms Act, 1955,

b) This permission of conversion is also without prajudice 10 any the provision of the Urban
Land ( Ceiling and Regulation ) Act , 1976 ( Act33 of 1976 ) & the Town & Country (
Planning & Development) Act. 1979, if these ame applicable 10 the land involved.

¢) This permission for conversion will ctand revoked - if there is any - violation of the
rovision of prevailing laws _enforcing prevention _of environmental pollution affecting
public health in general of the locality at any point of time.

d) This -permission .of conversion will also stand -revoked i the land is used other than the
purpose for which permission is given,

e) The Land Revenue shall be

Cr.

of amended WBLR Acl.

’,

27/07/2023

220
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This conversion certificate is being issued in accordance with the notification bearing no.
4296 LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General, Land and
Land Reforms Deptr. & Additional Chief Sceretary to the Gowt. of West Bengal, published
on 24.09.2009 in-the Kolkata Gazette, Extraordinary. VEERERY

f) Subject to approval of the Competent Authority under the W
Conservation in Non-Forest Areas) Act, 2006.

gal Trees {Prol-::l:lim\'ﬂ:ﬁ’/“

ct, 1955

B.L. & L.RO., Rajarhat
Block megﬂdﬁﬂfﬂ%ﬁmcer

Memo: Dated: 27/07/2023

(i) The RI, of the ‘Q’Tﬁ?ﬁ’i‘[ﬁ-ﬁﬁ“ﬁ -1 for inibt'nm,t_i_ml and taking necessary action.
(ii) Office copy of the certificate o be kept with the relevent case Record

Collector u/s

Block Land & Land Reforms Officer

270772023
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Gover

i,::ﬁ.a.n
Office of the BRENITE
STANR AR T

To Memo No.CON/ 926 BLLRORAJ23  Dated. £8-07:2023

cn TRaEs e fu
ECVE C ECIRE et HEIE

farsi

P.S. AGETEIR District: SaF 8 FHTT
Sub: Prayer for change of character of land from one class o another
Ref: His/Hler application dated: 04/07/2023

[n terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up 1O date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1963 permission is hereby accorded 10 him/her for conversion of land
from one class to another as noted in the schedule-1 below with effect from 27/07/2023
subject to the terms and condition as noted i schedule-11

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2023/1507/2263)

o e A e _‘_u_-———-—/*_‘"/
Mouza With Khatian L1t Plot No. New Plot No.  Share Area  Classification Classification for

JL No. & PS  No(LR) Noted in the  (after ereation (in  asper ROR  which permission

Deed of Bata il any) Acres) accorded
CETTETAT, 9547 1176 556 0.0500 T Tged SEEE
13, HOTHTE

Schedule =11
{(Terms and conditions for conversion)

a) This permission for conversion is without prejudice 1o any of the provisions of chapter 1B
of West Bengal Land Reforms Act, 19535.

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation ) Act . 1976 ( Act 33 of 1976 ) & the Town & Country (
Planning & Development) Act 1979, if these are applicable to the land involved.

¢) This permission for conversion will stand revoked - if there is any - violation of the
provision of prevailing laws _enforcing prevention _of environmental pollution affecting
public health in general of the Jocality at any point of time.

d) This -permission -of conversion will also stand -revoked if the land is used other than the
purpose for which permission is given. - —

e) The Land Revenue shall be determin



d in accordance with the potification bearnng no.
f.,the Commissioner General. Land and
Gowt. of West Bengal, published

This conversion certificate is being issue
4296 LR/1A-05/07 GE(M) dated | 7.09.2009 0
Land Reforms Deptt. & Additional Chief Secretary to the

on 24.09.2009 in-the Kolkata Gazette, Extraordinary.

oval of the Competent Authority under the West Be recs i Protection &

Subject to appr
n-Forest Areas) Act, 2006.

Conservation in No
Collector u/s 4C of the VB1.IR Act, 1955

B.L. & L.R.@., Rajarhat
giock Lo 2 EAANES O fricer

Memo: R Dated: 27/07/2023
(i) The RI, of the Freaams - R AE- for infomatidﬁﬁn@_takiug necessary action.
ificate to be kept with the releventcase Record

(ii) Office copy of the certi
Block Land & Land Reforms Officer

T

Page 2 of 2
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To Memo No CON/ Q

e achw a6
Frovaii am:  [SeREES TEAH

fs
P.S. FEEAD District: Gad 38 THT
Sub: Prayer for change of character of land from one class to another

Ref: His/Her application dated; 04/07/2023

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up 10 date read with the provision 0f Rule SA of West Bengal
Land Reforms Rules, 1065 permission 18 hereby accorded to him/her for conversion of land
from one class o another as noted in the schedule-1 below  with offect from 27/07/2023
subject to the terms and condition as noted in schedule-11

Schedule-!
(Schedule of Land for which conversion 13 allowed vide cage no. CN/2023/1507/2276)

e A —

N i ey Ak
Mouzn With  Khatian LR Plot No.  New Plot No,  Share  Area Clussification Classification for

JL No. & PS  No(iR) Noied in the  (after ereation (in wi per ROR which permission

Deed of Bata if any) Aeres) aecorded
ST U554 176 556 0.0600 T UG TETH
13, TG

Schedule —11
(Terms and conditions for conversion)

a) This permission for conversion is without prejudice to any of the provisions of chapter 1B
of West Bengal Land Reforms Act, 1955,

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation J Act, 1976 ( Act 33 of 1976 ) & the Town & Country (
Planning & Development) Act. 1979, if these arc applicable to the land involved.

¢) This permission for conversion will stand revoked - if there is any - violation of the
provision of prevailing laws _enforcing prevention _of environmental pollution affecting
public health in general of the locality atany point of time.

—

d) This-permission -of conversion will “15951‘““6’_&]’
purpose for which permission is given/' ?\\

if the land is used other than the

¢) The Land Revenue shall be determit gk gec. 23 of amd

NAZRUL ISLAM '\
Area Kolkala

Regn.No. 447/19
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accordance with the notification bearing no.

the Commissioner General, Land and

This conversion certificate is being issued
iy to the Govt, of West flengal, published

4296 LR/1A-05/07 GE(M) dated 17.09 2009 of”
Land Reforms Deptt. & Additional Chief Secreta
on 24.09.2009 in-the Kolkata Gazetle, Extraordinary.

of the Competent Authority under the West

Subject to approval
_Forest Areas) Act, 2006.

Conservation in Non
Collector u/s 4C of the WBLR Act, 1955
B.L. & L.R®., Rajarhat

Block TNRAR 24l REGRASD Micer
ki Dated:  27/07/2023

-~

Memo: -
(i) The R, of the FTTAEG-ARAH-1 for it{féi'ma!.jpn and taking necessary action.
(i) Office copy of the certificate to be kept with the Teicvent case Record

Block Land ‘& Land Relarms Officer

Page 2 of 2

R7
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P.S.. AFEIG District: &3F 38 T

Sub: Prayer for change of character of land from one class to another

Ref: His/Her application dated: 04/07/2023

In terms of the provision laid - down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date yead. with the provision of Rule SA of West Bengal
Land Reforms Rules, 1963 permission is hereby accorded 10 him/her for conversion of land
from one class 1o another as noted in the schedule-T below with effect from 27/07/2023

subject to the lerms and condition as noted in schedule-11

Schedule-1
{Schedule of Land for which conversion is ailowed vide case no. CN/2023/ 1507/2275)

i i

Mouza With  Khatian LR Plot No.  New Plot No.  Share Area Classification Classification for

JLNo. & PS NoJLR) Noted in the  (after creation , (in as per ROR  which permission

Deed of Bata 11 any) Acres) peeorded
CAFETAAL, 9557 1176 §55  0.0660 T FFed SEPEH
13, TSR

Schedule - 11
(Terms and conditions for conversion)

a) This permission for conversion is without prejudice to any of the provisions of chapter 1B
of West Bengal Land Reforms Act, 1955.

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Reaulation ) Act , 1976 ( Act 33 of 1976 ) & the Town & Country (
Planning & Development) Acl, 1979, if these ar¢ applicable to the land involved.

¢) This permission for conversion will stand revoked - if there 1 any - violation of the
provision of prevailing laws -enforcing prevention _of environmental pollution affecting
public health in general of the locality at any point of time-

d) This -permission -0f conversion will also stand _revoked if the land is used other than the
purpose for which permission is given.
¢) The Land Revenue shall be determined as p ?66&(}&&?\, Js
7

7a

WBLR Acl.

 / SK. NAZRUL ISLAM *
Araa Kolkala

RagikNO. 447119 2770772023
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This conversion certificate is being issued in accordance with the notification bearing no.
4296 LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General, Land and
Land Reforms Deptt. & Additional Chiel’ Secretary to the Govt. of West Bengal, published
on 24.09.2009 in-the Kolkata Gazette, Extraordinary.

f)  Subject to approval of the Competent Authority under the West Be
Conservation in Non-Forest Areas) Act, 2006.

ral Trees {Protection and

Collector u/s 4

B.L. & L.R. Rajarhat
Block PEHA 2 SATRARAR Officer

Memo: S Dated: 27/07/2023

™

(5) The RI, of the STSTREB-FRRE-1 for information.and taking necessary action.
(ii) Office copy of the certificate to be kept with the relevent case Record

Black Land & Land Reforms Officer

.

Area Kolkata

Regn.No. 447/19

Page 2 of 2
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Office of the Block b S o2

Memo No CON NS
T LCON/ G2 IBLLROIRAY 2
3 Dated. 2807202
1 F o
(1 oot T f B

Froy/ada am:  [SOEHEES b

fAs
PS.: FOTREG District: 5oF 8 &SI
Sub: Prayer for change of character of land from one class to another
Ref: His’Her application dated: 04/07/2023
In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for conversion of land

from one class to another as noted in the schedule-1 below with effect from 27/07/2023
subject to the terms and condition as noted in schedule-T}

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2023/1507/2239)

Mouza With  Khatian LI Plot No.  New Plot Ny, Share Arca Classification Classification for

JL No. & PS NoiLR) Noted in the  (after creation (in as per ROR  which permission

Deed of Bata il any) Acres) accorded
AL 9550 1176 556 0.0300 En | TgET HEAPW
13, ARTETG

Schedule 11
(Terms and conditions for conversion)

a) This permission for conversion is without prejudice to any of the provisions of chapter B
of West Bengal Land Reforms Act, 1955,

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation ) Act, 1976 { Act 33 of 1976 ) & the Town & Country (
Planning & Development) Act, 1979, if these are applicable to the land involved.

¢) This permission for conversion will stand revoked - if there is any - violation of the
provision of prevailing laws -enforcing prevention -of environmental pollution affecting
public health in general of the locality atany point of time.

d) This -permissian -of conversion will also stand .revoked if the land is used other than the
purpose for which permission is given.

¢) The Land Revenue shall be determingd as ‘ B, 20 q c::d WBLR Act.

27/07/2023
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This conversion certificate is being issued in accordance with the notification bearing no.
4296 LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissiongy Gieneral, Land and
Land Reforms Deptt. & Additional Chief Secretary to the Govt. of Wesl Bengal, published
on 24.09.2000 in-the Kolkata Gazetic, Extraordinary.

f) Subject to approval of the Competent Authority under the Wesyt
Conservation in Non-Forest Areas) Act, 20006.

Collector u/s 4C of the WHBILR Act, 1955
B.L. & L.R.Q., Rajarhat

North 24-Parganas
Block Land & Land Retorms Officer

Memo: A Dated: 27/07/2023
(i) The RI, of the arvEEn-FRE-1 for informﬁliUn and taking necessary action.
(ii) Office copy of the certificate to be kept with the relevent case Record

Block Land & Land Reforms Officer
""-.‘_\_\_\-L-L

* /5. NAZRUL ISLAM *
Area Kolkata

Regn.No. 447/13

>

Page 2 of 2 274072023



# b 5
st g2

Govemmelgt;bf t Bengal
Office of the §ippk L % Band Reforms Officer
3 AT S 18 AITAT
To Memo No.CON/ 722 /BLLkuiadi2%  Dated. 28 0% 265%3
w1 fameeay 99 av [
Provafty o EOREES THA
fors
P.S.. AEEEH Distric: Tad 38 SRS

Sub: Prayer for change of character of land from one class to another

Ref: His/Her application dated: 04/07/2023

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for conversion of land
from one class to another as noted in the schedule-l below with effect from 27/07/2023
subject to the terms und condition as noted in schedule-1l

Schedule-1
{Schedule of Land for which conversion is allowed vide case no. CN/2023/1507/2268)

Mouza With l{lmti:m LR Plot No. New-PImNu. Share Area Classification Classification for

JLNo. & PS No(LR) Notedin the (after creation {in as per ROR  which permission

Deed of Bata if any) Acgres) accorded
AT, 9353 1176 555 0.0500 ST TWed AP
13, FEETG

Schedule = 11
(Terms and conditions for conversion)

This permission for conversion is without prejudice to any of the provisions of chapter 1B
of West Bengal Land Reforms Act. 1955,

a)

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation ) Act, 1976 ( Act 33 of 1976 ) & the Town & Country (
Planning & Development) Act, 1979. if these are applicable to the land involved.

¢) This permission for conversion will stand revoked - if there is any - violation of the
provision of prevailing laws _enforcing prevention -of environmental pollution affecting

public health in general of the locality at any point of time.
d) This -permission _of conversion will also stand _revoked if the land is used other than the
purpose for which permission is given.

¢) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

K0
4 e
. - ,-'/_ -
x \k :\"AZR_UU
I1I---. - q:‘};fl'g 3
: _:’E 51
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This conversion certificate is being issued in accordanee-with the notification bearing no.
4296 LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General, Land and
Land Reforms Deptt. & Additional Chief Secretary to the Govt. of West Bengal, published
on 24.09,2009 in-the Kolkata Gazette, Extraordinary.

f) Subject to approval of the Competent Authority under the West
Conservation in Non-Forest Arcas) Act, 2006.

ral Trees (Prolge

Collector u/s 4C WBLR Act, 19558
B.L. & L.RO., Rajarhat
Biock NOFR24:FRIANAD micer

Memo: Dated: 27/07/2023

.

(i) The R, of the m—ﬁaﬂﬁ—l for iiﬁﬁfmu}inn and taking necessary action.
(i1) Office copy of the certificate to be kept with thc-f'clJ.:‘,\.jEn[ case Record

Block Lﬂn?!"&-i._uml Reforms Officer

™~
W

Page 2 of 2

270742023
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To

el domr oonafen am a7
froy/ i ann  FEOREGS THAR

fore
P.S.: AT District: &39 38 TTN
Sub: Prayer for change of character of land from one class to another

Ref: His/Her application dated: 04/07/2023

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for conversion of land
from one class to another as noted in the schedule-1 below with effect from 27/07/2023

subject to the terms and condition as noted in scheduie-11

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2023/1507/2252)

Mouza With  Khatian LR Plot No.  New Plot No. Share Area Classification Classification for

JLNo. & PS NoJ(LR) Noted in the (after creation (in as per ROR which permission

Deed of Bata if any) Acres) accorded
CAFTSTHRL, 9551 1176 556  0.0500 TP agen SAEA
13, FRIEE

Schedule - 11
(Terms and conditions for conversion)

This permission for conversion is without prejudice to any of the provisions of chapter 1B

a)
of West Bengal Land Reforms Act, 1955.

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation ) Act , 1976 ( Act 33 of 1976 )& the Town & Country (
Planning & Development) Act, 1979, if these are applicable to the land involved.

¢) This permission for conversion will stand revoked - if there is any - violation of the
rovision of prevailing laws _enforcing prevention -of environmental pollution affecting
public health in general of the locality at any point of time.

d) This -permission -of conversion will also stand _revoked ifthe land is used other than the
purpose for which permission 18 given.

¢) The Land Revenue shall be determined & ded WBLR Act.
*

27/07/2023
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This conversion certificate is being issued in accordance with the notification bearing no.
4296 LR/1A-05/07 GE(M) dated 17.09.2009 of the Commuissionet General, Land and
Land Reforms Deptt. & Additional Chief Secretary to the Govi. of West Bengal, published
on 24.09.2009 in-the Kolkata Gazetie, Extraordinary.

gal Trees (Protection a

f) Subject to approval of the Competent Authority under the Wes
Conservation in Non-Forest Areas) Act, 2006,

Collector u LR Act, 1955

B.L. & L.R.Q., Rajarhat

North 24-Pargan
Block Land & Land ﬁforr?’i? Officer

Memo: ~ Dated: 27/07/2023

(i) The RI, of the ATSTRETG- AR H-1 for information and taking necessary action.
(ii) Office copy of the certificate to be kept with the refevent case Record

Block Land & Land Reforms Officer

-
-
s

Page 2 of 2 274072023
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skt Bengal

Office of the ' i & Pand Reforms Officer
TSRS, B 18 AT

To Memo No.CON/ AYT/BL.ROKAJN 23  Dated. 21.073-20272

cosT caTafey on
fre/amE ARG froREey b

i
P.S. AWEG District: $adF 38 A
Sub: Prayer for change of character of land from one class 10 another

Ref: His/Her application dated: ' 04/07/2023

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for conversion of land
from one class to another as noted in the schedule-l below with effect from 28/07/2023

subject to the terms and condition as noted in schedule-11

Schedule-I
(Schedule of Land for which conversion is allowed vide case no. CN/2023/1507/2250)

SR

Alouza With Khatian LR Plot_.\'-u. New Plot No. Shure Area Classification Classification for

JL No. & PS NoJ{LR) Noted in the (after creation {in as per ROR  which permission

Deed of Bata if any) Acres) accorded
EHEEA, 9346 1178 555  0.0500 T Fged IEPE
13, AR

Schedule — 11
(Terms and conditions for conversion)

a) This permission for conversion is without prejudice to any of the provisions of chapter TIB
of West Bengal Land Reforms Act, 1955.

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation ) Act, 1976 ( Act 33 of 1976 ) & the Town & Country (
Planning & Development) Act, 1979, if these are applicable to the land involved.

sion will stand revoked - if there is any - violation of the

¢) This permission for conver
| pollution affecting

provision of prevailing laws _enforcing prevention -of environmenta

public health in general of the locality at any point of time.
_revoked if the land is used other than the

d) This -permission -of conversion will also stand
purpose for which permission is given.

¢) The Land Revenue shall be determined Wmudcd WBLR Act.
7 WOT
" AN
4 A

28/07/2023
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This conversion certificate is being issued in accordance with the notification bearing no.
4296 LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General, Land and
Land Reforms Depit. & Additional Chief Secretary to the Govt. of West Bengal, published
on 24.09.2009 in-the Kolkata Gazette, Exiraordinary.

f)  Subject to approval of the Competent Authority under the ¢ ngal Trees (Protection and

Conservation in Non-Forest Areas) Act, 2006.

TWBLR Act, 1955
B.L. & L.RO., Rajarhat
Block LGN 2 da@rafisomicer
Memo: N Dated: 28/07/2023

(i) The RI, of the TEARG-ARII-1 for in:l:dr‘ma{@ and taking necessary action.
(i1) Office copy of the certificate to be kept with the relevent case Record

Collector u/s 3 o

e
Block Lnnd&[_.‘and Reforms Officer

o

-\\\\

28/07/2023
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To Memo No.CON q\«® ;'i;..x...;.wr 272 Dated. 21.0%-20273

%mmcmmﬁ:
g/ gMIg w: HEREES b

o=
P.S. FEUEIE District: Sa® 8 A
Sub: Prayer for change of character of land from one class to another

Ref: His/Her application dated: 04/07/2023

[n terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission 1s hereby accorded 10 him/her for conversion of land
from one class to another as noted in the schedule-l below with effect from

subject to the terms and condition as noted in schedule-11

Schedule-1
{Schedule of Land for which conversion is allowed vide case no. CN/2023/1507/2259)
PR e AT
Mouza With Khatinn LR Plot No.  New Plot No. Share Area Classification Classification for

JL No, & PS No.(LR) Noted in the (after creation {in as per ROR which permission
Deed of Bata if any) Acres) accorded
e, 9349 1176 556 00500 T e AT
13, ATSELE
Schedule—11

(Terms and conditions for conversion)

a) This permission for conversion is without prejudice to any of the provisions of chapter [1B
of West Bengal Land Reforms Act, 1955

b) This permission of conversion is also without prejudice o any the provision of the Urban
Land ( Ceiling and Regulation ) Act, 1976 ( Act 33 of 1976 ) & the Town & Country (
Planning & Development) Act, 1979, if these are applicable to the land involved.

¢) This permission for conversion will stand revoked - if there is any - violation of the
provision of prevailing laws _enforcing prevention -of environmental pollution affecting
public health in general of the locality at any point of time,

& stand=reveked if the land is used other than the

d) This -pen‘nission—of conversion will
purpose for which permission is gi

e) TheLand Revenue shall be det ing oS sec, 23 of afe ded WBLR Act.

page 10 b 28/07/2023

2%5
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This conversion certificate is being issued in accordancé with the notification bearing no.
4296 LR/1 A-05/07 GE(M) dated 17.09.2009 of the Commissioner General, Land and
Land Reforms Deptt. & Additional Chief Secretary to the Govt. of West Bengal, published

on 24.09.2009 in-the Kolkata Gazette, Extraordinary.
Trces (Protection and

Collector ufs 4C of the WBLR Act, 1955
B.L. & L.RO., Rajarhat

North 24-Parganas
Block Land & Land Reforms Officer

f) Subject to approval of the Competent Authority under the We
Conservation in Non-Forest Areas) Act, 2006.

Memo: Dated:

(i) The R, of the TTEZB-RARA-1 for information and taking necessary action.
(ii) Office copy of the certificate to be kept with the relevent case Record

Block Land & Land Reforms Officer

—

\ &

h, o
Page 2 of 2 ss 4 BE"‘l

28/07/2023
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ATSTATIG, S04 38 TATM
To vtemo No.CONI 449 BLLROIRAJI 22 Daled. 2[-0%+2023
1 & @ ey o o fr
oAl Ao GEREES A6
form
PS.: ISR District: ToF 38 TR

Qub: Prayer for change of character of land from one class to another

Ref: His/Her application dated: 04/07/2023

[n terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for conversion of land
from one class to another as noted in the schedule-I pelow with effect from 28/07/2023

subject to the terms and condition as noted in schedule-11

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2023/1507/2244)

e e e
Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

JLNo. & PS No.(LR) Noted in {he (after creation (in  asper ROR  which permission
Deed of Bata if any) Acres) accorded
AT, 9548 1176 557  0.0500 Tl FEEq WA
13, FETELE
Schedule —11

(Terms and conditions for conversion)

This permission for conversion is without prejudice to any of the provisions of chapter 1IB

a
) of West Bengal Land Reforms Act, 1953.

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation ) Act . 1976 ( Act33 of 1976 ) & the Town & Country (
Planning & Development) Act, 1979, if these are applicable to the land involved.

¢) This permission for conversion  will stand revoked - if there is any - violation of the

covision of prevailing laws _enforcing prevention -of environmental pollution affecting

public health in general of the Jocality at any point of time.

d) This -permission -of conversion will also stand -revoked if the land is used other than the
purpose for which permission is give =

N

—
O’"?Q;\
¢) The Land Revenue shall be dete 2 ﬁitffﬁmanded WBLR Act.

%
: 2
» » y
;é?g) “ 28/07/2023
A o0 &
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This conversion certificate is being issued in accordance with the notification bearing no.
4296 LR/1A-05/07 GE(M) dated 17.09.2009 of the Commiissioner General, Land and
Land Reforms Deptt. & Additional Chief Secretary to the Govt, of West Bengal, published
on 24.09.2009 in-the Kolkata Gazette, Extraordinary.

Collector u/s 4C df the WRBLR Act, 1955
B.L. & L.RL., Rajarhat

North 24-Par?ana
Block Land & Land Reforms %ﬂ‘lcer

f) Subject to approval of the Competent Authority under the
Conservation in Non-Forest Areas) Act, 20006.

engal Trees (Protection?

Mema: " Dated: 28/07/2023

(i) The RI, of the ﬁmﬂﬁi‘ﬂﬁg—l fo??h{qr_mation and taking necessary action.
(ii) Office copy of the certificate to be kept with the relevent case Record

\-\"\.
Bloclﬁmn_g\ & Land Reforms Officer
e

.
-
-

28/07/2023




4 Govegd) t Bengal
Office of the B "Q d Reforms Officer
TTOTIGE TS 28 AISTe
To Mamo No.CON/ 451 /BLLRORAJ 23 Dated. 31,03 -2023

ot gt I 9w v B
frevaita am:  ReREGS ThAE

s
P.S.; FSIER0G District: &ad 8 TAT

Sub: Prayer for change of character of land from one class to another

Ref: His/Her application dated: 04/07/2023

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for conversion of land
from one class to another as noted in the schedule-1 below with effect from 28/07/2023
subject to the terms and condition as noted in schedule-11

Schedule-I
(Schedule of Land for which conversion is allowed vide case no, CN/2023/1 507/2242)
Mouza With Khatian LR Plot No, New Plot No.  Share  Area Classification  Classification for

JL No. & PS No(LR) Noted in the (after creation {in as per ROR  which permission

Deed of Bata if any) Acres) accorded
(TR, 9540 1176 555 0.0600 Tt qTed WEHA
13, AEHLE

Schedule — 11
(Terms and conditions for conversion)

a) This permission for conversion is without prejudice to any of the provisions of chapter 11B
of West Bengal Land Reforms Act, 19535,

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation ) Act , 1976 ( Act 33 of 1976 ) & the Town & Country (
Planning & Development) Act, 1979, if these are applicable to the land involved.

¢) This permission for conversion will stand revoked - if there is any - violation of the
provision of prevailing laws -enforcing prevention -of environmental pollution affecting
public health in general of the locality at any point of time.

d) This -permission -of conversion will also stand -revoked if the land is used other than the

purpose for which permission is given,_—— ==,
N :
¢) The Land Revenue shall be detert frigd as \ %pded WBLR Act,
7\

o)

28/07/2023



This conversion certificate is being issued n accordance with the notification bearing no.
4296 LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner Cieneral, Land and

Land Reforms Deptt. & Additional Chief Secretary to the Govt. of West Bengal, published
on 24.09.2009 in-the Kolkata Gazette, Extraordinary.

f)  Subject to approval of the Competent Authority under the West
Conservation in Non-Forest Areas) Act, 2006.

Collector w/s 4C of the WBLR Act, 1955

B.L. & L.R.O., Rajarhat
Block Laﬁpﬂtlﬂl%ﬁgﬁ%? aﬁlcer
K
Memo: N Dated: 28/07/2023
(i) The R, of the 1SRG~ %@~ 1 for informationand taking necessary action.
(ii) Office copy of the certificate to be kept with the relevent case Record

Block Land & i:ﬁ Reforms Officer

.
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Governm ngal
Office of the Block¥ shd:Reforms Officer
ATSTATTONST QY AT
To Mema No.CON/ 950 BLLRORAN 22 Dated. 3(.07+ 202%

anfre Frambay a7 o
ﬁr\ﬂ/mﬁiﬁ HH: fooBEhe HhaE

s
P.S.: FSEZ0 District: ©gd 8 TR
Sub: Prayer for change of character of land from one class to another

Ref: His/Her application dated: 04/07/2023

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for conversion of land
from one class to another as noted in the schedule-1 pelow with effect from 28/07/2023
subject to the terms and condition as noted in schedule-11

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2023/1507/2261)

e A ——

-_‘__“_'—___‘_—I—W"__-._-_"_—-‘_J.,”_.-—..__..
Mouza With Khatian LR Plot No,  New Plot No. Share Ares Classification Classification for

JL No. & PS NoJ{LR) Noted in the  (after creation {in as per ROR which permission

Deed of Bata if any) Acres) accorded
BT, 0542 1176 555  0.0600 T AgET A
13, EARSTEEG

Schedule —I1
(Terms and conditions for conversion)
a) This permission for conversion is without prejudice to any of the provisions of chapter 1B
of West Bengal Land Reforms Act, 1955.

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation ) Act 1976 ( Act 33 of 1976) & the Town & Country (
Planning & Development) Act, 1979, if these are applicable to the land involved.

¢) This permission for conversion will stand revoked - if there is any - violation of the
rovision of prevailing laws _enforcing prevention -of environmental pollution affecting
public health in general of the locality at any point of time.
d) This -permission -of conversion will also stand -revoked if the land is used other than the
purpose for which permission is give?:.\;"*“:;\
/ S | N
gk-Nec. 23 of amended WBLR Act.

e) The Land Revenue bedétermined s

28/07/2023
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cate is being issued in-accordance with the notification bearing no.

109.2000 of the Commissioner Ceneral, Land and

This conversion certifi
Govt. of West Bengal, published

4296 LR/1A-05/07 GE(M) dated 17
Land Reforms Deptt. & Additional Chief Secretary to the

on 24.09.2009 in-the Kolkata Gazette, Extraordinary.

ect to approval of the Competent Authority under the Wes

f) Subj
-Forest Areas) Act, 2006.

Conservation in Non
Collector u/s 4C of the WBLR Act, 1955
B.L. & L.R,O., Rajarhat

North 24*—‘Parganas
Block Land & Land Reforms Officer

e Dated: 28/07/2023

Memo:

(i) The R1, of the STSTATG-RBA-1 for information and taking necessary action.
(ii) Office copy of the certificate to be kept with the relevent case Record

Block Land & Land Reforms Officer

A T i
- -
///f//a (Y ]l -y "‘? \\
, o " .
P 's‘i/'_ ~ ¥ \\‘
!y ’J/J \ N,
1/ i - !
[ * / SK, NAZRUL ISLAM

Aieqd KoKl 1

)| -".—,__"!n.', a4iiils

Page 2 of 2 28/07/2023



Governme E Bangal

Office of the Block\ ahd, teforms Officer

e Memo No.CON/ 0 S2-/BL
a f & G 89 a9 fir
frel/amE A fEoREGY AT

fos
P.S.: AETERIL District: Sad 38 T
Sub: Prayer for change of character of land from on¢ class to another

Ref: His/Her application dated: 04/07/2023

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for conversion of land
from one class to another as noted in the schedule-T below with effect from 28/07/2023
subject to the terms and condition as noted in schedule-11

Schedule-1
onversion is allowed vide case no. CN/2023/1507/2247)

tion Classification for

{Schedule of Land for which ¢
Mouza With Khatian LI Plot No.  New Plot No. Share Area Classifica

JLNo. & PS NoLR) Notedin {he (after ereation {in as per ROR which permission
Deed of Batu if any) Acres) accorded
RS, 9541 1176 555 0.0600 T aged SIAEH
13, FOEIG

Schedule — 11
(Terms and conditions for conversion)

a) This permission for conversion is without prejudice to any of the provisions of chapier 11B
of West Bengal Land Reforms Act, 1955.

b) This permission of conversion is also without prejudice to any the provision of the Urban
Land ( Ceiling and Regulation ) Act, 1976 ( Act33 of 1976 ) & the Town & Country (
Planning & Development) Act, 1979, if these are applicable to the land involved.

¢) This permission for conversion will stand revoked - if there is any - viclation of the
provision of prevailing laws _enforcing prevention _of environmental pollution affecting
public health in general of the locality at any point of time.

d)y This -permission -0f conversion will also stand _revoked if the land is used other than the
purpose for which permission is given=—

—

¢) The Land Revenue shall be dete i

28/07/2023
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This conversion certificate is being issued n gg-:;ordgnc’é with the notification bearing no.
4296 LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General, Land and
Land Reforms Deptt. & Additional Chief Secretary o the Govt. of West Bengal, published
on 24.09.2009 in-the Kolkata Gazette, Extraordinary.

f)  Subject to approval of the Competent Authority under the We
Conservation in Non-Forest Areas) Act, 2006.

engal Trees (Protec(ion

Collector u/s 4C "WHELR Act, 1955
B.L. & L.RgO., Rajarhat

Block LQ’.?J@ Igai%l_f I?glﬁl@nqsa fficer
Memao: N Dated: 2%/07/2023

o

(i) The RI, of the ASAZG- AR -1 for information and taking necessary action.
(ii) Office copy of the certificate to be kept with the relevent case Record

Block Land E“La_[ld Reforms Officer

-
S
=
-
]

Page 2 of 2 28/07/2023
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
BT 38 TFSTT

Certificate of Conversion

Memo : |- 1301 i(’ll)f‘;'sf?czslm & LRO/1593 /2025 Date :  18/03/2025
19/03/2025
To
1 oy gEfes am am fiy
Prenifta arp:  fom®s
fE@re: fas
PS.: I&=I0 District: Tag 8 T@sref
Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-I1.

Schedule-I
(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/726)
Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

JLNo. & PS No.(LR) Noted inthe (after creation (in as per ROR  which permission
Deed of Bata if any) Acres) accorded
ST, 3765 413 427 00200 TR ERGl
27, ARG
woderm, 3765 423 555 00200 Tmn T
27, TSI :

(Terms and

¢ provisions of chapier [IB
ons of sub section(3) of
st Bengal Act 1 of 1954)

a) This permission for conversion is
of West Bengal Land Reforms Ac
section 6 of the West Bengal Estate'\Ac

This permission for conversion is alst\}\ : ithi At ju ' ny provision of the Urban Land
b)  ( Ceiling and Regulation) Act, 1976 (Act 33:0L 192658 the Town & Country (Planning &

Development) Act, 1979, if these are applicable to the land involved.
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This permission for conversion is also without prejudice to any provision of the East Kolkata
.~ Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
¢) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is {0 use the land for a purpose for which approval

d or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
& having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i) This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

i) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General,Land and Land

Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary, %
\
Collector u/s 4C mWBLR Act, 1955
&

District Land & Land Reforms Officer

Memo i Dated: 18/03/2025
No: L .13011(13}/73;2025}DLa.,uaoj.iﬁ93{.1(r--m),'znz&' o 19/03/2025

(i) The BL&LRO, AWM for information and taking négessary action.
(ii) The RI, of the FTORIG-EHYF-1 for information and t

ing necessary action.
Record

\

(iii) Office copy of the certificate to be kept with the relevent ¢

p—
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
OIT 38 AISTT

Certificate of Conversion

Memo : L-Jse.u(u)/?‘r/gozgml_& LRO[1594/2025 Date :  18/03/2025
19/03f2025
To
1 ANtz mr smafesy ax a7 fir
Prer/adE o Ees
ICEICIE fas
P.S.. 9OEIG District: Tad 28 STAT

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-l
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-11.

Schedule-I
(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/734)
Mouza With Khatian LR Plot No. NewPlot No. Share Area Classification Classification for

JL No. & PS No.JLR) Notedinthe (after creation (in as per ROR which permission
Deed of Bata if any) Acres) accorded
HAPTIA, 3782 413 427 0.0200 A ¥R
27, ASEIG
FITIE, 3782 B 555 0.0200 P TFe

27, ATGEIG /”559_1’5 ,‘P}_

#

7 / JK'_r:v‘lZﬁUL 1SLA ule — I1
2 Kolkats : .
A’Resﬂ%y’%dg conditions for conversion)

a) This permiss r conversion is wi srejudice to any of the provisions of chapter 1IB
nd any of the provisions of sub section(3) of
isition Act 1953.(West Bengal Act [ of 1954)

This permission for m%ﬁsﬁ;g?’ o without prejudice to any provision of the Urban Land
b)  ( Ceiling and Regulation) ACE, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.
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This permission for conversion is also without prejudice to any provision of the East Kolkata
>~ Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT V11 of 2006) where
¢) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

dy or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
€) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i) This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

7))  The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissiorer General,.Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of Weyt Bengal, published on

24.09.2009 in the Kolkata Gazette, Extraordinary. R
.“\
\
Collector u/s 4C ot”&e WBLR Act, 1955
&

District Land & Land Reforms Officer
nne Dated: 18/03/2025
(2025 19/03/2025

(i) The BL&LRO, F®NFRG for information and taking netgsary action.

(ii) The RI, of the FFVARL={FRIA-1 for information and
(iii) Office copy Of;;t;?.ﬁ/’?'?:l‘f\_lﬁlﬁtqt "}' ept with the relevent ca

1 */ SK. NAZRUL ISLAM \ %
’f o Arsa Kolkata |
l\ - R9Q“.N!‘j_ 4719 | g

\Z\

Memo , ap
No: L-13011(1)/77/2025/DL & LRO/ 4591 /2(1- 1M

necessary action.
Record
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
B3 38 AT

Certificate of Conversion

Memo : L-13011(12)/ 81/2025/DL 2 LRO/{536/2025 Date:  18/03/2025
19/0312025
To
A: o o1F @ mr casey A f
fre/asa ap:  fSEed
S fory
P.S.: AEITG District: TaF 38 AT
Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-IL.

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/742)
Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

JL No. & PS No.(LR) Notedin the (after creation (in as per ROR  which permission
Deed of Bata if any) Acres) accorded
I, 3768 _.-;.-féq‘b Ta X 426  0.0200 TP A
27, ARG e
SRR, 376&% o 39(2%.& 556  0.0200 byl I
27, AEEIG / o
R

!'O NNy, 4474

lll\, {] gc L c-]l

NGy

A !,.) (Terms and

a) This permission foraésh_y@' T
of West Bengal Land Refdrr
section 6 of the West Benga

g

§ 1955 and any of the provisions of sub section(3) of
Sstate Acquisition Act 1953.(West Bengal Act I of 1954)

This permission for conversion is also without prejudice to any provision of the Urban Land
) ( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.
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+  This permission for conversion is also without prejudice to any provision of the East Kolkata

= Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

¢) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

dy or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
€) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

i) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on

24.09.2009 in the Kolkata Gazette, Extraordinary. R
Collector w's 4C oﬂg\\'BLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025
No: L-13001(1)/81/2025/bt & LRO[ 16586/ A(i-iii)/ 2025 19/03]2025
(i) The BL&LRO, F™ETIG for information and taking
(ii) The RI, of the FNFEG-FH -1 for information and
(iii) Office copy of }h; srtificat

essary action.
ing necessary action.
e kept with the relevent case Record

N 44:}‘ \\

District Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
B3 8 I

Certificate of Conversion

Memo : L-13011(11)/ 76 2025/ DL & LRO/ 1584 /2025 Date :  18/03/2025
18/03/2025
To
1 a6 & cbm oIdw am g
freasta am: REss
ILEIGIR fors
P.S.: ASEIG District: TJF 8 TI5T|
Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-II.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/728)
Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

JL No. & PS No.(LR) Noted inthe (after creation (in as per ROR  which permission
Deed of Bata if any) Acres) accorded
426  0.0200 A=A EEG
556 00200  TPEW g
chedule — 11

This permission for conversion is also without prejudice to any provision of the Urban Land
b)  ( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.
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 This permission for conversion is also without prejudice to any provision of the East Kolkata

~Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

¢) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
4 or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such

authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
e) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

i) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioper General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazetie, Extraorcinary. N

\

Collector u/s :@\the WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025
No: L 13015(11)/76/2025] Dr& LRO[ 1684/ 1(i-iti) 20 19/03J2025
(i) The BL&LRO, AISTRA for information and taking neces;
(if) The R, of the FTOWEETG~ 3 F-1 for information and takit
(iii) Office copy of the certificate to be kept with the relevent cas\&_\ .ecord

N

285 28R
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
TET 18 AT

Certificate of Conversion

Memo : L.-iBOJl(11}/'?9;’2025{1)!.&LRO[iS?‘r{ggzg Date : ;3;03/29;5
Y03/2025
To
P a6 @& ey et an for

IErapit forey
P.S.: AGIFIIG District: TJF 8 TSI

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-II.

Schedule-I
(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/740)
Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

JL No. & PS No.LR) Notedinthe (after creation (in as per ROR  which permission
Deed of Bata if any) Acres) accorded
ST, 3767 413 426 00200  FOUA EEE]
27, FOERG
ST, 3767 423 556 00300  TEW oA

({ () E erms ‘and conditions for conversion)
a) Th is| without prejudice to any of the provisions of chapter 1B
of Alet, 1955 and any of the provisions of sub section(3) of

state Acquisition Act 1953.(West Bengal Act 1 of 1954)

This or conversion is also without prejudice to any provision of the Urban Land
b) (Cellmg Lﬂ'aﬁ% t, 1976 (Act 33 of 1976) & the Town & Country (Planning &

Development) A 9 1f these are applicable to the land involvad.
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This permission for conversion is also without prejudice to any provision of the East Kolkata
“~ Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
¢) the land is situated within the areas of Fast Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

-

Where the object of change or conversion is to use the land for a purpose for which approval

dy or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permissiorn or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i) This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

i) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the CommissionegGeneral,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West'\Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector u/s 4C of the WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Daied: 18/03/2025
No: L .13011,(.;1)/ 79/2025[DLE LRO[ 46 77/1 (1-11)] 2025 49/63/2025

(i) The BL&LRO, A&TE2G for information and taking necessa

(i) The RI, of the STSTFR1G- %@~ for information and taking fecessary action.

(iii) Office copy ofthe, icate-10 be kept with the relevent case’Récord
e s e %

\ ?&
District Land & Land Reforms Officer

action.

4/;).
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
G 28 HIST

Certificate of Conversion

Memo : L- 13041 (11)[277/ 2024 b1 & LROJ 1582 [2025 Date :  18/03/2025
18f63/2025
To
T @ WRARY a:

Prevadtg am: s

CEaCHE fas

P.S.. F&IE6 District: T3g 38 I
Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-II.

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/753)
Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

JL No. & PS NoJ LR) Notedinthe (after creation (in as per ROR  which permission
Deed of Bata if any) Acres) accorded
426 0,0200 15T EEEl
37 00200 wEW 000 FR
Schedule — II

rms and conditions for conversion)

Ty 7y
a \,\ is permission ff sersion is without prejudice to any of the provisions of chapter 1B
Reforms Act, 1955 and any of the provisions of sub section(3) of
Bengal Estate Acquisition Act 1953.(West Bengal Act [ of 1954)

¥ tOT conversion is also without prejudice to any provision of the Urban Land
b) ( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.
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. This permission for conversion is also without prejudice to any provision of the East Kolkata

~Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

¢) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

dy or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
&) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

})  The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector u/s 4C of WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025
49/63/2025

No: L-13011(1)/277/2024/DL & LRGJAE82 [ L(1-1i1) [ 2025
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
BIT 8 AFTT

Certificate of Conversion

Memo : L-13011(11)/ 76/2025] DL & LRO[1573[2025

To

=

(FOE IAEGT o e

frer/aits o BwEs

S
P.S.:

e

TS0 District: T@F 8 FTM

Date :

18/03/2025
19/03f2025

Sub: Order allowing Change, conversion or alteration of mode of use of

land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-11.

Schedule-I

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/757)

Mouza With Khatian

LR Plot No. New Plot No.

Share Area Classification Classification for

JL No. & PS No.LR) Notedinthe (after creation (in as per ROR  which permission
Deed of Bata if any) Acres) accorded

AR, 3769 413 426  0.0200 EIRICH BCEl
27, HASEEG

TR, Jer— 556  0.0200 TS TA
27, ATERG 7 \ g

7 5
k’
/ &) Q?U Schedule -
/:Of Ray, " Koi %
W# §a d conditions for conversion)

a) Th1 without prejudice to any of the provisions of chapter [IB

b)

ission for can’%w ni
&%fal Land Refo
scctlcm e West Be

This penmssmn ffﬂ‘

ct, 1955 and any of the provisions of sub section(3) of
te Acquisition Act 1953.(West Bengal Act I of 1954)

fon is also without prejudice to any provision of the Urban Land

( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.
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+  This permission for conversion is also without prejudice to any provision of the East Kolkata
“~Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
¢) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

dy or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
€) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

j)  The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General.Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector u/s 4C of the WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo : = Dated: 18/03/2025
No: L-13011{1)/75/2025( br.ex LROf 1579 1(i-ii) [2025 13/03/2025

(i) The BL&LRO, I&EZIG for information and taking necessary action.
(ii) The RI, of the m—ﬁﬂm\ﬁ—l for information and taking necessary action.
(iii) Office copy o -tw to be kept with the relevent case Record

,-ffﬁg N O 7 ’

oy
\

Bbistviet Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
T3T 38 TFT

Certificate of Conversion

Memo : L- d3on(mfe97/2024/ pra LRO/I5TE /2005 Date: 18/03/2025
19/03/2025
To
P Aafe @ faoq ag ar &
oAty an: femea
rcacis s
P.S.: AEEI0 District: B@F 8 IS0

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the Westi Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-II.

Schedule-1

(Schedule of Land for which conversion is allowed vide case no. CIN/2025/1507/754)
Mouza With Khatian LR Plot No. New Plot No.  Share Area Classification

Classification for

JLNo. & PS No.LR) Notedinthe (after creation {in as per ROR  which permission
Deed of Bata if any) Acres) accorded
TR, 3766 413 426 00200  FPOH ECEl
27, FEEIG e
eGP, 556 0.0300 SE TR
27, FEETe
Of o -
\
Of % |Schedule - I1
r 3 9 " i
||I o | - F g L.
' {'I/‘i:j'rm and conditions for conversion)
a) This permis siph.is avithout prejudice to any of the provisions of chapter 1IB

section 6 ofﬁﬁigéﬁt iengalstate Acquisition Act 1953.(West Bengal Act I of 1954)

o -/
This permission for conversion is also without prejudice to any provision of the Urban Land
b) ( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.
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* . This permission for conversion is also without prejudice to any provision of the East Kolkata
“~Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

¢) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

d o license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
€) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

i) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296~
LR/1A-05/07 GE(M) dated 17.09.2009 of the Comniissioner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govi of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

i *
Collector w/s 4C%T the WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo b Dated: 18/03/2025
No: L-13011(10)/97/2024/DL & LRoy 157571 (1-W)/2025 19/03/2025
(i) The BL&LRO, FEEAn for information and taking\ﬁnge.\ssary action.

(ii) The RI, of the FOTRRIG-{S%F-1 for information and tMﬁessary action.
(iii) Office copy of the ceﬂfﬁéa&é 8 kept with the relevent casg™Record
7 N

y/ SR S - “-\_‘}-’ ; .
.’,"'” ~ N LY . ‘; (-\\A
fOy/ r D, District Land & Land Reforms Officer
[ Fe Y
& 2 4. Tos '364
| . "1,9 ‘,'t
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
BIT 38 TISTT

Certificate of Conversion

Memo : L-13011(11)/ 74/2025/ DL LROJ 1570/ 20 25 Date :  18/03/2025
13f03/2025
To
T a f & Fapa ¥¥H a7 aw &
Pre/adls am:  fow®s
S fors
P.S.: FAREARG District: TJF 38 T
Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-I1.

Schedule-I

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/749)
Mouza With Khatian LR Plot No, New Plot No. Share Area Classification Classification for

JL No. & PS No.LR) Noted inthe (after creation (in as per ROR  which permission
Deed of Bata if any) Acres) accorded
TR, 3773 413 426 0.0100 P BT
27, FOTEIG s
SR, 3173 N () 823 556 0.0300 G TR

27, FSTERIG
| | Schedule—II
d conditions for conversion)

a) This permission for convefsion i
of West Bengal Land Refi
section 6 of the West %

3

ithout prejudice to any of the provisions of chapter 1IB
ct, 1955 and any of the provisions of sub section(3) of
state Acquisition Act 1953.(West Bengal Act I of 1954)

This permission for-conversion is also without prejudice to any provision of the Urban Land
b) ( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.
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< _ This permission for conversion is also without prejudice to any provision of the East Kolkata

“~wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

¢) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

d or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
€) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

i) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commisgioner General.Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector u/s 4@11': WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo el Dated: 18/03/2025
No: L-13011(a0)/ 71/2025/DLe LRO/ 1570/ 1(1-ii1)/2025 13/03/2025
(i) The BL&LRO, a™E2G for information and taking nec&nmy action.

(ii) The RI, of the Wﬂg—l for information and taking-necessary action.
(1ii) Office copyf,,o/ﬁﬁﬁqe@ﬁ?a}'e o be kept with the relevent casg Record
7 %

District Land d Reforms Officer

256%‘%_
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
TOT 18 TFSTT

Certificate of Conversion

Memo : L-.13{?.!1(11)/390[2024(DL&.Laousﬁg;ng Date : }i%{’gq;_;gp_z_s_
032025
To
1 af6 @ amyam av &

frersmita wm: feE®a
S CE
P.S.. FASIHRI0G District: Tdg 38 TS

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025
In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion

or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-I1.

Schedule-I
(Schedule of Land for which conversion is allowed vide case no, CN/2025/1507/730)

Mouza With Khatian LR Plot No. New Plot No. Share Area Classifieation Classification for

JL No. & PS No.(LR) Notedinthe (after creation (in as per ROR  which permission
Deed of Bata if any) Acres) accorded
ST, 3774 = ﬁ* ':%“::-_\:\ 426 0.0100 T Fa
27, ASTHEG
SOrEPTE, }\ 556 0.0300  TET &l
27, AETEG 4

1
l:‘.'; dule - IT

W (Terms a ditions for conversion)
a) This permission fo%«m q&(ﬁ;h/

( FSION ithout prejudice to any of the provisions of chapter I1B
of West Bengal Land'R&%%Aét; 1955 and any of the provisions of sub section(3) of
section 6 of the West Bengal Estate Acquisition Act 1953.(West Bengal Act 1 of 1954)

This permission for conversion is also without prejudice to any provision of the Urban Land
( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.

b)
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«_ This permission for conversion is also without prejudice to any provision of the East Kolkata

3_Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

¢) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

gy or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

- arhere the-applieation:felates to-permission-for change; Cenversion or alteration-of any land: . -
€) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f) This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable. ' '

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i) This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given. ‘ ‘

j)  The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the ngtification bearing no. 4296-

Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector u/s 4C of the WBLR Act, 1955
&

District Land & Land Reforms Officer

ated: 18/03/2025
A9/03/2025

Memo
No: L-13041(11)/300/2024/DL& LRO/ 1568/ 1(i-ii1)]2025

(i) The BL&LRO, I¥&2I6 for information and taking necessary adtion.

(ii) The RI, of the W’i@-ﬁ’g’[ﬁ -1 for information and taking necgssary action.
(iii) Office copy of the certificate to be kept with the relevent case Recgrd

District Land & Lan#Reforms Officer
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Government of West Bengal

Office of the District Land & Land Raforms
Cfiicer
TTX 38 AT

Certificate of Conversion

Memo ; L-136i1 (.!.!)/ T2[2025( DL & LRO/AB 959005 Date :
19/e3/2025
To
T Iy e e fn
Provaite an: fomes
B fors
P.S.: AovEsE - District: . B9 8 THT
Sub: Order allowing Changs, convession or ajteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up Lo date read with the provision of Rule SA of West Benga!l
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as uoted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-I1.

Schedule-I
(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/755)
Mouza With Khatian LR Plot No, New Plot No. _-S!wre Area _L:iﬁssiﬁcatian Classification for :

JL No. & PS No.LR) Notedinthe (aftcr cieaiion {in as per ROR  which permission
Deed of Bata il any) Acres) accorded
427 0.0200 EIEIGE TFa
555 00200 ®BU 3R
Schedule - 11

and conditions for conversion)

without prejudica to any of the provisions of chapter [18B
s Act, 1955 and any of the provisions ol sub section(3) of

AN
a) This perm ;
of West Behdakban

This permission for conversion is also without prejudice to any provisior oi the Urban Land
b) ¢ Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land invelved.
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
¢) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

o

Where the object of change or conversion is to use the land for a purpose for which approval

dy or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
€) having water body. the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under

the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

j)  The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k)  This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner'General.Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. \

Collector u/s 4C of WBLR Act, 1955

&
District Land & Land Reforms Officer
Memo . Dated: 18/03/2025
No: L-13o l(l!)/?z;zazsfm & LROJ 1595/ (i-iii)/ 2028 19f03/2025
. - .--""_: _‘h\‘\ \
(i) The BL&LRO)F] «for information and taking necessaly action.

(ii) The

e 155 cessary action.
(iii) Offic poymfg%f !c'se&tl cate'to be kept with the relevent case

ord

District Land & Reforms Officer
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Government of West Bengal
Office of the District Land & Land Reforms
Officer
AT 28 AT
Ceriificate of Conversion
Memo ; L-13011(1 1)/ 74[2025/pL g, LRO/ 1597/2025 Date:  18/03/2025
19/o3/2025

To

T I FHEE a7 v fir

fPrevadig o  REda

IPEaCHE oo

P.S.: aoEsn District: &3g 38 TsT4[

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-II.

Schedule-I

(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/746)
Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

JL No. & PS No.(LR) Noted inthe (after creation (in as per ROR  which permission
Deed of Bata if any) Acres) accorded

TETAPTE, 3770 413 427 0.0200  FPTH T
27, FEETH

STARTE, I o A 555 0.0200 P A

27, AT ZX O T A

7
Y Schedule — 11
J’[ g ditions for conversion)

a) This permigsion for c_anverSIdW 1§Swithayf prejudice to any of the provisions of chapter [IB

This perm;ssmrﬁ&u: btup' smﬁ:‘i\;a so without prejudice to any provision of the Urban Land
b) ( Ceiling and RegtW?ﬁ (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.



c)

d)

g)

h)

)
k)
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissiongr General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. \
\
N

Collector u/s 4C or/u)éwm,ﬂ Act, 1955
&

District Land & Land Reforms Officer

Memo > ’ Dated: 18/03/2025
No: L-13014(1D)f74/2025/bL& LRO/ 169774 (i-1i1) /2025 19/03/2025

(i) The BL&LRO, 192G for information and taking nedessary action.
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
TSI 38 TISTT

Certificate of Conversion

Memo : L-Jauu(n),gglgmgfm_&Lm”éow.gozs_ Date : }gj;gg_,jg_n_ag
9/a3j2025
To
CILE @3 faEe achew o fa

fre/ada o R@E®a
ﬁﬂfﬁ'lz G
P.S.: FOEZH District: BFF 38 ST

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-I
below with effect from 18/03/2025, subject to the terms and condition as noted in schedule-11.

Schedule-I

(Schedule of Land for which conversion is allowed vide casz no. CN/2025/1507/737)
Mouza With Khatian LR PlotNo, New Plot No. Share Area Classification Classification for

JL No. & PS No.LR) Notedinthe (aftercreation (in as per ROR  which permission
Deed of Bata if any) Acres) accorded
SETE, 3771 413 427 00200 PN ECE!
27, HERIG
AT, 37 423 L 555 0.0200 T 34
27 ARSI '.'-'-"; t-..":_'. ) ‘r ‘-ﬁ‘k.‘:‘"\l‘u
A e SV S INNS
g *\‘sﬁ\\‘ Je — I
i / A. N‘{Zﬁw_ Is & € lf, e -
(8 R 'x’l’grﬁw Rondi ioas for conversion)

¥ ) | N .
a) This permissiqn’{ckr conversion 15 with
of West Bengal Iiand Reforms Act, 1

t prejudice to any of the provisions of chapter lIB
S‘F’ d any of the provisions of sub section(3) of
section 6 of the. West Bengal Estate

; ition Act 1953.(West Bengal Act I of 1954)
\ 1:\-.. 3

This permission for conyersion ifalsozvithout prejudice to any provision of the Urban Land

( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &

Development) Act, 1979, if these are applicable to the land involved.

b)
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“ This permission for conversion is also without prejudice to any provision of the East Kolkata
~Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

¢) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is o use the land for a purpose for which approval
dy or license from an appropriate authority is necessary, the order directing change, conversion

or alteration is subject to obtaining such approval or permission or license from such

authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
€) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h) This permission for conversion will stand revoked if there is any violation of the provision

of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

i) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with thexotification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner eneral,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of Wesl engal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

\
1Y

Collector u/s 4C o()ﬁ‘e WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 18/03/2025
No: L-130a1(11)/83/2025/DL& LRO[1600/1(1-111) 2025 19/0312025

(i) The BL&LRO, STATI0 for information and taking necdgsary action.

(i) The RI, of the FTTETH- A1 for information and taking necessary action.
(iii) Office copy of the :gggl;i-nﬁ_cgt\e to be kept with the relevent cade Record

District Land{%‘and Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
BIT 38 AT

Certificate of Conversion

Memo : |- 13011 (11)/80[ 2025/ DL & LRO[2335[2025

Date :

25/04/2025

To
: oSGy &
froy/ g W fS@EA
fFmT: fors
PS.: ASEZRG District: TTF 18 TAST
?ul:j Order allowing Change, conversion or alteration of mode of use of
and.

Ref: His/Her application dated: 18/02/2025

In terms of the provision laid down in sec 4C of the West
Act, 1955 as amended up 10 date read with the p
Land Reforms Rules, 1965 permission is hereby accor
or alteration of mode of use of land from one class to anot
below with effect from 25/04/2025, subject to the terms a

Schedule-1

(Schedule of Land for which conversion is allowed vide case no.

;) \ Wi
P BT
C T, \'.'
-
|

———
o
ZXRE ADg

il e
Ll | = =)
= -
S

Bengal Land Reforms
rovision of Rule 5A of West Bengal
ded to him/her for change, conversion

her as noted in the schedule-1

nd condition as noted in schedule-11.

CN/2025/1507/739)

—M_ouza With _l-"(_liatiﬂn LR Plot No. New Plot No. Shﬁre A

rea Classification Classification for
{(in as per ROR  which permission

JL No. & PS No.(LR) Noted in the (after creation
: Deed of Bata if any) Acres) accorded
413 427  0.0200 Eigict LCE
555  0.0200 et GG

Schedule — 11
(Terms and conditions for conversion)

Ay 1 A s
1 or conversion is without prejudice

of West Bengal Land Reforms Act, 1955 and any o
section 6 of the West Bengal Estate Acquisition A

This permission for conversion is also without prejudice
b) ( Ceiling and Regulation) Act, 1976 (Act33 0
Development) Act, 1979, if these are applicable to the lan

ct 1953.(West Bengal Act |

{o any provision of the Urban La
£ 1976) & the Town & Country (Planning &
d involved.

to any of the provisions of chapter 11B

f the provisions of sub section(3) of
of 1954)

nd
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This permission for conversion is also without prejudice to any provision of the East K ﬁﬁl
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) wPirc

_the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006). '

Where the object of change or conversion is to use the land for a purpose for which approval . 7"/

or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution aftecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner Ggperal,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Be
24.09.2009 in the Kolkata Gazette, Extraordinary.

&
District Land & Land Reforms Officer

Memo Dated: 25/04/2025

No:

(i) The BL&LRO, FS@TI6 for information and taking necessary acting.
(ii) The RI, of the FRNTEEG- ﬁ'ﬂ!‘ﬁ' | for information and taking necess

L-13011(11)/80( 2025/ DL & L RO/ 23354 (i-111) /2025

(iii) Office co;}yafr—\;,'nﬁqz\‘iﬁcpewm be kept with the relevent case Recor ‘S‘ P
pgisiis 5

f S

,m ir:ﬁgggsuu # \\ District Land & Land
i R ata
1._(0 *0n.No. 447119 |
Al ". q-

o 11z |
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
3T 18 TSN

Certificate of Conversion

Memo : L- 13041(11)/82/2025/DL & LRO/ 233 ¢ [2025 Dale:  25/04/2025
To
T e famenay aa a7 i

P.S.: HSEAG District: ©3d 8 S

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: | 8/02/2025

In ferms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act. 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion
or alteration of mode of use of land from one class to another as noted in the schedule-1
below with effect from 25/04/2025, subject to the terms and condition as noted in schedule-11.

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/750)

Mouza With  Khatian LR Plot No. New Plot No. Share Avea Clnssiﬁ;:ation Classification for

JL No. & PS No.LR) Noted in the (after creation (in as per ROR which permission
Deed of Bata if any) Acres) accorded

emrTE, 371717 413 427  0.0200 HENE ECE
27, FETEIG

sohrrE, 3777 423 555 00200 TN T
27, S5 -

W TA SN

’_.’ ’:F/'F “_“-"“".\l P\

xS oy Schedule — 11
oK, NAZR
;/ ALZRUL ISLAM \ *

\ (Terms and conditions for conversion)
|
\version is without prejudice to any of the provisions of chapter 11B

eforms Act, 1955 and any of the provisions of sub section(3) of
engal Estate Acquisition Act 1953.(West Bengal Act | of 1954)

ol -'%e:]r: : Aolkata
|23\ This permissiohdf
\ Tof West Bengal I
- section 6 of the
Thi’s‘?pgrgi!;si'@m'r conversion is also without prejudice to any provision of the Urban Land
b) ( Ceiling andRegulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1976, if these are applicable to the land involved.
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d)

¢)

)

h)

i)

)
k)
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Weilands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change. conversion
or alteration is subject 1o obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change. conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given.

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General,Land and Land

Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector u/s 4C of thé
v &

District Land & Land Reforms Officer

Memo Dated: 25/04/2025

No:

L-13011(11)/82 /2025 DL & LRG/ 23361 (i-1i1)/2025

(i) The BL&LRO, ST for information and taking necessary action.

(ii) The RI, of the EI]HIEHB ﬁi‘ﬂﬂiﬁ'—l for information and taking necessary action.
(1ii) Office c&py Df tlae c;emf'reatc 1o, be kept with the relevent case Record

District Land & Land Reforms Officer
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
33T 38 AFSTAT

Certificate of Conversion

Memo : Date :  26/03/2025
L- taswn(wy e \fz.n 1y [bu, LA i\ﬂ\f-w Ly PICETES R

To

\z{ 1 6 & g o9 ae B

Rrel/adta am:  ReEed

RBEwm: Gt .
District; Tad 8 T

P.S.. FOTERI0
on of mode of use of

Qub: Order allowing Change, conversion or alterati

land.

Ref: His/Her application dated: 18/02/2025
laid down in sec 4C of the Wesl Bengal Land Reforms

d with the provision of Rule 5A of West Bengal
by accorded to him/her for change, conversion

lass to another as noted in the schedule-1
d condition as noted in schedule-Il.

In terms of the provision
Act. 1955 as amended up to date rea
Land Reforms Rules, 1965 permission 1is here
of mode of use of land from onec¢

or alteration
3/2025, subject to the terms an

below with effect from 26/0
Schedule-1
rsion is allowed vide case no. CN/2025/1507/751)
Area Classification Classification for
as per ROR  which permission

Share

(Schedule of Land for which conve

Mouza With  Khatian LR Plot No. New Plot No.
JL No. & PS No.LR) Notedin the (after creation (in
Deed of Bata if any) Acres) accorded
SIAPTIE, 3781 413 426 00200 AT ECEl
27, ATFEG
ST, 3781 423 556 0.0300 ST LG
27, FHETG
— Schedule - 11
for conversion)

T2\ {Terms and conditions
ice to any of the provisions of chapter 11B

3w\ B

= [
/HfI Wmissicn ' ersion is without prejud
/ot West Ber 1La rms Act, 1955 and any of the provisions of sub section(3) of
H ('_;'Sccﬁp&r&b t ﬁﬁi} eriial Estate Acquisition Act 1953.(West Bengal Act 1 of 1954)
<l TNy 19 o : o =
\ L y {This perm?ssi‘qa};@)r c n‘vh ion is also without prejudice to any provision of the Urban Land
I { Ceiling and Régdlagion 6) & the Town & Country (Planning &

velopment) Act he land involved.

}Act, 1976 (Act 33 of 197
if these are applicable to t

N

P
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval
or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made,

This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given,

The Land Revenue shall be determined as per sec. 23 of amended WBLR Act,

This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General,Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of West Bengal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector u/s 4C pk the WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo Dated: 26/03/2025

No: r i
L \as i (s o ~ac]se ,J,Lﬂullsqv‘[\(j-‘“\) L4
(i) The BL&LRO, T2 for information and taking ne

'I.E![\\,\'\NW"'

(i) The RI, of the RISTRRIG- %@~ for information and taky) necessary action.
(iii) Office copy of the certificate to be kept with the relevent ca ecord

— T —
» =

-
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
a7 38 AFTqT

Certificate of Conversion

Memo : L-13011(1Df70/ 2025[ DL LRO/ 1838/202€ Date:  26/03/2005
To
\}mﬁ/ anie fametas a7 a7

Freada am:  RE%s

foam: fore

P.S.: FAEEIG District: B38 8 SFST

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025
In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up to date read with the provision of Rule 5A of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion

or alteration of mode of use of land from one class to another as noted in the schedule-1
below with effect from 26/03/2025, subject to the terms and condition as noted in schedule-11.

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/744)
Mouza With Khatian LR Plot No. New Plot No. Share Area Classification Classification for

JL No. & PS No.(LR) Noted inthe (after creation (in as per ROR  which permission
Deed of Bata if any) Acres) accorded
AT, T e 426 0.0100 AW I
27, FEEAL
woerrE, 3775 423 556 00300 TR -

27, ATELE

Schedule — I1
(Terms and conditions for cony

a) This permission for conversion is without prejudice to any ef \the provisions of ¢

b)  ( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town'
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This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where
€) the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata

Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

d) or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
having water body, the order allowing change, conversion or alteration is subject to creation
of compensatory water body of equal or larger size of such water body within a period of 90
days from the date of issue of the order granting change, conversion as sought for is made.

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act.

g) This permission for conversion is subject to the approval of the Competent Authority under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h)  This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i) This permission of conversion will also stand revoked if the land is used for other than
the purpose for which permission is given,

) The Land Revenue shall be determined as per sec. 23 of amended WBLR Act.

k) This conversion certificate is issued in accordance with the noti fication bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissioner General.Land and Land
Reforms Deptt and Addl Chief Secretary to the Govt of Wes engal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary.

Collector u/s 4C ufﬁ\/BLR Act, 1955

&

X District Land & Land Reforms Officer

M i Dated: 26/03/2025
No: f_‘?,m,(nf)[m/-zozg/ bLveofiRze/1(i-i) po2 " RrsEae

(i) The RI, of the STSTG-RRIF-1 for information and takin cessary action.
(iii) Office copy of the certificate to be kept with the relevent case Record
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Government of West Bengal

Office of the District Land & Land Reforms
Officer
TaT 38 AFSTT

Certificate of Conversion

Memo : 201 (_ﬂ)f 78/202 5/tLeLRO J1eu2 ]%lﬁ Date :  26/03/2025
2&J03[2028

To

\5111/ cm C=om A
Frev/arig am:  fe®s
o= forsn
PS.:. AREIG District: $G& 8 T

Sub: Order allowing Change, conversion or alteration of mode of use of
land.

Ref: His/Her application dated: 18/02/2025
In terms of the provision laid down in sec 4C of the West Bengal Land Reforms
Act, 1955 as amended up fo date read with the provision of Rule SA of West Bengal
Land Reforms Rules, 1965 permission is hereby accorded to him/her for change, conversion

or alteration of mode of use of land from one class to another as noted in the schedule-l
below with effect from 26/03/2025, subject to the terms and condition as noted in schedule-11.

Schedule-1
(Schedule of Land for which conversion is allowed vide case no. CN/2025/1507/758)
Mouza With Khatian LR Plot No. New Plot No.  Share  Area Classification  Classification for

JL No. & PS No.(LR) Noted inthe (after creation {in as per ROR  which permission
Deed of Bata if any) Acres) accorded
e —
SETE, - T - 426  0.0200 v T
27, TGO, v .
sErTE. ) % 555 00300 TN s
27, SISl \

Areg Kolkat
H‘HE-"I.NO, £47/19 At

« /Schedule - il

a) This peri: 1 :/ { without prejudice to any of Ithe provisions of chapter 11B
orifis Act, 1955 and any of the provisions of sub section(3) of

section 6 of the West Bengal Estate Acquisition Act 1953.(West Bengal Act I of 1954)

This permission for conversion is also without prejudice to any provision of the Urban Land
b) ( Ceiling and Regulation) Act, 1976 (Act 33 of 1976) & the Town & Country (Planning &
Development) Act, 1979, if these are applicable to the land involved.
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. This permission for conversion is also without prejudice to any provision of the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006) where

€)  the land is situated within the areas of East Kolkata Wetlands as defined in the East Kolkata
Wetlands (Conservation and Management) Act, 2006 (West Bengal ACT VII of 2006).

Where the object of change or conversion is to use the land for a purpose for which approval

d) or license from an appropriate authority is necessary, the order directing change, conversion
or alteration is subject to obtaining such approval or permission or license from such
authority as soon as the order granting change or conversion as sought for is made.

Where the application relates to permission for change, Conversion or alteration of any land
€) having water body, the order allowing change, conversion or alteration is subject to creation

of compensatory water body of equal or larger size of such water body within a period of 90

days from the date of issue of the order granting change, conversion as sought for is made.

f)  This permission of conversion will stand revoked if the land is found already acquired under
any proceedings of Land Acquisition Act or any other Act,

8) This permission for conversion is subject to the approval of the Competent Authori ty under
the West Bengal Trees (Protection and Conservation in Non-Forest Areas) Act, 2006
wherever applicable.

h)  This permission for conversion will stand revoked if there is any violation of the provision
of prevailing laws enforcing prevention of environmental pollution affecting public health
in general of the locality at any point of time.

i)  This permission of conversion will also stand revoked ifthe land is used for other than
the purpose for which permission is given.

1) The Land Revenue shall be determined as per sec, 23 of amended WBLR Act.

k)  This conversion certificate is issued in accordance with the notification bearing no. 4296-
LR/1A-05/07 GE(M) dated 17.09.2009 of the Commissio General,Land and Land
Reforms Deptt and Add| Chief Secretary to the Govt of We engal, published on
24.09.2009 in the Kolkata Gazette, Extraordinary. \

Collector u/s 4C o ¢ WBLR Act, 1955
&

District Land & Land Reforms Officer

Memo

o : 03/2025
No: ;__.,.igml(“)}‘?gjngfbtlmﬂfl%‘i'l/‘l{_\-'“”ng Dated: 2o

032020

N
(i) The BL&LRO, 1879216 for information and taking necessariaction.
(ii) The RI, of the mﬂ—ﬁug -1 for information and taking ssary action.
(iif) Office copy of the certificate to be kept with the relevent case R
TS
i A }'\

\ District Land & Land Reforms Officer
*
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Area 4
Dag No(LR) | Khatian No Date Name Memo No. Share (In Acres) ﬂasslﬂ::g:n Aept c:::ﬂf;:;‘;namt;h
579 9555 | 18-03-2025| Ambud Construction LLP L-13011(11)/74/2025/DL& LRO/1596/2025 556 0.05 Pukur Multistoried Building
579 9556 | 18-03-2025 Ambud Buildcon P LTD L-13011(11)/72/2025/DL& LRO/1594/2025 556 0.05 Pukur Multistoried Bulidi
579 9557 | 18-03-2025 Ambud Properties LLP L-13011(11)/73/2025/DL& LRO/1592/2025 556 0.04 Pukur Multistoried Buildin;r%—l
579 9551 | 1803-2025| Nilgiri Infra Properties LLP | L-13011(11)/77/2025/DL& LRO/1590/2025 555 0.04 Pukur Multistoried Building
579 9552 | 18-03-2025 | Reksha Apartments Private Ltd| L-13011(11)/80/2025/DL& LRO/1585/2025 555 0.04 Pukur Multistoried Building
_‘_.-' ————
579" o0 ) <9550 ~|:18-03-2025| Reksha Space Private Ltd L-13011(11)/78/2025/DL& LRO/1588/2025 555 0.04 Pukur Multistoried Building
7579% . 9549 |18:03-2025|  TRInfraprojects Pvt Ltd L-13011(11)/81/2025/DL& LRO/1585/2025 555 0.05 Pukur Multistoried Building
VAETH 0548, | 18-03-2025 ATK Stoneworks LLP L-13011(11)/76/2025/DL& LRO/1583/2025 555 0.05 Pukur Multistoried Building
| i 579 =) ~|18:03:2025| ATK Chattles Reality Pvt Ltd | L-13011(11)/79/2025/DL& LRO/1576/2025 556 0.04 Pukur Multistoried Building
=579 —9547> |18'03-2025|  Reksha Highrise Pvt Ltd L-13011(11)/277/2025/DL& LRO/1581/2025 555 0.04 Pukur Multistoried Building
1 T1|s79 Cognge |[1803:2025| KZAR Properties Pvt Ltd L-13011(11)/75/2025/DL& LRO/1578/2025 555 0.05 Pukur Multistoried Building
[V \s79 +g544_ | 18-03-2025 ATK Bricks LLP L-13011(11)/97/2025/DL8 LRO/1574/2025 556 0.04 Pukur Multistoried Building |
1 579 ~ig54z_ | 18408/2025 Placid Realtors LLP L-13011(11)/70/2025/DL& LRO/1572/2025 556 0.03 Pukur Multistoried Building
, 09543 /| 18:03-2025 ATK Dwellers LLP L-13011(11)/55/2025/DL& LRO/1573/2025 556 0.03 Pukur Multistoried Building
~ 18403-2025|  ATK Contours Infra LLP 1.-13011(11)/71/2025/DL& LRO/1569/2025 556 0.03 Pukur Multistoried Bullding
5 L9541 —~118-03-2025 ATK HOMES LLP L-13011(11)/300/2025/DL& LRO/1567/2025 556 0.03 Pukur Multistoried Building
S7 | 0554 |18-03-2025| Reksa Real estatesPvtitd | L-13011(11)/78/2025/DL& LRO/1588/2025 555 0.04 Pukur Multistoried Building -
579 9553 18-03-2025 Rahara Realtors LLP L-13011(11)/82/2025/DL& LRO/1598/2025 556 0.05 Pukur Multistoried Building
Total Area (Acres) 0.74
1176 9544 | 31-07-2023 ATK Bricks LLP CON/954/8L LRO/RAJ/23 556 0.06 Danga Multistoried Building
1176 9543 31-07-2023 ATK Dewellers LLP CON/955/BL LRO/RAJ/23 556 0.06 Danga Multistoried Building
1176 9545 | 31-07-2023|  ATK Chattels reality P itd CON/956/BLLRO/RAJ/23 556 0.06 Danga Multistoried Building
1176 9555 28-07-2023| Ambud Construction LLP CON/927/BLLRO/RAJ/23 555 0.05 Danga Multistoried Building |
1176 9556 28-07-2023 Ambud Buildcan P Ltd CON/928/BLLRO/RAI/23 555 0.05 Danga Multistoried Building .| -
1176 9552 | 28-07-2023| Reksha Apartments P Ltd CON/925/BLLRO/RAJ/23 555 0.06 Danga _Multistoried Building
1176 9547 | 28-07-2023 Reksha Highrise P Ltd CON/926/BLLRO/RAJ/23 556 0.05 Danga . Multistoried Building
1176 9554 28-07-2023| Reksha real Estates Pvt Ltd CON/923/BLLRO/RAJ/23 556 0.06 Danga Multistoried Building
1176 9557 | 28-07-2023 Ambud Properties LLP CON/924/BLLRO/RAJ/23 555 0.06 Danga Multistoried Building
1176 9550 28-07-2023 Reksha Spaces Pvt Ltd CON/921/BLLRO/RAJ/23 556 0.05 Danga Multistoried Building

5&‘5
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1176 9553 | 28-07-2023 Rahara realtor LLP CON/922/BLLRO/RAJ/23 555 0.05 Danga Multistoried Building
1176 9551 28-07-2023|  Nilgiri Infra Properties LLP CON/939/BLLRO/RAJ/23 556 0.05 Danga Multistoried Building
1176 9546 |31-07-2023]  KZAR Properties Pvt Ltd CON/947/BLLRO/RAJ/23 555 0.05 Danga Multistoried Building
1176 9549  |31-07-2023 TR Infra Projects p Ltd CON/948/BLLRO/RAJ/23 556 0.05 Danga Multistoried Building
1176 9548 31-07-2023 ATK Stoneworks LLP CON/949/BLLRO/RAI/23 557 0.05 Danga Multistoried Building
1176 9540 | 31-07-2023 ATK contours infra LLP CON/951/BLLRO/RAI/23 555 0.06 Danga Multistoried Building
1176 _4=—9542- | 31-07-2023 Placid realtors LLP CON/950/BLLRO/RA1/23 555 0.06 Danga Multistoried Building
1176 - \[\9541 |31:07-2023 ATK Homes LLP CON/952/BLLRO/RAJ/23 555 0.06 Danga Multistoried Building
704 TN 4‘ G Total 0.99
/A P
/[ <a13 5.3 }? 427 0.02 Bagan Pukur
Amb rties LLP -13011(11 DL& LR 2
ks ,.gﬁ?’ ,§ 18 éﬁs mbud Properties LL L-13011(11)/73/2025/ 0/1593/2025 T o P o
L)) = A
1197413 = B# i‘j . 427 0.02 Bagan Pukur
= 87 1 25| Nilgirll Infra Properties LLP | L-13011(11)/77/2025/DL& LRO/1591/2025
| 4g3 o ;3 o g (LNvz/2025 1531/ 555 0.02 Danga Pukur
"‘*&g\ 3, = IS ,éé%n ; 426 0.02 Bagan Pukur
3 25| TR Properties Pvt Ltd | L-13011(11 25/DL& LRO/1586/2025
] O3k ipkra Propei 1011{a1)/m/2025) il 556 0.02 Danga Pukur
L=y g 426 0.02 Bagan Pukur
43-’ 03-2025 ATK Stoneworks LLP L -13011(11)/76/2025/DL& LRO/1584/2025 :
423“153":_% F sl (afre/2023/ Ly 556 0.02 Danga Pukur
413 3767 | 18.03:2025| ATK Chattles Reallty Pyt Lta L-13011(11)/79/2025/DL& LRO/1577/2025 426 0.02 Bagan Pukur
423 556 0.03 Danga Pukur
413 ! 426 0.02 Bagan Pukur
778 -03-2 R Pyt L L- 202
o 3 18-03-2025 eksa highrise Pvt Ltd 13011(11)/277/2025/DL& LRO/1582/2025 s — == e
413 426 0.02 Bagan Pukur
8-03- KZAR rties P Ltd -13011(11)/75/2025/DL& LRO/1579/20
T 3769 |18-03-2025 Properties L-13011(11)/75/2025/ RO/1579/2025 ey 0 T ikiir
413 426 0.02 Bagan Pukur
376 18-03-2025 ATK bricks LLP L-13011(11)/97/2025/DL& LRO/1575/2025
423 2 o ek (11)/57/2025/DL8 1RO/1575, 556 0.03 Danga Pukur
413 426 0.01 Bagan Pukur
3773 |18-03-2025|  ATK Contours INFRA LLP L-13011(11)/71/2025/DL& LRO/1570/2025
423 {Hr 0 / / 556 0.03 Danga Pukur
413 426 0.01 Bagan Pukur
77 8-03-2025 ATK LLP L-13011(11)/300/2025/DL& LRO/1568/2025
423 caalll | G i (AR 556 0.03 Danga Pukur
413 427 0.02 ngan Pukur
3779 |18-03-2025 Ambud Buildcon P Itd L-13011(11)/72/2025/DL& LRO/1595/2025
423 e [ RuEDR R 555 0.02 Danga Pukur
413 427 0.02 Bagan Pukur
377 18-03-2025|  Ambud Construction LLP L-13011(11)/74/2025/DL& LRO/1597/202
423 0 Ay Ra)rtia023) JASSIALS e 0.02 Danga Pukur

58T



308

:g 3771 |18-03-2025| Reksha Real EstatespLtd | L-13011(11)/83/2025/DL& LRO/1600/2025 ::; g:gi 2:%:: PP::Z:';

Eg 2772 |25:08-2025|  RekshaAparmentsPLtd | L-13011(11)/80/2025/DL& LRO/2335/2025 ::; g:gi g:i:’; i 3:3:

:g 3777 |25-04-2025|  Rahara Realtors LLP L -13011(11)/82/2025/DL& LRO/2336/2025 :ﬁ; gjg; gaaﬁ;: izi:’r

:;g 3781 |26-03-2025 ATK Dewellers LLP L -13011(11)/55/2025/DL& LRO/1841/2025 ;;g g:g‘; g:::’; :z:::

:;; 3775 | 26-03-2025 Placid Realtors LLP L -13011(11)/70/2025/DL& LRO/1838/2025 ::: gﬂ; g:ﬁag'; ];::z:

:;: 3776  26-03-2025  Reksha Spaces P Ltd L -13011(11)/78/2025/DL& LRO/1842/2025 ::g g:g; z:f‘:: z::::
Total Area (Acres) 0.76

OXe
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Misc. Case no.

POLICE STATION: RAJARHAT

IN THE MATTER OF;

';;7?»‘{
ﬁ.h}hnri‘tm'i =

e
-3
fr.

INFRARRCJECTS PVT. LiD.

o f’(?-y?'uwfﬂ'

An application under section 163(2) of tht?%
: i =
Bharatiya Nagarik Suraksha Sanhita,
2023; e

n,
LN

3 N
rs \'1{; :
G At
i P\
= \ b

-And -
IN THE MATTER OF;
1. AMBUD  BUILDCOM
LIMITED
AMBUD PROPERTIES LLP
. AMBUD CONSTRUCTION LLP
RAHARA REALTORS LLP
. NILGIRI INFRAPROPERTIES LLP
. REKSHA SPACES PRIVATE LIMITED
. REKSHA REAL ESTATES PRIVATE
_ LIMITED | |
8. REKSHA HIGHRISE PRIVATE LIMITED
REKSHA APARTMENTS  PRIVATE
LIMITED
1 to 9 represented by their Authorised
Signatory Mr. Amit Singh, having their
office at 11/1 Sarat Bose Road, 3
Floor, North Block, Unit No.- N310,
AJC Bose Road, Kolkata- 700020,
F‘olice Stgﬁon: Park Street;

PRIVATE: "
=N

WEL

L

"

N oo s W

10. ATK CONTOURS INFRA LLP
~11. ATK HOMES LLP

12. PLACID REALTORS LLP

13. ATK DWELLERS LLP

14. ATK BRICKS LLP
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B E R RS S BN U2 NN E
5 % 5= g AL M N -
= AQQ nt T
%& gfc % E% \ = 15. ATEICHATTEES REAL Q(PVI‘LPD o
(&} RS . 3 =
S gggg ® & 16, ATK STONEWORKS LLP =
e & 17.T.R.  INFRAPROJECTS PRNATE?Q
LIMITED 5
18. KZAR PROPERTIES F‘RIV&TE LIMITED :::a
10 to 18 represented by theu'f'i
Authorised representative Mr. Amit
: R : B
Singh, having their office at 63, %‘
Ahmed Kidwai Road, Police StationZ= .
Park street, Kolkata- 700016 &
=
....Complainants/Petitioners tc;"“
=
=
-Versus-
Unknown Local Musclemen
...... Opposite Parties
The humble petition of the complainants
above named
MOST RESPECTFULLY SHEWETH:-
i The complainants and its rgpresentati\.*es' are peace loving citizens of India.

2 The Comp]a;inan‘ts state that by a registered Deed of Conveyance dated
June 15, 2023 registered with Additional Reglstrar of Assumces.
Kolkata, in Book 1, Volume No. 1904- 2023, pages 408142 to 408253,
being no. 190408448 for the year 2023 t.he complainants jointly
purchased and became owners of ALL THAT piece and parcel of “Sali”
and "Da;nga land containing an area of 1.73 acre or 173 Satak more or
less being entire L.R, Dag Nos. 579 (0.74 acre} and 1176 {099 acre) in
Mouza: Recl-goa‘xﬂ*_ﬁah‘o“\ 13, Police Station: Rajarhat (hereinafter
refcrred td as "the first ) and by another lcgistereci Deed of

k 1, Volume Nb. 1904-2024, pages
100401120 for the year 2024 the
ased ALL THAT piece and parcel of
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A

cant ﬂ having fts class#fication as “Bagan’ ad-meaSuring an area =,
f 33 Decimals more or less (out of total area of 43 Decimal in the Plot) (r';l tr“-
comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44

Decimal of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos.
at Mouza: Jagdishpur, Police Station: Rajarhat

/

PLF.CEB RE}"LL O

2124 and 2125
(nereinaiter referred to as “the Becond property”) and the first

v

pmpcrty and the second property is jointly referred to as the “whole i
propertyf said prupel:ty Copies of the deed of Conveyance dated: \:’?
- June 15, 2023 and January 25, 2024 are annexed hereto and ma:rke.d__ ©
as “A” and “B” respectively. By
b5

The complainants further state that the whole property is an undivided:

and configuous piece of land contained under a single boundary wall. It is
further stated that the classification of the first property was Pukur in the
recc‘rcis of the Disu'ict Land and Land Reforms officer and classification of
the second property was “Ba@”_ and “Danga” and accordingly, with an
intention of constmctioﬁ of a multi-storeyed building, the complainants
decided to convert the classification of the first property contained in L.R.
Dag no. 579 from “Puimr’* to “Bahutal Abasan”, and the classification of
the second property contamcd m L.R. Dag nos: 413 and 423 “Bagan” and
“Danga” to “Pukur” and accnrdmgly apphed for conversion.

The complainants state that the said conversion was granted by the office
 of the District Land and Land Reform Officer by issuing the Certificate of
convnrsmns, all dated March 18 2025 and March 19, 2025. Copies of the
said conversmn certificates for Dag no. 579 and Dag nos, 413 and 423 are

annexed hereto and marked “C” and “D” respectively.

The Complainant after obtaining the said conversion, started its
construction work and in the interregnum, on the day of April 07, 2025 at
or about 11:00 AM, the opposite parties, being large number of
musclemen, unknown to the complainant, intervened and created huge

ruckus, antil ,g* agl the construction work on the said property that

was gni‘?rg’ﬁ‘rﬂnd.‘f&' her threatened the persons of the complainants of
W

A i d
dm@ﬁwqgfau srase the construction work is resume again.
f Tl;lcscmakﬁb:tbamus 1 fl represented thcmseives to be local people

‘iﬁ- Ragn.No. 447/19 |
i &
QO
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The Complainant states that the complainants informed the safg
opposite parties rcga.s‘dmg the fact that the complainants have all t]ﬂ
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ncccssary pertmssinns rcquu'ed under the law and requested t@

opposite parties to not disturb the peaceful possesmcm of tﬁ

compiamant in the said property and further requested the oppcsﬂg
pa.rtics to not interfere with the construction work being ca.rne% \

that thc cumplamants are w1thm the houndar_v law and are entitled g
carry. on the constructmn wark at the ssurl pruperty

However, the opposite parties not pay any heed to the said requests of

the complainants’ representatives and hurled out abuses, threats and also

tried to attack the complainanis’ representatives and men at the said

pro_pp_rty.

The Complainants immediately on April 08, 2025 filed a written complaint
before the Oﬁ”icer-in-Chrge, .'F'E_qia:hatgg Police Station, requesting to take
immediate action by restraining the opposite parties from entering the said

- property and fo restrain the nppoaitc.part_ies from disturbing the peaceful

posséaaion of the complainants at the said property and further restrain

the opposite parties from creating any kind of disturbance thereat so that

the complainants are able to carry the construction work smoothly at the
said property. A copy of the said letter of Complaint dated April 08, 2025

which was received is annexed hereto and marked as “E”.

The complainants state that the complainants have made huge investment

for purchase. of the said whole ‘property and are now in the process of

commencing construction work by

‘En'"\',va;?ds S

have taken law

investing huge amounts and

the uppuszte partles and stuppmg construction work by the

in their own hands and have

actions as stated hereinabove and are abusive

wants and their representatives. The opposite

ng the petitioners of dire consequences.

Authorised ngs;r:frw

o

Authorised Signaispy

“Rulfiorised Sionateny
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state and submit that there is a serious apprehenslon

Authorised Signatory
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Authoriseg Signa tory
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Thé& Edhfplainants
of breach of peace at the locale. The situation is grave, tensed and

a.larmmg 'I'ht: Complainants and its persons at the said property ha.vE
been recewmg eontinuous threats and m‘amldahons by the said cppomt&
R

=
&

=t

DIRECTOR f PARTNER [ AUTHORISED SISRATORY

AMEBUD CONSTEUCTION LLP
1. B INFRAPROJECTS Py T

RAHARA REALTORS LLP
NILGIR! INFRAPRO

it

Ridhnrizard Sinnalan

partxca being unknown persons and thear assucmtes, men, and agcnts
<3

It is necessary that the opposite parties be restrained from entering thEE{w

said property and the npposxte parties be further restrained i’mm'-‘\g
dlsturbmg the peacefu! pussessmn of the complainants at the said® :

property and from crea.ting any kind of disturbance thereat so that them \&
complainants are able to carry the construction work smoothly at theﬂ
said property and the 111egaj, ‘wrongful and forceful threats made by fhef'
opposite parties who are hell bent upon to take law in their own hands

12

be restrained from continuing their illegal acts and activities.

It is necessary that the Officer-in-Charge, Rajarhat Police Station, is
directed to enquire and report the matter and take immediate step's. to
maintain peace and tranquﬂlty at the schzdule property and also restrain
the Oppomte Parties from disturbing andj or threatening the peaceful use,
occupation of the said property, by use of muscle power or any Criminal
force or by any other unlawful means be directed to ensure that no
breach of peace can take place by or at the mstance of the 0ppos1te
partles at the said lol:a.le so that so that the complainants are able to

13.

carry the construction work smoothly at the said property.

14, Unless the orders are passed as prayed for, the complainant/ petitioner

shall suffer mpm’abl& loss, mjmy and prejudice.

15. The petition is bonafide and made in the end of justice.

It is therefore prayed that Your Honour be
pleased to draw a procceaing under
Section 163 (2) of the Bharatiya Nagarik

; Suraksha Sanhita, 2023, against Opposite

‘\ Party and to pass the following orders:

,--l-w%'
g. / 3K, NAZRUL ISLAM
Arag Kolkata
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= 2 5 - and take immediate steps to maintaih (@ i
peace and tranquility at the schedt& N E
property and a.lsc_t be directed to ensu% i E
~

that no breach of peace takes place byE:
i ik
at the instance of the opposite parties.

ATK C)

b) To restrain the Opposite Partied®
from disturbing and/or threatening thg'
peaceful use, occupation of the sag
property, by use of muscle power or an@ % :
Criminal force or by any other unlawf’g. =
means; E

¢)  To allow peaceful ingress and egress
of the petitioners at the said property and
to é._ll'bw construction work at the said
property by the petitoners;

d) To pass such further order or orders as
this Learned Court may deem fit and

proper.

And for this act of kindness your petitioner as in duty bound shall ever pray




S LLP

-

AMBUD RROPERTEE

UCTION LEP

TH2

AMBUD CORETH

BSLLP

NILGIRI INFRAPRCPERTIES LLP

RAHARA REALTCH

M-‘ﬁfw

ntﬂE{;m_r PARTHER | AUTHORISED SIGNATORY

- Rajarhat (hereinafter referred to as “the first property"]

315
EIzpNy As g 2 T
_,- E-E':': 1 : a : "'g' [ b e

gehi \ 29 : = e
e e S = £ & >
=Bk { B ; SELEONE
GBS 5 2 = e =
ZE5s g & =
@ 3 : B o
it = £
02 o i o ""’ o PRt

ALL THAT pacc:e and parcel of “Sali” and “Danga” land conta.mmg an area off; K@

1 73 acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 eu::!:t:]E
and 1176 (0.99 a;crc] in Mouza Reckjoani, J.L. No. 13, Puhce Station:
]..

TK CHATTELS R
: //,,lmw&

 ALL THAT piece and parcel of Vacant land having its classification as ““1'

“Bagen” ad«mcasuring an area of 33 Decimals more or less (out of total area & 3‘
of 43 Decimal in the Plnt] comprised in L.R. Dag No. 413 under L.R. Khatian ;_‘;

. No. 2124 and 44 Decimal of land comprised in L.R. Dag No. 423 under L.R. o

: Khataan Nos. 2124 and 2125 at Mouza: Jagdmhpur, Police Station: Ra_w.rhaén
(herema.ﬁ:er referred to as “the Senond property”) EE F?\

SK. NAZRUL ISLAM
Araz Kolkata

Regn.No. 447/19
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AFERIDAVIT

I, AMIT SINGH, son of Lalit Mohan Singh aged about 42 years, by faith — Hindu,
by occupation - Service, residing at 2 Baishnab Seth 1st Lane, Beadon Street,
Kolkata— 700006, do hereby solemnly affirm and say as follows :-

1. 1 am the authorized representative of the Complainants in this application
and am well conversant with the facts and circumstances of the case.

2 That the statements made in the paragraphs No. 1 to 6 of foregoing
apphcatinn are true to the best of my lcnowledge and rest along with the prayer
portion are my humble submlssmns before this Learned Court.

3. The statements made above are true to best of my knowledge and belief.

o

DEPONENT

Prepared in my office

| Advocate
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KZAR PROPERTIES PVTLTD | 9%

- [CIN: U70102WB2013PTC197052)

63 RAFI AHMED KIDWAI ROAD
KOLKATA-700016

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF KZAR
PROPERTIES PRIVATE LIMITED HELD AT THE REGISTERED OFFICE OF THE
COMPANY AT 63 RAFI AHMED KIDWAI ROAD, KOLKATA - 700016 ON 0250
MAY, 2025 AT 2:00 P.M.

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and
is hereby authorized on behalf of the company to sign and affirm affidavits, petitions
and any other documents and to appear before the Court and represent the company
and do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving
evidence and also to sign and affirm any other documents or petitions as may be
necessary, before any Court of Law things necessary and incidental for the legal and
court proceedings in connection with the matter relating to the disputes with our
property being ALL THAT piece and parcel of “Sali” and “Danga” land containing an
area of 1.73 acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre)
and 1176 (0.99 acre) in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat and
ALL THAT piece and parcel of Vacant land having its classification as “Bagan” ad-
measuring an area of 33 Decimals more or less (out of total area of 43 Decimal in the
Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44 Decimal of
land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125 at
Mouza: Jagdishpur, Police Station: Rajarhat.

Certified to be true copy

For, Kear Prop e PROPERTIES PVT. LTD.

ABDUL SAMAD AZAD Authorised Signatory

Director
DIN: 07527300
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ATK DWELLERS LLP 28

(LLPIN: ABA-6848)

63 RAFI AHMED KIDWAI ROAD
KOLKATA-70D016

RESOLVED THAT, Mr. Amit Singh, son of Late Lalit nMohan Singh, be and is hereby authorized on
behalf of the company 1o sign and affirm affidavits, petitions and any ather documents and to
appear before the Court and represent the company and do all acts, deeds and alsa for filing of
Plaint, Petitions, Affidavits, and giving evidence and also to sign and affirm any other documents or
petitions as may be necessary, before any Court of Law things necessary and incidental for the legal
and court proceedings in connection with the matter relating to the disputes with our property
being ALL THAT piece and parcel of “Sali” and “panga” land containing an area of 1.73 acre or 173
satak more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0.99 acre) in Mouza:
Reckjoani, J.L. No. 13, Police Station: Rajarhat and ALL THAT piece and parcel of Vacant land having
its classification as “Bagan” ad-measuring an area of 33 Decimals mare or less {out of total area of
43 Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R, Khatian No. 2124 and 44 Decimal
of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur,
Police Station: Rajarhat.

NAME OF THE AUTHORIZED DESIGNATION \ SPECIMEN SIGNATURE
SIGNATORY '
AMIT SINGH Authorized Signatory ) A”“] /‘5‘7( J

Certified to be tyue copy

Authorized Signatory
AZAD TANVEER KALIM

DIN: 01586727

Area Kolkata
Regn.No. 447/18
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ATK BRICKS LLP 050

(LLPIN: ABA-7960)

63 RAFI AHMED KIDWAI ROAD
KOLKATA-70001&

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is hereby
authorized on behalf of the company to sign and affirm affidavits, petitions and any ather
documents and to appear before the Court and represent the company and do all acts, deeds and
also for filing of Plaint, Petitions, Affidavits, and giving evidence and also to sign and affirm any
other documents or petitions as may be necessary, before any Court of Law things necessary and
incidental for the legal and court proceedings in connection with the matter relating to the disputes
with our property being ALL THAT piece and parcel of “Sali” and "Danga” land containing an area of
1.73 acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0.99 acre)
in Mouza: Reckjoani, J.L. Na. 13, Police Station: Rajarhat and ALL THAT piece and pa rcel of Vacant
land having its classification as “Bagan” ad-measuring an area of 33 Decirnals mare or less (out of
total area of 43 Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and
44 Decimal of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125 at Mouza:
Jagdishpur, Police Station: Rajarhat.

SIGNATORY

AMIT SINGH Autharized Signat : : = 4
L uthorized Signatory \ !45?@/,.?;;’71 ‘

A P

P\IAME OF THE AUTHORIZED DESIGNATION | SPECIMEN SIGNATURE ‘]

Ceftifiéd to/betiue copy

For, ATK BRICHS LLP -
At ks 1P
s i

AZAD TA
Designated Partner
DIN: 01586727
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ATK HOMES LLP 2K

(LLPIN: ABA-6850)

43 RAFI AHMED KIDWAI ROAD
KOLKATA-700016

RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan 5ingh, be and is hereby authorized on
behalf of the company to sign and affirm affidavits, petitions and any other documents and to
appear before the Court and represent the company and do all acts, deeds and also for filing of
Plaint, Petitions, Affidavits, and giving evidence and also to sign and affirm any other documents or
petitions as may be necessary, before any Court of Law things necessary and incidental for the legal
and court proceedings in connection with the matter relating to the disputes with our property
being ALL THAT piece and parcel of “Sali” and “Danga” land containing an area of 1.73 acre or 173
satak more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0.99 acre) in NMouza:
Reckjoani, J.L. No. 13, Police Station: Rajarhat and ALL THAT piece and parcel of Vacant land having
its classification as “Bagan” ad-measuring an area of 33 Decimals more or less (out of total area of
43 Decimal in the Plot] comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44 Decimal
of land comprised in L.R. Dag Na. 423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: lagdishpur,
Police Station: Rajarhat.

NAME OF THE AUTHORIZED DESIGNATION | SPECIMEN SIGNATURE

SIGNATORY l

AMIT SINGH Authaorized Signatory ‘ /W %;7{& J
Certified to be true copy

Designated, Partner
DIN; 01586727

SK. NAZRUL ISLAM \ *
Area Kolkata
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PLACID REALTORS LLP 22X

(LLPIN: ABA-6854)

43 RAFI AHMED KIDWAI ROAD
KOLKATA-700016

RESOLVED THAT, Mr. Amit sSingh, son of Late Lalit Mohan Singh, be and is hereby authorized on
behalf of the company to sign and affirm affidavits, petitions and any other documents and to
appear before the Court and represent the company and do all acts, deeds and also for filing of
plaint, Petitions, Affidavits, and giving evidence and also to sign and affirm any other documents or
petitions as may be necessary, hefore any Court of Law things necessary and incidental for the legal
and court proceedings in connection with the matter relating to the disputes with our property
being ALL THAT piece and parcel of “Sali” and “Danga” land containing an area of 1,73 acre or 173
Satak more or less being entire LR. Dag Nos. 579 (0.74 acre) and 1176 (0.99 acre) in Mouza:
Reckjoani, J.L. No. 13, Police Station: Rajarhat and ALL THAT piece and parcel of Vacant land having
its classification as “Bagan” ad-measuring an area of 33 Decimals more or less (out of total area of
43 Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44 Decimal
of land camprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur,
Police Station: Rajarhat.

NAME OF THE AUTHORIZED | DESIGNATION SPECIMEN SIGNATURE

SIGNATORY ‘

AMIT SINGH Authorized Signatory \ W 5:;7,{
Certified to be true copy

For, PLACID REAL isrblﬁg LL?

rised Signatory
AZAD TANVEE Km

DIN: 01586727
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ATK CONTOURS INFRA LLP ¢!

(LLPIN: ABA-6B4T)

43 RAFI AHMED KIDWAL ROAD
KOLKATA-700016

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is hereby authorized on
behalf of the company to sign and affirm affidavits, petitions and any other documents and to
appear before the Court and represent the company and do all acts, deeds and also for filing of
Plaint, Petitions, Affidavits, and giving evidence and also ta sign and affirm any other documents or
petitions as may be necessary, before any Court of Law things necessary and incidental for the legal
and court proceedings in connection with the matter relating to the disputes with our property
being ALL THAT piece and parcel of “Sali” and “Danga” land containing an area of 1.73 acre or 173
Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre] and 1176 {0.99 acre) in Mouza:
Reckjoani, J.L. No. 13, Police Station: 'Rajar'r{at and ALL THAT piece and parcel of Vacant land having
its classification as “Ba gan” ad-measuring an area of 33 Decimals more or less (out of total area of
43 Decimal in the Plot) comprised in L.R. Dag No. 413 under LR. Khatian No. 2124 and 44 Decimal
of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur,
Police Station: Rajarhat.

rNAME OF THE AUTHORIZED DESIGNATION SPECIMEN SIGNATURE
SIGNATORY

AMIT SINGH l Authorized Signatory l A”‘”’}" 5%

Certified to be true copy

Designated I3
DIN: 01586727
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T.R. INFRAPROJECTS PVT LTD X

" {CIN: U70200WB201PTC141197)

63 RAFI AHMED KIDWAI ROAD
KOLKATA-700014

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF
T .R.INFRAPROJECTS PRIVATE LIMITED HELD AT THE REGISTERED OFFICE
OF THE COMPANY AT 63 RAFI AHMED KIDWAI ROAD, KOLKATA - 700016 ON
02r> MAY, 2025 AT 2:00 P.M.

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and
is hereby authorized on behalf of the company to sign and affirm affidavits, petitions
and any other documents and to appear before the Court and represent the company
and do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving
evidence and also to sign and affirm any other documents or petitions as may be
necessary, before any Court of Law things necessary and incidental for the legal and
court proceedings in connection with the matter relating to the disputes with our
property being ALL THAT piece and parcel of “Sali” and “Danga” land containing an
area of 1.73 acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre)
and 1176 (0.99 acre) in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat and
ALL THAT piece and parcel of Vacant land having its classification as “Bagan” ad-
measuring an area of 33 Decimals more or less (out of total area of 43 Decimal in the
Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44 Decimal of
Jand comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125 at
Mouza: Jagdishpur, Police Station: Rajarhat.

Certified to be true copy

For, TR N R RRAPROJECTS PVT. Lic.

Ty Ml

Faiyaz Alam futhorised Signiatery

Director e

DIN: 08229116 Z ‘)‘Q TA'?F\
! ®/ SK.NAZRUL ISLAW \ # \
[ Area Kolkats

Regn.No. 447/19 | '

-

«
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ATK STONEWORKS LLP 2 %

" (LLPIN: ABA-T406)

63 RAFI AHMED KIDWAI ROAD
KOLKATA-7000156

RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is hereby authorized on
behalf of the company to sign and affirm affidavits, petitions and any other documents and to
appear befare the Court and represent the company and do all acts, deeds and alsa for filing of
Plaint, Petitions, Affidavits, and giving evidence and also to sign and affirm any other documents or
petitions as may be necessary, hefore any Court of Law things necessary and incidental for the legal
and court proceedings in connection with the matter relating to the disputes with our property
being ALL THAT piece and parcel of “Sali* and “Danga” land containing an area of 1.73 acre or 173
Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0.99 acre) in Mouza:
Reckjoani, J.L. No. 13, Police Station: Rajarhat and ALL THAT piece and parcel of Vacant land having
its classification as “Bagan” ad-measuring an area of 33 Decimals more or less (out of total area of
43 Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44 Decimal
of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur,
Police Statian: Rajarhat.

NAME OF THE AUTHORIZED DESIGNATION SPECIMEN SIGNATURE
SIGNATORY
AMIT SINGH Autharized Signatory ‘

Certified to be true copy

For, ATK STONEﬂ?Pﬁ%bgn e

ELP

thorised Sigricio.y
M (upoin RASOOT R

Designated Partner
DIN: 10394320

IS
Area Koliaty
ean.No. 44 7719 | ]_.

o
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ATK CHATTELS REALTY PVT LTD X

(CIN: U70109WE2023PTC259909)

63 RAFI AHMED KIDWAI ROAD
KOLKATA-700016

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF ATK
CHATTELS REALTY PVT LTD HELD AT THE REGISTERED OFFICE OF THE
COMPANY AT 63 RAFI AHMED KIDWAI ROAD, KOLKATA - 700016 ON Q2ro
MAY, 2025 AT 2:00 P.M.

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and
is hereby authorized on behalf of the company to sign and affirm affidavits, petitions
and any other documents and to appear before the Court and represent the company
and do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving
evidence and also to sign and affirm any other documents or petitions as may be
necessary, before any Court of Law things necessary and incidental for the legal and
court proceedings in connection with the matter relating to the disputes with our
property being ALL THAT piece and parcel of “Sali” and “Danga” land containing an
area of 1.73 acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre)
and 1176 (0.99 acre} in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat and
ALL THAT piece and parcel of Vacant land having its classification as “Bagan” ad-
measuring an area of 33 Decimals more or less (out of total area of 43 Decimal in the
Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44 Decimal of
land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125 at
Mouza: Jagdishpur, Police Station: Rajarhat.

Certified to be true copy

For, ATK Ch s Realty Private Limited
TKICHATTELS REALTY PVT. LTD.

(AZAD TA RKALIM)  Authorised Signatory

Director
(DIN: 01586727)
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Reksha Real Estates Ptivate Limited o

CIN : Us8200WB2023PTC261930
. Address : 11/1, Sarat Bose road, 3rd Floor, North Block, Unit No, N310, Kelkata — 700020

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF REKSHA REAL
ESTATES PRIVATE LIMITED HELD AT THE REGISTERED OFFICE OF THE
COMPANY AT 11/1, SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK, UNIT NO.
N310, KOLKATA - 700020 ON 028> MAY, 2025 AT 2:00 P.M.

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is
hereby authorized on behalf of the company to sign and affirm affidavits, petitions and
any other documents and to appear before the Court and represent the company and
do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving evidence
and also to sign and affirm any other documents or petitions as may be necessary,
before any Court of Law things necessary and incidental for the legal and court
proceedings in connection with the matter relating to the disputes with our property
being ALL THAT piece and parcel of “Sali” and “Danga” land containing an area of 1.73
acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0.99
acre) in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat and ALL THAT piece and
parcel of Vacant land having its classification as “Bagan” ad-measuring an area of 33
Decimals more or less (out of total area of 43 Decimal in the Plot) comprised in L.R. Dag
No. 413 under L.R. Khatian No. 2124 and 44 Decimal of land comprised in L.R. Dag No.
423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur, Police Station:
Rajarhat.

Certified to be frue copy

For, REKSHA REAL ESTATES PRIVATE LIMITED
REKSHA REAL ESTATES BVT. LTD.

gff{( zt%’" e
SUNIL KUM pﬂ@ ESIMUTHDHISED SIGNATORY

Director /_._h_\\
DIN: 01745006 _ \
/ */ SK. NAZRUL ISLAw \ % \
Arsa Kolkata
8 Regn.No, 44719
\2 -




Reksha Apartments Private Limited NG

CIN : U68200WB2023PTC262150
- Address : 11/1, Sarat Bose road, 3rd Floor, North Block, Unit No. N310, Kolkata — 700020

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF REKSHA
APARTMENTS PRIVATE LIMITED HELD AT THE REGISTERED OFFICE OF THE
COMPANY AT 11/1, SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK, UNIT NO.
N310, KOLKATA - 700020 ON 02°f> MAY, 2025 AT 2:00 P.M.

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is
hereby authorized on behalf of the company to sign and affirm affidavits, petitions and
any other documents and to appear before the Court and represent the company and
do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving evidence
and also to sign and affirm any other documents or petitions as may be necessary,
before any Court of Law things necessary and incidental for the legal and court
proceedings in connection with the matter relating to the disputes with our property
being ALL THAT piece and parcel of “Sali” and “Danga” land containing an area of 1.73
acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0.99
acre) in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat and ALL THAT piece and
parcel of Vacant land having its classification as “Bagan” ad-measuring an area of 33
Decimals more or less (out of total area of 43 Decimal in the Plot) comprised in L.R. Dag
No. 413 under L.R. Khatian No. 2124 and 44 Decimal of land comprised in L.R. Dag No.
423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur, Police Station:
Rajarhat.

Certified to be true copy

For, REKSHA APARTMENTS PRIVATE LIMITED
REKSHA APARTMENTS PRI?IMITED

{pwi’/({d‘ (0N

Director/Authrised Sipnatary
SUNIL KUMAL SR thrsed Sien

Director

DIN: 01745006




Reksha Spaces Private Limited X

CIN : U6B100WB2023PTC261547
v Address ; 11/1, Sarat Bose road, 3rd Floor, North Block, Unit No. N310, Kolkata - 700020

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF REKSHA SPACES
PRIVATE LIMITED HELD AT THE REGISTERED OFFICE OF THE COMPANY AT
11/1, SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK, UNIT NO. N310, KOLEATA
— 700020 ON 02N MAY, 2025 AT 2:00 P.M.

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is
hereby authorized on behalf of the company to sign and affirm affidavits, petitions and
any other documents and to appear before the Court and represent the company and
do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving evidence
and also to sign and affirm any other documents or petitions as may be necessary,
before any Court of Law things necessary and incidental for the legal and court
proceedings in connection with the matter relating to the disputes with our property
being ALL THAT piece and parcel of “3ali” and “Danga” land containing an area of 1.73
acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre] and 1176 (0.98
acre) in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat and ALL THAT piece and
parcel of Vacant land having its classification as “Bagan” ad-measuring an area of 33
Decimals more or less (out of total area of 43 Decimal in the Plot) comprised in L.R. Dag
No. 413 under L.R. Khatian No. 2124 and 44 Decimal of land comprised in L.R. Dag No.
423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur, Police Station:
Rajarhat.

Certified to be true copy

For, REKSHA SPACES PRIVATE LIMITED

REKSHA SPAGES PRIVATE LIMITED
A’;{;ﬂ«ﬂ(’ v CO)
SUNIL KURimsergigpised Signery
Director ‘ /____F-_h
/a0 14
DIN: 01745006 // /—

/ K NAZRWL
Al"gg KOI:E%:H




Reksha Highrise Priva%%o Limited

CIN : U68200WB2023PTC261958 %5%
wBddress : 11/1, Sarat Bose road, 3rd Floor, North Block, Unit No. N310, Kolkata — 700020

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF REKSHA
HIGHRISE PRIVATE LIMITED HELD AT THE REGISTERED OFFICE OF THE
COMPANY AT 11/1, SARAT BOSE ROAD, 3®° FLOOR, NORTH BLOCEK, UNIT NO.
N310, KOLKATA — 700020 ON 02%° MAY, 2025 AT 2:00 P.M.

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is
hereby authorized on behalf of the company to sign and affirm affidavits, petitions and
any other documents and to appear before the Court and represent the company and
do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving evidence
and also to sign and affirm any other documents or petitions as may be necessary,
before any Court of Law things necessary and incidental for the legal and court
proceedings in connection with the matter relating to the disputes with our property
being ALL THAT piece and parcel of “Sali” and “Danga” land containing an area of 1.73
acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0.99
acre) in Mouza: Reclkjoani, J.L. No. 13, Police Station: Rajarhat and ALL THAT piece and
parcel of Vacant land having its classification as “Bagan” ad-measuring an area of 33
Decimals more or less (out of total area of 43 Decimal in the Plot) comprised in L.R. Dag
No. 413 under L.R. Khatian No. 2124 and 44 Decimal of land comprised in L.R. Dag No.
423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur, Police Station:
Rajarhat.

Certified to be true copy

For, REKSHA HIGHRISE PRIVATE LIMITED
REKSHA HIGHRISE PVT. LTD.

c,f;//m-z:’ (i 5 =
SUNIL KRWREGTRR 4B QRISED SIGRATORY

Director

DIN: 01745006
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Ambud Properties LLP )
LLPIN - AAL-3954 %
Address : 11/1, Sarat Bose road, 3rd Floor, North Block, Unit No. N310, Kalkata - 700020

WHOMSOEVER IT MAY CONCERN

I, Arpit Giria, being a designated Partner of Ambud Properties LLP, hereby authorize Mr.
Amit Singh, son of Late Lalit Mohan Singh, on behalf of the company to sign and affirm
affidavits, petitions and any other documents and to appear before the Court and
represent the company and do all acts, deeds and also for filing of Plaint, Petitions,
Affidavits, and giving evidence and also to sign and affirm any other documents or
petitions as may be necessary, before any Court of Law things necessary and incidental
for the legal and court proceedings in connection with the matter relating to the
disputes with our property being ALL THAT piece and parcel of “Sali” and “Danga” land
containing an area of 1.73 acre or 173 Satak more or less being entire L.R. Dag Nos.
579 (0.74 acre) and 1176 (0.99 acre) in Mouza: Reckjoani, J.L. No. 13, Police Station:
Rajarhat and ALL THAT piece and parcel of Vacant land having its classification as
“Bagan” ad-measuring an area of 33 Decimals more or less (out of total area of 43
Decimal in the Plot) comprised in L.R, Dag No. 413 under L.R. Khatian No. 2124 and 44
Decimal of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125
at Mouza: Jagdishpur, Police Station: Rajarhat.

Thanks & Regards

For, Ambud Properties LLP
Ambud Pgoperties LL

/ * / SK. NAZRUL ISLAM \ *
' Area Kolkata

Regn.No. 447/18



Rahara Realtors LLP X

LLPIN - AAL-4618
' Address : 11/1, Sarat Bose road, 3rd Floor, North Black, Unit No. N310, Kolkata - 700020

WHOMSOEVER IT MAY CONCERN

I, Arpit Giria, being a designated Partner of Rahara Realtors LLP, hereby authorize Mr.
Amit Singh, son of Late Lalit Mohan Singh, on behalf of the company to sign and affirm
affidavits, petitions and any other documents and to appear before the Court and
represent the company and do all acts, deeds and also for filing of Plaint, Petitions,
Affidavits, and giving evidence and also to sign and affirm any other documents or
petitions as may be necessary, before any Court of Law things necessary and incidental
for the legal and court proceedings in connection with the matter relating to the
disputes with our property being ALL THAT piece and parcel of “Sali” and “Danga” land
containing an area of 1.73 acre or 173 Satak more or less being entire L.R. Dag Nos.
579 (0.74 acre) and 1176 (0.99 acre) in Mouza: Reckjoani, J.L. No. 13, Police Station:
Rajarhat and ALL THAT piece and parcel of Vacant land having its classification as
“Bagan” ad-measuring an area of 33 Decimals more or less (out of total area of 43
Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44
Decimal of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125
at Mouza: Jagdishpur, Police Station: Rajarhat.

Thanks & Regards

For, Rahara Realtors LLP

Rrahara Reallof LLP

fAuthorised Signalory
ARPIT :

Partner

Area Kolkata
Regn.No, 447/19
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Ambud Construction LLP X\

LLPIN - AAL-4418
“Address : 11/1, Sarat Bose road, 3rd Floor, North Block, Unit No, N310, Kalkata - 700020

WHOMSOEVER IT MAY CONCERN

I, Arpit Giria, being a designated Partner of Ambud Construction LLP, hereby authorize
Mr. Amit Singh, son of Late Lalit Mohan Singh, on behalf of the company to sign and
affirm affidavits, petitions and any other documents and to appear before the Court and
represent the company and do all acts, deeds and also for filing of Plaint, Petitions,
Affidavits, and giving evidence and also to sign and affirm any other documents or
petitions as may be necessary, before any Court of Law things necessary and incidental
for the legal and court proceedings in connection with the matter relating to the
disputes with our property being ALL THAT piece and parcel of “Sali” and “Danga” land
containing an area of 1.73 acre or 173 Satak more or less being entire L.R. Dag Nos.
579 (0.74 acre} and 1176 (0.99 acre) in Mouza: Reckjoani, J.L. No. 13, Police Station:
Rajarhat and ALL THAT piece and parcel of Vacant land having its classification as
“Bagan” ad-measuring an area of 33 Decimals more or less (out of total area of 43
Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44
Decimal of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125
at Mouza: Jagdishpur, Police Station: Rajarhat.

Thanks & Regards

For, Ambud Construction LLP
AMBUD CONSTRU ON LLE

tad Partnes
ARPIT GIR

Partner




Nilgiri Infrapropertié§‘LLP X>
LLPIN - AAL-6806 "
Address : 11/1, Sarat Bose road, 3rd Floar, North Bleck, Unit No. N310, Kolkata - 700020

WHOMSOEVER IT MAY CONCERN

I, Arpit Giria, being a designated Partner of Nilgiri Infraproperties LLP, hereby authorize
Mr. Amit Singh, son of Late Lalit Mohan Singh, on behalf of the company to sign and
affirm affidavits, petitions and any other documents and to appear before the Court and
represent the company and do all acts, deeds and also for filing of Plaint, Petitions,
Affidavits, and giving evidence and also to sign and affirm any other documents or
petitions as may be necessary, before any Court of Law things necessary and incidental
for the legal and court proceedings in connection with the matter relating to the
disputes with our property being ALL THAT piece and parcel of “Sali” and “Danga” land
containing an area of 1.73 acre or 173 Satak more or less being entire L.R. Dag Nos.
579 (0.74 acre) and 1176 (0.99 acre) in Mouza: Reckjoani, J.L. No. 13, Police Station:
Rajarhat and ALL THAT piece and parcel of Vacant land having its classification as
“Bagan” ad-measuring an area of 33 Decimals more or less (out of total area of 43
Decimal in the Plot) comprised in L.R. Dag No. 413 under L.R. Khatian No. 2124 and 44
Decimal of land comprised in L.R. Dag No. 423 under L.R. Khatian Nos. 2124 and 2125
at Mouza: Jagdishpur, Police Station: Rajarhat.

Thanks & Regards

For, Nilgiri Infraproperties LILI-LP
Nilgiri infrapro erties

orised Signatery
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Ambud Buildcon Private Limited 2874
CIN - U45309WB2017PTC220814
«Address: 11/1, Sarat Bose road, 3rd Floor, North Block, Unit No. N310, Kolkata - 700020

MINUTES OF THE MEETING OF THE BOARD OF DIRECTORS OF AMEUD
BUILDCON PRIVATE LIMITED HELD AT THE REGISTERED OFFICE OF THE
COMPANY AT 11/1, SARAT BOSE ROAD, 3RD FLOOR, NORTH BLOCK, UNIT NO.
N310, KOLKATA - 700020 ON 02" MAY, 2025 AT 2:00 P.M.

“RESOLVED THAT, Mr. Amit Singh, son of Late Lalit Mohan Singh, be and is
hereby authorized on behalf of the company to sign and affirm affidavits, petitions and
any other documents and to appear before the Court and represent the company and
do all acts, deeds and also for filing of Plaint, Petitions, Affidavits, and giving evidence
and also to sign and affirm any other documents or petitions as may be necessary,
before any Court of Law things necessary and incidental for the legal and court
proceedings in connection with the matter relating to the disputes with our property
being ALL THAT piece and parcel of “Sali” and “Danga” land containing an area of 1.73
acre or 173 Satak more or less being entire L.R. Dag Nos. 579 (0.74 acre) and 1176 (0.99
acre) in Mouza: Reckjoani, J.L. No. 13, Police Station: Rajarhat and ALL THAT piece and
parcel of Vacant land having its classification as “Bagan” ad-measuring an area of 33
Decimals more or less (out of total area of 43 Decimal in the Plot) comprised in L.R. Dag
No. 413 under L.R. Khatian No. 2124 and 44 Decimal of land comprised in L.R. Dag No.
423 under L.R. Khatian Nos. 2124 and 2125 at Mouza: Jagdishpur, Police Station:
Rajarhat.

Certified to be true copy

For, Ambud Buildcon Private Limited.
AMBUD BUILDCON PVT. LTD.

b

Sipnatery
ARPIT G s

Director

DIN : 06969543
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BEFORE THE NATIONAL GREEN
TRIBUNAL,
EASTERN ZONAL BENCH, KOLKATA

LA. No. /2025
In 0.A No 65/2025/EZ

IN THE MATTER OF;

An application for addition of the
applicants as parties;

AND
IN THE MATTER OF;

NARATTAM DATTA RAY
...APPLICANT

-Versus-

STATE OF WEST BENGAL & ORS
... RESPONDENTS
AND

IN THE MATTER OF:
AMBUD BUILDCOM PRIVATE
LIMITED & Ors;

Applicant

APPLICATION

RAHUL PODDAR
ADVOCATE

10 Old Post Office Street

Right Wing, Room No. 66
Kolkata- 700001

legal@rahulpoddarandcompany.com

F/08/16/2016
(M) 974892 1386



AMBUD BUILDCON PRIVATE LIMITED
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Suit-Gase No. ﬂagf‘—’-ﬂ“}fﬁgﬁ of 20
I PI & l.rr
NARATTAM BRATTA RAY Applicant
-Versus - Appetiant
LTATE OR NIRST RRENGALR 088 i
Opp. Party
Respondert-
KNOW ALL MEN by these that I/We

do héreby in mylour name and mylour behalf consiitute and appoint Sri

RanvL Yopopk Qoo RANERSER
true and lawfull pleader/Advocate & attorney to appear and act for mefus in the matter

noted above to file suit written statement conduct suit appeal from original suit order
etc. and for that purpose to do all acts and thinks, whatsoever in that connection including
compromise of the above matter depositing in or withdrawing money from filling or
taking our of appear, document and payment order from Cour! referring matier in dispute
between the partiers here to arbitration released from attachment filling execution or
miscellaneous cases and other petitions belding at execution sale, obtaining payment
from us out of court withdrawing custedy and other fees and doing on my/our behalf
such other acts in the above matters as are

necessary and proper I/We hereby agreeing
to ratify and confirm all acts so done by the said Advocate or attorneys as my/our own

acts and as if done by my/us to all intents and purposes.
Date. ©¢ (05 |2025 ¢

ADVOCATE

Sovvik, Sanerjer
Advocalw

F|5$266 |Seta |20y
(6,012 POLT OFFTE
STAEET, Sewond Floor
ook - 6 Uov~ Ot
qoo07091116
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Yakalanama Received from my Client,
Satisfiad and Accepted

pag A 13l

Vakalatnama Received frca my Chienh,
Saugﬁed and Accepted

h.':a-«.t.l-ih Rm,lf.u u
Edvosato



